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LOK SABHA 

Tuesday. July 16. 1996,'Asadha 25. 
1918 (Saka) 

(The Lok Sabha met at 
Eleven 01 Ihe Clock) 

[MR. SPFAKEFI in the Chair] 

SHRl RAMASHRAYA PRASAD SlNGH (Jahanabad) 
Hon'ble Mr Speaker. Sir. I would like to lnlorm you 
about lhls matler A quest~on ...( lnterruptronsi 

b MR. SPEAKER : Please tell me alter the questlon 
hour 

I 
SHRl RAMASHRAYA PRASAD SlNGH , I want your 

protection. Just now what I have seen. whlle coming to 
Parhament. the pohce stopped me for 15 mlnutes on 
the plea that hon'ble Pr~me Mlnlster IS comlng. What 
IS t e bene l~ t  o l  the pr lv~lege we have got') T h ~ s  
prlvl f ege should be stopped. If we have glven prlv~leges 
then why we are belng stopped l ~ k e  animal') 

(Interruplionsl 

[English] 
MR SPEAKER , I have got your letter. I wdl go 

through that. Now questlon No.81 

SHRl RAMASHRAYA PRASAD SlNGH Ths practlce 
IS adopled wllh every Prime Mlnlster, so you must see 
11 Who will see 11' .(lnterruptrons) 

ORAL ANSWERS TO OUESTIONS 
lEnglishj 

Afforestation 

'01. SHRl R L P. VERMA W~ l l  the M~nlster of 
ENVIRONMENT AND FORESTS be pleased t i !  state 

[a)  the targets flxed for allorestat~on 1r-1 the country 
dur~ng the E~ghth F~ve Year Plan and the targets achleved 
out of them. State and Un~on Territory-we. 

(bi  the reasons for not achlevlng the targets. ~f any 

i C l  the steps taken to ach~eve the targets In the 
remalnlng Plan per~od: 

Id i  whether the afforestat~or~ efforts suffered a 
reversal In the Plan period, so far and 

le j  11 so, the reasons therefor' 
THE MINISTER OF STATE OF THE MINISTRY ?JF 

ENVIRONMENT AND FORESTS ISAPT JAI NAFiAvAf! 
PRASAD NlSHADl la)  to #e l .  A statement IS lald or1 the 
Table of the House. 

STATEMENT 
Annual targets are llxed lor afforestal~on and tree 

plantmg act lv~t~es under the 20-Pc~~nt Programme tor 
each of the StatesiUnlon Terrttorles The annual targets 
and ach~evements for the per~od 1992-93 to 1995.96 
are glven In Annexure.1 'The targets lor 1996.07 are 
glven ~n Annexure.11 

The average level of ach~evement In the E~ghth 
plan Per~od so far has been apprormately 85>; The 
rndequate ava i lab~ l~ ty  ot lunds has been a majsr 
constralnt. lnsplte of ef for ts to Increase !he total 
allocation for allorestat~on tree plantation 

ANNEXURE-I 

1 Stalewlse.'Yearw~se Targets and Achievements tor Afiorestatron'Tree Planhng Act~nttes lrnder 23 Pomr Programme 
durrng 1992.93. 1993.94. 1994.95 and 1995-96 

Area IP  lleclares Seedl~ngs In .akns 
,,.- -.--.. ~" ......... ................... - . . . .  . . . . . . . . . . . . . .  - .- ... -. ....... 

1992.93 1993.94 
..... -..- .. ,- .......... . . ..- . . . . . . . . . . .  . . . . . . . . . . . . .  -~ ..- - - .......... 

S Name ol SlatelUT Ach~evement Target . . . . . . . . . .  _. - ---.. .. .-. .... .. . . . . . . . . . . .  . 
No Seedlmgs Area Sredllngs A~ea Seedllrrgs Area 

D~slribut~on (Public D~slr~bul~or~ (Public D~slr~hul~on (Publtc 
(For plonllng Lands [For planlmg Lalids (For planlmg Lands 

on pvl lncludlng on pvl ~nclud~rrg on pvt lncludmg 
lands) torest lands lands) lorest lands lands\ forest larids 

1 Andhre Pradrsh 1850.00 63450 00 1102.63 47453 00 1950 00 70000 00 
2. Arunachsl Predesh 5.00 7200 00 5 00 7200 00 5 00 7500 00 
3. A u e m  25 00 25000 00 I 1  80 22486.00 ' 30.00 27500.00 

Aihwemenl ................ ............... 
Seedlings Area 

D~str~bullorl ,P,rhl~c 
(For plantlnj Lands 

on pvt !r3audrrrg 
lands! toresf lands 
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Goa 
Gularal 
Haryana 
Hlrnachal Pradesh 
Jammu 6 Kashm~r 
Karnataka . 
Kerala 
Madhya Pradesh 
Maharashlra 
Manipur 
Meghalaya 
Mizorrm 
Nagaland 
Orissa 
Punlab 
Raiasthm 
Sikktm 
Tam11 Nadu 
Tr~pura 
Utlar Pradesh 
West Bmgal 
A 6 N Islands 
Chandigarh 
D 6 N Havdi 
Daman 6 DIU 

Oelhi 
Lakshadweep 
Pondtcherry 

~ -- ~ 

Total 14500.00 1064000.00 12450.87 1062225.52 13509.00 1165300.00 1 1097 61 963888 17 
--.,,-- . i 

ANNEXURE-I Conld. 

Slafewrse/Yeam~se Targels and Achievements tor Afloresfal~onKree Planting Acfrv~frrs under 20 Porn1 Programme * 
durrng 1992-93, 1993.94, 1994.95 and 1 QQS.96 

Area m Hectares Seedlrngs m Lakhs 

S Name of StatelUT Target Ach~evemenl Target Ach~evemenl - - - . . - - . -  -- --11. --.-- --- 
No. S~edllngl Area S~bd l l ng~  Area Seedlings Area Seedlrngs Area 

Dis tnbut i  (Public Dtslribullon (Publ~c D~stribulron (Publ~c D~slr~bul~on (Publ~c . (For planllng Lands (For pantlng Land8 (For planllng Lands (For plant~ng Lands 
on pvl. lnclud~ng on pvt lncluLng on pvt lncludlng on pvt lncludlng 
lands) lore8l l ad8  lands) forb81 lands lands) loresl lands lands) loresl lands 

---.-..--, . ". .. 7.m.. ..,--....-..--. .-- ,.-- 
1 2 11 12 13 14 15 16 17 , I --- -----., .,.- -,,,-.,-. - .--.-. ..---- -"-., ..-.. 

1 Andhra Prndosh 1000.00 35000.00 418.69 44042 00 1100 00 45000.00 1063 00 65929 00 
2. Arunachal Pradrh 6.00 1232.00 7.33 8341.00 7.00 8078 00 7 00 9078 00 A 
3 Assam 25.00 25000.00 21.48 16941.00 27.50 27500 00 
.4 ~ i h a r  750.00 50000.00 32.39 5214.00 825.00 55000 00 13 06 2530 00 

--... 
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I 

--.,..-.-.. -- - . 
1 2 1 1  12 13 14 15 16 17 18 -- -----. 

Goa 
Gujarat 
Haryana 
H~machal Pradesh 
Jammu 8 Kashrn~r 
Karnatakii 
Kerala 
Madhya Pradesh 
Maharashtra 
Man~pur 
Meghalava 
M~zoram 
Nagaland 
Orlssa 
Punlab 
Halasfhan 
S~kk~m 
Tam11 Nadu 
Trlpura 
Ullar Pradesh 
West Bengal 
A 8 N Islands 
Chandlgarh 
D 6 N Have11 
Daman & DIU 
Delhl 
Lakshadweep 
Pond~chgrry 

38 50 2090.00 
1650 00 59400 Of! 
250.00 29700 01 
22 00 26200.00 
60 00 22000.00 
495 00 52800.00 
330 00 17600.00 
495.00 148500.00 
I100 00 133100.00 
33.00 11000,OO 
82.50 22000 00 
22.00 19800 00 
82.50 8250 00 
330 00 79200 00 
49.50 18700.00 
330.00 869W.00 
22.00 10120.00 

1100.00 8250000 
23.65 8500.00 

2000.00 101200.00 
833.80 41800.00 
5.00 3300.00 
0.00 495.00 
1595 1100.00 
1 10 165.00 
15.00 500 00 
4 51 M.00 
4 40 220.00 

7,- ANNEXURE-II 1 2  3 4 - 
Targets tor Attorestaf~on'Tree Planlmg Aclivrfres under 4, gihar 

20 Point Programme during 1996.97 
500.00 40000.00 

5. Goa 30 00 1800.00 
Area ~n Hectares 

Seedlrngs In Lakhs 6. Oularal 1908.00 65597.00 
- .. .-- , ,--,..-----------..," .----- --- 7. Haryana 200.00 32000.00 

Fmal Tagels tor 1996.97 --..---.--..--,..,-----.- -,.-- ------ 8. Himachal Pradrsh 20.00 28OOO.OO 
S.No Name ot StaWUT Seedling Area 9. Jammu 6 Kashmir 

D~slribul~on (Public 
60.00 24000.00 

(For Lands 10. Karnataka 400.00 65000.00 
~ l a n h t ~ o n  on ~ncludlng 1 1 .  Kerala 180.00 19000.00 
pr~vale lands) Forrsl 12. Madhya Pradrrh 450.00 150000.00 

Lands) 
---I.. - - - - - -  - - 13. Maharachlra 1150.00 126000.00 

'? '- 2 3 4 - -..-- 14. Manipur ---. -------- 25.00 12000.00 

1. Andhra Pradwh 1 100.00 50000.00 15. Mrghrlaya 40.00 11)000.00 

2. Arunachrl Prrdrlh 6.00 9500.00 16. Mizoram 22.00 19800.00 

3. Armm 17. Nagaland 60.00 MKK1.00 --- 25.00 27500.00 
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2 
. . . . . . . . . . . . .  - 
Orrssa 
Punlab 
Rajasthan 
S ~ k k ~ m  
Tarn11 Nadu 
Tr~pura 
Uttar Pradesh 
West Bengal 
A 8 N Islands 
Chand~garh 
D 8 N Have11 
Daman 8 DIU 
Delhi 
Lakshadweep 
Pondcherry 

.- -- ....-.. . . . . . . . . .  
Total 11136 10 

ilranslahonj 
SHRl R.L.P VERMA Mr. Speaker. Sir. I had asked 

about the targets f~xed for aflorestat~on on nat~onal level 
In the E~ghth Flve Year Plan and the total expend~ture 
incurred thereon But he has not stated clearly the total 
provision made In the budget tor this purpose The 
reply gwen about the pos~tlon of forests In the country 
durmg the Elghth Fwe Year Plan IS mcomplete He has 
also not clearly stated the expendlture mcurred on 
atorestallon durmg the E~ghth Fwe Year Plan So far as 
achlevmg the target IS concerned. there should be 33 
percent ol land under torest cover as per the target 
hxed In the Natlonal Forest P o k y  But I! IS only 17 
percent It even atter spcndmg m~lhons of rupees the 
largets are not achteved then whc IS respons~ble for 
th~s? And what actton has the Goverrlment taken so tar 
In th~s  regard? What IS the reason for not brmg~ng the 
land under tcresl cover as per the taryets flxed3 A s  
per the figures available wlth me almost the entlre 
amount that was allocated each year has been spent 
Desp~te this. today only 17 percent of land IS under 
torest cover And even th~s  IS belng destroyed at a very 
fast pace What the Government has to say for not 
ach~evmg the target commensurate wllh the expendlture 
incurred? 

CAPT JAI NARAYAN PRASAD NISHAD MR 
Speaker Sir so fas as the target and achlevemenl IS 
concerned. I have sald In my reply that the Elghth F ~ v e  
Year Plan target IS 51449 01 lakh seedlmgs. Out of this 
we have achieved the target of 42817 025 lakh 
seedlings Slrndarly regardmg the ares. 11 has been 
Said that the total area which was to be brought under 
forest Corer IS 4384404 hectares In thls case, our 
achievement 1s 3022465 58 hectares. In thls way we 

have achieved 05 percent of our target. Due to lack of A 

funds. thls remaining 15 percent target could not be 
achleved. 

SHRl RAJlV PRATAP RUDY The questlon has not 
beer1 properly answered. . 

MR. SPEAKER : Plcase Ilsten. 

CAPT JAI NARAYAN PRASAD NISHAD : The 
country's total area under lorest cover 1s 33 percent. 
Th~s total area as per the survey comes to 77.001 m~l l~on  
hectares. 

Actual forest land 1s 64 01 mllllon hectare Out of il. 
25 milhon hectare land 1s under open forest cover 
whlch has a dens~ty of 20 to 40 percent As per the 
Forest Survey conducted In 1943. at the end of 1991 , 
there had been a net Increase of 22 rn~lllon heclare ~n 
forest area. So lar as the expcnd~turc mcurred during 
the E~ghth Fwe Year Plan IS concerned, durmg 1992- 
93 (Inlerruphons J 

MR SPEAKER : It 1s alright Vermap please ask 
second Supplementary. . 

SHRl R L.P VERMA My questlon has not been 
rephed to Slr, lorest IS an important Issue Rs 2500 
crores have been spent durmg Seventh F~ve Year Plan 
per~od but the target llxed tor attorestat~on has not been 
ach~eved. All these olf~cers 01 the Department of Forest 

' 

and forest guards are engaged In deforestat~on Today. 
the condlt~on of the forests In the country IS very ptt~able 
and ~t IS qulte poss~ble that the loresl would be v~s~b le  
In zoos only and nowhere else on the earlh 

MR SPEAKER Please ask your questlon Vermap 

SHRl R L.P VERMA Mr. Speaker Sir, dotorostat~on 
IS gomg on a very large scale 19 B i  m~lhon hectare land 
was to be put under lorest cover durtng the Seventh , 
Fwe Year Plan but that target has not been achleved 
I 2  main w~ ld  Me Zones and w ~ l d  lile sancluar~es were 
to be developed but the hon. Mln~ster does not present 
any report In t h ~ s  regard. Durtng the E~ghth F~ve Yoar 
Plan, an amount o l  As. 675 crores was to be spent for 
th~s purpose but we cannot see forest anywhere, though 
the amount IS bemg pumped out on large scale In tact. 
aflorestat~on IS not takmg place anywhere 

Therelore. I would hke to ask the hon Minister 
whethor any Commlsslon would be constituted tc , 
enquire ~ n t o  the matter or the laek would be h e  
over 10 C 0.1 9 The lac1 IS that every lime the a r e o . . r  
lorest cover IS delorested and then the Deparlm4Tw'-" 
Forests plans for alforeetat~on but nobody goes to S(lb 
whether the alforeotatlon has actually taken place or& 
no17 The mtlre fund 18 baing epenl on the paper only 
and the loreel IS nowhere l o  be seen. 
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[English) 

MR. SPEAKER : Please ask your questlon now It 
cannot be l~ke  th~s. 

SHRl R.L.P VERMA Therefore I would l ~ke  to 
know lrom the hon'ble Mlrllster dhether the Government 
propose to constitute a Comm~ttee comprising ol the 
concerned MPs and MLAs representmg the lorest area 
w~th  a vlow to know the yearwtse expenditure Incurred 
on allorestat~on durmg the Eiyhth Fwe Year Plan the 
area put under loresl cover and whether the plants 
have actually been planled on land or these are on the 
papers only' Whether the horl'ble Mln~ster would l~ke 
to glve the lactual posmon in this regard' 

CAPT JAI NARAYAN PRASAD NISHAD MI 
Speaker Slr th~s IS not a matter ol delorestat~on 11 IS 
related to atlorestat~on Where there are lorests and 
where allorestat~on IS done by State Government 

(Inlerruplronsl State Governments monltor ~t Bes~des 
our Mlnlstry also keeps an eye on the posltlon In two 
ways First we get reports from State Governments about 
the number of seedlings planled In Blocks and the 
vlllages These reports are placed in the Lok Sabha 
Llbrary Secondly we get the same investigaled by an 
~ndependent agency I am also te l l~ng about that 
Invest~gat~on (lnterrupt~ons! 

SHRl RAJENDRA AGNlHOTRl Would you please 
tell the name of the agency through whlch 11 IS bemg 
~nvestigated? 

/Engltsh) . 
MR SPEAKER No Th~s IS Question Hour You 

cannot ao hke th~s 

jTranslarton! 

CAP7 JAI NARAYAN PRASAD NISHAD I am 
telling lhe lnvestlgat~on was done In 1991.92 on nat~onal 
level by Anne H ~ l l  Un~versily, Sh~llong and you want to 
know about Bthar (Irrlerrupl~onsi 

SHRl RAJIV PRATAP RUDY Mr Speaker Sir, a 
scam 01 Rs 200 crore has been comm~ted In B~har The 
Government should give details about that 

/English,; 
MR SPEAKER Please alto& the Mlnlster to answer 

/Transretion] 

He a answering Please I~sten to hlm You are not - llslenmg lo  hlm 

CAP? JAI NARAYAN PRASAD NISHAD The 
Invrsllgrt~on has been done In case 01 Mehsana which 
IS In Ahmedabad . (/nrrrruprrons! It wrs done by Koraput 
T r r r l and  Drvr lopment  S r r v ~ c e .  Bangalore 

.Ilnrerruptrons) Shri C M Seth1 IS a retired Oliicer 
(Interruptrons) Please Ilsten to me ilnterrupl~ons 1 

SHRl RAJlV PRATAP RUDY A scandal Invol~ing 
R s  200 crores has been comm~l ted  ~n 
B~har 1 InterruplronsJ 

MR 'SPEAKER I have not permltled r.lm Tn~s 1s 
Oueslton Hour 

MR SPEAKER Please allow the Minister lo answer 

MR SPf A K i s .  You can glve a short ansvmer 

,'Trans!alrcr. 

ZAPT JAI YARAYAN PRASAD NISHAD You are 
asktng about the i n v e s t ~ g a t ~ o n  conducted in 
Bthar !!nterrupt~onsi The tnvestigat~on has been 
conducted through 1 . 1  P 0 . ( ln le r rup l~ons 1 The 
lnvestlgat~on has been done through Independent 
agency flnlerruplronsJ 

OR K P RAMALINGAM Mr Speaker. Sir our 
country IS export~ng sandalwood to other parts ol the 
world At present. there IS a ban on seedhng 01 
sandalwood plantallon on private 'patta' land W ~ l l  the 
hon Mln~ster announce 11 there is any scheme w~th the 
Central Government or IS there any proposal to lnstruct 
the Slate Government to remove the ban7 Then only 
can we Increase the alforestat~on of sandalwood 

SHRl ANlL BASU Thls does not come under 
aflorestation 

That IS lncluded In hort~cultures I ~nrerruprtons 

j7rara?s~ar1o~ 

CAPT JAI NARAYAN PRASAD NISHAD MI 
Speaker. Sir Central Government has noth~ng to do 
w~th the decls~on tc be taken about the select~on of 
plants It depends upon the State Governments 

i l f l l e r r ~ p h ~ n ~  1 

MR SPEAKER Please s ~ t  down As many hon 
Membes are mteresled to know about t h~s  subject, we 
w~l l  have Halt-an-Hour dlscuss~on 

Shortage of Rail Wagons 

'82 SHRl DHIRENDRA AGARWAL W ~ t h  the 
M~n~ster ol RAILWAYS be pleased to stale 

(a)  the extent ol shortage of roll wagons In the 
country at present. 
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(b) whether the demand for wagons is likely to 
increase in the near future; and

(c) the steps proposed to be taken to meet the 
shortage of wagons?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN) : (a) Judged in the context of the Railway’s 
freight target, the wagon availability has been adequate 
to meet the proportionate loading target in the current 
financial year. However, in relation to the total demand 
in the country for rail transport, there are pockets of 
unsatisified demand in some areas.

(b) Yes, Sir.

(c) The measures proposed include increasing 
procurement of wagons, improving productivity of rolling 
stock, encouraging users to procure wagons under Own 
Your Wagon Scheme, etc.

ITranslationJ

SHRI DHIRENDRA AGARWAL : Mr. Speaker, Sir, I 
would like to state that the reply given by hon. Minister 
is unsatisfactory. If there is no shortage of wagons, then 
why is there is a month long waiting list for booking of 
ra ilw ay wagons in every sta tion? Why are the 
consumable items transported in open wagons resulting 
in a loss of crores of rupees every year. Why does not 
the Railways provide water proof wagons to cement 
and chemical factories to avoid the loss of crores of 
rupees. My first question is that indent for the wagons 
are not being accepted from the large scale units in 
several stations. Wagons are not being given to small 
and cottage industries for piecemeal loading. What are 
the reasons therefor?

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, so far 
as the Rail Wagons are concerned, there are different 
seasons. The requirements are not the same in every 
season. The present season is the rainy season during 
which the requirements are generally lesser. The 
requirement would go up after the month of October. 
Many indents are then received at the booking point 
but the demand falls during the rainy season. The 
requirement differs year to year. We have two sectors. 
One is the crore sector under which coal, steel, cement, 
petroleum, foodgrains, fertilizers and minerals are 
covered and the other sector comprises of tea, wood 
textiles etc. Besides there are salt and public food grains 
also. It is a fact that the demand for 72268 wagons is 
lying pending with us presently out of these 30000 
wagons are required for salt. With regard to the public 
foodgrains, a demand of 14000 wagons is lying pending 
out of which 7000 wagons are required exclusively for 
salt. Just as I told hon. Member that a demand of 72268 
wagons is there and we are supplying 44000 wagons. 
This is not a very big demand, This demand can be 
fulfilled in two days. We are supplying the wagons to 
the core sector and general sector as per the ir 
requirement.

SHRI DHIRENDRA AGARWAl : M r Speaker, Sir, I 
would like to know from the hon. Minister as to whether

due to the shortage* of rail wagons, the track materials 
are not being transported because of which work 
pertaining to track renewal is lagging behind the. For 
example, concrete sleepers are lying in many factories 
for which 90 per cent payment has already been made 
by the Railway in advance. However more than a year 
has passed but those sleepers have not been lifted 
from there. I want to know the reasons therefor. Railways' 
money is involved but even then Railways is not taking 
the delivery of those sleepers and is planning to give 
tenders to new factories. Why is such a thing being 
done? The old sleepers factories which are the 
ancilliaries factories of Railways are utilising only 75 
per cent of their capacity. They are being asked to 
utilise this much of their capacity only, whereas they are 
in a position to utilise cent percent capacity. However, 
the Railways desires to set up new units by adopting 
open tender system, whereas the track renewal of 
hundreds of kilometers can be completed with the help 
of the sleepers lying in the old units. What is the Minister 
of Railways going to do about those sleepers?

SHRI RAM VILAS PASWAN : Mr. Speaker. Sir, hon. 
Minister has mentioned a particular place and if he 
gives it in writing, it will be looked into.

[English]

SHRI^V.M. SUDHEERAN : Sir, I am not satisfied 
with the reply given by the hon. Railway Minister.

Sir, Kerala is totally neglected as far as supply of 
coaches and wagons are concerned. The people, 
especially of the industrial sector are experiencing much 
difficulties. So, I would like to request the hon. Minister 
to take immediate steps to meet the requirements of the 
people of Kerala in regard to the supply of coaches and 
wagons... (Interruptions)

SHRI RAJIV PRATAP RUDY : Sir, I have requested 
for a supplem entary on a po licy statement 
...(Interruptions)

[Translation]

SHRI 8ANWARI LAL PUROHIT : I would like to ask 
hon. Minister a question. I do not want to go into the 
profitability Or loss aspect of the Railway Budget. All the 
states give priority to small scale industries. In 5-7 years 
the complete policy...(Interruptions)

[English]

MR. SPEAKER : Shri Sudheeran. you have only 
made a request. It has been noted down ...(interruptions)

SHRI V.M. SUOHEERAN : Sir, I would like to request 
the hon. Minister to meet the requirements of coaches 
and wagons in the State of Kerala.

MR. SPEAKER: Now, Mr. Minister, you pay some 
attention to Kerala.

SHRI RAM VILAS PASWAN : Yes Sif, I witt pay 
attention to this problem.
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[Translafron) 
SHRl BANWARI LAL PUROHIT You will have to 

lake a p o k y  declslon I1 rack IS glven wthm 24 hours. 
11 IS loaded ~mmed~ately The b ~ g  un~ls and ~nduslr~es 
load the racks ~mmed~ately however small un~ts and ' ~nduslr~es load one wagon In four days The11 ~ndiv~dual 
hookmg has been stopped and thev cto not get the 
book~ngs Small scale un~ ts  have been w~ped  out 
because ol cornpet~t~on and they are lncurrlng losses 
Railway IS glvlng all the lac~llt~es to large scale unlts 
A p o k y  dec~s~on IS requ~red to bc taken In l h ~ s  regard 
Would you ser~ously cons~der 11 and take a dec :~s~on~  
Th~s IS an ~mportant Issue as the small scale ~ndustr~es 
arc loslng ground They need to he made ~ lab l c  They 
are b c ~ n y  bealcn In the compe11tirJn because o l  
Hallways 

MR SPEAKER Do not drag Voirr questlon 

SHRl BANWARI LAL PLJROHlT FAr Speaker Sir 
my qiwsl~on IS ~~nportant It IS vcfv d~ l l~cu l t  to obtam one 
way lndcnl for ~nd~v~dun l  wagon and they do not yet 
any wagon for lour months at t~mes 

SHRI RAM VlLAS PASWAN Mr Speaker S I ~  this 
qucstlon IS regardmg the supply of wagons There is no 
shortagc ol wagons I would l ~ k e  to lnlorm Hon ble 
Members lhat we had set a largct of one lakh wagons 
It IS true that there has been a declme In the product~on 
and purchase ol wagons durlng last few years I have 
yot all the l~gures In lhls regard If Hon'ble Member 
w~shes to knee I can give h ~ m  Ihe hgures In 1992 
provlslon war, made lor 27500 Hagons but only 26129 
wagons were purchased S~m~larly 19649 wayons were 
purchased agalnst the provlslon lor 22500 wagons in 
1993.94 In 199445 the target vias lor 1200G wagons 
tiut ordy 10575 wagons were purchased Slmdarly a 
provlslon ol 19950 wagons was made In 1995.96 There 
was a target 01 one lakh wagons Ir i  E~ghth F~ve Year 
Plan In vleiv ol the targel we have dec~oed to purchase 
25 thousand wagons th~s year 1 belleve thal we w~l l  be 
ilble to meet thc large1 and there w~ll be no shortage 
01 wagons 

SHRl PRAMOij MAHAJAN As tar as the small 
scale sclctor IS concerned the isagons are not ava~lable 
to lhem ;Infcrruplrons: 

SHRl HAM VILAS PAS\,114N A Comm~ttee )\as 
Consl~tutrd I r i  t h~s  ~eyard  1r1 MaharashIra Assembly 
undc~  the Cha~rniansh~p ot Shr~ Rahmw Khan III the 
month ol March Its terms was lor slr months Th~s  
Comm~llee had made recommendal~ons In t h~s  regard 
whlch were l a d  In th~s Housc on 12th March Its report 
was received In the M I I ~ I S ~ ~  on 15th March We a.e 
examlnlng 11 In deta~l 

SHRl SONTOSH MOHAN DEV The Plann~ng 
Comrnrse~on had also recommended to Ihe Fmance 

Mmlstry lo give a dd~t~onal  wagons ilnferrupfrons~ Are 
you gettmg them" 

SHRl RAJIV PRATAP RUDY Mr Speaker Sir I 
want to ask a quest~on of p o k y  matter from Hofi ble 
t h s t e r .  The questlon IS that 11 has been lndlcated In 
the Annual Report lhat In 1980.81 the number of wagons 
in thc country was lour lakh nine hundred forty st1 
however In ten years tlme I e In 1994.95. the number 
01 wagons came down to 2 91.360 1 want lo ask Hon'ble 
Mln~ster as lo ivhrther more than one lakh wagons 
havc rjera~led or t h r  number has been reduced durlng 
the past drcadc 

These wagons were bemg used lor Irelght What IS 
Hon'ble Mirwter s reply to that? 

SHRl RAM 'WL4S PASWAN . Mr Speaker Sir, what 
the Hon be! Member has stated IS not the correcl 
posltlor~ The cwrert fqure IS 46303: wagons I thmk 
that H9n blc Member has probably staled that there 
were lour wheeler *agons earher and novi there are 
e~ght wheeler wagons and the~r proportion IS 2 5 From 
th~s pomt of vlev, the number 01 wagons stated by h ~ m  
15 not correct 

MR SPEAKEQ Please ~LI! a short and pomled 
qucstlon 

SHRl PR DASMLINSI Sir, you were the Labour 
Mln~ster In the prevlous Government so you may be 
aware of th~s tact The Mlnlster has lust no8 repbed thal 
there IS na shortage 01 hagons He has also sald that 
v r~or~tv  IS bclng 31ven to special sectors Irke cement 
lood steel elc 

I Y K I L I ~ ~  I I ~ P  tc brlng 11 to vouf knO~ledge that Ihe 
b~ggest Puhl~c Sector Jute Unit IF lnd~a called NJMC. 
has been sd te r~ng  lor the last two months due to 
shortage of cagms  As a result of th~s 25 000 workers 
are gettmy delaved wages The Chairma0 01 the NJMC 
has sent repeated requests to the Ra~lway Board yet 
the wagons have not been released so tar I am gwng 
you a po~nt.blank example because vesterday I had 
been to m) conslltuenq I found tha: 25000 ivorkers 
were not gettmg the11 wages In lrne onlv because the 
wagons had not been released W~th the result the 
l ~n~shed  goods could no! be loaded The Cha4rman of 
NJMC IS no1 less than an IAS Oftlcef He had shown me 
the torrespondewe lha! was exchanged bebeen tne 
R a ~ l ~ a b  Board and NJMC W ~ l l  the hon Mln~ster 
~mrned~atel) take an appropriate step in t h~s  regard7 

SHRI RAM VlLAS PASWAN MI Speaker. Sir, i w l l  
look Into the lssue rased bv Hon'ble Member As I 
stated earher the *agons have not been procured ~n 
requ~red proportton dur~ng last three years Hence I 
would M e  lo  lnlorm hon Member that as per our 
~nlormat~on. the wagons are made ava~lable kadptng In 
vlew dltterent seasons 
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[Engbsh] 
MR SPEAKER : I know Shr~ G d s  hand IS h~gher 

because right from the mornlng he has been ralslng h ~ s  
hand 

SHRl SUDHIR GlRl . Mr Speaker. Sir. the M~n~ster 
has said that to meet the Increasing demand wagons 
have to be procured I would like to know from the Hon. 
M~n~ster whether such procurement would be made from 
the domest~c market or from abroad The former Ra~lway 
M~n~ster. Shr~ Jaffer Shar~ef, had sa~d  thal the Ra~lways 
had procured wagons from abroad to meet the demand 
of the country In future the demand of wagons would 
Increase The hon. M~n~ster has po~nted out that wagons 
have to be procured. May I know from the hon M~n~ster 
whether such wagons wdl be procured from domestlc 
market or from abroad' 

SHRl RAM VlLAS PASWAN Mr Speaker. Sir he 
had made a dela~led recommedahon in lhls regard. 
When an open tender was floated, bottlenecks were 
crealed as a result thereof However. I would hke to 
inform Hon Membes that so far as the procurement of 
wagons from abroad IS concerned, we won't procure 
the wagons from abroad. Compet~tton would be there In 
the country ltself for all procurements (lnterruptro~isI 

jEnghsh] 
SHRl V V. RAGHAVAN : In h ~ s  reply the hon M~n~ster 

has stated that pr~or~ty IS bemg glven to spec~al sectors 
like food, etc. It IS our experience In Kerala that when 
we procure rice and other essent~al commod~t~es from 
far away States. for want ol wagons they keep on lymg 
there ~tse l f  and we have to pay huge demurrage 
charges As a result of t h ~ s  the prlces shoot up. 
Dlscr~minat~on IS bemg shown towards the State of 
Kerala The off~c~als ~nlluence the sanct~on~ng author~ty 
not to release wagons requ~red for loadmg rlce and 
other essential commod~t~es to Kerala So the prlces of 
these essenl~al commod~t~es are gomy up I would 
requesl the hon M~n~stcr  lo kmdly ~nstruct the off~c~als 
to glve prlorlty In sanct~on~ng wagons for loadmy rtce 
and other essent~al commod~t~es IG Kerala 

SHRl RAM VlLAS PASWAN There IS no questlon 
of gtvrng pr~orlty 

Whenever we recelve any complamts In th~s regard. 
we take act~on ~mmed~ately As 1 have told the Hon 
Members that the production of wagons has decllned 
l u r ~ n g  last lour years We have been able to procure 
only 74303 wagons aga~nst the target of 81000 wagons 
and we Intend to procure 25000 wagons th~s year lo 
meet the shortage and thus, I thmk thal all the compalmts 
w~l l  be resolved them 

SHRl RATILAL KALIDAS VERMA Mr Speaker. Sir, 
Gularat leads In sal! product~on Large quant~ty of salt 

gets accumulated thore and since the wagons are no1 
given in tune. ~t causes a lot of problems to the traders 
of Gularat. The number of wagons required by the people 
of Gujarat for carrying sall In the comlng season should 
be allotted lo them Secondly there are coal based 
electr~cally generators In Gujarat. At tlmes olectrlclty 
generation IS affected In the absence of coal I would 
like to know from Hon'ble Min~ster as to whether he 
would provide the requ~red number of wagons lo Gularat 
for transportation of coal and salt?' 

SHRl RAM VlLAS PASWAN : I have already stated 
that out of the total wagons. 7000 are meant exclus~vely 
for Gularat and we would defmtely pay altentlon to 
It. 

[Engb h] 

MR. SPEAKER It seems today IS the day lor 
Ra~lways. The next questlon IS also on Ra~lways 

Conversion of Narrow Gauge Line into 
Broad Gauge 

'83 SHRI GANGA RAM KOLl , W~ l l  the M~n~ster 
of RAILWAYS be pleased to state 

(a) the deta~ls ol narrow gauge lmes proposed to 
be converted into broad-gauge In Ralasthan durlng the 
current flnanclal year. 

(b )  whether there IS any proposal to convert 
Mathura-Badl-Dholpur rail lme ~ n l o  broad guage, and 

( c )  11 SO. the deta~ls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJJ (a) No narrow 
gauge l ~ n e s  are under converslon In Ralasthan 
However. the metre gauge hnes wh~ch w~ l l  be converted 
In Ralasthan dur~ng the current hnanc~al year are 
Mehsana.Almer. V~ramgam.Mehsana and Marwar- 
Jodhpur 

(b) and (c) There IS no llne trom Mathura lo Dholpur 
vla Bad1 Perhaps the Member IS relerrlng lo Dholpur. 
Sazmathura narrow gauge lme A survy lor converslon 
of th~s  h e  IS In progress Further cons~derat~on would 
be poss~ble once the survey report becomes ava~lable 

[Translalron] 
SHRl GANGA RAM KGLl . Will the Mlnlster of 

Ra~lways be pleased lo stale the details of narrow gauge 
llnes proposed to be converted Into broad gauge In 
Rajasthan durmg the current flnanclal year. Malhura IS . 
menl~oned herem whch 1s a mlspnnt. I1 IS Sarmalhura 
Whether there IS any proposal to converl Sarmalhura. 
Baddholpur r a ~ l  l ~ n e  Into broad gauge? 

SHRl RAM VlLAS PASWAN . Mr Speaker, Sir. 
Hon'ble Members would be pleased to know IhaI 
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Rajasthan IS not lagglng behmd In the matter 01 yauye 
convert~on, rather 11 IS lor ahead 

SHRl GANGA RAM KOLl Is 11 IcwJing becausr. all 
the lmes are metre gauge Ilnes' 

SHRI RAM VILAS PASWAN The quest~on you h a w  
asked. he has stated correctly that there IS brc~atl yauyr! 
l ~ n e  lrom Mathura to Dholpur (lntcrruplronsi 

jEng11slij 
MH SPEAKER The Mlnlster has riot c;ornpii?tr.l 

hls reply 

jTr;inslat~ortl 
SMRl RAM VILAS PASWAN You have asked about 

Dholpur-Satmalhura l ~ n e  A c ~ o r d ~ n g  to Ihe data ~n 
respect 01 Ralasthan as on 1 4 92 4506 Kms la11 line 
I S  metrr yauge and 84 Krns 1s narrow gauge Upttl 
1995.96 gauge converslon of 1310 Kms ha:; b c c r ~  
carrred out and the gauge coriverston o l  521 Krr~s is 111 

progress and we have added another 1687 Krns In 
Act~on The actual actlon plan c l  Defence 1s 5:5 Krns 
under the Dclence Accoimt Irl Nmth Plan So all ol l h ~ s  
totals up to 4089 Kms urider all the h ~ d s  In artlnn 
plan and there IS a trrlal 01 5506 Kms la11 Ilne in that 
a r m  II you deduct 4089 Kms only 4 1  7 Kms are left and 
I th~nk  that t h ~ s  ach~evement IS qu~ te  sat~sfactcir$ and 
d u r ~ n g  last l ~ v e  vears out of the total expend~ lu re  
cricurred on yauge converston In the entire country. 
34', was spent In Rajasthan hence the s ~ t u a t ~ a n  IS 

q~rr t r~ sat~slaclory rlnlerrupt~ons 1 

SHHI GANGA RAM KOLl  Th ls  replv I S  riot 
~at1sIr7~:I0ry I have s~rbrn~tted that at least ten lakh PCilPIC 
Irav~:l i l ~ r I \  .:In Dholput~Sarniathurs ltne ~ h l i l ;  is a 
riar~ov, yauqr Ilfw I would 11ke to knot) aboul the tlrne 
try r~h tc l l  VOLI arc golng to complele the corlverslon 
work 'I'hi!, [li:)sitior~ IS no! nev, I! IS ages old In tact, 
r i c , t t ~ ~ i q  ha:, twcn done so tar In fialasthdn 

SHHI RAM VILAS PASWAN MI Sl:~edhcr Sir 1 
hnvr s l i ~ l r d  the aclual posltlon Nov. I hould l ~ k c  to 
rc3qui.st H c ~ n h l e  M e m b e ~  to wa l l  Icr the 
hudg€~ l  I l nkv r [ ip l fo~s  1 

OH i.ilRIJ4 VYAS SII I would Ilk? la su l~r~i t !  ltiat 
thr rc  IS rio broad guayc l ~ n c  In South Ralasthar, Thi .  
guaye converslon has been c a r ~ ~ e d  out In 3 par: 0 1  
Rajasthim w h ~ r c i ~ s  U~RIPLII has hccn left out Sil 95 
perrent l o u ~ t s t s  w s ~ t  l l d a ~ p u ~  T h ~ s  area m w t s  the 
requ~~cnrent  01 05 percent :Inc and 90 percent rock 
phosphate There are Sllver and Gold mlnes xi Ihc area 
and 11 15 very ~mportant lrom tour~sm po~nt  of view lnsplte 
01 t h ~ s ,  Ihe area has no1 been louched al all I would 
llke to ask the Hon'ble M ~ n ~ s t e r  as lo  when t h ~  work IS 
l ~ k e l y  to be  star ted o n  the phase one lo r  wtirch 
fourrdat~on was l a ~ d  In Uda~pur by Hon'ble Kaln1aJ111' 

SHRl RAM VILAS PASWAN MI Speaker. Sir I 
want your guidance because R a ~ l  budget IS to be 
presenled at 12 and questlon IS belng askod regard~ng 
a ralt l ~ n e  (Inferruptrons l 

lEng11shj 

SHRI N K PRElKHAIJDH4N Sir I .vould llke to 
know lrom the hori rvf~ri~sler ftrstly whcther there IS any 
proposal to convert the rjutlon-Sherlkottah metre-gauge 
Ilne Into broad-guagz secondly whelher a proposal to 
stop goods tralfrc (or, t'v. Ou~lm.Shenkottah h e  IS under 
cons~derat~on and 11 so ~:h1,'' 

MR SPEAKER The M ~ n ~ s l e r  cannot say ariyth~ng 
now about a partl-ills: I I~ IE  ~ C ' S ~ L I S E .  the Budget IS yolng 
lo  be presented at 12 3 clock Ask quest~ons on p o k y  
matters and noth~rlq else 

SHRI SAT MAHAJAIJ 5 1  :h rwgh you I would hke 
to draw the attc!ntlon of IM h3n Railv,ay Mmsler  that 
11 was a declared corrlmorl p311cy that there w ~ l l  be a 
uni.gauge In the whole countrr 1 %ant to knovi whether 
that p o k y  had been abandoned an$ 11 not what steps 
tiave been taken tr, corivert Kangra-Pathankot.Jog~nder 
Nagar and Kalka-Sh~mia line; I rm anrrow-gauge to 
broad.gauge7 About 33 per cent riad been allotted for 
Rajnsthnn and not i.,,en a ; remy had t e e n  spent lor 
H~rnachal Pra~3esh 

SHRl RAM V 1 i . G  PASWAN I can only say that the 
pol~cy of thc present Government IS to concentrate on 
the neglected areas of the tounlry and as far as IS 
possrble we try to 30 the best even by relaxmg the 
normal rules 

The honhle Mcmbcr knoe that survey IS conducted 
belsre laytng a n?:! rat1 lme After that a proposal IS 

sent to the Plani ing S m m ~ s s i o n  and then tc the Board 
After gettlny approiai :)! the Boar3 11 IS sent l o  the 
'ab~net Cornmiltee ano at iasl tc X A  Passmg through 
such a long process 11 1s a l ien  final shape Rut Ihe 
prrllcy of our Go\,ernrnent IS !ha: I! 1s paylng specla1 
attention to the Nc~rth-East Jescrt areas. Jamrnu and 
Kashmr Hirnachal Prndesh Maflh,;.: Pradesh and other 
backward areas :w.r,ri?:li.:ls 

S t i f i l  S4T MAHA.IAN 11s a iswer has notning to 
do i v~ th  i o n ~ e r s ~ a f :  1 ;un Idthing ~ b 3 1 1 t  converslan jn l )  
and nst neb\ t~nes 

SHRI LALMUNI CH4L)REY My questtsn relates 
not only to any State but l o  the cho le  country I would 
hke to knobs as to wh\ the t i v e  ol avrval o l  l lalns IS 
dlllerent whereas the distance and fare are the same 
Whether the Government will ponder over thrs anornatty 
and revlse Ihe~r  lares accordmgl\7 

SHRl RAM VlLAS PASWAN Mr Speaker Srr equal 
drslance. equal lare and same tlme may be  posstbe 11 
t h e  h o n l b l e  Member  s ta r ts  c o o p e r a t ~ n g  u s  

(Iri!erruptrons l 
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SHRI LALMUNI CHAUBEY Basically my questlon 
pertams to fares.. .(lnterrupt~onsl Is 11 possible that along 
w~th the equal dlstance and equal fare, the arrival time 
may also be the same . . (lnterr~lptronsl 

SHRl GlRDHARl LAL BHARGAVA : When hon'ble 
Suresh Kalmad~ was the M ~ n ~ s t e r  of Ra~lways, he 
assumed that to lay railway track from Band~ku~ to Agra 
Fort was very necessary because 11 is causing a loss of 
at least Rs -30 lakh a day, not a month. He l a ~ d  the 
foundat~on of th~s track but after that no progress has 
been made In th~s regard. I would hke to ask the hon'ble 
Mmster that by when the laymg of radway track trom 
Bandiku~ to Agra Fort 1s likely to be completed Tenders 
have been Issued twice for that but they were cancelled 
both t~mes I would hke to know clearly from you that by 
when the track IS hkely to be completed3 Bes~des this. 
as Bahanp has lust now rased the matter of Udalpur 
ra~lway track. the inaugurallon of laymg of whch has 
also been done. The Cha~r of the Mlnister of Rallways 
cannot change, only persons s~ t t~ng  In I! may change 
I would llke to know from the hon'ble M~n~s te r  of 
Ra~lways that by when these two prolects are l~kely to 
be completed' 

SHRl RAM VlLAS PASWAN Mr Speaker. Sir. I can 
only say that now ra~lway budget w~l l  be presented In 
the House before you and you w~l l  be glven opportunity 
to d~scuss on ~t If there IS no mention about a parllcular 
t~me. I w~l l  glve lnlormation to the hon'ble Members 
about that lme whlle givmg reply to the dlscuss~on on 
ra~lway budget 

DR. RAM LAKHAN SlNGH Mr. Speaker. Sir. I would 
like to knov. from the hon'ble Mmster whether he w~l l  
get the tncomplete radways lmes of Madhya Pradesh 
completed soon construct~on of whlch has come to 
standst~lt' Whether any provlslon w~l l  be made lor them 
In Ihe railway budget whlch IS golng to be presented In 
the House t ~ d a y ?  

SHRI RAM VILAS PASWAN Government intends 
tc convert all metre-gauge lracks Inlo broachgauge and 
we w~l l  try to convert them lntc broad-gauge by Nmth 
Plan There are about 7000 kllometre such tracks whlch 
are required t: be converted If even after lhat some 
tracks are left they vf~ll be converted In the beg~nnlng 
of the Tenth Plan 

We have to see as to whether all the metre-gauge 
or narrow-gauge !racks can be converted or not Out of 
them vhch e'der tracks are necessary to be converted 
rve HII~ cmrer! !hem under a tlme bound programme 

Area under Foodgrains 

'84 * 
JUSTICE GUMAN MAL LODHA 
PRrJF PREM SlNGH CHANDUMAJRA 

VJlll the Mintster of AGRICULTURE be pleased to 
state 

raj the total area of land under cult~vat~on of wheat, 
paddy, ollseeds, pulses and other coarse toodgra~ns 

lncludmg vegetables and fruits in the counlry during 
1993.94. 1994-95 and 1995-96: 

jb) whether the farmers In several States have 
shown mterest In producmg other crops Instead of wheat 
and paddy: 

(c )  ~f SO, the reasons therefor: and 

( d )  the steps proposed to be taken by the 
Government to encourage the larmers lo produce wheal 
and paddy? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING, (SHRI CHATURANAN MISHRA) . (a) to (d) 
A statement IS l a ~ d  on the Table ol the House. 

STATEMENT 

(a) Area under cult~vation of wheat, paddy. ollseeds. 
pulses, coarse cereals. lrults and vegetables durmg 
1993.94. 1994-95 and 1995-96 IS as lollows :. 

Area under Cull~vatron 
(M~ l l~on  hectares) 

. .,. - ---. , 

Crops 1993-94 1994-95 1995.96 
(Likely) 

. " . . -- - -.. .. - ..----- 
Wheat 25.15 25.64 25 18 
Paddy 42 54 42 24 42.42 
O~lseeds 26 90 25.26 26.24 
Pulses 22 25 23.17 23 46 
Coarse Cereals 32.81 32 50 31.74 
Vegetables' 4 27 
Fru~ts' 2 94 
. - . .- - . --- - . - . . . . , . , . * - . - . . - . - - - - - -. - . . - .. - ---- 
' Esllmates for 1994-95 and 1995.96 are not ye! ava~leble 

(b j  and I C ,  The larmers have shown Interest In 
dlvers~tying thelr cropplng system to ralse thew Income 
Th~s d~vers~l~cat~on has. however. not been agalnst rlce 
and wheat but other low yieldlng crops M e  coarse 
cereals 

(d) In order to Increase the producllon of wheal and 
paddy. two centrally sponsored schemes VIZ . (I) 
lntegraled Cereals Development Programme rn A~ce  
Based Croppmg System Areas ( ICDPAce)  and: (11) 
Integrated Cereals Development Programme In Wheat 
Based Croppmg System Areas (ICDP.Wheat) r e  bemg 
~mplemented besldes ensuring remunerative pnces and 
helplng the larmers In lncreaslng producl~on and 
producl~v~ty ol these crops 

JUSTICE GUMAN MAL LODHA Hon'ble Speaker, 
Sir thls questlon IS ot the nal~onal ~mportanco Though 
at present. the producllon o l  wheal, paddy. millet and 
barley Is decreas~ng gradually, farmers are ~ncllned lo  
produce cash crops. As a rerul! ol lhal counlry IS laclng 
rhorl  supply o l  wheat, rlce, mlllel and barley. On the 
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other hand, culllvators and consumers are also lacmg 
problems. The maln reason lor this 1s that remunerative 
prlce are not l ~xed  and due conslderat~on IS not glven 
to the cost of land and the labour of members of the 
families ol cult~vators mvolved therem whde llxlng 
procurement prlce there01 I would llke to know from the 
hon'ble M m s t e r  whether at that t ~ m e  o l  l ~ x ~ n g  
procurement prlce the cost ol land and labour ~nvolved 
lhereln will be taken Into account and cult~vators w~l l  be 
glven remunerallve prlces so that they produce paddy 
and seeds 

SHRl CHATURANAN MISHRA Mr Speaker Sir 11 
is true that there IS a d~vers~on of crops. A farmer w~l l  
produce the crop whlch glves hlm more prof~t Today. 
the taste ol the people IS changmg People all over the 
world are prelerrmg rlce ~nstead ol coarse loodgralns 
Farmers can earn more by producmg oilseeds or cotton 
crop That IS why, they are dtvertmg towards these crops 

As lar as the prlce policy IS concerned. we w~l l  see 
as to how the Agrlcutture Pr~ces Commlss~on ponders 
over those polnts whlch the hon'ble Members have 
rased 

JUSTICE GUMAN MAL LODHA Mr Speaker. Sir 
the Irrlgallon system ol our country IS the costhest In the 
world. Therelore. I would also hke lo know from the 
hon'ble M m t e r  as to whether the Government w~l l  make 
arrangements to glve spec~al subs~dy lor mtroducmg 
Israel's sprlnklmg and d r ~ p  Irr~gatlon syslem In lnd~a so 
lhst it can be uselul for our culhvator and he can produce 
more by spendtng less? 

SHRl CHATURANAN MISHRA Mr Speaker Sir 
Irrlgrllon is not under my jur~sdict~on Whatever, you 
wrn l  lo  ask In this regard. I w ~ l l  convey ~t to the 
concerned Mlnlster I can say th~s  only 

SHRl NlTlSH KUMAR : Sprmkllng and d r~p  ~ r r~ga t~on  
system cannot be appl~ed In producmg paddy and 
wheat 

PROF PREM SlNGH CHANDUMAJRA Mr Speaker 
Sir. Ihe hon'ble Mln~ster IS ol the vlew that the maln 
reason lor larmers' d~vers~on towards cash crops IS to 
Increase Income but I thmk 11 1s not correct It has 
happened due to the11 compuls~on Sugarcane crop 1s 
being burnt and larmers are not bemg pald the prlces 
lor lhe~r  crops An amount ol Rs. 20 crore of the larmers 
o l  Punlab IS outstanding agalnst m ~ l l  owners The maln 
reanon beh~nd t t  IS Increase In the prlces ol lnputs hke 
fer l~l~ssrs,  dlesel and electrlc~ty He sald Ihat when a 
scheme was lormulaled lor I C.D P rlce and I C D P 
wheal then they sen1 proposals lor remunerallve prlces 
but he has no! stated about the actlon laken by the 
Government In t h~s  regard Therefore. I would llke to 
know whether Ihe Government 1s ready to glve them 
remunrrr l~ve prlce according to the 1ndex7 My second 
quesllon 16 whether the Governmenl IS ready to 
~n l roduce crop Insurance l o  compensate the loss 
incurred by me farmers due lo natural calamttles third 
quartion 18 

MA SPEAKER . No, do not ask th~rd quest~on Flrst. 
let hlm glve reply to your earher questions 

PROF PREM SlNGH CHANDUMAJRA Mr Speaker 
Slr my thwd questlon also relates to mv earher quest~ons 
L ~ l t ~ n g  of paddy and rlce particularly In Punjab and 
Haryana has not been done and larmers have no1 been 
p a ~ d  the support Prlce as per the announcement made 
for th~s Farmers have been p a ~ d  Rs 20 less then the 
announced pnce per qu~ntal durmg the last year and 
th~s  year as well due to whlch crores ol rupees of 
larmers are due agalnst the Government I would hke 
to know as to whether the Governmenl IS ready to pay 
to the larrners the~r balance amount' 

SHRl CHATURANAN MISHRA Mr Speaker. Sir 
through you I would hke to tell the hon'ble Member that 
the work from sowlng to reaplng the crops comes under 
the l u r ~ s d ~ c t ~ o n  ol the Mmstry ol Agriculture when 
sugarcane 1s harvested then 11 comes under the 
jur~sd~ct~on of Slate Government and when 11 1s In the 
stage of crushlng to sugar preperat~on stage then ~t 
comes under the Mlnlstry ol lood Therelore 11 the hon ble 
Member wants to ask any quest~on relatmg to the stage 
lrom sowlng to harvest~ng ol the sugarcane I w~l l  glve 
reply Slnce the questlon asked by the hon'ble Member 
does not pertam to my Mmstry I w~ l l  transfer ~t to the 
concerned Mln~stry ilnlerrupbons) 

SHRl NAMDEO DIWATHE Mr Speaker Sir. I would 
M e  to ask Ihe hon Mln~ster whether the Government 
would IIX the support prlce by addlng the productlon 
cost to the prlce of paddy and wheat and IIX the support 
prce accordmgly7 

iEng11shl 

SHRI CHATURANAN MISHRA , Mr Speaker Sir, I 
could not lollow h ~ s  questlon 

MR SPEAKER Please repeat your questlon 

SHRI NAMDEO DIWATHE Whether the farmers 
wII be prov~ded the prce of the~r products based on 
product~on cost' . I  lnrerruprionsl 

SHRI CHATURANAN MISHRA Mr Speaker Sir, 
crlterla for the cost of product~on w~tl have to be llxed 
because In the backward areas the cost of product~on 
IS inore whereas In advanced areas. 11 is comparatlrley 
less ~lnferrupr~or~s 

SHRI NAMDEO DIWATHE Sir. w~ l l  the hon Mln~ster 
encourage the larmers by prov~dmg them the prlce 
based on the cost of produchon3 :Inlerruptrons) 

SHRI CHATURANAN MISHRA Mr Speaker. Slr as 
I have sald. the cost varles lrom place to place. The cost 
of productlon will be  less at Ihe place where Ihe 
produchvlly IS more It varles from place l o  place 
Thenlore, unltorm~ty In thls respect cannot be matnta~ned 
. . (lnterrupbons) 
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[Engl~sh] 
MR. SPEAKER , Please llsten to the r e p l ~  g l v m  by 

the hon. Mlnlsler. How can you get the repl) 11 ~ O L I  gn 
on speak~ng llke thls7 . ~lnterrupt~ons! 

Length of Metre Gauge Line 

' d 6  SHRl K P SlNGH DEO 
SHRl AMAR PAL SlNGH 

SHRl GANGA CHARAN RAJPUT Mr Speaker SII 
I through you. would like to stale that the ctttPr~a t~xt ld 
for gtvtng compensatlori to the farmers for the damage 
suffered by them due to natural calanr~ties like Ilood. 
drought or other reasons arc very old The Goi'ernmcnt 
glves cornpensatton between Hs 1500-2500 lo farmers. 
as per old norms desptte losses worth lakhs o! ILIPCTS 
suffered by them Whether the Government pruposrt; I:? 
Increase the amount of compellsatlorl and 11 not Ihc. 
reasons therefor7 In cltres the Traders ate p a ~ r l  
cornpensatton rangtng from Rs 5.10 laktls tor !hc 
damage suffered by lhem but the farmers ale paid the 
compensatlons on old norms 

W ~ l l  the M ~ n ~ s t e r  of H A l l W A Y S  be pleased to 
stat? 

{;ti length of mctre gauye lines wh~ch ex~sted in 
Indta hve years back Zone.wtse 

~ b )  proyress made during these f ~ v e  years In 
convt?lslon ol the metre gauye llries lo braad qauge. 
Loll?-wrse, and 

( G I  the t~me  by whlch thc alm of havtny orily one 
standatd broad gauge hne throurJhou1 the country 1s 
expected lo be fulf~lled to enable the spced~er movemsnt 
sf passenger and goods traftlc? 

THE MINISTER OF RAILWAYS iSHRl RAM VlLAS 
PASWANl (a1  The length ol metre gauge Iincs or1 
lridran Ra~lwavs l ~ v e  ycars back (as on 31 3 1991 I. 
Lonev,~se vias as under 

. . . . . . .  

Zonal Rathay Mstre gauge route 
Knrs as or1 31 3 91 

. . .  -- .. ...... .- ....... -- . . . .  - . .  

Central 

[Englrs h! 
SHRl CHATURANAN MISHRA Mr Speaker Sir 

t h ~ s  questton IS related to crcp lnsurarlce Tune should 
be gwen for that Only then I can explam 11 I th~rlk In 
the comlng d ~ s c u s s ~ o n  I w ~ l l  take up this matter 
. .  (Interruptions) 

Eastern 
Northern 3 033 
Nor7h Eastern 4 092 
Norlheast Frontlet 2 998 
Southern 4 333 
South Central 3 572 
Soth Eastern 
Western 5 391 

. . . . . . . .  -- - . . . . . . .  .. - 

Total 13 419 

it,, The progress mcldc In cariversion :A MG'NG 
Ihne: n : r ,  BG SIIICI: 01 4 91 upto 31 03 96 zxie.wtse is 
9 5  ~ i l l ! l C . r  

WRITTEN ANSWERS TO QUESTIONS 

Introduction of New Trains 

'85. SHRl DATTA MEGHE W~ l l  the M~n~ster  of 
RAILWAYS be pleased tc stare 

la1 the routes on shlch nerv trams are proposed lc, 
be mtroduced durlng the current year and 

ib )  the de!a~ls In thts regard7 
THE MINISTES OF RAILvlAYS [SHFil RAM VILAS 

PASWAN1 #a1  and 1b1 These form part of tht. buclgvr 
pr f  Posak 

93.94 
Knrs 

. . . .  

4 ?  

94.95 
Krns 

. . . .  
95.96 
Kms 

Central 
Easten 
Northern 
North Eastern 
Northeast F r b ~ i t ~ b ~  
Southerr* 
South Centrai 
South Easrern 

-- ...... - .  . . .  
Total - . . . . . . . .  . . . . . .  
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(c) It IS not proposed to convert all MGlNG llnes 
The project unlgauge alms at select~ve converslon of 
those MGlNG lines wh~ch  w ~ l l  provide alternat~ve 
routes, generate addltonal capaclty and would serve 

(the developmental needs of areas havmg the potentla1 
and l lnes requlred on operat~onal :strateg~c 
cons~derat~ons. 

So far the Mmistry ol Radways have ~dentl l~ed 14500 
kms of MGlNG lmes lor converslon of which 5533 kms 
have already been converted. About 6800 kms (~ncludmg 
5533 already converted) are expected to be completed 
In the 0th Plan and remalnmg lmes wlll be taken up 
dur~ng the 9th Plan penod 

Accidents at Unmanned Level Crossings 

'87 SHRI PANKAJ CHOWDHARY 
PROF AJlT KUMAR MEHTA 

Will the M~n~ster of RAILWAYS pleased to state 
(a) the number ol accidents which occurred at the 

unmanned level crossmgs In the country slnce the 
beg~nnmg ol 1996 and the number of persons k~lled 
and qu red  therem Zone,wise 

(b )  the number of unmanned level crossings 
identllled to be more acc~dent prone. Zone.wise 

(c)  whether any programme has been drawn by the 
Government lo man these unmanned level crossings 111 

a phased-manner so as to provlde a salety system to 
avold accidents: and 

(d) II so, the details thereof and the achievements 
made so lar? 

' THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN) (a) the requ~red inlormat~on for the period 
1 1 96 to 30 6 96 IS as under . 

.. .- - - .-. -- . . .  -. . 
Radway No of No of Persons _. 

Acc~dents Killed Injured 
...... ..... ... ................ 

Central 2 1 6 
Eastern 
Northern 
North Eastern 
NorWwast Fronbel 
Southern 
South Central 
South Eastern 
Western 
... - .- . . . . . . . .  

. - . . , . ,,. , ,., . 

(b) No level crosslng has been identhod as more 
acc~denl prone as no level crosslng at which accldent 

has taken place durmg the per~od from 1 1 96 to 30 6 96 
has f~gured In the acc~dents durmg the precedmg 5 
years. 

(c) and (d) .  Wh~le the manning of unmanned level 
crosslngs IS taken up at the request of State Government 
at the~r cost. the Radways have decided that dependmg 
upon the ava~lab~l~ty of resources, ident~l~ed vulnerable 
level crossings will be manned by the Railways 
themselves The Ra~lways also dec~ded lhat no ex~stlng 
manned level crosslng shall be de-manned 

[English) 

Visits by National Human Rights 
Commission 

'88 SHRI HARlN PATHAK W~ l l  the M~nister of 
HOME AFFAIRS be pleased to state 

(a)  whelher the Nat~onal Human Rtyhls Comm~ss~on 
had v~sned various places In country recently 

(bj 11 so. the deta~ls thereof. 

i c l  the total number and nature of pet~!tons, 
Memoranda recewed try the Commission durmg these 
vislrs State-w~se 

(d)  the outcome of these vis~ts, and 

(el  the amounts spent on these v~s~ ts?  

THE MINISTER OF HOME AFFAIRS ISHRl 
INDRAJIT GUPTA) (a) and Ib! Yes. Sir Dur~ng the last 
one year. the Comm~ss~on has vcslted the following 
places during the periods mentioned against each 

1 1 ,  Hyderabad . from 21 8 95 to 25 8.95 
( I I ~  Mumbai 8 Pune - trom 25 9 95 to 27 9 95 

11111 Ferozabad . from 27 2 96 to 28 2 96 
( I V )  S~mla from 2.6 96 13 4 6 96 

(c l  and {d) The Comm~sslon during these visits has 
rece~ved compla~nts of human r~ghts vlolat~on from 
various ind~v~duals and agencies These complamts are 
processed alongwith other complamts recelvea alrectlb 
In the Comrn~ssion and no separate record IS hep! of 
the complaints recewed dur~ng visits Durmg these m t s  
the Comrn~ssion has examined many cases 31 humai 
rights violat~ons on spot met State Governmen! offiitals 
represent~tlves ol medcal and legal proless~orrs NG0 s 
and human rights act iv~sts This has rcsc~lted in 
recommendat~ons to the concerned authormes such 
as, taking action agalnst guilt) o f f~c~a l s  tahmg remedal 
measures wherc necessary and payment ol 
cornpensallon to vlctlms Ir, many cases the Comm~ssion 
has recommended dctlon aga~nst gu~ltb o f l ~ c ~ a l s  In 
appropriate courts of la* 

(el  An amount of Rs 89.396 00 has been spent by 
the National Human R~gh l  Comm~ss~on on the v ~ s ~ t s  
mentlonect in parts (a) and i b l  above 
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[Translabon/ 

Atrocities on Women 

'89 DR RAMKRISHAN KUSMARIA : 
KUMARI UMA BHARATI : 

Will the M~n~s te r  ot HOME AFFAIRS be pleased to 
state 

la )  whether atroc~tles on women In the country have 
mcreased durmg the last three years. 

(b l  11 so. the number ol cases reg~stered and the 
act~on taken thereon. State-w~se. 

( c l  whether the Government purpose to set up 
spec~al women courts for speedy disposal of the cases 

(d) 1 so, the details thereof: 
(e) the tlme by when such courts are hkely to be set 

up. and 
(I) 11 not the reasons therelor? 
THE MINISTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) (a) to (b).  Statements I. 11. I l l .  IV 
based on avadable ~ n t o r m a t ~ o n  are enclosed. The 
Statements I .  II B I l l  contam ~ntormat~on about the 
~nc~dence ol crlmes cornrn~lted aga~nst women whlle 
the Statement IV relates to the ac11on taken. 

(c)  to (11. The admln~strat~on of lustce In the D~slrct :  
Subordmale Courts comes under the purvlew ol the 
State Governments H ~ g h  Cou~ts  It IS lor the concerned 
State Governments H ~ g h  Courts to set up such courts 

of at~oclt les on women: accordmg lo theu requirements 

STATEMENT-I 

Inc~dence of Crmes comm~fled agamst Women d i ~ r ~ n g  1093 Slate 6 LIT-wsel 
- ... , . -- -. ... ... , ........... . ,. ... - . . . . . . . .  - . . . . . . . . . . . . . . .  
S State'UT Rape Kldnapp~ng Dowry Cruel'y by Molestat~on Eve 
No 8 Abduct~on Deaths Husband Teasmg 

8 h ~ s  
Relal~ves . - -. ... -. . - .................... - ....... - ... , .............................. .- .. 

1 2 3 4 5 6 7 8 - ...... , . -- -- ......-.-...................-........ , 

STATES 
1 Andhra Pradesh 
2 Arunachal Pradesh 
3 Assarn 
4 B~har  
5. Goa 
6 Gujarat 
7 Haryana 
8. H~machal Pradesh 
9 Jammu & Kashm~r 

1 C  Karnataka 
1 1  Kerala 
12 Madhya Pradesh 
13 Maharashtra 
14 Manlpur 
15 Meghalaya 
16 Maoram 
17 Naaaland 
18 Or~ssa 
19 Punlab 
20 Rajaslhan 
21 S~kklm 
22 Tam11 Nadu 
23 Tr~pura ..... - .... - . . . . . . . . . . . .  .- . 

Total ' 

. . .  - 
9 

. . . . . .  

8335 
59 

1491 
1896 
9 3 

3431 
1640 
729 
90 7 

3002 
1191 

11378 
13913 

107 
4 3 
7 8 

1 
2131 
400 * 
7 160 

2 8 
2471 
266 



29 Wrlllm Answers ASADHA 25, 1918 (Saka) Wrrtlen Answers 30 

- -- --. ------- -- 
1 2 3 4 5 6 7 8 9 - -" ------ 

24. Uttar Pradesh 1754 3403 1952 2905 2416 2618 14048 
(25 West Bengal 740 709 2 56 21 87 1074 12 4978 - - - 

Total (Stales) 1 097 1 1 1  156 5706 21916 20664 9363 79776 
.------- ---- ..-- 

UNION TERRITORIES : 
26. A h N Islands 3 4 0 14 2 7 9 5 7 
27. Chandigarh 4 2 7 3 1 1  14 2 3 82 
28. D h N Haveli 0 2 1 4 3 0 10 

30 Delhi 255 64 1 107 113 259 2107 3482 
31. Lakshadweep 0 0 0 0 0 0 0 
32 Pondcherry 8 6 0 3 17 507 54 1 

Total (UTs) 27 1 68 1 1 1 1  148 32 1 2646 41 78 

Tolal (All Ind~a) 1 1242 1 1837 5817 22064 20986 12009 83964 ---- - 



- - - . -. . . . ~ .  

S. StatelUT . Rape 
No. 

' STATEMENT-II 

lncrdence of crimes commilled againsl Women during 1994 (State L UT-wise) 

- ~ .. . - . - .  -. . 

1 2 
-. - .-. -. . - . . -~ - - . . . . . . . 

3 

STATES : 
Andhra Pradesh 
Arunachal Pradesh 
Assarn 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu a Kashm~r 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manlpur 
Meghalaya 
Muoram 
Nagaland 
Orlssa 
Punlab 
Ralasthan 
Slkk~m 
Tamrl lJadu 
Tr~pura 
Unar Pradesh 
West Bengal 

K~dnap- 
Ping 6 

Abductton 

- - - .  . 

4 - 

57 1 
25 

600 
524 

9 
620 
240 
178 
316 
320 
105 
97 1 
912 

67 
14 
8 
2 

22 1 
112 

2276 
4 

44 1 
32 

2860 
773 

1220 1 

Dowry 
Deaths 

-. . .- -. 

5 
-- 

396 

0 
13 

296 
0 

105 
191 

4 
1 

170 
9 

354 
519 

0 
0 
0 
2 

169 
117 
298 

0 
83 
6 

1977 
85 

4795 

-- -. -- 
Torture 

(Cruetlty 
by HUS- 
band U 

hts Rela- 
tives) 

6 
- - 

2295 
3 

293 
483 

16 
1563 
35 1 
140 
11 

1159 
550 

1815 
7 105 

1 
0 
1 
0 

36 1 
8 7 

2277 
0 

247 
4 5 

3943 
3037 

25783 

.. . -- * -- . . 

Eve- Irnmpor- 
reasing ttng of 

Girls 
(Upto 

21 years) 

. -. -. . -- 

Sati 
-prev- 
ention 

- - - - - - 
I T P Indecent Toatl 
act repre- S 

sentatlon 3 
of Woman 

(P) act 

- - - - -- 
i 
i: 

11 12 13 
-. -- - 



UNION TERRITORIES : 
. n a  N 4 4 1 3 18 5 o o o o 35- 

27. Chandig.rh 9 4 1 3 14 17 40 0 0 0 0 124 
28. D a N Hawli 2 5 0 7 1 0 0 0 0 0 15 
29. Damn a Chu 0 0 0 0 0 0 0 0 0 0 0 
30. odhi 26 1 74 1 1 32 136 29 1 116 1 0 102 0 1780 
31. Lakshodurwp 0 0 0 0 0 0 0 0 0 0 0 
3Z Pond~herry 5 6 4 3 18 367 0 0 15 0 418 

Total (UTs) 28 1 797 140 163 345 528 1 0 117 0 2372 
-- -. - - - - - - - - -- -- 

Total (All India) 12351 12998 4935 25946 241 17 104496 167 2 7547 389 98948 - . - ~ ~ -- - 
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Inodence of Crimes committed agarnst Women during 1995 (Slate & UT-wise) 
--.-. --- -- - 
S. State:UT Rape Kidnapprig Dowry Cruelty molest at lo^ 
N o & Abduction Deaths by Husband 

& hls 
Relatives - 

1 2 3 4 5 6 7 - I_______+_.___-~..-" "- 

STATES : 
1 Andhra Pradesh 834 552 452 2365 2437 

2. Arunachal Pradesh 24 28 1 1 26 

3. Assarn 217 297 5 100 62 

4. Bihar 351 203 103 178 196 

5 Goa 20 14 5 13 30 

6 Gujarat 248 651 6 1 1926 1042 

7 Haryana 256 31 0 191 39 1 430 

8 H~machal Pradesh 110 156 4 200 264 

9. Jarnmu & Kashm~r 122 302 0 1 1  199 

1 0. Karnataka 262 31 9 2 73 1499 2348 

1 1 .  Kerala 244 106 446 68 1 826 

12. Madhya Pradesh 3023 1095 502 2060 6535 

13 Maharashtra 1332 960 502 8208 3478 

14. Man~pur 10 5a 0 0 29 

15 Meghalaya 14 14 0 0 14 

16. Muoram 39 13 0 1 47 

17 Nagaland 12 1 0 0 1 

18. Or~ssa 470 273 140 346 1145 

19 Punjab 9 1 141 134. 119 6 5 

20 Rajasthan 874 2218 262 2673 1648 ' 
21 Sikk~m 3 9 0 0 37 

22 Tam11 Nadu 24 1 479 75 294 806 
23 Tr~pura 7 4 40 4 5 7 80 
24 Uttar Pradesh 1800 , 2480 1889 3227 2853 
25 West Bengal 787 807 9 5 3319 1314 
. . ----- ..... --- -.----.-.- 7 

-- -. Total (Slates) 11458 1 1526 4659 27669 24712 ---- .--- 
UNION TERRITORIES : 
26  A B N Islands 
27 Chand~garh 
28 D B N Havek 
29 daman Dlu 
36 Delhl 
31 Lakshadweep 
32 PonOtcherry 
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lncrdence 01 Crrmes commsltled agarnsl Women dunng 1995 (State 8 UT.wrse) 
............ , ... .------- --- .... 
S SlaleIUT Eve Impot'tmg Sat1 I.T.P lndecenl Total Remarks 

YJO Teasmg of G~rls prevenlon Act Represents- (F~gs,  arc 
(upto 21 t ~ o n  (Prohib~. Upto the 

Years) 11on) Acl Month o f )  
.. ............................. - 

1 2  8 9 10 11 12 -. , -------.--.- -------.-----..-- I 3  14 - 
STATES 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3 Assam 
4 B~har 
5 Goa 
6 Gularat 
7 Haryana 
8 Htmachal Pradesh 
9 Jammu 8 Kashm~r 

I : O Karnalaka 
11 Kerala 
12. Madhya Pradesh 
13 Maharashlra 
14. Man~pur 
15 Meghalaya 
16. Maoram 
l i  Nagaland 
I 8  Orissa 
19 Punlab 

,?0 Ralaslhan 
21 S ~ k k ~ m  
22 Tam11 Nadu 
23 Tr~pura 
24 Utlar Pradesh 
25 Wesr Bengal 
.-............... .- ..... ............... -,-..------.,.-".--- 

Total iStales) 10673 185 2 

9810 
81 

687 May 
1042 May 

147 
4006 
1993 
758 
812 

5761 
2031 

14883 
15378 

9 7 
42 November 

100 
14 

2504 Novpmber 
593 

7740 October 
49 

7818 
255 

1541 1 
6384 

UNION TERRITORIES 
26 A 8 N lslarrds 0 0 0 0 0 24 
27 Chandtgarh 12 0 0 0 0 7 0 

29 Daman 8 DIU 0 0 0 0 0 1 November 

4 ) ? 1  Lakshadwoep 0 0 0 0 0 0 
32. Pondcherry 2 1 0 0 15 1 52 
.---.. .- .....-.. - .,._-.. ....... _._--.- . ---.I.---.--------- - - . -  

Total (UT s) 234 0 0 139 2 2450 -___ .__ _ - - _  _._..._.-.__._.--- ---. ----- .. 
Total (All Indlo) 10907 185 2 6742 911 100846 
I - ............... - - - . - -  -- ---,.-- 
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Incidence and persons arrested for rape, ITPA. Dowry Prohibition Act crime C8SeS on 
atrocities agarnst Women in the country during 1993 6 1994 

--. ,- 

S. Crlme-Head Year NO, o l  persons r 
No. arrested during 

the year 
- .- . . - , .-p 

1 2 3 4 
.- - 

1. Rape 1993 16453 
1994 18880 

2. Kldnapp~ng 8 Abduct~on of Women 

4. Dowry Proh~b~t~on Act 1993 6107 
1994 661 1 - . , . ,. -..-- - --- 

Source Cr~me In lnd~a data 

D~sposal of Crime cases by Police during 1993 & 1994 m the Country 
-.- - - 

S.No. Cr~me-Head Year Total No Number of Cases ~n which No of 
of cases ------ *--*. cased 

1 Rape 

tor ~nvestt- Investl- 
gation gallon 

tncludmg returned 
cases 

Invest~gat~on was completed pendlng 
-- - -  Invest~- 
charge final charge- total Ballon 
found report sheet (6+7+8) 
false1 suhml- tiled 

rnlstake tted 
of law ------ - --.--.--- 

2 Kldnappmg B Abduchon 1993 20840 125 3525 2398 8151 14074 6641 
of Women B Gtrls 1994 20716 34 3285 2362 7983 13630 7002 

4 Dowry prohlb~t~on Act 1993 3671 4 8 328 229 1810 2367 1256 
1994 3965 4 1 303 226 2223 2752 1172 

- .. ...-.-..... .. ... ....... .- -. ---,---.--.-- 

Drsposal ol Crrme cases by Courts In the Country durrng 1993 6 1994 
..... -. . - -- .... ... .......... -- -..-------..----- 

S Nc Lnme-Head Year - No. of cases - -------------- Pendmg 
No of Cornpou- In whlch trials were comgleted ---- -- -..-. ..---.. trial 

cases for tr~al nded or Convc- Acqu~red Total 
~nc lud~ng withdrawn fed or 
pend~ng D~scharged 
cases . ... . - .  . . . . . . . . . - - -  -- ------- .-._".I---_- --I-_ ______ 

1 2  3 4 5 6 7 0 9 .- ... ......................... ..... _-_ _-__- -.-____l_.l _ -_____ __l__....I_.-- 
1 Rape 

2 K~dnapp~ng 8 Abduction 1993 37635 492 1559 3799 5358 31785 
of Women 8 Guts 1994 39831 ....__-..- -.-- 404 - 1726 3805 563 1 33896 ...... 
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3. ITPA 1993 21114 
1994 18723 

4 4 Dowry Proh~b~hon Act 1993 5713 
1994 6725 

.... . ..... - ..... -- - .............................. 

[English] 

Import of Urea 

'90. DR. LAXMINARAYAN PANDEY Wdl the 
Mln~ster 01 CHEMICALS AND FERTILIZERS be pleased 
to state 

(a) the value and quantum 01 urea Imported during 
1995-96 alongwlth !he name of countr~es from whlch 
the same was ~mpofled. 

ib )  whether global tenders were mv~ted prlor to 
such ~mports. 

(c) 11 not. the reasons theretor. 
(d l  whether urea was Imported by the Government 

In excess 01 the requirement for 1995-96 

(e) 11 so, the deta~ls thereof and 
11) the manner in which excess quant~tv of ~rnporled 

urea IS proposed to be u t~ l~sed by the Government? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLAI 
!a] Detmls are ylveri In the enclosed statement 

( b )  and i c i  Most of the purchases of lmported urea 
have been made on the bns~s 01 global tenders by the 
cana lu~ng  agencles They have also resorted to 
purchases through Ilm~ted tenderlng and spot purchases 
bes~des enterlrig Inlo long term arrangement, dependmg 
upon exlgencces ol dcmand. ~nternational ava~labll~ly 
and prlces securlty of supphes, etc At theu d~scret~on. 
they have also made purchases through d~ rec t  
negol~allons w~th suppllors. 

(d)  to (11 The ~mports ol urea dur~ng 1995-96 were 
made as por the assessed requlremenl 

STATEMENT 

[Qty In lakh metrlc Tonnesl 

S Country 
N 0 

................. .-. .. 

1995-96 ............ ..-,, -- ..--.-.--,. 
Quant~ty CBF Value 

(Rs Crores) 
-- .. " , -  --.,.------.-. . . . .  - 

1 2  3 4 
..I. .- .___. . _.._. . . .  _ .... _ ........ -. -- 
1 Bangladesh 1.35 103.00 
2 Bulgar~a 0.73 54 64 
3 CIS 12 79 976.82 ............ .- ..-_ .---- ___.._ . .....--... ......... ...-- -- ..... .... -.------ 

.... .....-....... . . 

1 2  3 4 ----.-,--..-- ... - *------ 
4. Croat~a 1.07 80.89 
5 Germany 0.42 32.79 
6 lndones~a 1.36 102.82 
7 Kuwa~t 2.64 200.23 
8. L~bya 3 70 267 18 
9 Qatar 2.37 172.76 

10 Romanla 3.56 267.14 
I 1  S. Arab~a 4.92 364.56 
12 UAE 2.43 I79 58 
13 Pak~stan 0 48 37.71 

Norms for New Rail Lines 

'9 1.  SHRlMATl SHEELA GAUTAM : 
SHRI RAMESHWAR PATtDAR : 

W~l l  the Mlnlster of RAILWAYS be pleased1 to state. 
(a) the norms prescr~bed by the Government lor 

laymg new ra~lway hnes; 
(b) the names of the States where Government have 

starled the work of laymg new railway lines durmg the 
current year: and 

( c )  the details there017 
THE MINISTER OF RAILWAYS (SHRl RAM VtLAS 

PASWAN) (a) The potlcy for construcl~on of new fmes 
belng tollowed on the Rallways IS based on the 
recommendat~ons 01 the Nat~onal  Transport Policy 
Committee, dated May 1980. wh~ch had l s ~ d  down the ' 

lollowlng crlterla lor taklng up construction 01 new Ilnes. 
1 Project orlented llnes lo serve new mdustrles 

lor tappmg m~neral and other resources 
2 M~ssing lmks for complele allematwe routes 

to relteve congest~on on exlstlng saturated 
routes: 

3. Lines requ~red lor strategic reasons: and 
4 Llnes tor eslebltshment 01 new growth cenlers 

or givlng accessl remote areas. 

New ltns projects have been taken up bssd on 
the above cr l ter la.  I n  each case a prel tminafy 
engineering cum traffic survey is done, and alter the 
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results of the survey establish the viability of the project 
or the project conforms to one of the above critrla, the 
report IS forwarded to the Plannmg Commission for 
their consideration and after the~r approval is received. 
approval ot the Expanded Board and CCEA is obta~ned 
for projects costmg over Rs. 50 crs. and thereafter the 
work IS taken up through the Railway budget. For works 
costing below Rs. 50 crs only Planning Comm~ssion's 
approval IS taken before mcluding the works in the 
Railway Budget. 

(b) and (c). The details would be available in the 
budget document which w~l l  be l a ~ d  In the House later 
today 

Unreserved Coaches 

'92. DR. SATYANARAYAN JATIYA : W ~ l l  the 
Mmister of RAILWAYS be pleased to state : 

(a) whether the Government propose to attach more 
unreserved coaches w ~ t h  the t ra~ns  for general 
passengers; and 

(b) 11 so. the details thereof? 
THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 

PASWAN) : (a) and (b) Railways propose to run 
add~t~onal shirt d~stance stoppmg services mostly w~th 
unreserved Second Class coaches. Whenever the 
haulmg capacity of tram englne permits, add~t~onal 
unreserved coaches are proposed to be attached to 
long dlstance trams 

Rights of Villagers on Forests 

'93. SHRI MANABENDRA SHAH : W ~ l l  the 
M~n~ster of ENVIRONMENT AND FORESTS be pleased 
to state 

far whether the v~llagers dwellmg In and around 
w ~ l d l ~ f e  sanctuar~es particularly In Uttar Kash~ and 
Dehradun d~strcts of Uttar Pradesh are not allowed to 
use the land for grazlng and collect~on of fodder, herbs 
etc, 

(b) II so. the lnstructrons lssued by the Government 
In thls regard: and 

(c, Ihe measures taken by the Government to keep 
a balance between the needs for envlronmental 
prolectlon and the rlghts and prlvlleges enjoyed by the 
locai people for generat~ons? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHADj- (a1 Accordmg to the State W~ldl~fe 
authorit~es controlled grazmg by the l~vestock of local 
villagers IS belng allowed In the wildlife sanctuar~es of 
the state. lncludmg In the War Kash~ and Dehradun 
d~str~cts However, collect~on of herbs and other non- 
timber forest produce by outs~de vdlagors 18 not allowed. 

(b) The rights of villagers in or over any land which , 
forms part of a sanctuary is regulated under the 
provisions of the Wildlife (Protection) Act, 1972. 

(c) During the process of declaration of sanctuaries 
if any r~ghts are to be admitted then such areas are , 
excluded from the sanctuary, or if they are to be acquired 
then compensation IS provided to the right holders. 
Some rights are also allowed to continue if they are not 
~ n ~ r n ~ c a l  to w~ldlife interests. Besides, a Centrally 
sponsored scheme on ecodevelopment in an around 
national parks and sanctuaries IS bemg operated, to 
reduce the pressures of the local people on such 
protected areas and prov~de them w ~ t h  alternative 
sources of biomass resources which they were extracting 
from the forests. 

Regularisation of Daily Wage Workers 

'94. SHRI MAHESH KUMAR M. KANODIA 
SHRI SATYA DEO SlNGH , 

Wdl the Mmlster o l  RAILWAYS be pleased to ' 

state 
(a) whether any proposal 1s under considerallon of 

the Government to regular~se the servlces of dally wage 
workers In the Ra~lways; 

(b) the total number of daily wage workers In 
varlous deparlments under the Mln~stry and the date 
since when they are workmg; and 

(c)  the tlme by whch a final declslon 1s to be taken 
In th~s regard? 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN] : (a) to (c). It is presumed that the relerence 
IS to Casual Labour on Railways. The extant lnstructlon 
on the Ra~lways already provlde for Casual Labour to 
be regular~sed I e. absorbed against regular posts In 
the~r turn after screening accordtng to senlorlty, based 
on the total number of days put In by them subject to 
avallabil~ty of vacancles and clu~tab~llty o l  the canddates 

The regular~sat~on of Casual Labour IS a contlnuous 
process. the progress of regulansatton bemg sublect 
maily to a v a ~ l a b ~ l ~ t y  of vacancles In the regular 
Estabhshment 

The total number of Casual Labour workmg In Ihe 
Ra~lways and the break-up In terms of length of servlce 
rendered by them Is belng COlle~ted and wlll be lald on 
the table ol the Sabha 

Security Fund 

'95 SHRlMATl SUMITRA MAHAJAN Will the 
Mlnrster ol RAILWAYS be pleared to date 

(a) Ihe head8 from whlch Railway prov~des funds 
for the recurity fund; 
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(b) whether any funds were provided to the 
Government ol Madhya Pradesh durmg 1994-95 and 
1995-96 under these heads; and 

(c) 11 so, the amount thereof and the details thereol? 
THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 

PASWAN) . (a) No fund by the name of "Security Fund" 
exlsts on the Ra~lways However. lunds for 'Security' are 
prov~ded against mlnor head.100 under Demand No. 
12.M1scellaneous Workmg Expenses The sub-heads ol 
account under t h~s  mlnor head ace . 

(I)  1 10-Ra~lway Protect~on Force 
(11) 120-Ra~lway Protect~on Spec~al Force 
(111) 130.0rder P o k e  
(IV) 140~M1scellaneous Expenses 

(b) The allotment under these heads IS made 
Ra~lway.w~se and not State.w~se 

(c) Does not arlse 

Appointments on Compassionate Ground 

'96 SHRl SOUMYA RANJAN W~l l  the M~n~ster 
of RAILWAYS be pleased to state 

(a) whether a number of cases of appomtment on 
compass~onale ground are pendmg with Ihe Rallways 
lor more than two years 

(b) lf so, Ihe total number of such cases and the 
reasons Iheretor. 

(c)  Ihe steps taken to prov~de employment to the 
dependent of the deceased ra~lway employees and the 
tlme by whch these cases are l~kely to be dec~ded, and 

(d) the number of such appomtments made durmg 
the last two years' 

THE MINISTER OF RAILWAYS lSHRl RAM VlLAS 
PASWANl (a) to rd) Delays In makmg compasslonate 
appomtments occur due to varlous reasons v ~ z  the 
wards bemg mmor legal cases pendmg In courts and 
non avatlab~l~ty ot sullable vacancies 

The Zonal Ra~lway Admmslrat~ons have been 
~ns t ruc ted  l o  make all out etlorts to p r o v ~ d e  
compass~onate appointment to all ehg~ble persons as 
early as poss~ble w~thln the gu~dellnes lald down tor the 
purpose 

It IS, however, d~l l~cul t  to IIX any t~me llmrt lor the 
appontment on compass~onate grounds as the same 
depends upon several lactors hke ava~lab~llty ol sullable 
vacancies, ava~ lab~ l~ ly  ol elrg~ble wards etC 

The number o l  persons appointed on 
compasslonate grounds dur~ng the last two years and 
Ihe number o l  cases of compasslonale appontment 
pend~ng lor more than two years 1s bemg collected and 
wlll be l a d  on the Table of the Sabha. 

Late running of Trains 

'97. SHRl RAMCHANDRA VEERAPPA : 
SHRI V.M SUDHEERAN : 

Will the Mmister of RAILWAYS be pleased to state 
(a) whether the Government are aware of the 

lrequent late runnlng of trams spec~ally the long d~stance 
trams; 

(b) if so. the main reasons for late runnmg of trams 
in the normal circumstances: and 

(c) the steps taken to monltor the runnmg of trams 
on schedule? 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN). (a) to (c j  It has always been the endeavour 
of the Ra~lways to run trams punctually However, on 
certaln occcaslons, trams get detamed due to accidents. 
ag~ta t~ons lbandhs,  alarm-chain-pull ing. m~screant  
act~v~ties. loglbad weather. equ~pment la~lures, etc and 
lose punctual~ty The punctuality performance of lnd~an 
Ra~lways has shown an Improvement from 87.600 In 
1944-95 to 89.2'0 In 1995-96 

The Radways are however cont~nuously makmg 
~ntens~ve efforts to malntaln runnmg of trams to theu 
schedules These efforts ~nclude, 

1 S e t t ~ n g  up ot specla1 cells to mon~ to r  
punctual~ty at the Ra~lway Board and Zonal 
Headquarters' level and also nominatmg 
nodal off~cers to ma~ntaln the punctual~ty of 
t r a ~ n s  and redress grievances of r a ~ l  
customers 

2 On the Zonal Ra~lways a punctual~ty meeting 
IS held everyday by GM w~th the Head of 
Departments to ~ d e ~ t ~ t y  eliminate causes 
leadmg to late runnmg of trams S~mdarly n 
the Elv~s~ons A punctual~ty meetmg 1s held 
by DRM w~th  Branch Offcers 

3 Spec~al punctual~ty dr~ves are i a r r ~ e d  out 
per~odcally Durtng these dr~ves runnmg of 
tralris IS personally mon~tored by senlor 
otf~cers who travel on Ihe locomot~ves of 
trams 

Technology Mission on  Dairy 
Development 

'98 SHRlMATl VASUNDHARA RAJE Will the 
M~n~ster of ANIMAL HLISBANDRV AND DAIRYING be 
pleased to state 

(a) the year ot the lntroductlon of Technology 
M ~ s s ~ o n  on Da~ry Development. 

(b) the States where lhls M ~ s s ~ o n  has slnce been 
lnlroduced and 

(c)  the development made In the d a q  sector smce 
the lntroducl~on ol technology M ~ s s ~ o n  ~ r !  those States7 
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THE MINISTER OF STATE OF THE DEPARMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE (DR. RAGHUVANSH 
PRASAD SINGH) . (a) The Technology Miss~on on Da~ry 
Development (TMDD) was launched by the Government 
of lnd~a In the year 1988. 

(b) The Technology Miss~on on Da~ry Development 
(TMDD) has been introduced In the followmg slxteen 
states 

Andhra Pradesh. B~har. Goa. Gularat. Haryana. 
Himachal Pradesh. Karnataka. Madhya Pradesh 
Maharashtra. Or~ssa. Punlab, Rajsthan. Tamil Nadu. Uttar 
Pradesh, West Bengal and Pondcherry 

(c) The progress made In the annual milk prod~ct~on 
In these Stales;Un~on Terntory from 1987-88 to 1994-95 
IS as follows : 

(Thousand tonnes) -- . . -. . - . . - . - - , 
StateUT 87.88 94-95 

Andhra Pradesh 
B~har 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Karnataka 
Madhya Pradesh 
Maharashtra 
Orlssa 
Punjab 
Rajsthan 
Tamd Nadu 
Uttar Pradesh 
West Bengal 
Pondcherry 

.- . - , ..- . . , , - - -, 
Total 

To enhance the overall produclrvlty of the dalry 
sec!or and Increase the returns to Ihe larmers. Ihe 
Misslor~ ldenthed 28 research programmes covermg 
anlmai breedmg feed~ng and managemenl product and 
process technology etc and asslgned !hem lo the 
flatimal Research lnst~tutes Agricultural Unlversit~es 
and NDOB Twenty projects have been completed and 
other are progressing sat~sfactorrly 

Barauni Fertilizer Plant 

'99 SHRI SHATRUGHAN PRASAD SINGH W~ll  
the Mmster of CHEMICALS AND FERTILIZERS be 
pleased lo state 

(a )  whether the cond~t~on of Baraunl Fertilizer Plan1 
has completely delerlorated: 

(d) ~f so, the steps proposed to be taken by the 
Government for its reconstruction and revival: and 

(c) the tlme by whlch these are to be implemented? 
THE MINISTER STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA): ' 
(a) to (c). The capaclty utllisat~on ol the Barauni Unit of 
Hmdustan Ferlilizer Corporat~on hid. (HFC) has been 
low on account of lrequent equipment breakdowns. 
des~gn defic~encles. prolonged power cuts, agelng of 
the plant and constraints in the availab~lity of raw 
materials and other Inputs. 

2. HFC as a company, lncludmg 11s Baraun~ unlt. 
stands referred to the Board for Industr~al 8 Financ~al 
Reconstruct~on (BIFR) The revlval package lor HFC. 
approved In prlnc~ple by Ihe Government In Apr~l 1995. 
~nter-aha, env~saged the l~m~ted  revamp of the Baraun~ 
unll The tund~ng arrangement for the fresh Investment 
reqwred for th~s package (Rs. 464.93 crore) could not 
be bed up. It has been decided to reformulate the rev~val 
package lor HFC so as to make ~t acceptable to 
Flnanclal lst~tul~ons The lmal rev~val package would 
requlre the approval of BIFR, wh~ch IS a quasi-jud~c~al 
author~ty In the meantime, the product~on in the Baraunl 
un~t IS bemg sustained by extendmg budgelary support 
to HFC 

Production of Fertilizers 

'100 DR. G R SARODE WIII the Mrnlster of 
CHEMICALS AND FERTILIZERS be pleased to state 

la) whether product~on ol lert~l~zers has decllned 
dur~ng the last three years. 

fb) if so. the reasons therefor. 
ic i  the steps bemg taken by the Government lo 

Increase the producl~on ol lertll~zers, and 
(d) the delalls of the prof11 or loss Incurred by each 

of the lertduer un~t  during the last three years? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) 
la) and (b l  The production ol lerllllrer nutrients since 
1992.93 IS given below 

(In Lakh Tonnesl 

Year Nitrogen Phosphate 
"..-- .. . -. .-.., -. - -"" ...--.,. "," - . 

1992-93 74.30 23 06 
1993-94 72.31 18 16 
1994.95 79.45 24.93 
1995.96 87 77 25.58 

During 1992-93, as a rerull of decontrol, the prlces 
of phosphalic fertilizers rose sharply, lerdlng lo  a decl~ne 
In the consumption and product~on of pho~phat ic  
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fertilizers. The overall production of nitrogen nutrlent 
also registered a decline on account of a reduct~on In 
the contribut~on of nitrogen lrom complex phosphatic 
fertilizers. This trend was reversed in 1994-95. 

4 (c )  The strategy adopted to augment ferthzer 
production is as lollows: 

(i) The domest~c urea industry IS supported 
through the retention prlce-cum-subsldy 
scheme. 

( i ~ )  Assistance IS provlded to the fertilizer mdustry 
lor securlng lmkages ol leedstock, fuel and 
ra~ l  movement 

(III) L~quid petroleum products used as leedstock 
and fuel In lertil~zer plants are suppl~ed at 
concessionel prlce 

(IV) As a part o l  Government's l ~be ra l~sa t~on  
policy, no ~ndustr~al  l~cence IS now required 
for setting up a ler t~l~zer plant 

(v) Investment In the fer t i l~zer sector IS 
encouraged. ~nter aha, through concessions 
on supplles ol cap~tal goods for the lertlllzer 
mdustry In the lorm of Import duty exempt~on 
and deemed export benehts, as well as 

mterest rate concession on long-term loans 
raised by rerthzer un~ts 

The Cenlral publ~c/cooperat~ve sector ler l~ l~zer unlts 
have adoped the follow~ng strategy to Increase lert~luer 
product~on : 

( I )  Expans~oniretrot~tt~ngirevarnp~ng of ex~sting 
ler t~l~zer plants: 

(11) Overcommg the constraints In the ava~ lab~ l~ ty  
of natural gas by gettmg up naphtha4ased 
l e r l ~ l ~ z e r  plants and ~ n s l a t ~ n g  dual lue l i  
feedstock tacll~t~es In the ex~stlng plants and 
projects under ~mplementatlon: 

(111) Setl lng up of joint venture projects In 
countrtes havlng abundant out cheap raw 
mater~al resources 

Budgetary support has also been provlded to the 
slck lerlhzer undertak~ngs In the Central publlc sector 
to enable them to sustam the~r product~on 

id) The details of the prof~t' loss.~ncurred by the 
ler11laer unlts In the gentral publ~c!cooperat~ve sector 
during the last three years are glven In the enclosed 
statement 

STATEMENT 

Prohtab~lrty of Publlc 8 Cooperahve Sector Underlahngs 

IRS In Croresi 

Name of the Undertak~ng Net Profit (+)'Net Loss ( - \  --...,-. .... ........... 
1993-94 1994-95 199546 (Prov i 

....................... .- ......... , ..-.. ..... , ... ..... ,, ","-- . . , , . . - . .  

PUBLIC SECTOR ENTERPRISES 
(A) V~able Un~ts 

1 NFL 389 11 121 93 124 55 
2 FACT 12 41 78 71 i 6  76 
3 RCF .I2 08 167 19 96 37 
4 PPL 47 36 27 6R 2 22 
5 MFL .58 49 7 53 21 0' 
6 PPCL . I 5  52 .5 RR C 31 . ....... -. ......... - .......-.... -- . . -. .. ....... .- .. - - --- ............... -- 

Total (Al  362.79 39: 16 321 28 .. .. . . . . .  ...-.--- -. -- - .......... 
(0 )  LOSS MAKING UNITS 

1 FCI -272 60 .336 13 -426 62 
2 HFC -366 73 .395 i 9  -466 52 
3 PDlL -12.93 .6 32 4 19 . . -........... 

Total (0 )  -652 26 . i38  24 .08R 95 
-,,.-.- -----,,, ...... .... ......... 
Tolal (A+W .289.47 .341 08 .56: 6' 

.....______I..^_.. ... _.- ...... - . . . .  ___  
COOPERATIVE SECTOR ENTERPRISES 

1 IFFCO 123.88 211 61 132 82 
2. WRIBHCO 111.86 197 39 201 95 

I I_ ._____._.___-- - . .  ..... -..----. ---- . - . -..--.------A -- .. ---.- 

Total (2) 235.74 409 00 334 77 _ I _ _ _ . . _ _ I . . _ _ _ _ _ _ _ . _ . - " I - . -  I--. - 
Grand Total -53.73 67 92 .232.90 

. - - l . - - l - l  ------ - l - l . - - . - . _ _ I I _ _ . * ,  __ 
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Pollution i n  Ganga 

578. SHRl ANAND RATNA MAURYA : Will the 
Minster of ENVIRONMENT AND FORESTS be pleased 
to state 

(a) whether even after ten years of execution of the 
Ganga Acl~on Plan and over 50 crores havmg already 
been spent, the Ganga rlver IS still polluted badly ~n all 
the three States; 

(b l  11 so, the reasons thereof: 
( c )  the details of the studies conducted by the 

Government ~n regard to the pollut~on level In Ganga at 
vanous places: and 

(d) the steps taken or proposed to be taken by the 
Government to investigate the matter and to make the 
Ganga polluhon free? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) : (a)  and (b) W~th  the complet~on of 
243 schemes of the 261 scheme for pollut~on abatement 

taken up under the Ganga Action Plan, the water quality 
of river Ganga has shown discernible Improvement. 
However, full impact of the actlon Plan will be v~sible 
only on completion of all the schemes. Violations In 
terms of 010 Chemcal Oxygen Demand (BOD) at Kanpur 
downstream continues as only half ol Kanpur c ~ t y  was 
covered ~n GAP Phase-I. Occasionally, vlolatlons in the 
levels have also been reported from some other towns 
on account of mterruptlons in power supply to the 
sewage treatment plants and Other lacilit~es created lor 
pollution avatement. 

(c)  Regular water quality monitormg 1s carr~ed out 
at selected local~ons ~n the stretches of rlver Ganga to 
assess the status of water quahty. The dale of BOD 
levels whlch 1s a measure of pollution at d~ l fe ren l  
mon~toring locat~ons IS enclosed as statement 

(d)  Under Phase-l l  of the Ganga Ac t~on  Plan. 
pollut~on abatement works have also been ln~t~ated on 
rlver Yamuna and Gomat! two of the major I r~bu lar~es of 
Ganga. Further. Government have also approved works 
of pollut~on abalement ~n 4 add~t~onal  towns of U.P, and 
7 towns of Bihar along w~th  works which were left out 
In !owns taken up under GAP Phase-l 

STATEMENT 
-. .- - ,- , - - 

Stat~on Name Dls'ance -. . - , --8!ochE~_lc5?'orwnnnRe_?!an~.!r?~.1 ) - .  

In KM 1986 1987 1988 1989 1990 1991 1992 1'993 1994 1995 - - - . -- .- . . . . -- . .- -. --.. - . 
R~sh~kesh  0 1 67 

Hardwar D'S 30 1 80 

Garhmukteshwar 175 2.20 

Kannauj b S 

Kannau~ D S 

Kanpur U'S 

Kanpur D'S 

Allahabad U S 

Allahabad 5 S 

Varanas! U S 

Varanas, D S 

Patna U S 

Fatrba t S 

Ra!mat,d 

Palta 

Uluber~a 
- - - . -. -- . - - 
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[English] 

Modernlralion of Railway Systam 

579. SHRl MANORANJAN BHAKTA . Will the 
M m l e r  ol RAILWAYS be pleased lo stale : 

(a )  the detalls of plans drawn up and b e ~ n g  
implemented to modernlse the ra~lway system: and 

(b) the detalls of progress made durlng the last 
three years In respecl of modern~sat~on 01 the ra~lway 
track, telecommun~cat~ons etc 7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a)  and (b) 
Some of the noteworthy plans drawn up and 
~mplemented,  and under ~mp lemen ta t~on  for 
modernlslng the Ra~lway system In the Vlll Plan per~od 
are as under 

The Computer~sed Passenger Reservat~on System, 
has been expanded to a large number 01 locations 
Durmg the Vlll Plan, the total number of computer~sed 
reservallon locations has increased from 65 as on 
31 3 9 2  to 271 as on 31.3 96. Ihus, coverlng over 92"0 
of Ihe total reservat~on work load on lnd~an Ra~lways 
It IS planned lo brlng about further ~mprovement In Ihe 
reservation servlces by introducing network~ng 
arrangements. 

Computer~sat~on has been ~ntroduced In other areas 
of ra~lwav workmg tncludlng accountmg work. certa~n 
aspecls of personnel management, lnventory control 
wagon census and interchange, reservat~on enqulry 
system elc 

H~gh-powered Electr~c and D~esel Locomotives are 
bemg ~mported w~th  transfer of technology for ultlmale 
~nd~gen~sa l~on  01 producl~on. Mam Llne Electrc Mult~ple 
Un~ls  and Dlesel Mull~ple Un~ts have been lnlroduced 
on h ~ g h  dens~ly trafl~c routes lor the convenience of 
suburban passengers 

A h ~ g h  speed coach capable of 160 kmph speed 
18 under trial. 

Latest des~gn  concrete sleepers, modern r a ~ l  
lastenlngs and head-hardened ralls are bemg utlhsed 
to rlrenglhen Ihe Irack. Track maintenance IS bemg 
increar~ngly mechan~sed. 

Eloclrikallon of the h ~ g h  dens~ty traff~c corr~dors IS 
bang  continued 

For enhancmg salety, Aux~llary Warnmg System. 
Route Rolay Interlocking. Solid Slale Interlocking, Track 
Clrculling are being extended over Ihe system. 

Modernmation 01 le lecommun~cal ions Include 
gradual switch~ng over from analog systems lo d~g~ ta l  
mysl@mo, wh~ch ~nclude d~gilal microwave, opllcal llbre 
and dlgltrl telephone exchanges. Microprocessor based 
publrc addrers syr tem ~ n f o r m ~ n g  passengers on 
plattorma about the mtatus of the lrain running 18 k i n g  
prov~ded at ~mporlant rtationa. Rallways are also 

inlroducing universal train radlo communlcatlon system 
between driver, guard and the nearest station to enable 
~mmed~ate response In case of emergenc~eslacc~dents. 

Bilaspur-Cochin Express 

580. SHRl RAMESH CHENNITHALA . Will the 
Minister of RAILWAYS be pleased to stale : 

(a) whether representatlons have been recelved to 
provide a pantry car In Bllaspur Cochm Express and to 
exlend it upto Trlvandrum: and 

(b) 11 so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a! Yes. Sir, 

(b) As per extanl policy. pantry cars are provrded In 
order 01 p r~or~ty  on certam selected long d~stance Madl 
Express t r a m  keepmg In vlew the tlmlngs stoppages. 
adequacy of catering servlces from stat~c units enroute 
etc. subject to ava~labil~ty of pantry cars and maxlmum 
permlss~ble load of the tram In the absence of pantry 
car on thls tram, the demands lor catermg servlces are 
met from stat~ons enroute. The extens~on 01 7057;7058 
B~laspur-Coch~n Express upto Trivandrum has not been 
found feaslble at present due to operat~onal  and 
resource constraints. 

Hindurten Fertilizer Corporation of lndla 

581 SHRl SUNlL KHAN . Will the M~n~s te r  01 
CHEMICALS AND FERTILIZERS be pleased 10 state : 

(a) whether the Hlndustan Fertihzer Corporat~on of 
India (Durgapur) 1s In the list of BlFR, 

(b) 11 so, the reasons therefor; and 
(c) the amount of subs~dy bemg glven per qumtal 

on the fertll~zer by the Government' 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA). 
(a) and (b). In accordance w~ th  the provlslons of the 
Slck lndustnal Companies (Special Provs~ons) Act. 1985. 
Hlnduslan Fertiluer Corporat~on Ltd (HFC), lncludlng 
its Durgapur unll stands referred to the Board lor 
lndustrlal and F~nanc~al Reconsmct~on slnce Apr~l  1992. 

(c) The we~ghted average of the subsldy p a ~ d  on 
mdlgenous and Imported urea durlng t 995.Q6 was Rs. 
342.40 per qumtal 

Man-Eater Hyena 

582. SHRl SANTOSH KUMAR GANGWAR . Will 
the Mmister o l  ENVIRONMENT AND FORESTS be 
pleased lo  slate : 

(a) whether reports regardmg k l l l i n ~  of children 
by man-eater hyena f rom a l ow  d i r t n c t r  
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including Pratapgarh and Allahabad have been 
received; 

(b) if so. the details thereof: and 
(c) the action bemg taken in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD): (a) and (b). The State Wildlife 
Authorit~es of Uttar Pradesh have lnlormed that a pack 
of wolves was responsible for the killing of 21 children 
in the Pratapgarh. Jaunpur and Sultanpur Districts 
between March 17  and July 6. 1996. 

(c) The State Wildlife Author~t~es launched an 
mtenslve operat'on In the affected areas together with 
the officials of the pollce department and distr~ct 
admmstrat~on and succeeded In ehm~nat~ng the pack 
of 4 wolves whlch suspected to have been causlng the 
depredations. 

Construction of Fly Overbridges 

583. SHRI D. VENUGOPAL : Will the Mlnister of 
RAILWAYS be pleased to state : 

(a) whether In Tam11 Nadu In Pachalkupam and 
Van~yambad~ near Ambur town. there are level 
crosslngs: 

(b) if so, the tlme by which these level crosslngs 
are hkely to be converted Into the br~dges. and 

(c)  11 not, the reasons therefor? 
THE MINISTER OF STATE IN THE MlNlSTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes. Sir 
rbj and I C )  The system ol replacmg busy level 

crosslngs by road over:under br~dges IS thal the State 
Governments propose the works glvlng p r~or~ t~es  The 
Ra~lways then examme the cases and lnclude such of 
them In the Works Programme for whlch various pre- 
requlslte formal~t~es have been completed by the Stale 
Governments The Ra~lways wh~le lnclud~ng the works 
In the Works Programme. also take Into account the 
quantum of exlstlng sanct~oned works lor that particular 
State and the pace at whlch these works are bemg 
executed by the State Govt 

Introduction of Train Service 

584 SHRI D P YADAV W ~ l l  the Mmster of 
RAILWAYS be pleased to state 

: a i  whether there IS any proposal to lnlroduce tram 
sewce between Muradabad. Gajraula and Sambhal. 

(tr 11 sc, whether any survey has been conducted 
In th~s regard, and 

(c) 11 no1 the reasons therefor? 

THE MlNlSTER OF STATE IN THE MlNlSTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) and (b). 
There is no such proposal at present. 

(c) Operational exigencies and resource constraints. 6 

[English] 

Trains i n  North Bengal 

585. SHRI JITENDRA NATH DAS : Will the 
Mmster of RAILWAYS be pleased to slate : 

(a) whether the Government are aware that the 
number ol t r a m  running In the North-Bengal reglon is 
too meagre to meet the demand of the people: 

(b) 11 so, whether the Government have any proposal 
to Increase the number ol.tralns from North Bengal to 
d~tferent directions. and 

(c) 11 so. the detalls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) and (b). The 
tram servlces In North Bengal region are by and large 
adequate to meel the passenger I ra f fc  demands. 
However there have been some demands to Increase 
the tram servlces from thls area 

(b) There IS no such proposal at presenl 
(c) Does not a r m  

lrrigallon Projects of M a h m s h t r r  

587. SHRI RAM NAIK W ~ l l  the Mln~stsr 01 
ENVIRONMENT AND FORESTS be pleased to state 

(a) whether the Government are aware thal as a 
result of the Forest (Conservat~on) Act. 1980. the number 
of l rr lgat~on projects especially from Konkan and 
V~darbha reglons In Maharashtra have been delayed. 

(b) 11 so. the detalls thereof, end 
(c) whelher In vlew 01 the prolonged delays the 

Government propose lo keep the lrr~gal~on projects oul 
of the purview of the Forest (Conservat~on) Acl. 19807 

THE MlNlSTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) . (a)  As on 30th June, 1996, 
8 ~rrlgat~on projects lrom Maharashtra are pendlng mth 
the Mlnlstry under Forest (Coneervat~on) Act, 1980. Out 
of 8 lrr~cation projecls. 4 projecls are pending from 
V~darbha reglon of Maharashtra and none lrom Konkrn 

(b) The statement showlng the delvls of Ihe projecis 
16 enclosed 

(c) On recelpl of complete detels, proposals are 
processed exped~llously tor d rc~s ion  under Foresl 
(Conrerval~on) Acl, 1980. However, lhrre IS no such 
proposal lo keep the ~nigatmn propcts out ol the purvlm 
ol the Foresl (Conservrl~on) Act. 1980. 
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STATEMENT 
. . "*. , ,.. . .. ..--.- 

~ . N O  Name ol the proposal Area Present Status - . .--.-----..-., -.-A---..-..-..-......-.-.--....-.... . 
Goki Medium Irrigation Pro!ect. Yavatmal district. 

Jambulkheda M.1.T Project. Gadchiroll district 

Hatt~gota Medium Irrigation Project. Chandrapur 

386 645 ha Under process 

44 20 ha Under process 

distt. 

Construction of 
dlstl 

Construction ol 
district 

Construction ol 
distt 

Construchon 01 
district 

Construct~on ol 

664 40 ha Under process 

Cultara.ll Percolation Tank, Dhule 
7 00 ha. Under process 

Urmilanal-ll Percolation Tank, Dhule 
6.00 ha. Under process. 

Bagda-l Percolation Tank Dhule 
6 67 ha. Under process 

Percolat~on Tank at Umart~ Jalgaon 
14 30 ha Under process 

Rammohanpur New Mmor l r r~gat~on Tank 
Gadchiroll d~str~ct  29 83 ha Under process. 
.. - . . .. . . . . .- . .. . . . .. . . . -. .- -. . .. . . . - . . - . .. . . -. - -. . . . -. . . - -. -. -- . . -. 

Train Accidents 

588. SHRI SANAT KUMAR MANDAL Will the 
Minister ol RAILWAYS be pleased to state 

(a )  whether a serles of train acc~dents have 
occurred recently due to mallunctioning and negl~gence 
ol the statt. 

(b) d so, whether there is any proposal to ~nstal 
safety devce called automatic warning system on 
tracks as well as locomotives to avoid such happenings. 
and 

( c )  11 so,  the f inancial lmp l~ca l ions  of the 
installation 01 the safety dev~ce on the maln llne 
Iracks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJl . (a) No. Sir The 
number ol accidents on Indian Radways has come down 
progress~vely over tho years 

(b) There is a proposal to provide AWS to prevent 
accidents due to drivers passing signal at danger 
Efforts are being made lo  develop a suitable 
anll-p~llerage dev~ce to avoid theft of these equip- 
ments 

(c) As soon as a suitable antkplllerage device 
ava~lable, linancial impl~cat~orrs 01 the system will be 
worked out and Railways will be adv~sed lo  urrdertake 
the work 

Schemes for HorticulturelFishery 

589 PROF RASA SlNGH RAWAT . Will the 
Minister of AGRICULTURE be pleased to state 

( a )  the schemes implemented in regard to 
hort~culture, fruit trees, fisheries etc. in Ralasthan during 
last three years. 

(b l  the amount provided by th Government lor these 
schemes. separately, during the s a ~ d  period. 

( c )  whether new techniques have been developed 
In these lields by the National Agriculture Research 
Council or any other such research ~nstdutes. and 

(d) it SO. the steps taken to extend the lntormat~on 
to the concerned people and to encourage them' 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MlSHRAl la! and 
(b) Statement-l is enclosed 

icl The important new techniques development ~n 
horticulture:l~sher~es through research are given In 
statement.ll 

(d) The new techniques developed through research 
are b e ~ n g  extended to larmers through the 
implementa t~on 01 development programmes. 
demonstrations on larmers fields, tralning ol farmers, 
group discussions, audio-vlsual a ~ d s  and publ ic~ty 
material. 
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Statement ind~catmg schemes of Hoflicuhure and Fisheries development under implementation in Rajasthan and 
the amount provided during the last three years. 

(Rs, in lakhs) 

Name of Scheme Amount released --- 
1993-94 1994.95 

----, 
1995-96 

W" -. - .. - ----- - - -- - 
I. HORTICULTURE 

Development of Tripical. Ar~d 8 Temperate Frults 
Development of Sp~ces 
Development of Vegetables 
Commercial Floriculture 
Development of Mushroom 
Development of Root 8 Tuber Crops 
Development of Med~cmal 8 Aromatc Plants 
Use of Plastics In Agr~culture 
Development of Betelvme 

II. FISHERIES 
(i) Fresh water Aquaculture 15.00 18.00 15.00 
(ii) Inland Fisheries Stalist~cs 3.09 4.50 4.50 
(iii) Welfare of Fishermen 2.00 
(iv) Inland Fish Marketing 20.00 30.00 14.00 
(v) Fisheries Trainmg 8 Extens~on 0.50 -- .. - - . - . 

Improved new technrques developed through 
research in hofl~culture/fishery m relation to 

Rajasthan 

I. HORTICULTURE 
Improved var~eltes of Ber namely. Gola. Seb 
and Mund~a were ~den t~ f led  and w~dely  
popularued, s ~ m ~ l a r l y ,  In Pomegranate 
~mproved varletles i ~ a l o r  ~ e e d l ~ s s  and 
Ganesh) have been ~dent~ l~ed.  
Propagation techn~ques of Ber (buddng) and 
Pomegranate (cuttings) were perfected 
P lan t~ng  ber at spaclng 6x6m and 
Pomegranate 5x5m were recommended as 
optimum A polypack techn~que of 
transplantcng grafted Ber standard~zed. 
Ber-dryland legumes intercropptng was found 
compatible and economlc 
Post harvest technology for doka slage of 
date palm was standard~zed. 
In vegetable crops, appllcatlon of Ndrogen 
@ 120 kglha along with 60 kg each p2 0 5  
and K:! O/ha and planting dtstance of 
60~40cm In .'apanese varlety of Cauliflower 

and In weed control appl~cat ion of 
Pend~methal in O 1.0  kg  ailha as 
preemergence spray alongw~th Ihe hand 
weedmg for lomato var~ety-Pusa Ruby were 
recommended lor Ja~pur conditions. For the 
weed control In onlon, appltcatlon of 
Fluehloralm O 1 kglha (PPI) 8 one hand 
weedmg at 45 DAT was found effectwe In 
Durgapura 

(vi) In potato var~ety Kufr~ Jawahar and Kul r~ 
Sutlej have been released lor cult~vat~on In 
the potato growing areas of Rajasthan 

(VII) Optum poppy based cropptng system 
tncorporatmg black gram and groundnut in 
Kharif to Improve overall yteld has been 
developed at Uda~pur, 

(w i )  One Cor~ander variety (UD-20) identified as 
promistng for the rainted areas of Rajaslhan. 

For Cumin, the Jobner Centre recommended ' 
a three crop rotatton o l  cluster bem-cumin- 
cluster bean-wheat-cluster bean-mustard 
crop sequence found to be the besl for 
adoption in Rajarthan A seed rate of 25 kg/ 
ha in F e n u p k  8tandardised at Jobner gave 
the maximudyleld of 1 1.12 qha.  
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/I. FISHERIES 
(i) Util~sation 01 saline solls lor grow out culture 

01 finfish and shellllsh specles w~th record 
producl~on of 3.5 tonneslha.lyear 01 mdkf~sh 

( ~ i )  Formulation of managemenl strateg~es and 
package of practices lor developmg med~um 
and small slze reservoirs w ~ t h  record 
producl~on of 220 kglha iyear lor a small 
reservolr. 

(I~I) Standardisallon of pond culture technology 
for major carp and exotlc carp and also 
d~ve rs~ l~ca t i on  ol cand~dale specles w ~ t h  
lntroductlon ol cat llshes espec~ally magur rn 
the culture system 

Elephant and Deer Population 

590 SHRl MULLAPPALLY RAMACHANDRAN 
W~l l  the Mrnlster ot ENVIRONMENT AND FORESTS be 
pleased to state , 

(a) the elephant and deer populat~on In the country. 
State-w~se. 

(b) whether lncrdents ol poach~ng/k~lled of elephants 
and deer are st~l l  belng reported lrom varlous States 
part~cularly Kerala: 

(c) the number of elephants and deer k~lled dur~ng 
the past lhree years: 

(d) whether the ban on sale ol Ivory IS not bemg 
eflect~vely ~mplemented. and 

(e) 11 so, the sleps laken to ensure deterrenl 
pun~shment to ollenders In cases 01 elephant k1lhngs7 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) , (a) No systematic census 01 w~ld 
elephants In all the States was regularly carr~ed out In 
the past However. In 1985 the AsIan Elephant spec~allst 
Group attempted a broad range wlse est~mate 01 
elephant populatlon In l n d ~ a  Accord~ng to AsIan 
Elephant Spec~allsl Group the populatron 01 elephants 
In 1985 was between 16.560 and 21 361 In lndla 
Sukumar In 1989 est~mated the Ind~an  Elephant 
populatlon lo be betweon 17.635 to 24090 The estlmate 
01 elephant populat~on done by Government ol lndm In 
1993 IS between 22.796 and 28,346 State.w~se 
est~maled populatton in I993 1s glven In the enclosed 
statement4 State-wlse populat~on of all 9 spccles of 
deer whtch occur In the country are not b e ~ n g  
malntamed. 

(b) and ( c ) .  Yes, there has been reports o l  
occass~onal poaching ol w~ ld  elephants lor the~r tusks 
and also of deer, yet there has not been any decllne In 
the populat~on of w ~ l d  elephants or malor~ty of deer 
speclrr as indtcatrd by the studies. The number of 

elephants reported to have been kdled durmg the past 
three years by poachrng IS glven In the er~closed 
statement-ll 

id1 and ie j  The Gar-I or1 side i j f  i m y  IS b e ~ r ~ y  
eflechvely ~mplemented In the cwntry The elepr~arlt 
has been placed In Schedule ol the Wildlife 
(Protect~on) Act 1972 under whlch rt  has been prov~ded 
w~th the maxlmum poss~ble protection hy lev: The IraUc- 
rn Ivory has been lotally babbed to d~scouragc- poaching 
of the elephants for 11s tusk Thls 1s also ~ncluded In the 
Appendix I 01 Convcnl~on on ln l r rnal~onal  Trade of 
Endangered Spec~es ol Flora and Fauna whlch proh~b~ts 
lnternat~onal trade of Ivory Oftenders are lrable IG 
pun~shmenl wtth ~rnpnsonmenl tor a term whlch sr~all be 
not less then orle year but may extend lo 6 years and 
also w11h flne whlch shall not be less thari 11ve thousan'j 
rupees For a subsequent offence of thrs nature the 
term of ~mprwmment would be from Two vears uplo SIX 
years and the rnlnlmum trne would be Rs 10.900 
Government of lnd~a has launched Project Eicphant ~ r ,  

1991 to prov~de Impetus to the Conservat~on ot %lid 
elephants In lnd~a Ass~stance IS also bemg provrcied Ic 
the Stales to strengthen thelr p ro tec t~on and 
commun~catlon ~nlrastructure 

Est~mated Popu/ar~on of Wdd E,ephants ir; 
dllfercnl Stares in 1993 

. - - - - - - - -. . . . . .  - .......... ...... .- - 
State M~nrrnum ldar~muxm 

........ - -- - ..... - . .  . . . . . . .  

1 Andhra Pradesh 46 4i 

2 Arunachai Pradesh 200i' X P C '  
3 Assam 50Oi 6 2 2 C  
4 B~har 50C 60C 
5 Karnataha 5005 683: 
6 Kerala 3006 ;sac1 
7 Meghala~a ?5@0 323~ 
A Or~ssa 150Q _I . ' / "  

i C' u L' 

9 Tam11 Naci~i 2335 . :;J;. - 
10 Utlar Pradesh :53 130; 
1 t West B e n ~ a l  2GC.  ., . . lL '  

................ -. . . - . . . . . . . .  

22796 28546 - ..... 

ReflorttV Dtuths J! Eit~phdr!Is hrdt'd Pv 3o.~;"?e:.s .fa 
pt.1 crglire 4 \  J l l d D i t y  

. . .  - .  
S No State 1993.94 1994.95 1995.9C 
--....... . . . . . . .  

1 2  4 J 5 
. . . . . . . . . .  . . 

1 Andhra Pradesh 1 1 NII 
2 Assam 4 '  3' 6' 
3. B~har - - NII NII 1 . . . . . . . . . . .  . . . . . . .  
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4. Karnataka 19 2 5 
5. Kerala 6 3 
6. Meghalaya 1 1 
7. Nagaland Nil Nil 
8. Orlssa 4 5 
9. Tamil Nadu 2 4 

10. West Bengal 2' 3' 
- -- 

39 45 -.--" 
'Calender Year 

N.A. 
3 
9 

8' 
N.A. 
N.A. 

4' 
--- 

3 1 .--- 

Introduction of Trains 

591. SHRI BASU DEB ACHARIA . Will the 
Mlntster of RAILWAYS be pleased to state 

(a) whether the Government propose to introduce 
some long dlstance passenger trains from Kharagpur. 
Asansol. New Jalpalgur~ and Patna: and 

Ib) if so. by when and the detalls thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) and (b).  
Introducatlon of long distance passenger trams lncludlng 
those from Kharagpur. Asansol. New Jalpalgur~ and 
Patna 1s a conttnuous process and IS subject to 
operatlonal feaslbillty. trafftc justiltcat~on and resource 
eva~labil~ty. 

Frequency of Rajdhani Exprees 

592. SHRI RUPCHAND MURMU , Will the Mlnlster 
of RAILWAYS be pleased to state 

(a) whether the Government have any proposal to 
Increase the frequency of Bhubaneswar Raldhan~ 
Express and to provlde ~ t s  stoppage at Kharagpur. 

(b) whether there IS also a proposal to hand over 
Ihe tram to South Eastern Rallway 

(c)  11 so, the details thereof and 
cd) II not, the reasons therefor' 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) and (b) 
There are no such proposals at present 

( C I  Does not arlse 
Id)  Operational and resource constraints 

Commltloe on  DPEA 

593 SHRlMATl JAYAWANTI NAVINCHANDRA 
MEHTA Wtll the M m ~ s t e r  of CHEMICALS AND 
FERTILIZERS be pleased to state 

la) whether the Commtttee formed lo look Into Drugs 
Prlces Equaltsat~on Accounts 16 empowered to look Inlo 
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the cases where no amounts were dotermined belore 
1991: 

(b) i f  so, whether any notificat~on In this regard has 
been issued empowering the Committee to look into 
the cases where the amounts were not determined In, 
1990: 

(c) whethir any demand notlces were Issued after 
the ceasation of Drugs (Prtces Control) Order. 1979: 
and 

(d) 11 so. the detatls thereol? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SISRAM OLA): 
(a) and (b). Yes. Slr 

(c)  and (d) Yes, Sir Demand not~ces amounting to 
Rs. 309.00 croros. assessed on tentative b a s 6  have 
been Issued In 131 cases atter the replacement of tho 
Drug (Pr~ces Controll Order 1979 by DPCO 1987 whlch 
protected the l rab~l~t~cs accrued durmg the per~od of 
DPCO. 1979 

Eviction Operation I 

594 DR JAYANTA RONGPI Will the Mlntster of 
RAILWAYS be pleased lo state 

(a) whether any evctlon operation was proposed 
around M a ~ b a n g  stal lon of Lumd~ng.Badarpur 
sectlon of North Frontlei Railway durlng the last three 
years. 

(bj  11 s o  the reasons therefor: and 
(c)  the detalls ol such proposal lncludlng the status 

01 the land In questlon especrally 11 the s a ~ d  land 
was translerred to the Ra~lways by any competent 
author1ty3 

THE MINISTER OF STATE IN THE MlNlSTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes. Slr 

( b ]  E v ~ c t ~ o n  proceedrngs were made agalnst 
encroachers who were unauthor~sedly occupylng 
Radway land al Mabang 

ic) In Dec'93 an evlctron proposal was made lo 
evict 244  encroachers who were unauthor~sedly 
occupylng Rallway land at the Ouarry Sldlng at 
Malbang However, physlcal evlctlon was not carried 
out on the advlce of the State Government. The land In 
questton belongs to the Rallways 

Expenses on  Habrebgani Railway Station 

595 SHRI SUSHIL CHANDRA Will the Mln~ster 
of RAILWAYS be pleased to state 

(a) the total esltmated layout lor Ihe conslruct~on ol 
Habeebganj Railway Slatlon o l  Bhopal and the total 
expend~ture mcurred thereon uplo 30.3.1996. 
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, (b) the eshmated amount lkely to be spent on I: 
dur~ng the year 1996.97, and 

(c )  the names 01 Mall and Express trams whtch are 
not having any stoppage at Habeebganl Ratlway Stat~on 

'at present and are likely to have stoppage there durmg 
the year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a, ( 1 1  Total 
sanct~oned cost lor development of Coach~ng Term~nal 
Fac~ l~ t~es  a1 Hab~bganl IS Rs 10 22 crores 

( 1 1 1  Expend~lurc ~ncurrcd upto 31 3 96 IS Hs Y crores 

Ib l  Th~s ~nlormahon will be ava~lable In Ihe Budget 
documents wh~ch would be l a ~ d  on the House laler 
loday 

I c l  At present there IS no proposal to prov~de 
stoppage ol any add~ t~ona l  Mail Express t r a ~ n  at 
Hab~bganl 

Audio Visual Alarm System 

596 SHHl KRISHAN LAL SHARMA Wl i  the 
M~n~ster of RAILWAYS be pleased to state 

l a ]  whether the Bharat Eleclronrcs Ltrnrted has 
developed an automatic aud~o.v~sual alarm svstem lor 
the unmanned level crossmgs. and 

ibi 11 so whether these have been put on the trml 
bas6 and 

(c.) 11 SO the outcome thereof7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRl SATPAL MAHARAJi ia l  and (bl  Yes. 
Sir 

I C I  Thca tram actuated rad~o based warnlng systeni 
di!sgnt!d and developed by M s Bharat Electron~cs Ltd 
wab tr~ct l  oui a1 two level crossmg ncal Bangalore The 
outcome 01 l r ~a l s  on these two level crosslngs 1s 
encouraglny Further, extended tr~als on e~ght more level 
crosslngs are underway on Northern. Southern and 
South.Central Radways 

Loss Due l o  Water Overflow 

597 SHRl BHAGWAN SHANKAR RAWAT W~ l l  
the M ~ n ~ s t e r  o l  ENVIRONMENT AND FORESTS be 
pleased to stale 

(a) whether Ihe Government are aware that there 
has been a great loss ot 11fe and property worth crores 
ol rupees due to the overllow ol water lrom the drams 

In the res~dentral and commerc~al areas In Agra as the 
ofl~cers workmg In Ganga Act~on Plan d ~ d  not allow to 
open the gates of the drams at Ihe llme of heavy r a m .  

f b )  11 so, the act~on taken by the Government agalnst 
the of f~c~als respons~ble for th~s havoc: and 

(c )  the amounl of compensat~on paid to the affected 
persons as a result of thh  Ios?.~,.. 

THE MINISTER OF STATE OF THE MlNlSTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAl NARAYAN 
PRASAD NISHADj (a, and (b j  The overflow 01 water 
from the drams In Agra leadmg to Hoodmg ol res~dent~al 
and cornmerc~al areas had noth~ng lo  do w ~ t h  Ihe 
pollullon abatement programme tor rlver Yamuna under 
Ganga Act~on Plan . Phase II The gales on the drams 
d~scharg~ng mto the rlver Yamuna were already open at 
the t~me ol heavy rams However, such overtlow from 
the d r a m  occurred as these were checked wlth sdt and 
garbage 

ic l  T~ l l  1 l t h  July, 1996. an amount 01 Rs 9 76 600 
had been p a ~ d  as cornpensallon lo the anecied persons 
bv the State Government. 

Criminal Cases Against Police Officials 

598 SHRl RAJlV PRATAP RUDY Wdl the M~n~ster 
ot HOME AFFAIRS be pleased lo state 

( a )  the number ol Delhi Pohce of f~c~als arrested lor 
Itie~r ~nvolvement In the c r~m~nal  cases durmg the last 
one year. 

(b)  the action taken agarnst these olf~cials, and 

( c \  the steps taken to ensure str~ct d~sc~p l~ne  among 
the law enlorcmg agenc~es' 

THE MINISTER OF STATE IN THE MlNlSTRY OF 
HOME AFFAIRS (SHRI MOHD MAOBOOL DARl (a)  
Two hundred Delht P o k e  Offc~als have been arrested 
In 160 cr~mmal cases dur~ng Ihe last one year between 
1 7 1995 and 30 6 1996 

(bl  Delads of the actlon taken are pven In the 
errclosed statement 

~ c r  The Delh~ Poke  has been takmg deterrent actlon 
agamst errant o l l ~c~a l s  T h ~ s  ~ncludes reglstralron ot 
cases, suspension ~ n ~ t ! a l ~ o n  of departmental lnqulrles 
summary d~sm~ssal  In su~table cases, elc The tra~nmg 
syllabus, both lor lnit~al tra~nlng and relresher courses. 
IS bemg rev~sed so as to brmg about the requ~red 
behavloural changes among pokemen Br~ettng IS also 
be~ng glven by senior olhcers lo the members ol the 
lorce through "Sampark Sabhas" A close watch 1s kept 
on the conduct of those poltcemen who come l o  adverse 
notce 
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. STATEMENT 
--.. - ....-..-------- - -.-.-.---.---- -"--. 

Inspr. S.I. ASI .  H.C. Cts. Class-IV - ., .. . - ..-. --.. ,.-- . --- . ... .. ., .. -- - "..." *---- 

1. Suspended 3 15 * 8 26 63 1 
2 D~srn~ssed 1 4 
3. D.E. ~nltlated 3 11 19 
4. Admon~shedlacquitled 5 
5 Act~on held-n-abeyance till the 

finalisat~on ol criminal cases 1 4 11 10 15 -- -,-A -- . . ... - -- -- --. - .- . . .. , - -- 
Total : 5 2 2 19 4 7 106 1 -- . - - . . , - . . . . - -- 

Grand Total . 200 

Train Belwwn Kolhapur and Mumbai 

599 SHRI UDAYSINGRAO GAIKWAD : WIII the 
Mmister of RAILWAYS be pleased lo state 

(a) whether requests have been rece~ved to Increase 
the speed of exlstmg tram between Kolhapur and 
Mumbal and for lntroducllon of a new super last lraln 
between Kolhapur and Mumba~: 

(b) 11 so, the details thereof: 

(c) whether any aclion has since been taken on 
lhese requests: and 

d*. .. .+ (d) 11 so. the details thereol and i f  not. the reasons 
therefor' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a) Yes. Sir 

(b l  lo ( d ~ .  1012 Mahalaxml Express has been 
speeded up by 15 mtnutes alongw~th 11s reschedulmg 
belween Kolhapur and Mumbal with eflect lrom 
1 12.1995 Demand for the lntroduct~on of a superlast 
tram between Kolhapur and Mumba~ has been exam~ned 
but not found feasible a1 present due to operational and 
resource constraints 

Arram Tribal Riots 

666 SHRl SUDHIR GlRl 
SHRl RAM KRIPAL YADAV 
DR JAYANTA RONGPI 

W~ll the Mtntster of HOME AFFAIRS be pleased lo 
state 

la] whether any lnqulry has been made by the 
Government Inlo Ihe recent Assam tribal rlols klllmg a 
large number of persons. 

(b) 11 so the maln causes of the r~ots. 

Ic) Ihe extent of IOM ol human l~vss and property 
In lhese clashes. and 

(d) the sleps taken by the Un~on Government to 
glve rel~ef lo the affecled people and check the 
recurrence of such riots' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) (a) to 
(c)  The Stale Government has appomled a Commlsslon 
of lnqu~ry headed by a ret~red judge 10 lnqulre mlo the . 
matter. The Comm~ss~on will submlt 11s report w~th~n SIX 
months lrom the date of 11s appomtmenl 

Accordtng lo the ~nforrnat~on recewed from the State 
Government, the tragedy has clalmed 172 llves 287 
villages are reporled lo have beer1 altected A larpe 
number of houses were damaged 

(dl Addit~onal Central Para M~l~lary Forces were 
a~rl~fled lo Assrm to asslsl the State Goverrlment In 
deahng w~th the sltual~on Army columns were deployed 
tn Kokralhar and Bongalgaon dlslrcts Army was also 
alerted In other parls ol the Stale The s~tuat~on was 
regularly mon~tored by the Home M~n~stry and tho State 
Government was adv~sed to take all posslble measures 
to control the s~tuat~on A learn of sencor off~cers 
representtng the M~nlstr~es of Home and Defence and 
the CRPF, was depuled to the Stale to d~scuss Ihe 
s~tuatlon w~th  Ihe Ch~ef Mtn~sler and sen101 Sfale 
Government ofl~c~als and Army ofhcers A proposal has 
been recewed lrom the State Government for sanctlon 
ot Central ass~stance for the rehabllltat~on of the aHected 
people The maller IS under constdcrat~on 

Enquiry Commirrion on Bombay Riots 

601 SHRl ANlL BASU W~ll Ihc Mln~ster ol HOME 
AFFAIRS be pleased to state 

la)  whether Ihe Un~on Governmenl had glven , ,  

assurance on Ihe floor o l  the house regardtng 
cornplet~on of work of Enqulry Comm~sslon on Bombay 
R~ols, and 

(b) 11 so, the slrpr Iakmlconlemplalod lo be taken 
to keep the auurancr? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAOBOOL DAR) . !a) 
There was a discussion ~n the Lok Sabha on 29.2 1996 
on th~s subject ~n vlew 01 wlndmg up of the Sr~kr~shna 

komm~ss~on of lnqulry by the Govt of Maharashtra ~n 
January 1996. 

(b) No steps are ellher contemplated or necessary 
as Ihe Commlsslon has slnce been reinstated by the 
Government of Maharashtra In May. 1996. The 
Commlsslon has been asked to subm~t the report by 
24.1.1997 

Palace on Wheels 

602. SHRI S D N R WADIYAR W~l l  the M~n~ster 
ol RAILWAYS bo pleased to state 

(a) whether Ihe palace on wheels has been gaming 
popularity ~n Ralasthan. 

(bl 11 so whether the Government propose to 
introduce smlar trams In other States, and 

(c) I! so the steps taken ~n that dlrectlon9 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) and (b). Yes. 
S1r. 

(c)  A metre gauge tour~st tram has been introduced 
tor the Gularat Sector In collaboration w~th the Tour~sm 
Corporat~on ol Gularat whlch operates between Delh~ 
Canlt  . C h l l l a u r g a r h . U d a c p u r - P a l ~ t a n a - V e r a v a l -  
Ahmedabad.Ja~pur.Delh~ Cantt, belween September to 
Apr~l , 

Contracts have also been awarded on the basls ol 
global tenders to organ~sat~ons ~n the pr~vate sector lor 

qthe operation of l ~ v e  tour~st lralns on the lollowlng 

D e l h ~ . J a ~ p u r - A g r a - G w a l ~ o r - J h a n s h c  
(Kha(uroho).Varanas~-Lucknow-Delhi. 
Bombay-Aurangabad (AjantalElloral. 
Nanded.Secunderabad.Hyderabad-Pune- 
Bombay 
Goa iMangaon)-Mangalore-Mysore (Baturl 
Hatebld).Hospet (Harp~).Bangalore-Goa 
(Madgaon) (two trams). 
Bangalore.Mysore.Madras.Koda~kanal Road- 
Kanrrlya Kumarl-Tr~vandrum.Coch~n- 
Mettupalayam (Ooly).Bangalore 

The above trams are l~kely to become operational 
by the end ol 1997 

Brldge at Boglbil over Brahmaputra 

603. DR. ARUN KUMAR SARMA . Will the 
Mhsler 01 RAILWAYS be pleased to SI8tb ' 

(a) whether rho U n ~ o n  Government propose 
to conrtruct a br~dge  at Bogibll over th8 

Brahmaputra connecting Nat~onal H~ghway No 52 and 
37, and 

Ibj ~f so the detalls there017 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl SATPAL MAHARAJl la, Yes. SII 
(bj The Techno~economr survey and deslgn of rall 

cum-road br~dge across rlver Brahmaputra at Bog~b~l  IS 
belng taken up shortly. 

Passport Racket 

604. SHRI PlNAKl MISRA : Will the Mmsler of 
HOME AFFAIRS be pleased to state 

l a )  whether a racket ~nvolvlng Issue of fake 
passports and visas was bursted ~n Delh~ in May, 1996: 
and 

(b) 11 so. the details thereof: and 
(c)  the actlon taken agalnst the culpr~ts? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) 
Yes. Sir. 

(b) and (c) A case under ssct~ons 420/4681471 
I.P.C, and 12 Passport Act was registered In this 
connectm SIX persons mn armsled. Ten passports 
were recovered lrom thmr powmion .  

D w t  Cltlunmhip 

605. SHRI DADA BABURAO PARANJPE : Will 
the Minrster of HOME AFFAIRS k pleased to slate : 

(a) whether the representatives ot Amerlcrn 
Assoc~at~on of the Physic~ans lrom l n d ~ a  (AAPI) 
approached the Government for Issue 01 dual 
cltlzensh~p; and 

(b) if so. the reaction of the Government tharuo? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) . (a) 
and (b). Ministry of Home Attaws have not recened any 
representatton from Amerlcan Assoc~ation of the 
Phyolclans from lndia (AAPI) for grant ol dual cdltensh~p. 
However, question of grant if dual c~tlzenship was 
cons~dered bul not accepted as Ihe concept is not 
cons~stent w ~ t h  the Conslitut~on of lndia and tho 
C ~ t ~ z m s h ~ p  Act. 1995. 

Dowry h t h r  m d  Cmos of Oppnr r lon  

606 SHRI VISHAMBHAR PRASAD NISHAD : Will 
the Mln~ster of HOME AFFAIRS br p k a w d  to state : 

(a) Ih8 number ol cares prrlalning to dowry deaths 
and oppre$s~on upon Scheduled Castes and Scheduled 
Tribes regolered d the Poke  Stat~onu In Fatehpur and 
Band8 drtncts, Unar Pradwh, during the currant year; 
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(bl whether p o k e  have presurr~sed the vlctms to 
compromise or let off the culpr~ts by changmg the Sect~on 
ol IPC ~mposed ~n many cases. 

(CI 11 SO. the deta~ls thereol. and 
(d )  the prevent~ve measures taken by the 

Goverr~ment to check recurrence 01 such cr~mes' 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS ISHRI MOHD MAOBOOL DAR) (a) to 
(d)  lnformat~on 1s b e ~ n g  collected from the State 
Government of Uttar Ptadesh and w~l l  be l a ~ d  on the 
Table of the House 

Train from Bhavnagar to Delhi 

607. SHRI RATILAL KALIDAS VERMA W~l l  the 
Mmster of RAILWAYS be pleased to state 

(a) whether there IS no d~rect tram from Bhavnagar 
to Delh~ (WR). 

(b i  11 so. whether the Government propose to 
mlroduce a d~rect tram to meet the demand made In the 
past, and 

( c )  ~f SO, the detals thereof and the t~me by wh~ch 
11 1s hkely to be ~nlroduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJl (a1 to (c )  There 
IS no d~rect tram ava~lable between Bhavnagar and 
Delhi However one llnd sleeper class tGSCNt has 
been mtroduced between Bhavnagar and Delhi by 29 
9923'9902 - 9901 '9924'30 w e.1 10 5 95 

At present there IS no proposal to mlroduce a dtrect 
tram between Bhavnagar and Delht 

Manmad-Malegaon-Nardana Line 

608 SHRI YACkARU BHAU RAUT VJlll the 
Mlnlster of RAILWAYS be pleased tc, state 

(a j  whether there IS any proposal to lay Manmad. 
Malegaon-Nardana ra~lway lme 

it11 11 so the action taken by the Government In th~s 
regard and 

I c ~  11 not !he reasons therefor' 
THE MINISTER DF STATE It4 THE MINISTRY OF 

RAILWAYS [SHRl SATPAL MAHARAJ) ia) and (bl 
Reconna~ssance Engmeer~ng.cum-Trafhc Surveys lor 
new EIG lines lrom Manmad to Dnule via Malegaon 190 
kms ana frbm Dhule to Nardana (37 krns I have been 
taken up Furfher cons~derat~on of the prolccts would 
be posslble once the results ol !he surveys become 
ava~lable 

( C i  Does not arlse 

Khurda and Bolangir Line 

609 SHRI MRUTYUNJAYA NAYAK W ~ l l  the 
M~n~stet of RAILWAYS be pleased to state 

(a) whet he^ the Government have approved the 
consltuct~on of a ra~lway l ~ n e  between Khurda and 
Bolang~r In Or~ssa and sanct~oned lunds lor the purpose; 

(b) 11 SO the dela~ls thereof. 
( c )  the reasons lor not startlng the conslructlon work 

of the sa~d Ilne and 
(d l  the tune hy whch the construct~on work would 

be started? 
THE MINISTER OF STATE IN THE MlNlSTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) . (a) and (b) Yes 
Sir The work 01 Khurda Road-Bolang~r new l~ne  has 
been sanct~oned at a cost 01 Rs 353.38 crorcs 
Expend~ture upto 31 3 96 IS Rs 1 65 crorcs 

I C I  and (d i  Flnal Locallon Survey 1s In progress 
Land acquts~t~on w ~ l l  be done after the survev IS ' 
completed Work wdl be started oncf? !he land IS made 
ava~lable by the State Government 

Progress of Railway Line 

610 SHRI BAJU BAM RlYAN Will !he M~n~stcr 
of RAILWAYS be pleased to state 

la)  the progress of the ra~lway lme from Kmarghat 
lo Agartala and 

ib l  by when t h ~ s  ratlway line IS propcwd to be 
completed9 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJI (a1 The work IS 
not yet sancl~oned 

ib j  W~tl be dec~ded atler the work IS taken up 

Funds for Cenlrally Sponsored Schemes 

611 SHRl SHANTILAL PARSOTAMDAS PATEL 
W~ll the Mln~sler of AGRICULTURE be pleased to stale 

!a1 the f ~ n a n c ~ a l  ass~stance p ruv~ded  to the 
Government ot Ciujarat durmg the E~ghth Plan lor 
~mplementat~on o l  !he varlous Centrally sponsored 
schemes for lncreaslng the agr~cultural product~on In 
Ihe Stale and 

Ibl the number of larmers benellled as a result 
thereof? - 

THE MINISTER OF AGRICULTURE (EXCL UUING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAlRYlNGj lSHRl CHATURANAN MISHRA) (a) and 
(bt The lrnanc~al arrlslance prowded lo the Govornment 
of Gujaral durlng the Elghlh Plan lor lmplemenlat~on of 
varlous Centrally Sponsored Schemes for tncreaslng 
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the agr~cullural product~on In the Stale IS given as per scheme as benellts flow bo!h d~rectly and ~ndirectly 
Statement enclosed. It 1s d~lllcult lo quantlly the number However Slate Government IS requested to send 
ol farmers beneflled as a result of ~mplementat~on 01 the mlormat~ons 11 they have 

STATEMENT 

F~rranctal Assstance Released to Gularat Dunng 8 g h t h  Plan 
. . . . ," ..... - 

S.No Name of the Scheme 
- -  ....-,..a. -. .-.----.- ---- - 

Amount released 
(As In lakhs) 

. . . . . . . . . . . . . . . . , . , 1992.93 to 1995.96 . . .. - -. ---". 
Non.overdue Cover Scheme 76 00 

Agr~culture Cred~l Stab~l~sal~on Fund 10.00 

Investment In Debentures ol LDBs 2851 28 
Faded Wells Compensahon Fund Scheme 2 50 
Integrated Cereals Development Programme-R~ce 192.39 

Integraled Cereals Development Programme-Wheat 11 1.39 
Integrated Cereals Development Programme.Coarse Cereals 362 63 
lntensrve Cotton Development Programme 219.36 

Sustamable Dev ol Sugarcane based Croppmg System Areas 166.64 
Promollon ol Agrlcullural Mechan~sal~on 134 10 
Development of Trop~cal and Temperate Fru~ts 199.30 
Development of Sp~ces 96 24 

Use ol Plastics In Agr~culture 1045.12 
Uevelopmenl ot Commerc~al Flor~culture 

Development ol Vegetables 

Developmenl ol Betelvme 

Nal~onal Watershed Development Prolect lor Ramled Areas 

Nal~onal Prolect on Development of Fert~l~ser use In Low Consumpt~on and ramled areas 

Balanced and lnlegrated Use ol Fert~l~rers 

Nat~onal Prolect on Developmenl and use ol BIO Fert~l~rers 

So11 Consorvahon ~n Catchment ol R~ver Valley prolect 

Reclamat~on ol Alkah Sods 

O~lseeds Product~on Programme 

Nal~onal Pulses Development Project 

Ass~rlance to Small and Margmal Farmers lor lrnplemenlal~on of varlous Schemes for 
Developmenl of Infrastructure 

Tlmely Report~ng of Est~mates ol Area and Producl~on of Crops 

Improvement ol Crops Stal~sl~cs 

Crops Eal~rnat~on Survey on Fru~ts. Vegetables and Malor Crops and D~agnosl~c Studles 

Ass~stmg Stales In Conducl~ng L~veslock Census 

Agrlcullural Census Scheme 1990.91 

Total 
_-."._,._ ,.,_, _,_,__ ,,,, ., _ .. * ---------.-I----.- 

15645.84 
.---- -- --..--- - 
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( TranslationJ

Remunerative Prices to Farmers

612. SHRI RAMENDRA KUMAR :
SHRI NAWAL KISHORE RAl :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of AGRICULTURE be pleased to 
state :

(a) w hether the G overnm ent have made a 
commitment under their Minimum Common Programme 
to ensure that the farmers get remunerative prices for 
their produce;

(b) if so, the details of the schemes formulated by 
the Government in this regard; and

(c) the steps being taken to quicken implementation 
of these schemes?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (c). 
The Common Minimum Programme envisages that 
measures will be taken to ensure that farmers receive 
fair and remunerative prices for their produce. One of 
the main objectives of the Government's price policy for 
agricultural produce aims at ensuring remunerative 
prices to the growers tor their produce. The Government 
announces each season minimum support price for 
major agricultural commodities and organises purchase 
operations through public and cooperative agencies. 
While fixing minimum support prices, it is ensured that 
it covers cost of production and also provides a 
reasonable margin of profit to give incentive to farmers 
for investment and adoption of improved technology. 
The farmers are free to sell their produce in the open 
market at prices which may be higher than the support 
prices fixed by the Government.

Government proposes to have a discussion with 
the leaders of the United Front what exactly they mean 
by the remunerative prices other than what it is at 
present.

Cases of Scheduled Castes/Scheduled 
Tribes Cell

613. DR. BALIRAM ; Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether the cases of Scheduled Castes/ 
Scheduled Tribes Cell are not filed by the Police 
Department in Ajamgarh district of Uttar Pradesh;

(b) whether the Union Government propose to issue 
clear directives to the $tate Government of Uttar 
Pradesh for fifing the cafes pertaining to Scheduled 
Castes/Scheduled Tribes deli;

(c) if so, the details thereof;

(d) whether even after filing the cases, no arrest is 
■made; and

(e) if so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (3) 
The information is being collected from the State 
Government of Uttar Pradesh and will be laid on the 
Table of the House.

(b) to (e). Even though, as per provisions in the 
Seventh Schedule of the Constitution, ‘Police’ and Public 
Order’ are State subjects, the Central Government has 
been drawing the attention of the State Governments/ 
UT Administrations, from time to time, to the problems 
of weakers sections of the society.

[English

Conversion of Metre Gauge Line

614. SHRI HARADHAN ROY : Will the Minister of 
RAILWAYS be pleased to state :

(a) whether any Narrow Gauge/Metre Gauge line in 
the West Bengal is proposed to be taken up for 
conversion into broad gauge during the current financial 
year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No. Sir.

(b) Does not arise.

Ram Janam Bhoomi

615. SHRI E. AHAMED ;
SHRI G.G. SWELL :

Will the Minister of HOME AFFAIRS be pleased to 
state ;

(a) whether the Union Government have received 
any representa tion  from the various M uslim  
Organisations including the All India M uslim  Personal 
Law Board on Ram Janam Bhoomi;

(b) if so. the details thereof; and

(c) the stand taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) 
Representations on Ram Janma Bboomi*Babr» Masjid 
dispute are being received from various organisations 
by Government from time to time.

(b) and (c). As the specific point concerning the 
representations has not been spelt out. it is not possible 
to furnish the details and the Government's stand 
thereon. However, following the judgement dated 24th 
October, 1994 of the Hon’ble Supreme Court regarding 
the Ram Janma Bhoorm-Babrj Masjid issue, the Central 
Government, as a statutory receiver, is maintaining the 
status-quo in the disputed area.
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New Railway Division at Pune

616. SHRI PRITHVJRAJ D. CHAVAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government have taken a decision
to create a new railway Division at Pune under the
Central Railway; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ} : (a) and (b). 
Pune is one of the locations, amongst others, where it 
is planned to set up a Divisional Headquarters Office 
on Central Railway.

Provision for this has been made in Supplementary 
Demands-for-Grants 95*96.

[Translation]

Participation of Public in Environmental 
Protection

617. SHRI MOHAMMAD ALI ASHRAF FATMI : Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state :

(a) whether participation of public in regard to 
pollution control and other environmental issues is being 
encouraged by the Government;

(b) if so, the details thereof;

(c) if not. the reasons therefor; and

(d) the facilities being provided by the Government 
to encourage participation of public therein?

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) ; (a) and (b). Public participation is 
encouraged to control environmental pollution and eco- 
regeneration with the help of various schemes, such as 
National Environm ental Awareness Campaign. 
Paryavaran Vahinis, Eco-Clubs, Seminars, symposium, 
workshops, afforestation programmes, etc. Financial 
assistance is provided to various non-governmental 
organisations and institutions to implement these 
schemes at grass-root level.

(c) Does not arise.

(d) The facilities provided by the Government to 
encourage participation of public to control pollution 
include the following :

- A Pollution Awareness and Assistance 
Centre (PAAC) has been set up for priority 
participatory programmes on prevention and 
control of pollution:
Quarterly interaction meeting between the 
po llu tion  contro l au thorities and non­
governmental organisations are held at 
regular intervals;

Water testing kits are distributed amongst 
various NGOs and science students to 
undertake the water quality assessment:
Q uarterly new sletter (PARIVESM) is 
published by Central Pollution Control Board 
to provide the information about various* 
techniques of pollution abatement to the 
public;
A concession is provided on the CPCB 
publications to those NGOs who are enlisted 
for pollution control activities:
A public notice was issued in Delhi based 
newspapers to make the people aware of 
the Hl-effects of Municipal solid wastes and 
how they can manage the waste with the 
help of local authorities;
Public institutions have been involved to 
create awareness about the causes of river 
po llu tion and to regulate bath ing and 
cremation which helped the implementation 
of Ganga Action programme.

[English]

Funds for Natural Calamities

618. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of AGRICULTURE be pleased to state :

(a) the allocation made to Rajasthan to deal with 
the natural calamities during the last three years;

(b) whether the amount of grant is far less as 
compared to the other States;

(c) if so. the reasons therefor; and

(d) the steps taken to provide more funds to 
Rajasthan for the purpose?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) 
Rajasthan had an annual allocation of Rs. 124.00 crores 
under the Calamity Relief Fund during the years 1993- 
94 and 1994-95. During 1995-96. the allocation was 
Rs. 168.99 crores.

(b) No. Sir. Rajasthan has the highest Calamity 
Relief Fund allocation among the States.

(c) and (d). Do not arise.

[Translation]

Reservation in Neelanchal Express

619. SHRI VIRENDRA KUMAR SINGH : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether there is no provision for reservation in 
the Neelanchal Express for Anugrah Narayan Road
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Stat~on. causlng great d ~ f f ~ c u l t ~ e s  to passenger of 
Aurangabad dlstr~ct: 

(b) whether Bombay Mail. Kalka Mail. Purushottam 
Express. Jodhpur Express and Poorva Express do not 
have stoppage at Anugrah Narayan Road Stat~on. whlch 
IS the only ra~lway station In Aurangabad dlstrlct 
headquarter: 

~ c l  if so the reasons therefor: and 
( d )  the a c t ~ o n  proposed to be taken by the 

Government In 1h1s regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl SATPAL MAHARAJ) . (a) At present. 
no quota IS ava~lable at Anugrah Narayan Road Stallon 
by 8475'8476 Neelanchal Express. 

tbl Yes. Sir 
i c )  and (db lnstrirct~ons have been glven to rallways 

concerned to allot a quota of two sleeper class berths 
at Anugrah Narayan Road Stallon by 8 4 7 5  7476 
Neelanchal Express trams lrom the earllest posslble 
date In both d~recttons There IS no trall~c lusl~f~cahon to 
prov~de stoppages to these ~mportanl trams 

Consultative Commiltees 

620 SHRlMATl BHAVANA BEN DEVRAJ BHAI 
CHIKHALIA W~ll  the Mln~ster 01 RAILWAYS be pleased 
to state 

ia i  the crlterla adopted for the const~tul~on of Zonal 
Ra~rway Users Consultat~ve Comm~tlees. 

lb, whether due representat~on has been glven to 
the Members 01 Parl~ament of the area on these 
cammlttees and 

i c !  ~f not the reasons !herelor' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS lSHRl SATPAL MAHARAJ) la1 to 1c1 To 
secure better representatlon ol Ra~lways Users and 
provlae a forum lor lrequent Interact~on belween 
Ra~lviays and Radway Users on matters felallng to the 
serv!ces p r o v ~ d e d  by Ra~ lways  Rallway Users' 
Ccirlsultat~ve Comm~ttees at Zonal levels are lormed In 
these Comm~ltees representatlon IS glven to local 
Chambers of  Commerce and lndus t r~es  Trade 
Assmaflons Passenger Assoc~at~ons Agr~cullural 
Interests Consumer Forums. Representatrves of Stale 
Government State Leg~slatures Members of Parhamen! 
etc i.8 a331hon some members are also nommated by 
Ihe Mlnlster of Ra~lways under Ihe category of spec~al 
Interest IG represent the tnteresl of those users who 
have been otherwse given representallon 

In the Zonal Ra~lway Users Consultal~ve Comm~ttee 
nomlnallon ol 3 Members of Parllamenl (two lrom the 
Lok Sabha and one from the Ralya Sabha) are made 

by the min~stry of Parliamentary Alfalrs. As a matter of 
praclce and policy. Members of Parhamen1 hailing from 
the ter r~tor~al  jurisdict~on o l  each o l  the zone are 
selected by that Mmistry for nomlnatlon on Zonal Users 
Consullal~ve Commltlee and due representatlon was 
glven to the Members of Partlament lrom the respectwe 
areas of each zone 

Meerut-Murad Nagsr Line 

621 SHRl AMAR PAL SlNGH Will the Mlnister 
of RAILWAYS be pleased to stale 

(a\ 11me by whlch construcl~on on work ol broad 
gauge ra~lway h e  between Meerut.Murad Nagar IS 
hkely to be started lor whlch funds have already been 
allocated In the budget , 

ib)  the funds allocated lor 11 and the target dale of 
11s complel~on. and 

( c )  the reasons for the delay In thls regard. 11 any7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI SATPAL MAHARAJ) . (a) Prehmmary 
works on doublmg 01 Muradnagar to Meerut C ~ l y  sect~on 
are already In progress 

[b, The allocat~on of lunds IS ~nd~cated In the budgel 
documents whlch would be ava~lable to the Members 
shortly 

( C I  Does not arlse 

Misuse of Revenue 

622 SHRl VINAY KATIYAR W~l l  Ihe Mln~ster of 
RAILWAYS be pleased to stale 

(a )  whether Ihe Governmen! have recewed an) 
COmplalntS regardmg mlsuslng ol revenue by clerks ol 
reservat~on and bookmg centres a l  Kanpur. Central 
Ra~lway Stahon, and 

(b! 11 so, the detads thereof and the acl~on laken by 
the Government agalnst the gu~lly personnel' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS fSHRI SATPAL MAHARAJ) Is)  No Slr 

(b) Does no1 arlse 

Surplur Land 

623 SHRl HARIVANSH SAHAl Will Ihr Mln~ster 
of RAILWAYS be pleased lo state 

(a) the lotal area o l  surplus land In the pouuesrlon 
ol Ihe Bhalanl Railway Slrtlon on the Nonh-Earlern 
rallwry. 
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(b) whol+er any proposal to set up a coachlwagon 
factory on the sard surplus land IS under cons~derat~on 
and 

(c )  whether any proposal to make Bhatani Ra~lway 
Stallon a termlnal rallway stallon I S  also under 
cons~derallon? 

THE MINISTER OF STAT€ IN THE MINISTRY OF 
RAILWAYS ISHRI SATPAL MAHARAJI (a l  There 15 nc, 
surplus Ra~lway land In possesston 01 Ra11r;ays at 
Bhalan~ Hallway Stallon or1 North Eastern Ralvrai The 
land presently lylrlg vacar~t al thls Stallon shall be 
utlllsed lor tuturp developments at the Stallon 

~ b i  iirid I ~ I  No. Sir 

lTmnsl.trron1 

Hindi Typewriters and Compulers 

624 SHRI RAM KRIPAI.. YADAV Wlll the Mlrristcr 
01 HOME A[ FAIRS be pleased to state 

Int :vhcther Hlnd~ typcwr~lers and computers are 
totally ~!lllori+cl i r i  uur own country arid priority IS hemg 
a c m d e d  to Engl~sh and electronlr typewriters and 
:omputcrs 

I t l i  whether some changes are deliberately made 
111 Hmd~ kc#r.board lo disr.ournge the developm~nts of 
14tnd1 tvpc~wlllcr~, and computcrs and 

I r '  I( si.1 the 3 c l m  taken proposed tc be taken hy 
ttie Covrrn:ricnt In th~s regard:' 

THE MINISTER OF STATE IN THE MINISTRY OF 
tWMI  A l  +AIRS ISHHI MOHb MAOBOOL UAR lai  
No  511 T h  us(' of Hindi t v p e ~ r ~ t r r ~  and b~lt~rguai 1Hlnd1 
Errgl~st> Plwtrnrilc lvpcwr~ters compulers IS Increasing 
rcrrrt~rruously In Cerrtral Grrvrrnment Oit~ces According 
to t r i ~  ~ristrui.t~or~ i l l  t h ~  Drparlment ol Ott lc l~i  1 mguagc 
11 IS I ~ C C O S S ~ I ~ ~  ~ O I  the MI~ISIIIPS Departments a n l  othe~ 
crft~crs I<# ptrr;h;rse only b~llnyual rncchanical flect~onlc 
equ~pmrnt arid ;i~mpulCf 

1t11 hlc SI! i h p  tact IS that the key~boafds on4 of 
rnanun! ~ ' ~ V W I I ~ C I S  ~H~nd~.L.nyl~sh! are aiallabltb on all 
b l l~r~yual  clrclrcin~c lypawrltels Thereltlre there I S  no 
pfobloni of kov.board l r i  SLIL:~ tupewrlters On the other 
harid Itit* prov~s~ori ol manual lvpewr~ler kpv~boarci IS 

ava~lablc lor c o n i p ~ ~ t ~ r s  to work In English only F31 

work~ng In t i~nd l  or1 coniputers w~lh  GIST t e i h r ~ ~ ~ u e  the 
phonel~c krv.board IS ava~table There are some word 
processo~ pachagcs 111 wh~ch bath tlw nrarual as well 
as phonet~c kcv.hoards are ava~lahlr It IS W v  easy 
operatr t h ~  phonel~r: k ry  board An c r ~ r a l o l  can i\.Jrk 
on thls kpy .b~ard  ett~c~cntl\ ~ ~ t t r  a tralnlng prxl lce 01 
hardly on* week For tlalnlrig on thls h~v,board the 
hpo r lmrn t  at Ot t~c~a l  Language alreadc arranged 10 
dsvolop a spll.t~tor so t lw r r  lhrough which anv operalor 
can tram h~mselt 

(c i  Does no1 twso 

Crimes in  Delhi 

625. SHRI JAI PRAKASH AGARWAL Will the 
Mlnlsler of HOME AFFAIRS be pleased to state 

la)  whether lncldenls pertalnmg lo pick-pockelmg 
rape and lesl~ng;rnoleslat~on w~th the women and play~ng 
of qbscene audro-cassettes In the prlvate buses In the 
Nat~onal  Cap~ta l  Reg~on . Delhl have attamed an 
alarmmy proport~on 

I ~ I  the deta~ls of such cases iden l~ t~ed In De lh~ 
durmg the last three years 1111 date 

ic )  the actron taken agalnst the persons mvolved in 
such cases dunng the sald pemd and 

( d l  the steps taken or proposed to be taken by the 
Government to avo~d recurrence of such ~nc~den ls  In 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) 
(a)  and !b) No. S:r The number of such cases reported 
I r i  D e h  durmg the years 1993 1994, 1995 and 1996 
cupto 30 6 96) IS as under 

, . .. - - --- . ... . . - -. . . - 
Crrme Head 1993 1994 1995 1996 

. . - . . . - . - - - - - . - - - -. . , -- .- -- 
P I C ~  Pocketmg 233 278 392 201 

Rape 1 3 1 

Eve-teasing 13 18 63 7 

Moiestatlon 01 women 7 1 1  12 86 

Plavlng 01 obscene 
aud~o~Cassettes 3 

. -- . . - . .. . . .. . . . . . . . . ... .. -. . --- .- .. . , ,, ., , , . - .- -- - 

i c \  The ~ntorrnatlon IS glven In the enclosed 
statement 

id; Following steps have been taken to check 
p~event these crimes 

Statt In p lan clothes 1s detarled to check 
such lncldents at Bus Stands as well as In 
Buses 

Palroll~ng parl~es have been br~eled lo  keep 
close watch al  Bus Stands wh~le patrolling In 
the area 

Traps are berng lald to apprehend Ihe 
accused durmg peak hours 

A d r ~ v e  has been launched to make 11 
compulsory tor both the drlver and Ihe 
conductor l o  wear PSV ( P u b l ~ c  Safely 
Vehicles\ Badges, whlch 1s given only lo  
those who have undergone p o l ~ c e  
ver~licalion This would elimmate unvenked 
persons mannlng the buses in Delh~.  
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- -- . - , . - ---- 
Number of ,persons Nmbe'  0' -. -- Number ol persons Number ol Persons 

persons Convcted Acquitted agalnst whom Discharged 1 
Arrested cases are - --.- ---- - .- - 

Pendmg Pendmg 
Trial lnvest~gat~on - . - .- . , . , .. - . . .. , - . .- . -- .- . - . . . .. . . - - - . -. - . . . . - , . . . - - -. . ., . . . - . - -- 

PICK POCKETING 
4 3 2 6 
3 9 26 

20 2 2 
1 3 

RAPE 

EVE-TEASING 
15 
17 
60 

7 

MOLESTA7lOhr OF WOMEN 
1 

2 2 
1 3 

Fi4YING 9; OBSCENE AUDIO-CASSETTES 

/ E n g ~ ~ s h :  (b) if so, Ihe reaoons therelor 
(cl whelher Government propose lo compblr lb 

Bridge between Bagaha and Chhltauni Project In the near lulure: and 

626 D R  M P JAISWAL VJdl the M~n~ster of (d) II so, the tlme scheme wllhtn which Ihr  propct . 
HAILt/A*'S :r. pleased lo  state 1s llkely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY Of 
i a !  aheln?r the amount allocated lor the RAILWAYS (SHRI SATPAL MAHARAJ, (a, b, s,, conslructlon ol broad gauge Radway and Road Br~dge 

between Bagaha and Chhllaun~ In B~har has been (b) Does no1 rnw 
dwened to other Statee and the work has been rhelved. (c) Yea. Slr. 
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(d) The rail bridge has been completed and Ihe lmk 
opened to trafllc as MG. It will be converted lo BG 
alongw~lh Sagauh-Gorakhpur route vla Narkal~aganj and 
over this llnk by Dec '97. 

Introduction of New Trains 

627. SHRI LALIT ORAON . W~l l  the Mln~ster ol 
RAILWAYS be pleasod to state 

(a) whelher the Government propose to mtroduce 
new last lralns from Ranch1 to New Delh~. Mumba~. 
Madras and Dehradun: 

(b) if so, the deta~ls thereof: and 

(c )  11 not. Ihe reasons therelor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a )  No Slr 
(b) Does not arlse. 
(c)  Due to operat~onal and resource constramts 

Slmbalpur R l i lw ry  Division 

628 DR. KRUPASINDHU BHOl Wrll the Mln~ster 
o l  RAILWAYS be pleased to state 

(8) whether there IS any delay In making Sambalpur 
Railway Dlv~s~on.  a full lledged Ra~lway D ~ v ~ s ~ o n ,  and 

(b) 11 so the steps taken by the Government to 
check !he same' 

THE MlNlSTER OF STATE IN THE MINISTRY OF 

I RAILWAYS (SHRI SATPAL MAHARAJ) . (a )  No Slr 

(b) Does not arlse 

Supply of Coal to  Nl t ional  Fertilizers Limited 

629 SHRI ANANTH KUMAR Will the Minister ol 
CHEMICAL AND FERTILIZERS be pleased to state 

i r )  whether some ol the plants of the Nal~onal 
Fert~lizers Lrmlted sutlered loss due to suppl) ol lesser 
quanl~ty ol coal than the~r requ~rements durlng recent 
months particularly May 1996 and 

(b) 11 so the total loss ot lert~l~zers producllon as 
a result thereo17 

THE MINISTER OF STATt OF THE MINISTRY OF 
CHEMICALS AND FEAT11 IZEHS (SHRI SIS RAM OLAI 
(8) and (b) The Pan~pat and Bhat~nda unlts 01 Nat~onal ' Fertlllzers Llrn~ted exper~rnced cons!lA~rlts In the 
8uppi1es ol coat durirq the months ol May and June 
1898 The ecllmaled loss ol urea producllorr In Mav 
1996 wrg 10.742 MT a: Pan~pat and 7 701 MT st 
Bhrtmdr. Dunng June 1996 the loss ol urea product~o~l 
wr8  516 MT 81 Ihe Bhat~nda unit 

Preference in Appointment 

630. SHRI MOHAN RAWALE W~l l  the Mlnlster of 
RAILWAYS be pleased to slate 

la) whether Ra~lways do give preference to local 
people 01 Maharashtra lor appointment to the post of 
clerkslTcket Exammers etc. In the Mumba~ D ~ v ~ s ~ o n  of 
Maharashtra, 

Ib) 11 not. the reasons therefor. 

(c )  whether at other places In the country local 
people 01 those States are glven preference In 
appomtments to such posts In Rallways 

(d) 11 so. the reasons for dlscr~m~nat~on In the case 
of Maharashtra only: and 

(e) whelher any gu~dellnes are proposed to be 
Issued to glve preference to local people of Maharashtra 
In appomtments to the sad  posts In varlous Ra~lway 
Dlv~s~ons In Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJI ,a1 to let  
Ra~lway Recru~tment Boards set up all over the country 
recelve applicat~ons from cand~dates In response lo  
the11 advert~sements for varlous categor~es ol posts 
lrrespectlve of any region or State They Iunct~an on All 
l nd~a  bass  and do not observe any d~stlnctlon or 
dlscr~rn~nat~on based on area. regron State etc There 
IS no proposal to dev~ate from l h ~ s  All lnd~a policy 

Ozone Layer 

631 SHRI SRIBALLAV PANlGRAHl Will the 
M~n~ster of ENVIRONMENT AND FORESTS be pleased 
to state 

(a) whether any study has been conducted In regard 
to the ellect of Ozone Depletmg Substances {ODSl hke 
Clorofluorocarbons (CFCs! on Ihe Ozone layer 

(b) 11 so. the f~ndmgs there01 and 

(c)  the steps taken or proposed to be taken by tne 
Government to prolec! the Ozone layer from the 
~nd~scr~rn~na lc  use ol Ozone Depletmg Substances? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS ICAPT JAI NARAYAN 
PRASAD NlSHADl i a l  Yes Su 

!bl  The Sclentlt~c Assessment Panel ot Unlted 
Ndt10nS Env~ronment  Pfogramrne iUNEP l  has 
concluded that Ozone Depletmg Substances (ODs1 l ~ k e  
Clorolluorocarbons {CFCst cause damage to the Ozone 
laver 

(c) Sc~en t~ l~c  flndlngs resulted ~n an lnterriat~onal 
agreement. called the Montreal Prolocol to phaseout 
use ol ODs The Governmnent has rahtled the Proloco1 
and has taken steps to phaseout use of ODS consistent 
w~th provlslons ol Ihe Prolocol 
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Reeervatlon i n  Fictitious Names 

632. SHRI B.L .  SHARMA 'PREM' . W ~ l l  the 
Mln~ster of RAILWAYS be pleased to state 

(a )  whether ~t has come to the hottce of the 
Government that the Travel Agenc~es get rallway berths 
booked In the I ~ c t ~ t ~ o u s  names In connivance w~ th  the 
bookmg clerks: 

(b)  11 so, what 1s the magn~tude of the menace. 
and 

(c)  the remed~al steps bemg taken In t h ~ s  matter? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) : (a )  and [b l  
Though 11 IS not poss~ble to quant~fy the extent and 
magnitude of the problem. cases of bookmg reserved 
accomodat~on In l ~ c t ~ t ~ o u s  names by touts and other 
such unscrupulous elements are bemg reported and 
are detected durlng the course of checks conducted by 
Ra~lways 

( c )  Rallways condu i t  frequent checks In 
Reservation:Book~ng Off~ces at stat~ons and In trams 
Ratds are also organlsed In the premises o l  
unauthorlsed agents lrom t~me  to hme. Act~on IS taken 
agalnst such agentslfo1,ts lound ~ n d u l g ~ n g  In 
malpracttces as also agalnst the persons who are caught 
travelimg on transferred t~cket They are booked under 
provlslons of exlstlng laws lncludmg Ra~lways Act 
Dlsciphnary act~on IS taken agalnst Ra~lway staff who 
are found to be connlvlng In such act~vl t~es 

Development Projects 01 Madhya Pradesh 

633 SHRI THAWAR %AND GEHLOT Will the 
Mlnlster of ENVIRCINMENT AND FORESTS be pleased 
to state 

( a )  the detstlc 131 proposals lrom Madhya Pradesh 
L y ~ n g  pending ~ t t k  :he Vn~on  Godernment for the 
env~ronmental ar10 Iwes t r~  clearance t ~ l l  31st December 
1995, and 

ID1 the deta~ls of yropssals dlsposed ot by the 
Government so far7 

THE MINISTER OF STATE OF THE MINISTRY OF' 
ENVIRONMENT AND FORESTS ICAPT JAI NARAYAN 
PRASAD NISHADt l a j  As on 31 12.95. 12 proposals 
(6 rnlnlng and 6 Thermal power) were pendmg for 
env~ronmental clearance and 27 proposals pertalnmg 
to lrr~patlon mlnlng regulartsat~on ol encroachments 
etc were pendmg for forestry clearance w th  the Central 
Government 

~ b j  As on 30 6 96 146 projects have been recelved 
lor env~ronmental clearance Out 01 t h ~ s  74 projects 
have been accorded env~ronrnental clearance and 72 
projects have been rejected due lo  non submlsslon of 

requ~s~ le  env~ronmental data. Slmiiarly 948 proposals 
have been rece~ved lor forestry clearance undor Forest 
(Conservat~on) Act. 1980. Out of this 461 have been 
accorded lorestry clearance and 146 have been rejected 
on nlerlt. 

Electrification of Guntur Railway Line 

634 SHRI T GOPAL KRISHNA W ~ l l  the M l n ~ s t ~ r  
ot RAILWAYS be pleased lo  state 

(a \  whether there IS any proposal to electrtly R ih~ 
Nagat.Nad~-Kude on Guntur Ra~lway lme to Improve 
the runnlng llme between Hyderabad and Madras and 
Hyderabad and Calcutta 

1b1 ~t so. the dctalls thereof, and 

( C I  II not. the reasons therelor7 
THE MINISTER OF STATE IN THE MlNlSTRY OF 

AAILVJAYS (SHRI SATPAL MAHARAJ) (a ]  No 5-11 

I b i  Does not arlse 
4 

i c i  Electr~hcar~on ol any sect~on IS dec~ded on the 
bas6 ol the level of treff~r, obtamng and such a work 
hemg cap~tal lntenslve 11 may be taken up ~t !here 1s 
adequate return on the ~nvestment and lor operational 
requ~rements H ~ g h  dens~ly routes are therefore g~vcri 
orlorrty The trafllc dens~ty  In B I ~ I  Nagar.Nad~kudc 
sect~on In Guntur radway llne IS low at present and 
therefore cannot be lusthed on the bas~s  of return on 
cap~tal to be ~nvested 

Circular Railway i n  Calcutta 

635 SHRl AMAR ROY PRADHAN Wtll the 
Mlnlsler of RAILWAYS be pleased to state 

la)  whether C~ruclar R a ~ l  fac~ l~ ty  has been provlded 
to commulers of Calcutta 

lb! 11 SO the deslmallons and names of sloppagcs 
of t h~s  Clrcular Ira,n. 

I C I  whether there IS any proposal lo  extend Ihe 
C~rcular Hall upto Majerghat Ra~lway Stallon I V l i i  
Esplanade Fort W~ l l~am)  In the near futrrre. 

( d l  11 so. the deta~ls thereof 
f e j  whether the clearance lrom Delcnce IS also 

requ~red to be obtamed lor the proposed extenslon. 
I t )  11 so, whether the same has been oblamed 

and 
( g l  11 not the roasons Ihore lor~  
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) , (a) and (b) The 
entlre 13.5 km . non-electnl~ed slngle hn'e project lrom 
Dum Dum Jn to Pnncepghal ha6 been commlssloned 
In stages lor l r a f l ~ c  by 17 6 90  The namo o l  the 
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stoppages and destmallon from Durn Durn to 
Princepghat is as under : 

Stabons Distance (Kms) 
Durn Dum to Pat~pukar 1.520 
Patipukar to Ulta Danga 2.895 
Ulta Danga to Tala 4.740 
Tala to Bag Bazar 6.118 
Bag Bazar to Sova Bazar 7.669 
Sova Bazar to Burra Bazar 8.780 
Burra Bazar lo BBD Bagh 10.299 
BBD Bagh to Chandpalghat 11.187 
Chandpalghat to Eden Garden 11,501 
Eden Garden to Prmcepghat 12.959 

( c )  and (d). The extension ot C~rcular Ra~lway from 
Prmcepghat to Materghat IS under cons~deratton lor 
whch a fresh Techno.Econom~c Report and cost Benef~l 
Analysls Study 1s bemg undertaken Takmg up of the 
project depends upon result 01 the study and avadablllty 
of resources In the comlng years The ahgnment does 
not pass through vla Esplanade-Fort Wlll~arns 

(e) to 19) Do not arlse 

Metro Railway 

636 SHRI AJlT KUMAR PANJA . WIII the M~n~ster 
ol RAILWAYS be pleased to stale : 

(a )  the total amount spent lor Metro Ra~lway. 
Calcutta upto March. 1996. 

(b) the tlme by whlch the first phase ol Metro Ra~tway 
would be completed and the deta~ls thereof lncludlng 
the total cost. 

( c )  the poslt~on 01 extens~on 01 the Metro Ra~lway 
from Tollygunge to Garla and lrorn Durn Dum to 
Barrackpore and 

(d) whether the second stage of Metro Ra~lway 
connectmg Sealdah to Howrah. has been taken up and 
11 so, the cost of the sald prolect7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRl SATPAL MAHARAJI (a) Rs I530 24 
crores 

(b) The full stretch 01 Calcutta Metro from Durn Dum 
to Tollygunge 116 4 5  Km i has been opened to 
passenger traft~c w c t 27  9 95 However. certaln res~dual 
works are cont~nulrrg and I ~ c  prolect IS expected to be 
completed by March '97, at an approx cost of Rs 1.610 
crore 

(c) Under the rev~sed Alloratton of Buslness Rules, 
proposals for such ra~ l  based urban transport prolects 
ere now to be processed bv the Mln~stry ol Urban Atfaus 
and Employnent and the State Government concerned 
Ra~ lways  w ~ l l  be prepared to render t echn~ca l  
ass~stance. 11 so asked 

(d) No. L r  
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Fire Incident in Poorva Expnrr 

637 SHRI JAGAT VIR SlNGH DRONA , Will the 
M m t e r  01 RAILWAYS pleased to state 

(a) whether the Government are aware of flre 
~ n c ~ d e n t  In Bogle No. 4806 of Poorva Express at 
Ghatlabad on May 1. 1996: 

(bl I! so. the loss suffered by the ra~lways as a 
result thereol: 

(c) whether any lnqulry has been conducted In he 
matter. 

(d l  ~f SO the fmdmgs thereof and the actton taken 
agatnst the accused: and 

re) the steps proposed to be taken to avo~d such 
occurrences In the luture' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a) Yes. Slr. 

Ib i  The loss sullered by the rallway amounted to 
AS 15.300 - 

(c) and Id). An enqulry was conducted Into the 
~ncldent The parcel and luggage loadmg staH 01 New 
Delh~ stallon have been responsible tor ~ t .  Act~on has 
been ln~ttated agamst them 

(el  the tollowmg steps have been taken to check 
recurrence ol such ~nc~dents . -  

Loadmg Stafl at all s tat~ons have been 
counselled not to smoke durmg loadlng and 
unload~ng of packages. 
Electr~cal staff have been counselled to 
ensure that electr~c llttmgs are In order and 
flxed properly to avold short clrcults 
'No smoklng" legend has been placed on 
SLRs (Brake Van). 
Supcrvis~on by Parcel Clerks has been 
t~ghtened 

Traders Flee Assam 

DR MURLl MANOHAR JOSH1 W ~ l l  the 
Mtn~ster ol HOME AFFAIRS be pleased to state 

(a1 whether attention 01 the Governwent has 
been drawn to the news ~ tem capt~oned 'Traders flee 
Assam" appeared In 'The Hlndustan Tlrnes' ot June 20. 
1996. 

(bi  11 s o  the factual poslt~on In t h ~ s  regard. and 
(c l  the steps taken by the Government to control 

the panlc and restore confidence among the people ol 
Assern' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) (a) 
Yes. SII 
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(b) Durmg the per~od precedmg and ~mmed~ately 
after the recent General Elections. there had beer1 a 
sudden spurt in the a c t ~ v ~ t ~ e s  of the ULFA In Assam. 
particularly in the districts of Nayaon. Nalbar~ and 
Tlnsuk~a, where m~l~tants reportedly t r~ed to extort money 
from traders. As a result, a sechon of busmessmen is 
reported to have temporar~ly closed down t h e ~ r  
establishments and sh~fted to safer places to w o l d  
harassment. 

(c) The State Government was requested to take all 
necessary security!precaut~onary measures In t h ~ s  
regard. In order to keep a control over the situation. 
p o l ~ c e  pa t ro l l ~ng  v ~ g ~ l a n c e  has been ~ n t e n s ~ t ~ e d .  
Checkmg of vech~cles etc 111 all the vantage pomts has 
been stepped up. 

Unauthorised Howkers 

639 SHRI PRADIP RHATT4CHARYA . W ~ l l  the 
Mtn~ster of RAILWAYS be pleased lo state 

(a1 the number of author~sed hawkers tor sale of  
eatables and art~cles at various Rallways stat~ons In the 
country, zone.wlse. 

(b j  whether there IS qu~te a number of hawkers at 
varlous Railway Stat~ons. and 

(c i  11 so, the Steps the Governrnent propose to take 
to regular~se these hawkers7 

THE MINISTER OF STATE IfJ THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAH4RAJ) ia l  There are 
no author~sed hawkers In the Ra11v:ays The sale ot 
eatables art~cles IS done by vendcrs of the Icenced 
contractors'Departme~ital unl:s 

ib! Yes Sir 

rc! As per p o l q  catering vend~ng I lwnces are 
awarded by the Zonal H r i~ l v~ays  after fo I lc~v :~r~y  
prescr~bed procedure rmd guldel~nes If IS not the pnhry 
19 l l~enC€ LI:ial~thrC~l~C+d hc181kers 

Conversion of Agricultural Land 

640 SHRI K C KONOAlAH ~ l l ~ l l  the M~nister of 
AGRICULT'JRE br: please$ 15 state 

l a !  v.tlctt,f:r t r ~ e  Scrvcrrimei,t are aware that 
cowicrslor 'jf agr~ct~ltural land tor nor~.tarm use has 
iricrsased Ir, r c x n t  years 

ILI whether the Cwernrnenl are conslaerlng to ISSUC 

guidelines to bt: tc~l lo~t~ed t~ !  5tatt: Governments to 
protect land l f ~ r  b e ~ r ~ g  diverted to nw- larm use In Ihe 
lmrneu~ate lulurb 

(d l  11 so the deta11s of such pu~delmes and 

(e) 11 not, the allernatwe measures proposed lo  be 
laken In t h~s  regard? 

THE MlNlSTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATLJRANAN MISHRA) (a) to (el. 
Conversat~on of agr~cultural land for non-farm use such 
as houslng ~ndustrial development. transport, defence 
purposes etc. IS tak~ng place due to growlng populat~on 
and d~vers~ l~cat~on of economlc act~v~ty.  Government of 
lnd~a have been repeatedly lmpresslng upon all the 
States and Un~on Terr~tor~es to protect good ayr~cultural 
land lrom bang d~verled lor non-agr~cultural purposes 
In t h ~ s  regard Government of lnd~a has also formulated 
a Nat~orral Land Use Po l~cy  Outline fNLPO) and 
recommended to the States for ~rnplernental~on The 
NLPO ~nter-aha envisages the restruclurmg of urban 
p o k y  lo ensure that h~ghly productwe land 1s not taken 
away 

Self-sufficiency i n  Urea 

641 DR T SURBARAMI REDDY Will t h r  
M~n~s tc r  of CHEMICALS B FERTILIZERS be pleased to 
state. 

(at whether the Government c lam that country w~ l l  
be self-sulf~c~ent In urea producl~on w~thln two lo three 
years, arrd 

(b l  11 so the deta~ls thereof7 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SIS RAM 0I.A) 
la! and ! b ~  As per the latest project~ons of demand ancl 
~nd~genous production 01 urea. the country IS not hkely 
to attain sel l~suff~c~ency In urea product~on w~thlrr the 
next three years 

Border Dispute 

642 SHHl BANWAHI LA1 PUHOHIT W ~ l l  the 
IAln~ster o! W M E  AFFAIRS be pleased to stale 

la1 whether Maharashtra-Karnataka border d~spute 
15 p~-ntltny for a very long tlme 

Ib i  whcthcr the Government of Maharashtra has 
urged the Unlon Governn~ent lo hold an oplnlon poll IJI 

the Lordcr areas 

( C J  ~f st, the response of the Government thereto 
and 

Id) the llme by whch a Imal solullon IS l~kely lo  be 
taken to S ( J ~ V ~  the d1spute7 

THE MlNlSTER 01: STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAOBOOL OAR) (a1 
Yes Sir 

(b)  to ( d l  In early 1989. the Government o l  
Maharashlra had suggesled hold~nq 01 en optnlon poll 
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to resolve the dlspure. The Government of lnd~a are 
ol the vlew that this d~spute can be resolved wlth the 
willing co-operation of the State Governments 
concerned. The Government of lnd~a w~ll be glad to 
extend all possible ass~stance to them In th~s regard 

Conversion of Katihar-Jogbani Line 

643. SHRI SUKDEO PASWAN W~l l  the M~n~ster 
of RAILWAYS be pleased to state 

(a) whether the Government propose to convert 
Kat~har-Jogban~ smgle rad lme Inlo double Ime. 

(b) 11 so. the deta~ls thereof, and 

( c )  11 not. the reason therefor') 

THE MINISTER OF STATE. IN THF MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJj (a)  Yes Sir 

(b) and (c) Updatmg survey for Gauge Convers~on 
of Kat~har-Jogban~ MG lme Into BG has been taken 
UP 

Further cons~derat~on of the prolect would be 
poss~ble once the survey report becomes ava~lable 

Tarapore and Bhavnagar Line 

644 SHRI RAJENDRA SlNLjH RANA W~ l l  the 
M~nlsler ot RAILWAYS be pleased to state 

(a)  whether the mln~stry have made any survey 
tor laylng ra~ lway l ~ n e  between Tarapore and 
Bhavnagar In Gularat. 

( b ~  11 so. the deta~ls thereof and 

(c)  11 not, the reasons therefor7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJI (a1 to I C \  A 
f~nal  locat~onam-trathc survey was carr~ed out In the 
past tor laymg a new radway hne from Tarapore to 
Bhavnagar which y~elded a neyatlve return In vlew of 
acute scarclty ot resources and ur~rernunerat~vc nature, 
the work could not be taken In hand 

Human Rights Courls 

645 SHRI KASHI RAM RANA Wdl the M~nister 
ol HOME AFFAIRS be pleased to state 

, (a) whelher the Un~on Government have proposed 
to all the State and l h o n  Terrltorv Government tor 
setting up separate Human Rights Courls, 

(b) 11 so. tho deta~ls thereof, and 

(c) the number ol such courts establlshed. Unlon 
Terr~torylState.wae~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHO MAQBOOL DAR) rat and 
(b).  Sect~on 30 of the protection of Human R~ghts Act 
1993 prov~des for spec~fylng a Court of Sess~ons for each 
dlstrlct to be a Human R~ghts Courts to try offences 
arlslng out of v~olat~on of human r~ghts H IS upto the State 
Governments to dec~de as to the need for setting up of 
Human R~ghts courts, w~ th  the concurrence ol the H~gh  
Courts 

(c) the ~nlormat~on IS bemg collected and w~l l  be l a ~ d  
on the Table of the House 

Krishi Vigyan Kendra 

646 SHRI OSCAR FERNANDES Wdl the M~nlster 
of AGRICULTURE be pleased to state 

(a )  whether the proposal to set up a K r ~ s h ~  V~gyan 
Kendra at Brahrnavar In Karnataka, has been approved 

(b )  11 so. the deta~ls thereof: 

(c i  11 not, the reasons therefor: and 

(d l  the t~me by whlch 11 IS l~kely to star1 funct~onmg? 
THE MINISTER OF AGRICULTURE (EXCLUDING THE 

DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING\ (SHRl CHATURANAN MlSHRAl , (a) Yes. Sir 

Ibt The S~te Select~on Team Vls~ted Brahmavar on 
2nd December. 1995 and recommended the s ~ t e  lor 
establ~shment of KVK at Reg~onal Stat~on of Un~vers~ty of 
Agr~cultural Sc~ences. Bangalore 

Icr Quest~on does not arlse 

(d l  The Councll IS unable to mdcate the exact $me 
lor startmg the Kr~shl Vfgyan Kendra as the add~t~onal 
resources asked for. have not yet been made ava~lable 

Peddapalli-Nizambad Seahor Line 

647 SHRI L RAMANA W~tl  the M~n~ster RAILWAYS 
be pleased to state 

(a1 whether the conversion of Radway Lme trom Meter 
Gauge to Broad Cauge In Peddapalll to Nuamabad 
Seahor has been undertaken 

(bt 11 so. the dela~ls of funds allocated lor thc purpose 
and 

(c\  the t~me by whch the lob IS llkely to be completed3 

THE MlNlSTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) The work ot 
construct~on of new BG llne trom Peddapalll to Nlzamabad 
vla Ker~mnagar IS an approved work and 1s In progress. 

(b )  The deta~ls w ~ l l  be ava~lable In the Ra~lway 
Budgel, wh~ch will be presented later today. 

(c) Ninth Plan 
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[Translatron] 

Violent Incidents During Polls 

648. SMRl PRABHU DAYAL KATHERIA : Will the 
Minister of HOME AFFAIRS be pleased to state; 

(a) the total number of persons diedlinjured in the 
violent inc~dents during the Lok Sabha and Legislative 
Assemblies polls, State-wise; and 

(b) the steps taken by the Government to check the 
recurrence of such incidents? 

(c) the steps taken to help the passenge'rs who had 
booked their tickets one month before in the long- 
distance trains such as Mangla and Kerala Express etc. 
to reach their destinations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
' 

RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes, Sir. Train 
services on Southern Railway were disrupted due to a 
major goods train accident on 14.6.96. 

(b) 38 trams were part~ally cancelled/regulated and 
159 trains were fully cancelled. All servlces were 
restored from 24.6.94. 

THE MINISTER OF STATE IN THE MINISTRY OF (c) Passengers des~rous of availing elternatwe 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) accommodations were helped by permittmg them to 
and (b), Information IS being collected and will be lald travel In alternate trams Refund 01 fares was arranged 
on the Table of the House. at all stations on the D~v~sions. Buses were arranged to 

transh~ps the stranded passengers. 

Water Testing Laboratories 
Crimlnal records of Students 

649. SHRI K.  PRADHANI : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Or~ssa Government has submined 
any proposal to the Un~on Government for setting up of 
a water testing laboratory in each distrct of the State; 

(b) whether the Government have also received 
such proposals from other States; 

(c) i f  SO, the details thereof: and 
(d) the action taken by the Government thereon? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : (a) No, sir. 

(b) and (c). Yes, Sir. The Un~on Government have 
recelved proposals lor setting up of Water Testing 
Laboretortes for dr~nking water, In rural areas In each 
dlstr~ct. from the States 01 Maharashtra, Rajasthan. Uttar 
Pradesh. H~machal Pradesh and Jammu 8 Kashm~r. 

(d) For the States of Maharashtra. Rajasthan. Unar 
Pradesh and Htmachal Pradesh, the Un~on Government 
has approved the proposals recelved so far and 
released the lunds to the respectwe State Governments 
accordmgly. For the State ol Jammu 8 Kashmlr. Water 
Testrng laboratories have been approved In stx dlstrlcts 
so tar. 

[Englrsh] 

Disruption of Trains 

651. DR. Y.S. RAJASEKHARA REDDY . W~ll  the 
M~n~ster of HOME AFFAIRS be pleased to state; 

(a) whether any survey has been conducted by the 
Delhr Poke  on the background of students enrolled 
w~th a view to checkup the~r crlmmal records; and 

(b) il so, thu deta~ls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) . (a) 
No, Sir. 

(b) Does not arise 

[Translatron] 

Home Delivery Licence by D.M.S. 

652. SHRI BHlM PRASAD DAHAL : Wdl the 
Mmster of ANIMAL HUSBANDRY 8 DAIRYING be 
pleased to State. 

(a) whether the Government Issue M ~ l k  Home 
Dellvery L~cences Under the Delh~ Mdk Scheme; 

(b) if so, the crlterla fixed for issuance of the same, 

(c) the number of Icences lssued so far under th~s 
scheme; 

(d) whether several members o l  Ihe same lamlly 
have been Issued M~lk Home Deltvery Llcences under 
the scheme; and 

650. 8HRI V.V. RAGHAVAN , Will the Mmister of (0) II so. the reasons therefor; and 
RAILWAYS be pleased to state : ( 1 )  the action proposed to be taken In these cases?, ' 

(a) whether the tram servlces In he Southern . 
THE MINISTER OF STATE OF THE DEPARTMENT Railway were disrupted due to derailment of a goods OF HUSBANDRY AND IN THE 

trains near ERODE recently. MINISTRY OF AGRICULTURE (SHRI RAGHUVANSH 
(b) il so, the details thereof and the number of day8 PRASAD SINGH) : (a) and (b). ~ h s  Delhl Mnk Scheme 

~t took to normalioe the tram rewices on the route; and issuer Milk Home Delivery cards. There cards are issued 
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only to physically handicapped persons. w~dows, 
students and persons with monthly Income of below 
RS. 3001.. 

(c) 2886 cards have been issued. . 
(d) No. Sir. Only one Home Delivery Card 1s Issued 

against one ration card. 

(e) and (I). Do not arise. 

Chakmar in  North-Eartem States 

653. SHRI CHITTA BASU . WIII the Mlnlster of 
HOME AFFAIRS be pleased to stale 

(a) whether the Government are aware of the 
growlng dlscontenlment among the Chakmas In the 
Arunachal Pradesh, M~zoram and N E States, and 

(b) 11 so, the speclftc steps taken to solve the 
problem to Chakmas' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) la) 
and (b) Certam organlsat~ons hke the All Arunachal 
Pradesh Students Unlon (AAPSU) In Arunachal Pradesh 
and the Mlzo Z ~ r l a ~  Pawl (MZP) In Muoram have been 
demand~ng the expuls~on o l  lore~gners lncludmg 
Chakmas The Chakmas In Arunachal Pradesh on the 
other hand, have alleged v~olal~on of thew human r~ghts 
through lnllmldallon and den~al of bas~c amen~t~es The 
State Government of Arunachal Pradesh was adv~sed 
to protect the life and properly of all res~dents lncludmg 
the Chakmas In the State A H ~ g h  Level Group was 
const~tuled under Ihe Cha~rmansh~p of the Home M~n~ster 
on December 26. 1995 to look Into the background of 
Issues of Chakmas and Halongs In Arunachal Pradesh 
and to ldenhfy the course of actlon to be adopted The 
Group In ~ t s  fvst meeting on January 5, 1996 const~tuted 
an Off~c~al  Level Sub-Committee On January 9 1996 
the Hon'ble Supreme Courl ol lnd~a directed, Inter aha, 
lhat the l ~ f e  and personal Ilberty of each and every 
Chakma res~d~ng w ~ l h ~ n  the Stale would be protected 
and lhat except In accordance w~th law the Chakmas 
would not be evicted from lhelr homes On a reterence 
from the Government of Arunachal Pradesh the State 
Government6 has been ~nformed that the H ~ g h  Level 
Group and the Sub-Comm~ttee can dontnue to carry on 
lheu work, but such work w~l l  have to be In ald of the 
d~rec t~onr  glven by the Supreme Courl and not In 
derogal~on thereol The Slate Government has been 
requerled lo  mdlcate 118 convenience for the vlsY ol the 
Sub-Commltlee lo  Arunachal Pradesh 

Ar regard8 the agttabon ralat~ng to the expule~on ol 
the Chrkmrr r l l q o d  to have come to M~zoram from 
oul ide,  Uy Stale Governfwnt 18 hanang the sl tu%m. 
The Centrr l  Governmrnt has r d v ~ s r d  Ihe S l r l e  

Government that any work of ~den t~ f~ca t~on ,  elc. of 
lore~gners should be cawed out In accordance w~th  the 
provis~ons of law and as per relevant Instruct~ons It has 
also been suggested that any work In this connection 
needs to be carr~ed out through governmental agencles 
only. 

654. SHRl SURESH KALMADI : W ~ l l  the Mlnlsler 
of ENVIRONMENT AND FORESTS be pleased lo  
state 

(a) whether the Government propose to set up a 
Crlsls Alerl System to manage chemical accldenls In 
the country: and 

(b) II so, the sahent features of the system? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : (a) and (b). According l o  the 
provlslons of the proposed rules called the Chemcal 
Acctdents (Emergency Plannmg. Preparedness and 
Response) Rules. 1996. the Central Government w~ l l  
set UP a 
Crls~s Alert System w ~ t h ~ n  a stipulated time period. 
The salient features ol the proposed system are as 
follows. 

(1) 

(ii) 

(II~) 

(IV) 

655. 

A lunct~onal Control Room alongwith an 
informabon networkmg system w~th t t e  State 
and dlstrct control rooms w~l l  be set up at 
the Central Level. 

The Control Room w~l l  be furn~shed with the 
Informal~on namely major acc~dent hazard 
installat~ons In the country, major chemical 
acc~dents In chronolog~cal order, list of 
members ol the Central. Stale and Dlstnct 
Crls~s Groups and databases on hazardous 
chemcals. 

Adequate staff and experts will be appointed 
to man the funct~onat Control Room 

It will also take measure to create awareness 
among the publlc w~th  a vlew lo prevenlmg 
chemlcal acc~dents 

Cement P l m t  at SL(u 

SHRl G.G.  SWELL . W ~ l l  the M ~ n ~ r l e r  
of ENVIRONMENT AND FORESTS be pleared to  
state : 

(a) whether the Government of M e g h r l r y r  in  
collaboration wllh the Arsoc~ated Cement CornOInv IS 
selling up a glmt cement plant at S~ju, Gem HiUI which 
18 r very kau l i l u l  network of natural c a v w  o l  Q n r t  
lmponance from the t w n r m  poml d vnw; 
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(b) whether the Government have cleared the 
cement plant from the env~ronmental polnt of vtew. 

(c) whether the Governrnent propose to review the 
project In order to save the environment: 

(d) 11 so, the detads thereof; and 

(e) 11 not. the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : ( a )  to ( e ) .  Government of 
Meghalaya has sought env~ronmental clearance lor 
settmg up a 0.6 m ~ l l ~ o n  tonne per annum cement plant 
by Assoc~ated Cement Company at SIJU. South Garo 
H~tls. Meghalaya The State Government has lnformed 
that Rap~d EIA/EMP Study has been ln~t~ated In t h~s  
regard and would be comple{ed by June. 1996 A vlew 
wtll be taken on the proposal after the rece~pt of the 
EIKEMP report. 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : (a) No, Sir. 

(b )  8 ( c ) .  DO not arise. However, a concession has 
already been prov~ded to exped~te clearance under the 
Forest {Conservation, Act. 1980 in hill dtstricls for projects 
which mvolve transfer upto 20 ha of forest land and 
d~rectly benef~t the people ol the area. In such pro~ects. 
w h ~ c h  ~ n c l u d e  cons t ruc t~on  of l ~ n k  roads, smal l  
waterworks, minor lrrlgatlon works. school bulldlngs. 
dispensaries, hosp~tals. ttny rural ~ndust r~a l  sheds of 
the Governrnent. ~dent i f~cat~on and transler of equivalent 
non-forest land lor compensatory afforestation 1s not 
lns~sted and ~nstead compensatory allorestat~on can be 
done over degraded forest land twtce In extent of area 
bemg d~verted. 

(d l  Does not arise. 

National River Conservalion Plan 
Shortage of Coaches 

656 SHRl V M  SUDHEERAN . Will the M~n~ster  
of RAILWAYS be pleased to state 

(a) whether Government are aware of the acute 
shortage of coaches In Trtvandrum Ra~lway Dtvls~on, 
and 

( b ~  ~t so, the steps taken so far to made ava~lable 
sufftc~enl number ol coaches lo  avo~d mconvenlence to 
the passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HAILWAYS lSHRt SATPAL MAHARAJJ . ( a )  and (br 
W~thln the over-all ava~labdrty, adequate number of 
coaches are ava~lable w~ th  Tr~vandrum D ~ v w o n  to meet 
the present level of traflc 

Implementation of Forest (Conservation) 
Act. 1980 

657 SHRl BACHEE SlNGH RAWAT BACHDA 
W~ l l  the Mln~ster of ENVIRONMENT AND FORESTS be 
pleased ts state 

la1 abether the varlous schrmes lncludmg road 
ccnstruct~or, ha'de come lo  a stands 1111 the Ultranchal 
area 1r1 Vllar Pradesb stnce the Forest iConservat~on) 
Act. 1980 came Into force. 

(b l  11 so whether the Government propose lo  gwe 
any spectal concession lor commencmg the construct~on 
work on the Government schemes so thal people may 
get benef~l of the development schemes. 

Ict t l  s o  the deta~ls thereof and 

f d j  11 not the reasons therefor? 

658 DR.  SATYANARAYAN JATlA W ~ l l  the 
Mmster of ENVIRONMENT AND FOREST be pleased 
10 state 

(a) the details of Nat~onal Rtver Conservat~on Plan, 
amount earmarked. the targets bred for complctlon of 
the Dlan, river-wlse . 

Ib)  the amount sanct~oned and released so tar. 
r~ver-wtse: 

fc) the progress made so far, rtver-wise, and 

f d )  the request:proposals lo rwarded by the 
State Governments lo  the Union Government under the 
Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) (a !  to i d ]  The Government 
approved the Nat~onal Rwer Conservat~on Plan (NRCP) 
on 3rd July 1995 as a Centrally Sponsored Schemc 
on equal sharmg bass  of Ihe cap~tal  cost o l  works 
between the Central  and the concerned State 
Governments The sanct~oned cost ol works under the 
NRCP IS about Rs 772 crores to be spread over a 
perlod of 10 years The delads regardmg the towns, 
rlves In varlous States tncludmg the sancl~oned cosl ot 
works State-w~se, bes~des other dela~ls, are given In 
the enclosed statement 

So lar. 65 Deta~led Prolecl Reports ot works have 
been approved by the Central Government The , 
concerned State Governments are in Ihe process o l  
~mplementmg them. Afler commencement of works In a 
town. 11 would laken about 4 years to complele lhese 
works The works are staggered and ~t 18 ltkely that 11 
wltt lake about 10 years to complete all the work6 under 
NRCP 
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STATEMENT 

Details of Nattonal Rrver Conscrvatlon Plan lNRCP) 

. .  .,, .................. , . ................ . .  
S No Slate Amount Rwer Towns Proposals 

Earmarked Rece~ved 

1 Andhra Pradesh 5379 00 Godavar~ Bhadrachalam L S S  
RFD 

. - - - -- - 
Amounl Amounl 

Sancttoned Released 
Slatewise 

-- - -. - -  
7 

- - - -  8 - 
1 3  7 3  174 00 
21 33 

Mancharm LCS 22 2C 
RFC' 17 53 

Hajamundry LZS 4 2 1  20 
R F G  59 85 

Crematwa 5 7 3  
Ramagundam LCS 18  4: 

HF D 15 8: 
3222 03 Subarrlarekha Ghalsh~la Cremalnr~a 2 '3 5 2 4  

R F D  59 75 
Jamshedpur Crematora 5.7 36 

R F C  BY 64 

Ranch1 C7emal.r~a 6 '  96 
LCS 3G 38 

3 Gujaral 9869 99 Sabarmal~ Ahmedabad i 8 D-I 105 4 7  177 00 

18 D.11 
4 Karnatnha 2699 79 Kr~shna Sh~moga LCS 

Crernator~a 
Har~hara L c s  

Cremalor~a 
Bhadraval~ LCS 

C~emator~a 
Davanagerr LCS 

Cauver) K R Nagar LCS 
C r ~ m a l o r ~ a  

Kollegal LCS 
Nanlangud LCS 
S ~ I  Rangapelnam LCS 

Crematoria 

5 Madhya Pradesh 10659 47 Khan lndore L c s  
RFC 

Cremalor~a 
LA 

Kshlpla Ujjatn - 
Tapt~ Burhanpur LA 

18D 
Betwa Mand~deep 

Bhopal 
Vldlsha LCS 

SWM 
Narmada Janalpur .. .... ..... .... ..-.., ", -- ...... , 
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Wa~nganga Seoni 
Chapara 
Keolari 

Chambal Nagda 
6. Punjab 22937.61 Satlu] Ludhiana 

Jalandhar 

Phagwara 
Phillaur 

7. Tamilnadu 3820.00 Cauver~ Bhawanl 

Erode 

Kumarapalayam 

Pal11 Palayam 

8. Maharashtra 11 733.39 Kr~shna Karad 
Sangli 

Godavary Nas~k 
Nanded 

9 Rajasthan 1393.68 Chambal Kota 
Keshoraipattan 

70 Or~ssa 2484.77 Mahanad~ Cuttack 
Brahrmnl Talchar 

Chandbali 
Dharamshala 

IBD-l 
IBD-ll 
LA-I 
LA-II 
IBD 

I&D-ll 
I&D-Ill 
IBD-IV 
1BD.V 
I&D-VI 

LA 
LA 
LA 

LCS 
RFD 

Cremalor~a 
Composed Yard 

LCS 
RFD 

Crematoria 
LCS 
RFD 

Crernator~a 
Composed Yard 

LCS 
RFD 

Cremator~a 
LCS 
RFD 

Cremator~a 

---.--------- - --- -- - -. --. - 
1666.04 ..------- -- 

LCS Low Cost Santtattort 
RFD Rtver Front Development 
SWM Sohd Waste Management 
LA Land Acgu~sil~on 
11D Inte:cept~on 1 D~vers~on 
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[English] 

Frequency and Capaclty of the 
Rajdhani Express 

659 SHRl JITENDRA NATH DAS : WIII the 
Mmster of RAILWAYS be pleased to state : 

(a) whether the Government have any proposal to 
run New Delhl-Guwahatt Rajdhan~ Express daily m e a d  
of tri-weekly to fulfil the demand of the North-Eastern 
States; 

(b) whether there is also a proposal to Increase the 
number of coaches of thts Rajdhan~ Express and 

(c) 11 so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) : (a)  No. Sir. 
(b) and (c). Load is bemg mcreased from 11 to 12 

coaches as a regular measure. 

Delhi Police Officials 

660. SHR' SOUMYA RANJAN : WIII the M~n~ster 
of HOME AFFAIRS be pleased to state : 

(a)  the names of De lh~  Pol~ce o f f~c~a ls  d ~ e d  In 
harness durmg 1995-96. calegory-wlse. 

(b )  whether the dependents of the deceased 
employees have been glven employment on 
compassionate grounds In Delh~ Pol~ce. 

( c )  ~f SO. detalls thereof; and 

(d) 11 no t  the reasons therefor and the t~me by 
wh~ch they are hkely lo be given employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) . (a) to 
(d). Category-w~se names of 131 Delh~ Police offc~als. 
who d~ed  In harness durmg 1995-96. are glven In the 
enclosed statement 

Only 7 5  dependants of the deceased p o l ~ c e  
personnel have requested for appointmenl on 
compass~onirte grounds. 

The present status of these applical~ons IS as 
under : 

(I) Approved for compassionale 
appomlment. - 2 cases 

(11) In pr~nclple approval for 
appomtment conveyed, as 
dependanls are below 18 
years of age. - 8 cases 

(iii) Under scrutiny - 25 cases 
(IV) Rejecled - 6 cases 
(v )  Gases placed for decls~on of the 

commlttre lor appointmenl. - 34 cases 

STATEMENT 

Names of Delhr P o k e  Off~crals 

ASSISTANT COMMISSIONER OF POLICE 
1 .  Sh. Banars~ Dass 
2. Sh Nathu Smgh 
3. Sh. Gop~ Chand 
4. Sh. Shankar La1 

INSPECTORS 
I. Sh. Rarnesh Malik. D.11524 
2. Sh. Surender Smgh. 011617 

SUB INSPECTORS 
1. Sh. Sewa Ram, Dl1740 
2 Sh. Shr~ Chand, l541D 
3. Sh. G~an  Smgh, 656lD 
4 Sh. Murarl Lal, Dl1 10 
5 Sh. Amar Nath, 45!D 
6. Sh. Ram Chand. 6051D 
7 Sh Darshan Lal, 171610 
8. Sh. Mishr~ Lal. Dl1047 
9. Sh. Surender Pa\ Smgh. 138310 

10. Sh.' Ranan S~ngh, 4355lD 
1 1 .  Sh. Bhupal Singh, D!742 
12. Sh. Puran Mal, 25461D 
13 Sh. Sita Ram. 15341D 
14. Sh Bhagal Smgh. 432410 

AISSISTAND SUB-INSPECTORS 
1. Sh. Gurbax Singh. 277610 
2 Sh. Raj Slngh, 59411PCR 
3. Sh. Ramesh Chand. 1539lComn 
4. Sh Babu Ram, 3284ID 

HEAP CONSTABLES 
1. Oh. Jeet Ram, 11082IDAP 
2. Sh. Rajlnder Slngh. 1490W 
3. Sh Shr~ Narayan. 63lC 
4. Sh. Glr Raj Smgh. 2831PCR 
5. Sh. Gorakh Nath. 192iA 
6. Sh. Ram Phal, 17!PTS 
7. Sh. Sent Ram, 9336tSD 
8. Sh. Shr~ Chand. 3631Sec 
9. Sh. B d b ~ r  Smgh. 2441PCR 
10 Sh Chalar Smgh. 303lPCR 

11 Sh Kitab Smgh. 1251N 
12. Sh. Rajinder Smgh. 232lNW 
13. Sh. Allmuddm 125lNE 
14. Sh. Ram Avter, 267!SW 
15. Sh. Dharmablr Slngh. 1800lC 
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16. Sh Ralinder Singh, 206lPCR 
17. Sh. Omb~r S~ngh. 12531E 
18. Sh. Jai Pal Singh. 8796lDAP 
19. Sh. Chand Ram. 269lSD 
20 Sh. Om Prakash. 795lNW 
21. Smt. Sum~tra, 1718iNW 
22. Sh. Mohan Singh, 74/F 
23. Sh. K.V. Radha Kr~shanan, 4358lDAP 
24. Smt. Suman Khatri. 826iNW 
25. Sh Ved Prakash, 318lDAP 
26. Sh. T~rath Ram. 174iE 
27. Sh. Subhash Chander. 407iSD 
28. Sh. Nand K~shore. 8001RB 
29. Sh. Poonam Chand. 29lDAP 
30. Sh. Kartar Slngh. 973lComn 
31. Sh. Khazan Smgh. 1786lSD 
32 Sh. Gobind Ballabh. 91391DAP 
33. Sh. Nand Klshore, 27C 
34. Sh Om Parkash. 325lC 
35. Sh. Baljeet Smgh. 152:SW 
36. Sh. Tern Shrmg Sherpa. 178lW 
37. Sh. Shardha Nand. 154lNW 
38. Sh. Chander Bhan, 601lW 
39. Sh. Mehar Smgh. 113iDAP 
40 Smt. Raj Bala. 351513 
41. Sh. Ja~blr Smgh. 18031W 
42. Sh. Ram Rattan. 176!SW 
43. Sh Prem Raj. 1014lPCR 
44. Sh. Om Pal Smgh. 40081PCR 

CONSTABLES 
1. Sh Karan Stngh, 1 l6WW 
2 Sh. Lal Smgh Yadav. 961lNW 
3 Sh Sanjay. 655,DAP 
4. Sh. Vlrender Kumar. 62lCr1me 
5. Sh. SIS Ram. 1632iA 
6 Sh Ravmder Datta. 1963lNW 
7. Sh Devender Kumar. 78691PCR 
8 Sh. ltwar~ Lal. 775IDAP 
9 Sh. Rohtas Smgh. 14091NW 

10 Sh. R a p  Kumar, 10732lDAP 
11. Sh Deepak Kumar Nand~. 12651T 
12. Sh. Vyay Kumar.7214lDAP 
13 Ms. Sneh Lata. 3695lPCR 
14. Sh Ka~lash Chander. 4441RB 
15 Sh Surender S~ngh, 1238lC 
16 Sh Shr~ Bhagwan. 142117 
17 Sh V~render Smgh. 62401DAP 
18. Sh Babu Lal. 389158 

1. 
2. 
3. 
4 
5.  

ACP 
4 

Sh. Subash Chander. 1233fDAP 
Sh. Wilson C.A. 10431SW 
Sh. Randhir Smgh, 3557lPCR 
Sh. Satya Parkash, 2637lPCR 
Sh. Satyawan Singh, 1169lE 
Sh. Hukam Chand, 10461W 
Sh. Ramesh Kumar. 7402lPCR 
Sh. Cham S~ngh, 739lHW 
Sh. Bal Kishan, 3061Crime 
Sh. Subhash Chander. 250lCrlme 
Sh. H~rnmat Smgh, 2103lN 
Sh. Suraj Bhan. 13211SSO 
Sh. Ravmder Smgh, 901lSB 
Sh. Gyanender Kumar. 9570lDAP 
Sh. Satya Blr Smgh, 7713lDAP 
Sh. Dhr~render Kumar, 1779lW 
Sh. Chander Bhushan. 320lND 
Sh. Sat~sh Kumar. 258:Comn. 
Sh. Ramesh Chand. 576lDAP 
Sh. Fateh Ram. 11629lDAP 
Sh. Ravmder Smgh. 8470lDAP 
Sh Sush~l Kumar, 1428lSW 
Sh. Budh Ram, 622lC 
Sh. Lakhanv~r Slngh. 21 191NW 
Sh. Vedpal Smgh. 72lN 
Sh Dharamv~r, 1587lSW 
Sh. Randheer Smgh, 7883lDAP 
Sh Pradeep Kumar. 333lT 
Sh. Somb~r Smgh, 16961SD 
Sh. Dhan Ral Smgh. 12041SD 
Sh Naresh Kumar, 2134lNW 
Sh. Jasb~r S~ngh, 744lNE 
Sh. Dalllt Smgh. 1098lNW 
Sh. Ravmder Smgh, 1489lNW 
Sh. Chand Smgh. 11 14/NW 
Sh. Taj S~ngh. 1225lSD 
Sh. Sukhb~r Smgh. 9499lDAP 
Sh. Sush~l Kumar, 510lA 
Sh. Nand Lal. 113971DAP 

CLASS-IV 
Sh Umrao Smgh. 111C 
Sh. Ram Swaroop. 31C 
Sh. Dashrath Ram, 155lC 
Sh Sukhb~r Smgh, 4361C 
Sh Yashpal Stngh, SIC 

INSPR Sls ASls HCs CTs Class.lV Total 
2 14 4 44 58 5 =I31 
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Railway Dues 

661. SHRI RAM NAlK : Will the Mmster of 
RAILWAYS be pleased to state 

(a) whether a large sum IS due from the Un~on 
Government In respect of the expenses incurred for the 
twelve SRPF companies deputed to New Delh~ for the 
mternal secur~ty duty from May 1990 to April 1993; 

(b) ~f so, the detalls thereof: and 
(c) the reasons for holdmg the payment so far and 

the steps bemg taken to remit the dues' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a) and (b). 
There IS no company wlth the nomenclature of SRPF of 
the Railways. However, regardmg Maharashtra SRPF 
(State Reserve Pol~ce Force), the answer IS In the 
aff~rmat~ve. The Maharashlra Government had requested 
for re~mbursement of dues to the tune of Rs 
16,8512,0361- lrom the Government of NCT of Delh~ 
(Rs. 4,92. 54.8311- and As 11.92.57.2051-) In respect of 

> 12 MSRPF wh~ch remamed at the disposal of Delh~ 
P o k e  for ass~st~ng Law and Order dut~es durmg May 
1990 to Apr~l 1993. 

(c)  The c l a m  amountmg to Rs. 4.92.54,831;- for 
the per~od from 12190 to 2153 have already been pa~d  
to the D~rector General of poke .  Maharashtra State. 
Mumba~ on 21.3.96. 

Another clam of Rs.l1,92,57.205/- lor the per~od 
from 2.5 90 to 9 2 93 was recewed from the Government 
of Maharashtra on 27 10.95 but payment could not be 
made dur~ng the lasl f~nanc~al  year 1995-96 due to 
shortage of funds Now. the expend~ture sanctlon of the 
Government of NCT of Delh~ has been rece~ved and the 
payment w ~ l l  be made after 31.7.96 because the 
L e g ~ s l a t ~ v e  Assembly of Delhi had Imposed the 
cond~t~on that the total expend~ture w~l l  not exceed the 
113rd l m t  of total sanct~oned budget upto 31.7.96. 

Tariff Structure 

662 DR LAXMINARAYAN PANDEY : WIII the 
M~n~ster ol RAILWAYS be pleased to state 

(a) whether World Bank has suggested for an end 
to "m~cro-management" ol the rallways by the Parl~ament 
and Ch~el  Execut~ve of Internat~onal Unlon of Railways 
has expressed the vlew that tar~lf structure 01 lnd~an 
Railways be revised to end the present system of cross- 
subs ld~sat~on 01 passengers by fre~ght traff~c and 
passenger fares need to be the actual fare, and 

(b) ~f so. the facts In t h~s  regard and Goveinment's 
response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) and (b). 
World Bank in 11s reDort on "The lndlan Transport Sector 

- Long Term Issues" has suggested that the railways 
should become a seml autonomous publ~c corporation 
w ~ t h  a de la~ led  terms of reference approved by 
Parliament It has also been suggested that the ra~lways 
should not be subject to dally scrutmy of the deta~ls of 
operat~on and ~nvestment dec~s~ons. 

On the Issue of cross-subs~d~sat~on. the Chlef 
Execut~ve ol lnternat~onal Unlon of Ra~lways (UIC), In 
an lntervlew with The Times of Ind~a, had stated that 
cross-subs~d~sat~on of passenger traff~c by frelght traffic 
should be done away with and !he passenger fares 
need to be ra~sed to the actual cost of prov~dlng the 
servlce 

There are only suggest~ons of the World Bank and 
the Chlef Execut~ve of UIC and Government has no 
proposal under cons~derat~on for mplementrng them at 
th~s stage 

Animal Husbandry & Dairying in  Rajasthan 

663 PROF RASA SINGH RAWAT . WIII the 
M~n~s te r  of ANIMAL HLJSBANDRY 8 DAIRYING be 
pleased to state : 

(a) the Central schemes ~mplemented In Ralasthan 
for the Development of anrnal husbandry and da~rymg 
durmg the last three years. 

ib)  the amount prov~ded by the Government for 
these schemes separately durmg each of the last three 
years. 

(c\  whether new techn~ques have been developed 
In these l~elds by the Nat~onal Agr~culture Research 
Councd or any other such research ~nst~tute,  

(d)  ~f so. the deta~is thereof. 

(e) the steps taken to extend ~nformat~on to the 
concerned people and to encourage them: and 

(I) the efforts belng made by the Government to 
check the cont~nuous fall In the number of varlous 
anmals' 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE (DR RAGHUVANSH 
PRASAD SINGH) : ( a )  and (b ) .  L ~ s t  of Central 
Centrally Sponsored Schemes bemg ~mplemented In 
Ralasthan and the amount released for these schemes 
dunng the last three years 1s glven In the enclosed 
statement-I. 

( c )  to (e )  D e t a ~ l s  are glven In enclosed 
Statement-11. 

(1) As per latest Ilvestock census no declme In 
l~vestock populabon has been observed In the State of 
Rajasthan. 
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Scheme Year 
1993-94 1994-95 1995-96 

~p ~p -p - - - 

National Project on Rinderpest Eradication 
Assistance to States for control of Animal Diseases. 
Professional efficiency development 
Assstance to States for Modern~sat~on/lmprovement of 
abattoirs/Establishment of carcass utllisatlon centres. 
Integrated Sample Survey for Estlmatlon of production 
of major livestock products. 
National RamIBuck Product~on Programme. 
Development and Preservation of pack animals. 
Assistance to States for Integrated Piggery Development. 
Operation Flood 

STATEMENT-II 

Technolog~es developed by Indian Council of 
Agricultural Research (ICA R) 

There are three institutions of CAR in Rajasthan 
namely Central Sheep 8 Wool Research Institute. 
Avikanagar. Natlonal Research Centre on Camel, 
Bikaner, Regional Research Station of National Research 
Centre on Equines. Bikaner. The maln technologies 
developed by these institutions are as follows : 

The Improvement of ~ n d ~ g e n o u s  breeds 
of I~vestock specially sheep, camel and 
equines through artiflcial insemination an 
selection. 

Preservation of the semen of rams 8 equines 
in liquid and frozen form In order to Increase 
the productiv~ty by enhancing conception 
rate in the anlmals. 

Technologies for the early pregnancy 
dlagnosls In horses and donkey mares 
between 14.17 days has effect~vely been 
achieved employlng ultra sonography and 
progestrone assay. 

The quality of carpet and fine wool varieties 
have been developed in sheep. 

Elite herd of Camel with improvement in 
breeding efficiency have been developed 
and nucleus herd of superior exotic donkey 
germ plasm has also been developed 
and are available to the farmer's door 
step. 

Various diseases of sheep, camel and 

equlnes have been controlled by precise and 
timely diagnosis of the disease. 

( v i~ )  Feeding technology system and schedules 
have been developed to Increase the 
production. 

Dlsseminatlon of lnformatlon to the concerned 
people 1s done through extension programmes. 

Krishi Vlgyrn Kendrrs 

664. SHRI MULLAPPALLY RAMACHANDRAN 
Will the Minster of AGRICULTURE be pleased to state: 

(a)  the number and locatlon of Krlshl Vigyan 
Kendras functioning In the country as on date, State. 
wlse; 

(b) whether any steps have been lnitlated in 
setting up of a Krlshi V~gyan Kendra at Cannanore In 
Kerala; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING (SHRI CHATURANAN MISHRA) : (a) There 
are 261 Krishi Vigyan Kendras functioning in the country. -, 

List of Krishi Vigyan Kendrss alongwith the location 
may kindly be seen in the Statement enclosed. 

(b) to (d). The Council Is not able to consider the 
establishment of additional Krishi Vigyan Kendra at 
present due to financial constraints. 
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STATEMENT 

Llsl of 261 Krishi Vigyan Kendras 
pp -- - - -  - 

S. Des~gnat~on 8 Address Name of the Host Ind~lute Year of 
No of the KVK Sanctlon -- -- 

1 2 3 4 --- 
Andaman & Nlcobar 

1. Training Organiser. 
Krishi Vigyan Kendra, CAR1 
Port Blair-744101 

The Director, 
Cenlral Agril. Research Institute, 
Port Blair-7441 01 (A&N) 

Andhra Pradeah 
2. Tralning Organiser, 

Krishi Vigyan Kendra. 
Vishakapatnam-531005 

Bhagaya Tula Charitable 
Trust, Yellamanachtly, 
Vishakapatnam-531005 
Vtce-Chancellor, 
Andhra Pradesh Agriculture 
Untv.. Ralendranagar. 
Hyderabad-500030 (AP) 

3. Training Organiser, 
Krtshi Vigyan Kendra. 
Opp. Rama Kr~shnan Temple 
UNDI, Rayalam Bhlmavaram 
West Godavar1.534208 

4. Training Organiser. 
Krishi Vigyan Kendra, 
Warrangal-5061 01 

5. Training Organ~ser, 
Krishi Vigyan Kendra, 
DCMS Building, Kamalanagar, 
Distt. Anantapur-515001 

6. Training Organiser, 
Krishi Vigyan Kendra. 
Agri:. Research Station, Amadalavalsa. 
Distt. Shrikakulam-532523 

7. Training Organiser. 
Krishi Vigyan Kendra. 
Malyal Farm. 
Village Malyal. 
Distt. Warangal-5061 01 

8. Training Organ~ser. 
Krishi Vigyan Kendra. 
Rastkuntabai. 
Dislt. Vtzianagaram-535523 

V~ce-Chancellor 
Andhra Pradesh Agr~cultural 
Untversity, Ralendrangar 
Hyderabad (A.P.)-500030 

9. Training Organ~ser. 
Krishi Vigyan Kendra, 
Nandyal. M.C. Farm P.0 
Distt. Kurnool-518503 

Secretary, 
Shrl Aurobindo Institute of Rural 
Development, 
Gaddipalli-508201 (A.P.) 

10. Training Organiser, 
Krishi Vigyan Kendra, 
Caddipalli - 508201. 
Distt. Nalgonda 

11. Training Organiser, 
Krishi Vigyan Kendra, 
P.O. Box No. 214. Zaheerabad 
Dim. Medak-502220 

Chairman, 
Decan Development Society. 
A-5 Meera Apartment, 
Baaheerbagh, Hyderabad (AP) 
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Tra~nmg Organiser. 
K r ~ s h ~  Vlgyan Kendra. 
RASS Vansathh. 
V~llage Karakanbadi. 
Distt. Ch~ttoor-517501 

Traming Organ~ser, 
K r ~ s h ~  V~gyan Kendra 
P.0 Baraganapalh 
Yagantipalle-513524. 
D~stt .  Kurnool 

Trainmg Organ~ser, 
K r ~ s h ~  V~gyan Kendra. 
Jamm~kunta. 
D~stt .  Kar~mnagar-505122 

Tra~nmg Organ~ser, 
N.G. Ranga K r ~ s h ~  V~gyan 
Kendra. Vmayshram. Kavur, 
D~stt .  Guntur 

Training Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Behmd M R.O. Off~ce 
Kota Kotha. Madanpur, 
D~st l .  Mahaboobnagar 

Tramng Organ~ser, 
Kr ish~ Vigyan Kendra 
CRIDA. Hyatnagar. 
D~stt  Rangareddy 

Tralnmg Organ~ser 
K rsh~  V~gyan Kendra. Kalvacherla 
Ra]ahumundry.533105 
D~stt .  East Godawar~ 

Arunachal Pradesh 

19. Tra~nmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
ICAR Complex for NEH Reg~on. 
791 101. Basar. 
D~stt .  West Slang 

20. Tra~n~ng Organ~ser, 
K r ~ s h ~  V~gyan Kendra. 
Assam Agr~cultural Un~vers~ty 
Khuontad. Golaghat-785601 

21 Tralnmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Assam Agr~cultural Un~vers~ty, 
Arunachal S~lchar-788025 
Cachar Assam 

22. Trarnmg Organrser. 
K r ~ s h ~  V~gyan Kendra, 
Tlnsukh~a 

Chairman. 
Rayalseema Seva Samithi. 
9, Old Hazur Off~ce Building. 
Tirupat~ (AP) 

Secretary. 
Sh r~  Hanumantharaya 
Educat~onal B Chantable Soc , 
Rendakanti Public School, 
Illuru. Kothapeate (AP) 

D~rector. 
Gram Nava N~rman Samith~. 
H.No. 1-9-63911, 
V~dyanagar. Hyderbad(AP) 

C h a m a n .  
Vinayashram, Kavur, 
D~st t .  Guntur ( P p )  

The Execut~ve D~rector, 
Youth for Act~on, 
1-8-70212611. Padma Colony 
Hyderabad (AP)-500044 

D~rector. 
CRIDA Complex. 
Saidabad, P.1 Santoshnagar 
Hyderabad (AP) 

D~rector 
CTRI, 
Rajahmundry-500659 
(A.P.) 

D~rector. 
ICAR Complex for NEH Reg~on. 
Barapanl-793103 
IMeghalaya) 

V~ce-Chancellor 
Assam Agr~l. Un~vers~ty 
Jorhat-785013 (Assamj 
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Traming Organiser, 
K r ~ s h ~  Vigyan Kendra. 
Assam Agr~cultural Un~verslty. 
Napam. Sonilpur, Tezpur 25, 
c/o P.B. No.51. Tezpur Mam 
Post Off~ce. (Assam) 

Vce-Chancellor 
Assam Agr~l. Untvers~ty 
Jorhat-785013 (Assam) 

Tramng Organiser, 
K r ~ s h ~  Vigyan Kendra. 
Assam Agricultural Un~vers~ty. 
Trlipara. Gossaigaon-783360 
D~st.  Kokarajhar (Assam) 

V~ce-Chancellor 
Assam Agr~l. Unlverslty 
Jorhat-785013 (Assam) 

Tra~nmg Organ~ser. 
Krishi V~gyan Kendra. 
SCADA, P.O. Aara, 
Bhojpur-802301 

Chairman, 
SCADA. Patna (B~harl 

Tla~nlng Organ~ser, 
Kr~shi V~gyan Kendra. 
S ~ I .  Dhanbad-828122 

Cha~rman, 
Hmdustan Fert~l~ser Corporation. 
New Delh~ 

Tralnmg Organlser, 
K r ~ s h ~  Vlgyan Kendra, 
Sharma Bharti Khad~gram. 
P.0 Jamul-81 1313 

Cha~rman, 
Khad~ Gramoydog Sangh 
Khad~gram, Jamul-811313 
(Blhar) 

Tra~n~ng Organ~ser, 
K r ~ s h ~  Vtgyan Kendra. 
VPO Basa~th. Chandpura 
Madhuban1-847102 

Vlce-Chancellor. 
S.K. Chowdhry. Educational Trust 
New Delhl 

Tra~nmg Organlser, 
Krlshi V~gyan Kendra 
Darbhanga 

Vlce-Chancellor. 
Rajendra Agr~cultural Un~vers~ty. 
Samast~pur-848125 (B~har)  

Tralnmg Organ~ser 
K r ~ s h ~  V~gyan Kendra, 
Supanl 
Tralnmg Organ~ser, 
Krlsht Vlgyan Kendra. 
Agwanpur. 
Dlstt Seharsa.859901 
Ch~el Tra~nmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Munger PO. Sankaspur, 
D~st l  Munger-811201 

V~ce.Chancellor, 
Rajendra Agr~cultural Un~vers~ty 
Sarnast1pur.848125 (B~har) 

Ch~ef Tralnmg Organlser. 
K r ~ s h ~  V~gyan Kendra, 
PO V~jay Nagar. 
Banka-813101 
Tra~nlng Organ~ser, 
K r ~ s h ~  V~gyan Kendra, 
P.0 Meghaul, Khodawanpur. 
Dlsll. Begusaral 
Ch~ef Traming Organlser 
K r ~ s h ~  V~gyan Kendra. 
Barh. Distt. Patna. 
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36. Traming Organiser. 
Krishi Vigyan Kendra, 
P.O. Harnaut, 
Distt. Nalanda-848125 

37. Chief Training Organiser, 
K r ~ s h ~  Vigyan Kendra, 
P.O. Jagannathpur. 
Distt. Smghbhum-833203 

38. Trainmg Organiser. 
Krish~ Vigyan Kendra, 
Ramkr~shna Mission Ashram, 
PO. Morabadi. Ranchi-834008 

39. Tra~nmg Organiser, 
K r ~ s h ~  V~gyan Kendra, 
Sulan~. P.O. Ghorlash. 
Distt. Deoghar-814152 

40. Tratntng Organiser. 
K r ~ s h ~  Vigyan Kendra, 
Holycross V.T.I., 
Hazaribagh-825301 

41. Training Organiser, 
Krishi Vigyan Kendra, 
PO. Sokhodeora. 
Distt. Nawada-805106 

42. Training Organiser, 
Krish~ Vigyan Kendra, 
Banvasi Seva Kendra, 
P.O. Adhaura, Kaimur Plateau, 
Bhabhua-821116 

43. Training Organ~ser, 
K r ~ s h ~  Vigyan Kendra. 
Ujwa, New Delhl-110073 

Goa 
44. Tralnmg Organtser. 

K r ~ s h ~  V~gyan Kendra, 
ICAR Complex, Ela, 
Old Goa-403202 

Gujrrat 
45. Tranng Organtser, 

K r ~ s h ~  V~gyan Kendra, 
Bharauch 

46. Trainmg Organiser. 
Krishi V~gyan Kendra, 
Mangal Bharti Golagamadi. 
Bahadurpur, Baroda-391125 

47. Trammg Organiser, 
K r ~ s h ~  V~gyan Kendra, 

Vice-Chancellor 
Birsa Agricultural University, 
Kanke, Ranchi (Bihar) 834006 

Secretary, 
Ramkrishna Mission Ashram 
Morabadi, Ranchi-834008 
(Bihar) 
General Secretary, 
Santhal Paharia Seva Mandal, 
Deoghar-714152 
(Bihar) 
Directoress. 
Holycross V.T.I., 
Hazaribagh-825301 
(Bihar) 
General Secretary, 
Gram Nirman Mandal Ashram 
Sokhodeora-805 106 
Distt. Nawada (Bihar) 
President. 
Banvasi Seva ~endra ,  
Adhaura, Ka~mur Plateau 
Disn. Bhabhua-821116 (Bihar) 

Chairman, 
NAFEDINHRDF, 
New Delhl 

Officer On Special Duty 
CAR Research Complex, 
ELa, Old Gor-403202 

Cha~rman 
Bhaniya Agro-lnduatries 
Foundation, Punr (Maharashtra) 
Chairman 
Mangal Bhstri, 
Golrg Mrndi, Vadodara 

Vice-Chrncrllor 1894 
Qujarat Agril, Univ., Govt. 
Surat Bunglow, No. 6. Shrhibagh, 
Ahmedabad (GujrrM) 
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Trainmg Organiser, 
Krishi Vigyan Kendra, Dessa, 
Distt. Banaskantha-385535 
Training Organiser, 
Krishi Vigyan Kendra, 
Regional Hill Millet Research 
Station, Waghai, 
Distt. Dang 

Vice-chancellor 
Gujarat Agril. Univ. Govt 
Bunglow, No.6, Shahibagh 
Ahmedabad (Gujarat) 

Training Organiser, 
Krishi Vigyan Kendra, 
Devgarh Baria, 
D M .  Panchamahals-389380 
Training Organiser, 
Krish~ Vigyan Kendra, 
Devtaj (Soj~tra), 
Distt. Kheda-387240 
Tramrig Organ~ser, 
K r ~ s h ~  Vlgyan Kendra, 
V~l l  Randhja, 
D~stt. Gandhmagar-383630 
Training Organiser, 
Krish~ Vigyan Kendra, 
P.O. Ambheti Ashram, 
Via Vapi, D~stt. Valsad-396191 
Training Organiser, 
K r ~ s h ~  V~gyan Kendra. 
Samoda, Ganwada. Taluka, 
Sidhpur, 
Distt. Mehsana-384130 

D~rector, 
Saraswati Gram Vidyapeeth. 
Samoda, D~stt. Mehsana, 
(Gujarat) 

Tra~nmg Organ~ser, 
Krish~ Vigyan Kendra, 
Mundra, 
D~stt. Kutch-37042 1 

Chairman. 
Rural Agro. Research 8 
Development Society, 
Gandhigram Road, Juhu, Bombay 

56. Trainmg Organiser, 
Krish~ Vigyan Kendra, 
Seema '#eater Commerc~al 
Complex. Court Road. 
Panipat-132103 

Vm-Chancellor 
Haryana Agril. Unwersity, 
H~ssar (Haryana) 

57. Trainmg Organiser, 
Krishi Vigyan Kendra, No.2 
Rajendra Park, Mahesh 
Nagar, Ambala Cant. Ambala 

Pres~denl, 
Soclety for Creation of Heaven 
on Earth, Chanakyapur~. 
N. Delhi 

58. Trainmg Organiser. 
Krishi Vigyan Kendra, 
Plot No. 82, Auto Market, 

w.. Sadalpur. 
Hisser- 125052 

Vlce-Chancellor 
Haryana Agr~cultural Un~venty 
Hisar (Haryana) 125004 

59. Traming Organiser V~ce-Chancellor 1992 
Kr~shi Vlgyan Kendra Haryana Agricultural Un~vers~ty 
P.O. Peoda, Hisar (Haryana) 125004 
Kaithal-132027 
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Tralnmg Organ~ser, 
Krishi V~gyan Kendra. 
House .No.2131, Urban Estate 
Jind-126102 

Trammg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
43011 3, Urban Estate 
Kurukshetra-132118 

Traming Organ~ser. 
Kr ish~ Vigyan Kendra. 
Sector-14. House No. 449 
Sonlpat-131001 

Tralning Organiser. 
Kr~sh i  V~gyan Kendra. 
House No.604. Sector-16A. 
Fandabad-1 21 001 

Tralnmg Organlser, 
K r ~ s h ~  V~gyan Kondra. 
House No.269-4. Model Town. 
Yamunanagar-135001 

Tralnlng Organ~ser. 
Kr lsh~ V~gyan Kendra. 
Sri B.B. Ashram. Rampura. 
Rewan-123401 

Tralnmg Organ~ser. 
Kr~sh i  V~gyan Kendra, 
IARI. Shikohpur. 
Gurgaon-122001 

Traln~ng Organlser, 
K r ~ s h ~  V~gyan Kendra, 
National Da~ry  Research 
Institute Karnal-132001 

Himachal Pradesh 

68 Tralnlng Organ~ser. 
K r ~ s h ~  V~gyan Kendra 
HPKV. Unna-174303 

69 Tra~n~ng Organ~ser. 
K m h l  Vlgyan Kendra. 
Mandl 

70 Tralnmg Organ~ser. 
Kr lsh~ Vlgyan Kendra. 
VIII. Kudowada. P O  Channer 
Indara. Dlstt . Kangra.176401 

V~ce-Chancellor 
Haryana Agricultural University 
H~sa r  (Haryana)-125004 

Secretary 
Bhagwat Bhakt~ Ashran, 
Rampura. 
Dlstt. Eewar~ (Haryana) 

Director. 
Indian Agricultural Research 
lnsl~tute 
New Delhl- 11 001 2 

D~rector, 
Nat~onal Dalry Research 
Inst~tute. Karna1.132001 
(Haryana) 

V c e  Chancellor 
H~machal Pradesh K r ~ s h ~  
Vlgyan-V~shwav~dylaya 
Palampur (HP) 

Cha~rman. 
Foundat~on for Organ~sat~onal 
Research B Educat~on. 
New D e l h ~  

7 1 Tralnlng Organ~ser. V~ce.Chancellor 1995 
Kr lsh~ Vlgyan Kendra YSPUH&F, Solan 
Sharbo al Rekorig Peo 
Kmnaur.171 107 

.. . . . . .- - . - . .- .- - ----- -----.-.---,--*-- 
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72. Training Organiser, 
Krishi Vigyan Kendra, 
YSPUHF, Near Petrol Pump, 
Rohru, Shimla-1 71207 

73. Training Organiser, 
Krishi Vigyan Kendra. HPKV 
Reg. Res. Stn., Dhaula Kuan, 
D~stt. Sirmur.173001 

74. Training Organiser, 
Krishi V~gyan Kendra, 
Agril, Research Stallon, 
Bajaura, Kullu-l75l2S 

75. Trainmg Organiser, 
Krishr V~gyan Kendra, 
Bara 
Distt. Ham~rpur-177044 

76. Chiel Training Organ~ser, 
Kr~shi V~gyan Kendra, 
PO. Sullanpur. Baloo 

9' Distt. Chamba-176314 
(H.P.) 

Jammu & Keshmlr 

77. Trainmg Organiser, 
K r ~ s h ~  Vigyan Kendra, 
Leh 

78. Tra~n~ng Organ~ser, 
Knsh~ Vigyan Kendra, 
Kalibar~, Kathua-184104 

79. Tramng Organ~ser, 
Krish~ V~gyan Kendra, , Malangpura, 
D~stt. Ananlnag 

80. Trainmg Organ~ser, ' 
Krishi Vigyan Kendra, 
Agril. Res. Stn., R.S. Pura. 
D~stt. Jammu-1 81 102 

Karnatrka 

81. Training Organ~ser. 
K r ~ s h ~  Vigyan Kendra, 
Suttur. Mysore 

82. Trainmg Organ~ser, 
K r ~ s h ~  V~gyan Kendra, 
Chikkebalapur, Kolar 

83. Training Organiser, 
', Krish~ Vigyen Kendra, 

Hegari, Bellary 

Vice-Chancellor 
YSPUH & F. Solan 

V~ce-Chancellor 
Hrnachal Pradesh K r ~ s h ~  
Vishwa V~dyalaya. 
Palampur-176062 (HP) 

Vice-Chancellor, 
S.K. Un~vers~ty of Agr~cultural 
Scrences & Technology. Srrnagar 

Secretary 
Sh~v Gramodyog Mandal, 
Kathua (JBK) 

V~ce-Chancellor 
Sher-e-Kashm~r Univ. of Agril. 
SCI. & Tech., Dalgate 
Srmagar (JBK) 

Pres~dent, 
JSS Rural Development 
Foundat~on. Mysore 

Pres~dent 
Karnataka Welfare Soc~ety, 
Chikabalapur (Kular) 

Vice-chancellor 
Un~versity of Agr~l. Sciences. 
Dharwad 

84. Training Orgeniser, President 
Krishi Vigyan Kendra, Belgaum Integrated Rural 
Tukrnrtti Gohak, Development Society. Belgaum 
Belgaum.591319 .. . .-. .. . 
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Kerala 

Tralnmg Organ~ser. 
Kr~shi Vigyan Kendra. 
Reg. Res. Stn.. Rachur 

Tramng Organiser, 
Kr~shi Vigyan Kendra. 
Hunumanamatti-581135, 
Distt. Dharwad 

Tra~n~ng Organiser, 
K r ~ s h ~  Vlgyan Kendra. 
Agril. Research Station 
Janawada. B~dar 

Training Organiser, 
Krishi V~gyan Kendra. , 
Reg~onal Research Stahon. 
Mud~gere-577132 

Tralnmg Organ~ser. 
Krish~ V~gyan Kendra. 
(UAS). Kandah 
Dlstt. Hassan 

Trainmg Organ~ser, 
Krishi Vigyan Kendra, 
Gonikoppal-571213 
D~stt. Kodagu 

Tra~nmg Organ~ser, 
Krishi V~gyan Kendra. . 
K.H. Patil Agril. Science 
Foundation 
Hu~~o~I-582205 
Gadag Taluk, 
Dlstt. Dharwad 

92. Tramng Organ~ser. 
Krlsh~ V~gyan Kendra, 
Pathenamth~tta 

93. Tramng Organ~ser, 
Krlsh~ V~gyan Kendra. 
Sadanandapuram. 
Kollam 

94 T r a l n ~ n ~  Organ~ser. 
K r ~ s h ~  V~gyan dendra. 
Chakkupallam 
ldukk~ 

V~ce-Chancellor. 
University of Agril. Sciences 
Dharwad 

V~ce-Chancellor. 
University of Agr~l S'clences. 
Dharwad 

Vice-Chancellor 
Univers~ty of Agr~. Sc~ence 
Bangalore 
(Karnataka) 

D~rector. 
IIHR. 255-Upper Palace. 
Orchards. Bangalore-560079 
(Karnataka) 

Cha~rman 
Agricultural Sc~ences Foundation. 
Hulkoti-582205 
D~stt. Dhamad 
(Karnataka) 

Cha~rman 
Chr~st~an Agency for Rural 
Development. Thlruvalla, 
Pethennamth~tta (Kerala) 

Vce-Chancellor 
Kerala Agr~l. Un~versity 
Mannuthy-680651 
Thrlssur (Kerala) 

President, 
Bapooji Sewak Sarnaj, 
Chakkupallam, ldukk~ (Kerala) 

95 Tra~nmg Organ~ser, V~ce-Chancellor 1979 
Krlsh~ V~gyan Kendra, Kerala Agril. Univ.. 
Regronal Research Stat~on. Mannuthy-680651 
Pattarnbl-679306 Thrissur (Kerala) 
D~stt. Palghat .. - - 
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framing Organiser, 
Krishi Vigyan Kendra. 
Regional Research Station 
Ambalavayal-673593 
Drstt. Wynad 

Tra~nrng Organrser, 
Krishr V~gyan Kendra, 
Central Marrne Fisheries, 
Res. Slat., Narakkal-682505, 
Ernakulam 

Tramng Organiser. 
Krishi Vigyan Kendra. 
M~traniketan. 
Vellanad-696543 
D~stt. Tr~vandrum 

Trarnmg Organ~ser, 
Krish~ Vrgyan Kendra, 
Central Plantation Crops 
Research lnstltute 
Kasargod-671124 

Training Organ~ser, 
Kr~shi Vlgyan Kendra, 
Peruvannamuzhi, 
D~sl t .  Cal~cut-673012 

Madhya Praderh 

Train~ng Organiser, 
Kr~shi Vigyan Kendra. 
Block Otfrce Compound, 
Seon~ 

Trarnmg Organ~ser, 
Krish~ Vigyan Kendra, 
Near Lalltpur Naka, 
Tikamgarh-472001 

Trarnmg Organ~ser, 
Krrshl Vrgyan Kendra. 
College of Agril. Warwad~ 
Khandwa 

Trarnrng Organiser, 
Krrshi V~gyan Kendra, 
Kathi Bagh, Rajgarh 

Train~ng Organ~ser, 
Kriohi Vigyan Kendra, 
Post Aaraon, Guna 

Training Organiser, 
Krishi Vigyan Kendra, 
Sorguja 

Training Organiser, 
Krirhi Vigyan Kendra. 
Joarr, Kaluksda, 

V~ce-Chancellor 
Kerala Agrrl. Unw. 
Mannuthy-680651 
Thr~ssur (Kerala) 

Director 
Central Marme F~sher~es 
Research Institute 
Distt. Cochin (Kerala 

President 
Mitran~ketan, 
Vellanad, 
DISH. Trivandrum-696543 
(Kerala) 

D~rector 
Central Plantation Crops 
Research Inst~tute, 
Kasargod-671124 
(Kerala) 

Director 
lnd~an Spec~es Research InsR.. 
Callcut (Kerala) 

Vce-Chancellor 
Jawaharlal Nehru K r ~ s h ~  V~shwa 
Vidyalaya. Jabalpur (MP) 

Vice-Chancellor. 
Jawahartal Nehru K r ~ s h ~  V~shwa 

Farm. V~dyalaya Jabalpur (MP) 

V~ce-Chancellor 
lndrra Gandhr Kr~shr Vishwa 
Vidyalaya, Raipur (MP) 

President 
Kalukheda Shiksha Samiti 
Ratlam 
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Traming Organ~ser. 
Krish~ Vigyan Kendra. IGKVV, 
Research Station. Sarkanda 
Farm, Bilaspur-495001 

Vice-Chancellor 
lndhira Gandhi Krishi Vishya 
Vidhalaya, Raipur (MP) 

Tralnmg Organiser, 
Rana Hanuman Singh 
Krishi Vigyan Kendra. 
Bydgaon Block-Kirnapur. 
P.0.-Pala Balaghat-481115 
Trainmg Organ~ser, 
Kr~shi Vlgyan Kendra, 
College of Veterinary and 
An~mal Husbandry Science. 
Gokulan. G.E.Road. . 
Anjora, Durg-491001 

Vice-Chancellor 
J.N.K.V.V. 
Jabalpur (M.P.) 

Chlef Traln~ng Organ~ser, 
K r ~ s h ~  Vlgyan Kendra. 
Reg. Agr~l. Res. Stallon 
Chandangaon, Chh~ndwara 
(M.P) 
Training Organiser, 
Krishi Vigyan Kendra, 
JNKVV Farm, 
Jhabua-457661 

V~ce-Chancellor 
lndhira Gandhi Kr~shi V~shya 
Vidhalaya. Ra~pur (MP) 

Tramng Organ~ser, 
Krishi Vigyan Kendra. 
Goviana Site Post Box-7 
Sldh~, Dlstt. Sidhi-486661 
Tralnmg Organ~ser, 
Krlsh~ Vigyan Kendra, 
Blrhuha Farm. 
Shahdol 
Tralnmg Organ~ser, 
K r ~ s h ~  Vigyan Kendra, 
Central Institute of Agr~culture 
Engineermg (CAR), 
Nabibagh, Beras~a Road, 
Bhopal-46201 8 

Director 
CIAE, Nabibagh. 
Barasla Road. 
Bhopal-46201 8 (MP) 

Tramng Organ~ser. 
K r ~ s h ~  Vtgyan Kendra. 
Mata Rukmmi Seva Sansthan 
PO. Jagdalpur, 
D~stt. Bastar-494001 

Secretary 
Mata Rukmin~ Seva Sansthan, 
Via. Dimrapal. 
P.O. Jagdalpur, 
D~stt. Bastar-494001 (MP) 
Pres~dent 
Shri Malwa Mahila Vikas Sarn~t~, 
32, Niyarnatpura, Shajahanbad 
Bhopal (MP) 

Tramng Organ~ser, 
Kr1sI-u Vlgyan Kendra, 
Malwa Mahila Mkas Samlt~, 
PO. S~ronl. 
Dlstt. Vldlsha-464228 
Tralnmg Organ~ser, 
Krtsh~ V~gyan Kendra. 
Kasturbagandh~ 
Natlonal Memorlal Trust, 
Kasturbagrarn, 

Secretary 
Kasturbagandh~ National 
Memorial Trust, 
Kasturbagram 
lndore (MP)-450020 
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I 1  9. Tramng Organlser, 
Krlshl Vlgyan Kendra, 
Deerldayal Research lnstltute 
Majhgawan, Satna-485331 

Maharashtra 
120 T r a m g  Organlser, 

Krishl Vigyan Kendra. 
Y.C. Maharashtra Open. Unlv. 
Nas~k-422005 

12 1 Tralnlng Organiser. 
Krlshl Vigyan Kendra, 
Bhagyanagar, 
Parbhan1.431401 

122. Tramng Organlser, 
Krlshl Vigyan Kendra, 
P.O. Talasadl, 
Kolhapur-416012 

,123. Tra~n~ng Organlser, 
Krlshl Vlgyan Kendra 
Jalgaon-Jamod. 
Buldana-443402 

124 Tra~nlng Organlser. 
Krlshl Vlgyan Kendra 
ClCR PO. No.225, 
Nagpur.440001 

125. Chlef Tralnlng Organlser. 
Krlshl Vlgyan Kendra, 
Durgapur. Amravatl. 
(M S ) 

a 126 Chef Tralnlng Organlser. 
Krlshl V~gyan Kendra, 
Ghalkhed, Amravat~. 
(M.S.) 

127. Tralnmg Organlser. 
Krlsh~ Vlgyan Kendra. 
HIG Colony, Near ITI, 
Nanded 

128. Tratnlng Organlser, 
Krlshl \4gyan Kendra. 
51, Rallway Llnes. 
Solapur-413001 

129. Tralnlng Organ~ser, 
Krlshl Vlgyan Kendra. Karda 
Rlsod, Akola-444106 

130. Tralnlng Organlser, - Krlshl Vigyan Kendra, 
Po~p Adarsh Krishl. 
Slndhudurg-416622 

I31  . Tralning Organlser, 
Krlshl Vigyan Kendra, 
Selsura, 
Distt. Wardha 

Chairman 
Deen Dayal Research lnstllute 
7-E, Swami Ram Tirth Nagar, 
Ran1 Jhansi Road. New Delhl 

Vice-Chancellor, 
Yashwantrao Chavan 
Maharashtra Open Unlverslty. 
Nasik (Maharashtra) 
Presldent, 
Jeevan Jyto Charitable 
Trust, Parbhanl (Maharashtra) 

D.Y. Patil Education Soclety. 
Talashande, Kolhapur 
(Maharashlra) 

Chairman, 
Satpuda Education Soclety. 
Jalgaon-Jamod, 
Buldana (Maharashtra) 
Director. 
Central Instt of Cotton 
Research, Nagpur (Maharashba) 

Presldent, 
Sharam Sadhna Trust. 
574ongress Nagar, 
Amravatl (M.S.) 
Presldent. 
Shram Safalya Foundation, 
Madhuban Colony Camp.. 
Amravatl (MS.) 
Chaman ,  
Jawaharlal Nehru Institute of 
Educahon Sclence 8 Techn. Res.. 
Nanded, (Maharashtra) 
Presideq. 
Shabarl Krlshl Pratishlan. 
Solapur (Maharashtra) 

Presldent. 
SUVIDE Foundallon RISOD, 
Akola (Maharashtra) 
Presidenl, 
Poip Falaotpadan Sahakar Samitl 
Sindhudurg (MaharashIra) 

Vice-Chancellor, 
Punjabrao Krishl Vidyapeeth, 
Krishinagar, 
Akola (Maharashtra) 
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Trainmg Organ~ser, 
K r ~ s h ~  V~gyan Kendra. 
Paithan Road. 
Aurangabad-431005 

Vce-Chancellor, 
Marathwada' Agr~l. University. 
Parbhani (MS)-415712 

Trainmg Organiser, 
K r ~ s h ~  Vigyan Kendra. 

Vce-Chancellor, 
Konkan Krish~ V~dyalaya 
Dapol~  
Ratnagm (Maharashlra) 415712 

Tra~n~ng Organ~ser, 
K r ~ s h ~  Vigyan Kendra. 
Agr~l. Research Station, 
Dhule, D~stt .  Dhule-424004 

Vce-Chancellor. 
Mahalma Phule Kr~shi  Vidyapeeth 
Rahurl-413712 
(MS) 

Traming Organiser, 
K r ~ s h ~  Vigyan Kendra. 
Gokhale Educat~on Soclely. 
Koabad H~ll-401 ',73 
D~stt Thane 

Secretary 
Gokhale Educal~on Soc~ety. 
BYK College of Commerce 
Nas~k (MS) 

Tramng Organ~ser, 
K r ~ s h ~  Vlgyan Kendra. 
Satpura V~kas Mandal, Pal. 
Taluka: Raver, 
D~stt  Jalgaon-425508 

Cha~rman. 
Satpura V~kas Mandal Pal. 
Taluka: Raver, 
Dlstt. Jalgaon (MS) 

Tra~nlng Organ~ser. 
Krrsh~ V~gyan Kendra. 
Adarsh Colony. 
Village-Ambajoga~. 
D~stt  Beed-431 517 

Cha~rnan.  
Deen Dayal Research lnst~tute 
B.E. Swam1 Ram T~r th  Nagar, 
Ran1 Jhans~ Road. New Delh~ 

Tramng Organ~ser, 
Kr~shl  V~gyan Kendra, 
Kalavade. Karad, 
Dlstt. Salara-415110 

Cha~rman. 
Kalyan~ Gorakshan Trust. 
AI2. Pr~yadarshan Appartment, 
Koregaon Road. Pune (MS) 

Tramng Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Sharda Nagar. 
Baramall-4 13 1 15 
D~stt  Pune 

Cha~rman. 
Agr~l Developmenl Trust. 
Sharda Nagar. 
Baramall. D~stt .  Pune 

Tra~nmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Babhleshwar. Shr~rampur Tal 
D~stt  Ahmednagar-4 13736 

Cha~rman. 
Pravara Instt. of Res. 8 Edu. 
In Natural 8 Soc. SCI.. Parvaranagar. 
D~stt .  Ahmednagar (MS) 

Trarnmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
C-41 3. Vasant Dada Sakar, 
Sahakar~ Karkhan, 
D~stt Sang11-416416 

Pres~dent. 
Vasant Prakash V~kas 
Pral~shthan. Opp Sahhar~, 
Sakhar Karkhana Lld., 
Sanglr-416416 (MS) 

Tralnmg Organ~ser, 
K r ~ s h ~  V~gyan Kendra. 
P B No.45. S P. Road. 
D~stt .  Jalna-431203 

Secretary. 
Marathwada Shell Sahayya 
Mandal. P.B. No. 45, 
Sardar Patel Road, 
Jalna-431203 (MS) 
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Manipur 
I 143. Tralnlng Organ~ser, Director, 

Knshi Vigyan Kendra, CAR Complex for NEH Region. 
CAR Complex for NEH Region, Umrol Road. 
Lamphel, lmphal-795004 Barapanl-793103 
Manipur (Meghalaya) 

Meghalaya 
144. Tralnlng Organlser, Director. 

Krishl Vigyan Kendra, ICAR Complex for NEH Region 
CAR Complex for NEH Reglon, Umro~ Road. 
Sansan Glrn. Bobaslpara. Barapanl-793103 
Tura-794005 (Meghalaya) 
West Garo Hills, Meghalaya 

Mizoram 
145. Tra~nlng Organ~ser. 

Krishl Vlgyan Kendra, 
State Deptl. of Agnl. 
Hnahthlal Lunelet. 
Mlzoram 

146 Tralnmg Organ~ser. 
Kr~sht Vlgyan Kendra, 
Farm Sc~ence Centre. 
Deptt of Agrll., 
Govt. of Mlzoram. 
Kolasib-796081. 
Mlzoram 

Nagaland 

D~rector of Agr~cullure, 
Govl ol Mizoram 
Alzawal (M~zoram) 

Dlrector of Agriculture 
Govl, of Maoram 
Alzawal (M~zoram) 

147. Trgmng Organ~ser. Director. 
K r ~ s h ~  V~gyan Kendra. CAR Complex lor NEH Regron 
ICAR Complex for NEH Reglon. Umro~ Road. Baraopanl. 
Jharanpan~. Shlllong (Meghalaya)793103 
Medzlphema-797106 
Nagaland 

148. Tralnmg Organlser, 
Krlshl Vlgyan Kendra. 
Dhenkanal. Cuttack. 
(Ortssa) 

149 Ch~el  Tralnlng Organ~ser, 
Krlshl Vigyan Kendra, 
Angul, (Or~ssa) 

150. Tralnmg Organlser, 
Krish~ Vigyan Kendra, 
Kendrapada 

151 . Training Organlser, 
Krishl Vlgyan Kendra. 
Reglonal Research Station, 
Semii~guda, P.Box 10, 
Sunebeda-763002 

D~reclor. 
C.R.R I. 
Cutlack (Or~ssal 

V~ce-Chancellor. 
Orlssa Universlty of Agril. 8 
Technology. Bhubaneshwar 
(Orissa) 
Vice-Chancellor. 
Orlssa Universlty of Agril. 8 
Technology, Bhubaneshwar 
(Orissa) 
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Tralnlng Organiser, 
Krishi Vigyan Kendra, 
Regional Research Station. 
Judia Farm, P.O. 
D~stt. Keonjhar, 
Keonjhar-758002 
Tralning Organiser, 
Krishi Vigyan Kendra. 
P.O. Devog via Slngila, 

Baliapal. Dlstt. 
Balasore-756026 

Trainlng Organlser, 
Krishi Vigyan Kendra, 
Bhanlanagar. At : Benakunda. 
P.O. Dihapadhal. Via 
Bhanjanagar, 
Distt. Ganjam-761126 
Trainlng Organiser. 
Krlshi Vlgyan Kendra. 
Gambhar~pall~, PO. Larambha. 
Distt. Sambalpur-768102 
Training Organlser. 
Krishi Vlgyan Kendra, 
P.O. Udyaglri, 
Dlstt. Phulbanl-762100 
Training Organlser, 
Krishi Vigyan Kendra. 
Reg. Res. Stn.. NARP Campus. 
Bhawan~ Patna. 
Dlstt. Kalahandl (Orlssa) 
Tra~nmg Organiser. 
Knsh~ Vlgyan Kendra. 
CIFA. Kausalyaganga. 
Dhaull. Bhubaneswar-751002 

Trainmg Organlser. 
K r ~ s h ~  V~gyan Kendra, 
Santhpur. 

Pondicherry 

Krtsh~ Vlgysn Kendra. 
Madur, Kbralkal-609607 

161. Tramng Organlser,' 
K r ~ s h ~  Vlgyan Kendra. 
Kusumbapet. 
Pondlcherry-605009 

Vice-Chancellor 
Orissa University of Agril. & 
Technology. Bhubaneshwar 
(Orlssa) 

Vlce-Chancellor. 
Orlssa Un~vers~ty oi Agril. 8 
Technoloqy. Bhubaneshwar 
(Orlssa) 

Dlrector. 
CIFA. Kausalyaganga Dhaull. 
Bhubaneshwar-751002 
(Orlssa) 

Dlrector 
CRRI. Cuttack 
(Orlssa) 

Ch~ef Secretary, 
Govt ol Pondcherry 
Chlef Secretanate Bldg.. 
Pondlcherry-605009 

162. Tralnlng Organlser. Vice-Chancellor, 1993 
K r ~ s h ~  Vlgyan Kendra, Punjab Agril University, 
Kheri, D~stt Sangrur, .- Ludh~ana-141004 (Punjab) 
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Training Organ~ser, 
Krishi Vtgyan Kendra, 
Reg. Res. Stn., 
Faridkot-151203 
Tralnmg Organ~ser, 
Krishl Vigyan Kendra. 
Langroya, 
Dlstl. Nawan Shahar 
Traming Organ~ser. 
Krishi Vigyan Kendra, 
Hardochanl Road. Old. 
Gurunanak College Bulldlng, 
Gurudaspur, 
D~sl t .  Gurudaspur-143521 
Tra~nlng Organlser. 
Krlsh~ Vigyan Kendra. 
Malwal Farm, G T Road, 
Ferozpur, 
D~stt F~rozpur-152001 
Trainmg Organiser, 
Kr~shl Vlgyan Kendra, 
Near Khe11 Bhawan, 
Dabawal~ Road. 
Bhal1nda.151001 
Tranng Organ~ser, 
Krish~ V~gyan Kendra. 
Bahowal. 
D~stt .  Hosh1arpur.146105 
Tra~nlng Organ~ser 
K r ~ s h ~  V~gyan Kendra 
PB. N0.22. 
Village : Raun~. 
Dtstt. Patlala. 147001 
Tramng Organ~ser, 
K r ~ s h ~  V~gyan Kendra, 
Sullanpur Road. 
Near New Gram Market. 
Kapurthala 
Dlstt. Kapurlhala- 144601 
Tra~nmg Organ~ser 
Krlshl V~gyan Kendra 
Abhor, 
F~rozpur 

Vlce-Chancellor 
Punjab Agr~l University 
Ludh~ana-141004 
(Punjab) 
-do- 

D~rector 
Central lnsl~tute of Posl Harvest 
Engmeermg 8 Technology,' 
Ludh~ana (Punjab) 

172. Tra~nmg Organlser, V~ce-Chancellor 1994 
Knsh~  Vlgyan Kendra. Ralaslhan Agrll. Unlverslty. 
Dhomda. B~kaner-334001 (Rajasthan) 
Rajsamand-313342 

173. Tramng Organ~ser, -do. 1994 
K r l r h~  V~gyan Kendra. 
Stallon Road, Anla, 
B a r a n - 3 2 5 2 0 2  - 
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174. Tramng Organ~ser. 
K r ~ s h ~  Vigyan Kendra. 
Teachers Colony. 
Gupteshwar ~ o a d ,  
Dausa-303303 

175. Trainmg Organiser. 
Kr~shi V~gyan Kendra. 
Suralgarh. Jhunlhunu 

176. Train~ng Organ~ser, 
Krlsh~ V~gyan Kendra. 
Borwat Agr~l. Research Stallon. 
D~stt. Banaswara-327001 

177. Trainmg Organiser. 
Krish~ V~gyan Kendra 
Fathepur Sekhawati. 
Distt. Sikar-33230 1 

178. Tra~nmg Organ~ser. 
Krishi V~gyan Kendra. 
Fodder Farm. 
Village-Beechwal, 
Distt. B~kaner-334002 

179. Tra~nmg Organ~ser. 
Krishi Vigyan Kendra. 
Keshwana. 
D~stt. Jalore-342001 

180. Traming Organ~ser, 
K r ~ s h ~  Vlgyan Kendra. 
Kisan V~dyapeeth. 
Near Sarag Guest House 
Kumher. 
D~stt. Bharatpur.321001 

1 a1 Tra~ning Organ~ser. 
K r ~ s h ~  Vlgyan Kendra 
Kolar Farm Ambaswe111 Gate 
PO Palr~. 
D~stt. S~rohi-307001 

182. Traming Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Gonera. Deepak Bhawan. 
Dabla Road. 
Kotputh-303108. 
D~stt. Jalpur 

183 Tramng Organiser. 
K r ~ s h ~  Vlgyan Kendra. 
6-33, Man Nagar, 
D~stt. Jhunjhunu 

184 Tramlng Organiser. 
Kr~shi Vlgyan Kendra, 
Ch~tlorgarh-312001 

V~ce-Chancellor 
Rajasthan Agr~l. University 
Bikaner-334001 (Rajasthan) 

185. Tra~nmg Organ~ser. -do- 1992 
K r ~ s h ~  Vlgyan Kendra. 
30. M.P. Colony. 
DISH. Swa1madhopur.322001 
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Tralnmg Organiser, 
K r ~ s h ~  Vigyan Kendra, 
Borkhera Farm, 
Kola-324001 
Tra~nmg Organiser, 
K r ~ s h ~  Vigyan Kendra 
P.B. No. 46. 
Jaisalmer-345001 
Training Organ~ser. 
Krish~ V~gyan Kendra. 
Villa, Navgaon. 
Dislt. Alwar 
Tra~nlng Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Agrlt., Research Stallon. 
Amajla Farm. Gandhl Nagar. 
D M  Bhllwara-311001 
Training Organ~ser, 
Krlshl Vlgyan Kendra. 
Chlltarapura Road. 
Dlsll. Bundl 
Tra~nmg Organ~ser, 
Krlsh~ V~gyan Kendra. 
Reg~onal Research Stat~on. 
Tab111 Farm, NH 08 
Dislt. Almer.305001 
Tralnmg Organlser, 
Krlsht Vlgyan Kendra. 
Old Clly. D~stt. Dhaulpur 
Tralnlng Organlser, 
Knsh~ V~gyan Kendra 
Near Badal Mat, 
Shaslrl Colony. 
Dungarpur-314001 

V~ce.Chancellor 
Rajaslhan Agril Unlverslly 
Bikaner-334001 (Rajasthan) 

Tralnlng Organ~ser, -do. 
Krlsht V~gyan Kendra. 
9-A. Godam KI Tata~. PBox 16. 
D M \  Jhalawar.326001 
Tralnmg Organlser. 
K r ~ s h ~  Vlgyan Kendra. 
Sanjay Colony 
Dlstt Nagpur 
Tralnlng Organ~ser, 
K r ~ s h ~  V~gyan Kendra. 
V.P Tankarda. Chomu. Ja~pur 
Tramng Organ~ser, 
Knsh~ Vlgyan Kendra, 
Banaslhah Vldhya Pllh, 
Dlstl Tonk-304022 
Tra~n~ng Organlser, 
Kr ish~ V~gyan Kendra. 
CAZRI. 
Jodhour.342003 

Secretary 
Pragat~ Trust. 
Chomu. Jalpur (Raj.) 
Secretary 
Banasthall Vldyapeeth 
Banasthal~. Dlsll. Tonk (Ral.) 

Dlrsctor 
CAZRI , 
Jodhpur442003 
(Rajarthan) 
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Traming Organiser, 
Krish~ V~gyan Kendra. 
RRS. CAZRI. 
Pali-Marwar-306401 

Tra~nmg Organiser. 
K r ~ s h ~  V~gyan Kendra. 
Vldya Bhawan. Badgaon. 
Udaipur-313001 

Tra~nmg Organ~ser. 
Krish~ V~gyan Kendra. 
Gandhl Vidya Mandir. 
Sardar Shahar, 
Distt. Churu-311401 

Tranng Organiser, 
K r ~ s h ~  V~gyan Kendra. 
Gayatr~ Shant Peeth 
D~stt. Barmer-344001 

Sikkim 

Trainmg Organlser, 
Krish~ Vigyan Kendra. 
Sangana. 
Distt. Srl Ganganagar 

204. Tramng Organ~ser. 
Kr~shl Vlgyan Kendra. 
ICAR Complex for NEH Reg~on 
Saramasa, Ran~pool-737135, 
East S~kklm. S~kk~m 

Tamil Nadu 

205. Traming Organiser, 
Kr~shl V~gyan Kendra. 
Dharmapur~ 

206 Traming Organ~ser. 
K r ~ s h ~  V~gyan Kendra 
Salem 

207. Tra~nmg Organ~ser, 
Kr~shl V~gyan Kendra, 
Tenkos~. 
Nellai Kattabomman-627852 

208 Tra~nmg Organ~ser,, 
KIIS~I V~gyan Kendra. 
Katch~puram via. 
Them Madural-626520 

209. Traming Organ~ser. 
Knshi Vigyan Kendra, 
Allikulam. Mundrada~pu, 
P.O. Kanaptti, 
Kamarajar-626 102 

D~rector 
CAZRI 
Jodhpur-342003 
(Rajasthan) 

Pres~dent 
V~dya Bhawan Society 
Udaipur-313001 
(Rajasthan) 

The Registrar 
Gandh~ Vldya Mand~r. 
Sardar Shahar 
D~stt. Churu (Raj.) 

The Secretary 
Soclety to Upl~ft Rural Economy, 
Barmer (Raj.) 

President 
Keshyanand Memor~al Trust, 
Sangar~a. 
Srl Ganganagar (Ra] ) 

D~rector. 
CAR Complex for NEH Reg~on 
Urnro~ Road. 
Barapanl-793103 
Meghalaya 

President 
Tamil Nadu Board of Rural 
Development. T. Nagar, 
Madras-500012 (Tam11 Nadu)] 

V~ce-Chancellor 
Tam11 Nadu Agricultural 
Unwers~ty, Co~mbatore-641003 (TN) 

Cha~rman 
Ratnavel Subraman~um 
Kattabomman Educat~onal Trust. 
D~nd~gul (Tam11 Nadu) 

Chairman 
Centre for Development and 
Commun~cat~on Trus!. Them, 
Madural-626520 (Tam11 Nadu) 

Cha~rman, 
Meyer's Trust. Madurai. 
(Tamil Nedu) 



149 Written Answers ASADHA 25 ,  1918 (Saka) Wnlten Answers 1 50 

210. Traming Organ~ser, 
Krishi Vlgyan Kendra. 
Tanjavur. RVS Campus, 
Sultur-641402 

21 1. Training Organlser, 
Krishi Vlgyan Kendra. 
Distt. Chldarnbarnar 

2 12. Traming Organlser, 
Krish~ V~gyan Kendra. 
PMT District 

21 3. Tralnlng Organ~ser, 
Kr~shl Vlgyan Kendra. 
Kumara Parurnal Farm Sclence 
Surugama, 
Trlchy-639115 

214. Tralnmg Organ~ser, 
Krishl V~gyan Kendra. 
Reglonal Research Stat~on. 
Vr~dhachalam-606001 
South Arcot Distt. 

21 5. Tralnlng Organlser, 
Krish~ V~gyan Kendra, 
Kattupakkarn-603203. 
Changa~, MGR Dlstt 

21 6. Tralnmg Organ~ser, 
K r ~ s h ~  Vtgyan Kendra, 
Srl Av~wash~l~ngarn Rural 
Centre. Vwekanandapurm. 
Karamada~ Block. 
Co~rnbatore-641113 D~stt 

21 7. Tra~n~ng Organ~ser, 
K r ~ s h ~  Vtgyan Kendra, 
UPASI. Glenview, 
Coonoor-6431 01 
Nilgm Dlstt. 

21 8. Tramng Organ~ser. 
Kr~shl Vlgyan Kendra, 
Gandhlgram Rural Instt.. 
Dtndlgul Anna Distt. 
Navalur Kuttapattu. 
Tr~chy-634302 

219. Tralnlng Organlser, 
Knshi Vlgyan Kendra. 
tale ma la^ Centre o l  MYRADA. 
tale wad^ Block, 
Salhyamangalam Taluk, 
Periyar-638461 Dstt. 

President 
Bhaktava Memorial Trust, 
596, A1 & A2, TNHB Colony. 
Pariyar Nagar. Korathur, 
Madras-600080 (Tamil Nadu) 

Chairman. 
SCAD. Cheranedevi. 
Dlstt. Ttrunelvelli-627414 

V~ce-Chancellor 
Tamil Nadu Un~vers~ty of Vety 
& Animal Sciences. Madavaram, 
Madras-600051 (Tam11 Nadu) 

Vice-chancellor 
Tamd Nadu Agricultural Unlvers~ty 
Co~mbatore-641003 
(Tamil Nadu) 

Secretary. 
Srl Avmashlllngarn Rural 
Centre, 
V~vekanandapuram. 
Colmbalore. (Tamil Nadu) 

Secretary. 
UPASI. Glenv~ew. 
Coonoor-6431 01 
Nilg~ri Dlstt. (Tam11 Nadu) 

Secretary, 
Gandhlgram Rural Instt., 
Gandhlgram.624302. 
Dlndlgul Anna D~stt  (TN) 

Executtve Director, 
MYRADA No.2. Servlce Road, 
Domlur Layout, 
Bangalore-560071 
(TN) 



151 Wrttten Answers JULY 16, 1996 Written Answers 152 

220. Training Organlser. 
Vedapur~ Krlshi Vlgyan Kendra, 
Kilnelh Village. 
Vembakkam Block, 
Cheyyar Taluk, 
Th~ruvannarnala~. 
Samabuvarayar Distt. 

President. 
Tamil Nadu Board of Rural 
Development No.13, 
Crescent Park. Street. 
T. Nagar, 
Madras-50001 7 

Tripura 
221. Tramng Organiser. Director. 

Krlsh~ V~gyan Kendra. CAR Research Complex. 
ICAR Complex for NEH Reglon, Umrol Road. Barapant-793103 , 

Blrchandra Manu, Meghalaya 
Manpathar-799144 
(South Tripura) 

222. Tralnlng Organtser, 
Krlshi Vlgyan Kendra. 
Dwyodaya, CAR Complex for 
NEH Reg~on. Dlbanandapall. 
Chebrl-799207. Khowa~. 
Sub Dlvls~on, West Trlpura 

Uttar Pradesh 
223. Tralnmg Organlser. 

Krish~ Vlgyan Kendra, 
Kanpur Road. Daroga Khera. 
PO. Anrawn. Lucknow 

224, Tramng Organlser, 
Krish~ Vlgyan Kendra. 
Bachat Bhavan. Collectorate 
Compound. Shahjahanpur 

225. Trainmg Organlser, 
Krlshl V~gyan Kendra. 
P.O. Gulchora (Lohaghat) 
Plthorgarh-262524 

226. Tralnlng Organtser. 
Krlsh~ V~gyan Kendra. 
Jalalpur. Muzzaffarnagar 

227. Tralnlng Organlser, 
K r ~ s h ~  Vlgyan Kendra. 
Barabank~ 

228 Tratnmg Organlser. 
K r ~ s h ~  V~gyan Kendra. 
Crop Research Stat~on. 
Behralch 

229 Tralnlng Organlser, 
Krlsh~ Vlgyan Kendra. 
Ballla. P 0 Sohoan, 
Ballla-277504 

General Secretary, 
Srl Ramakrlshna Seva Kendra, 
23. R.N. Mukherjee Road. 
Calcutta-700001 (W.B.) 

Cha~rman, 
Natlonal Inslt. of Agriculture 
Kanpur Road. Daroga Khera. 
P.O. Anrawn, Lucknow (UP) 
V~ce-Chancellor 
G.B. Pant University of Agril. 
8 Technology, Pantnagar (UP) 

G.B. Panl University of 
Agrll. 8 Technology, 
Pantnagar (UP) 

President, 
Swam Kalyan Dev Trust. 
Murzaffarnagar (UP) 
Secretary, 
Bharal Gramm Vikas Sanstha. 
Barabankl (UP) 
Vlce-Chancellor, 
Narendra Deva Un~vers~ty of 
Agr~culture 6 Technology. 
Kumarganj, Faizabad (UP) 

230. Tralnmg Organlser. -do- 1989 
Krish~ Vtgyan Kendra. MAU. 
P.O. Haldhapur. 
Dlslt. Mau-221705 

.- 
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Trainlng Organiser, 
Krishi Vlgyan Kendra. 
S-4/50A. Mahaveer Road. 
Ardally Bazar. 
Varanasi-221001 
Training Organiser, 
Krtshi Vlgyan Kendra, 
Banjaria Farm. P.O. Kalya. 
Distt. Bast1-272302 
Training Organ~ser, 
Krlsh~ Vlgyan Kendra. 
Reg~onal Research Stat~on. 
Bharar~, P.O. Bhojla. 
Jhansl-284003 
Tralnmg Organ~ser. 
Krlsh~ V~gyan Kendra. 
Da~ry Farm. Vety. College, 
Mathura.281001 
Tralnmg Organtser, 
K r ~ s h ~  V~gyan Kendra. 
Danapur Farm. 
P.O. Muns~ganj. 
Dislt. Ral Bareilly-229405 
Tralnlng Organtser, 
Krtshl Vlgyan Kendra, 
Thar~on Farm, Falehpur. 
Allahabad G T. Road. 
D~stt .  Falehpur 
Tralnlng Organlser. 
Krtsh~ V~gyan Kendra. 
Central Da~ry Farm, 
Dtstt Ahgarh 
Tralnlng Organ~ser, 
Krlsh~ Vtgyan Kendra. 
Ranichaurt. 
D~s l t  Tehr~ Garhwal.249199 
Tra~n~ng Organ~ser. 
K r ~ s h ~  Vtgyan Kendra. 
R ~ c e  Research Slallon. Nagna. 
DISH. Bqnor-246762 
Tratnmg Organ~ser. 
K r ~ s h ~  V~gyan Kendra. 
Chandra Nagar. 
Saharanpur.247001 
Trainlng Organlser, 
K r ~ s h ~  V~gyan Kendra. 
Badaun, 
D~s t l  Badaun-243601 
Trainmg Organ~ser, 
Kr lsh~ Vlgyen Kendra. 
243, V~kas Bhawan, 
New Collectorate, 
Raj Nagar, 
Ghattabad-201001 

V~ceChancellor. 
Chandra Shekar Azad Untverstty 
ol Agrlcultural and Technology, 
Kanpur.268002 (UP) 

Vce-Chancellor, 
Chandra Shekar Azad Un~viers~ty 
of Agrlcultural and Technology. 
Kanpur-208002 (UP) 

V~ce-Chancellor. 
G.B. Pant Univen~ty of 
Agriculture & Technology, 
Panlnagar-263145 (UP) 
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Trainmg Organiser, 
Krishi V~gyan Kendra. 
Indian Vety. Research Inst~tute. 
lzatnagar-243122 
Traming Organ~ser, 
Krishi Vigyan Kendra. 
Kamla Nehru Memor~al Trust. 
Sultanpur-228118 
Tramng Organ~ser, 
Kr~shi Vigyan Kendra, 
Etah Tundla Road. 
Awagarh-207301 
D~stt. Etah (UP) 
Tramng Organ~ser. 
K r ~ s h ~  V~gyan Kendra, 
Barkachha, 
M~rzapur-231001 
Training Organ~ser, 
Kr~shi Vigyan Kendra, 
Jai-prabha GrarnIGopalgram. 
Deen Dayal Research Institute, 
P.O. Khargu Chandpur, 
Gandhi Park, 
Gonda-271001 
Tra~n~ng Organ~ser, 
Kr~shi Vigyan Kendra. 
Gan~wan, 
Distt. Banda-210206 
Training Organiser, 
K r ~ s h ~  Vlgyan Kendra. 
Allahabad Agril. Institute 
Distt. Allahabad-211007 
Training Organ~ser. 
Knsh~ V~gyan Kendra. 
Sohna. 
Distt. S~dharfh Nagar-272193 
Tra~nmg Organiser. 
Swami Kalyan Dev. 
K r ~ s h ~  Vigyan Kendra. 
Hastmapur. 
D~str. Meerut-250404 
Tramng Organ~ser. 
K r ~ s h ~  V~gyan Kendra, 
Z~la Panchayat Bhavan. 
D~stt Rampur-244901 

West Bangal 
253. Tra~nmg Organ~ser, 

K r ~ s h ~  V~gyan Kendra, 
Durgapur. Burdwan-713212 

Director, 
Indian Vety. Research Institute. 
lzatnagar-243 122 
(UP) 
Secretary. 
Kamla Nehru Memorial Trust. 
Sultanpur-228001 
(UP) 
Principal, 
Raja Balvant Singh College, 
Bichpuri, 
Agra (UP) 

Vice-chancellor, 
Banaras Hmdu University, 
Varanasi 
(UP) 
Chairman, 
Dean Dayal Research Inslt. 
7-8. Swam1 Ram T~r th Nagar, 
Ran1 Jhans~ Road. 
New Delhi-110005 

The D~rector, 
Allahabad Agr~.. Institute. 
Nam, Allahabad 

The Pres~dent, 
Leond Tel Area Develop, Soc., 
Village 8 P.O. Sohna, 
S~dharth Nagar (UP) 
President, 
Gandhi Polytechne, 
(Krishi V~dylaya Society, 
Hastmapur) D~stt. Meerut (UP) 

V~ce-Chancellor 
GBPUABT, 
Pantnagar, 
(UP) 

Charrman, 
Hinduslan Fertiliser 
Cow. Ltd.. New Delh~ 

254 Tra~nmg Organ~ser, Vice-Chancellor, 1994 
K r ~ s h ~  Vigyan Kendra, Vishwa Bharti Shrnti, 
Srl Niketan, B1rbhum.731236 -- Nikelan, Bolspur (WB) 
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Tralnlng Organlser. 
Krlshl Vlgyan Kendra 
Brackishawater Experlmerltal 
Flsh Farm. 
P.0 Kakdwlp-743347 

Director. 
Central lr~land Capture 
Flsherles Research Institute 
Bdrrackpore.74310 1 

Tralnlng Organlser. 
Krlshl V~gyan Kendra 
Kapgar~. 
Dlstt Mldnapore.721505 

Prcsldent 
Seva Bharll Kapgari 
Dlstt Mldnapore iW0)-72 1505 

Trammy Organlser. 
Krlshl V~gyan Yendra 
Ramshal. 
Dlstt Jalpalgur1.735219 

General Secretary. 
Srl Ramkr~shna Seva Kendra 
23 R N Mukherlee Road 
Calculta 700001 (WB] 

Tralning Organlser 
Krlshi Vlyyan Kendra, 
P 0. Sonamukh~, 
D~stt Bankura.722207 

Executive V~ccCha~rman 
West Bengal Comprehensive. 
Area  Development Corporat~on 
6 - A  Raja Subodh Mull~ck Square 
Calcutta iWB) 

lralnlng Organlser, 
Krlsh~ Vlgyan Kendra. 
Srl Ramkr~shna Ashram 
P O  Nlmplth Ashram 
South 24-Parganas.743338 

Cha~rman 
Srl Ramkr~shna Ashram . Dlstt 24,Paryanas 
Isunderban) (WB) 

Tra~ning Organlsel 
Krlshl Vlgyan Kendra 
V~vekanand Nagar 
Dlstt Purul1a.72314~ 

Pres~dent. 
Kalyan PO 
V~vekanand Nagar 
hst t  Purulla LWBI 

Tralri~ng Organlser 
Krlsht V~gyan Kendra. 
Kalimpong. 
Dlstt Darleellng-734301 

Rajdhrni Express Creat~on 01 a New Dis t r~c t  i n  U.P. 

665 SHRI HARADHAN ROY Wdl the Mlnlster ot 
RAILWAYS bc pleased to state 

6 1 3  SHRI D P YADAV iY~ll the h l l r w e ~  ot HOME 
AFFAIRS be pleased to state 

(a) whether the Government have any proposal to 
Introduce Rajdhanl Express trom Patna to New Delhl. 

ral whether the proposal tor creatiny Sarnbhal 
dlstrlct In Utlar Pradesh IS pending lor a long hme 

(b) 11 so. the details thereof. and (b) I( so. the reasons therelor, and 

(c) 1 not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HAILWAYS (SHRI SATPAL MAHARAJ) (a) to (c) The 
Ieas~b~bty ol lntroduclng a Rajdhan~ Express between 
Patnr and New Delh~ IS under examlnatlon and actlon 
as lound l ras~ble end lust111ed will be taken 

i c )  the llme by whlch thls new dlstr~c! 1s l~kely lo he 
created? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS iSHRl MOHD MAQBOOL DARI (a1 to 
(c)  The ~ritormat~on IS belng collected and w l l  be 
placed on the table 01 the House. 
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Cleanliness at Stations 

667 SHRI SUSHIL CHANDRA . Will the M~n~s te r  
of RAILWAYS be pleased to state : 

(a) whether the cleanlmess of Bhopal and Habibgun] 
Ra~lways Stat~ons IS being looked after by the Radways 
or 11 has been entrusted to any pr~vate party on coritract. 
arid 

(b) 11 so, the facts In t h s  regard? 
THE MINISTER OF STATE IN THE MlNlSTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJI (a)  and (b) .  
Cleanhness of Hab~bganj Ra~lway stat~on IS being done 
departmentally. The cleanl~ness of Bhopal stallon 
~ncludmg Clrculatmg area, foot-over-br~dges platforms 
etc.. has been glven on contract for one year upto 
9.1.1997 Cleanl~ness of the stallon buildmg at Bhopal 
s ta t ion ,  however.  c o n t ~ n u e s  to be managed 
departmentally. 

Shatabdi Express 

668. SHRl SANTOSH KUMAR GANGWAR 
SHRI GlRDHARl LAL BHARGAVA : 

W ~ l l  the M ~ n ~ s t e r  of RAILWAYS be pleased to 
state : 

(a1 whether the Government are aware that Shatabd~ 
Express was forc~bly stopped recently at ~ tawa and 
Tundla radway stat~ons: 

( b )  if so. the details thereof alongw~th the reasons 
therefor. and 

( c i  the act~on bemg taken by the Government In 
t h ~ s  regard7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) la1 and ib )  Yes. 
Sir Tram Number 2004 New Delhl-Lucknow Shatabd~ 
Express was stopped out of course at Tundla and  tawa ah 
on 30 6 96 by staff etc to b ~ d  farewell to the drlver who 
was retlrlng 

I C I  Dlsc~plmary proceed~ngs mmated agalnst the 
3r1vrr  and co-dr~ver 

Renovation of Kolhapur Railway Station 

669 SHRI UDAYSINGRAO GAIKWAD W ~ l l  the 
Mmster of RAILWAYS be pleased to state 

la1 whether any requests for renovatlor1 of Kolhapur 
Hallway Station had been recelved In the M ~ n ~ s t r y  In 
February. 1996. 

fb) whether 11 has been ind~cated that Kolhapur 
Ra~lway Statron bulldmg IS 100 years old: 
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( c )  whether I! has  also been  ~ n d ~ c a t e d  that 
Dispensary cum Hosp~tal at Kolhapur Station have no 
suff~c~ent staff w ~ t h  modern treatment fac~l i t~es makmg 
the railway employees to go to Mlraj and thus suffering 
a greal deal of mconvenlence durmg tho sickness. 

(d) whether Government propose to take some 
action on these requests: 
, (e )  11 so. detads thereof, and 
(I) 11 not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJJ . ( a )  No, Sir. 
(b) Does not alrse 
( c i  to (I) Tharc 1s a lock up dispensary cater~ng to 

the medlcal needs of about 300 Railway employees at 
Kolhapur A Ra~lway Doctor lrom M~ra j  Health Unit v ~ s ~ l s  
there twlce a 'week Thls Health U n ~ t  IS only 13 Kms 
away from Kolhapur and IS wel l  connected w ~ t h  
convenlen! traln servlccs The staff strength al  Kolhapur 
does not warrant a full fledged Health U n ~ t  at present 

Closing Down of Pol lut ing Industr ies 

670 SHRI RUPCHAND PAL. W ~ l l  the Mmster of 
ENVIRONMENT AND FORESTS be pleased to state 

(a)  whether a number of mdustrlcs In the country 
had to be clssed down, on ~nst ruc t~ons by drfferent 
Courts !or the fa~lure of the ~ndust r~es to comply w~ th  
Codrt 's dtrect~ves to urgently ~ n i t ~ a t e  ant l~po l lu l lon  
measures. 

(br 11 so. the deta~ls of the mduslr~al  units that had 
to be closed down durmg the last two years. State-w~se. 
and 

f c )  the further, correctrve measures taken by the 
Government In this regard7 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS [CAPT JAI NARAYAN 
PRASAD NlSHADl la,  Yes. Sir 

ib l  The mlormat~on IS bemg collected from varlous 
States and wl l  be l a d  on the table of the House 

I c l  The c o r r e c t ~ v e  measures  taker1 by the 
Government lor control of pollubon are as under 

Effluent and emlsslon standards have been 
prescribed tor mosl of the contammants and 
are rewewed per~od~cal ly '  
Environmental gu~dellnes have been evolved 
for s l t~ng and operat~on of ~ndustries. 
Industrws have been asked lo  comply w ~ t h  
conssnt requ~rements 01 the State Pollut~on 
Control Boards. , . 
l ndus t r~es  have beon d ~ r e c l e d  to Instal  
necessary pollullon control equ~pmont on a 
t ~ m e  bound bas~s  
Standards on amblent alr quallty have been 
notltled 
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(VI) Nose standards lor ~ndustr~al zones have 
been nothed. 

( v ~ i )  Fiscal tncentlves are b e ~ n g  prov~ded to 
lnduslrles for the ~nslallat~on 01 pollution 
control equtpmenl and also for the sh~ft~ng of 
pollutmg lndustr~es away lrom congested 
areas: 

j v ~ j  Customs and Exc~se duty exemptions are 
b e ~ n g  p r o v ~ d e d  lo  !he lndustrles lor 
~nslal lat~on of pollullon control~mon~tor~ng 
equipment 

(1x1  Under an ongolng scheme ass~stance IS 
bang prov~ded to clusters of small scale 
~r~dustr~al  units for selttng up common elfluen! 
treatmenl plants 

Bridge from Mahim l o  Nariman Point 

67 1 SHRlMATl JAYAWANI l NAVlN CHANORA 
MFHTA Wdl l t ~ e  Mmster ol RAILWAYS be pleased to 
i,tde 

,, ( a )  whether there IS a proposal lor construcllon of 
Aallway budge lrom Mah~m lo Nar~man Pomt 

ib l  11 so. Ihe funds allocated lor Ihe project and 

cc) the tme by wh~ch the projecl IS bkely lo be 
completed3 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHAAAJl la:  No Slr 

~ b l  and I C )  Do not arlse 

r Provision of Funds to Seeds 
Corporation of India 

6 7 2  SHRI MAHENDRA SINGH HHATl W~l l  the 
Min~srer of AGRICULTURE be pleased tr statrl 

la l  the amount prov~ded by the U r i m  Goverrlnrent 
10 Ihe Seeds Corporallorl 01 lnd~a dur~rlg Iht. last live 
ytbars and the prupose lo1 whlch the salt1 moun t  bas 
prov~ded 

i b ~  whether Ihu d e s ~ ~ o d  purpose liavc been I~rlf~l lcd 

((.,I 11 no1 the reasons therefor and 

(dl  Iho tlme by whch !he rcnlalnlrlil work 1s likely 
to be completed? 

THE MINISTER OF AGRICULTURE {tXCLUDING 
THE DEPARTMEN1 OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATLJAANAN MlSHRAi jar 
r ( O 0  ble Member may kindly clarlly whelher he IS 
rclerrmg to Nat~onal Soeds Corporat~on 01 Slate Farms 
Corporat~on ol lnd~a 

(b) to (d) In vtew of the pos~tlon explained above. 
the questlon does not arlse 

Indo-Tibetan Border Police Mountaineers 

673 SHRl PANKAJ CHOWDHARY 
KUMARI UMA BHARATI 

W~ l l  the M~nlster of HOME AFFAIRS be pleased to 
slate 

(a )  whelher a team of Indo-Tlbelan Border Pol~ce 
mountalneers had successfully scaled the h~ghest peak 
01 the world. Ihe Mount Everesl recently 

( b ~  whelher they d~ed  whlle decendmg lrom the 
peak: 

( c l  11 S O ,  whelher any ~ n v e s t ~ y a t ~ o n  has been 
conducled lo ascerta~n the reasons for the11 death, and 

(d )  11 so. the outcome of the ~nves l~gahon~  

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAOBOOL DARI la1 
Yes. Slr. Seven members of ITBP Mountaineers 
successfully scaled the Mount Everest-lhree on 10th 
May. 1996 and four on 17th May. 1996 

(b l  Three summlters of 10th May. 1996 d~ed  whlle 
descendmg from the peak 

( C I  and (dl  lnvestlyal~ons made have revealed that 
lhese summtters whde descendmg from the summll were 
trapped In a furlous bllzzard A Court of lnqulry has 
beerr ordered and IS In progress 

Quality of Food in Tralns 

674. SHRI R L P VERMA Will the Mln~ster of 
RAILWAYS be pleased to stale 

(a \  whelher the qualily of the lood suppl~ed to the 
ra~lway passengers In tralns and tea and snacks In Ihe 
restaurants run by !he Railway Caterlng Department IS 
very poor and the passengers are bemg fleeced by the 
Catermg Department. 

(b l  11 SO the numbel of conrplamts received ~n !his 
regard durlng last three vears v e a l - w e  and the act~on 
taken lhereon 

IC I  the steps the Government propose lo lake to 
Improve Ihe qualit\. of lond lea and snacbs served In 
the tralns and the plaltorms bb the vendors canteens 
reslaurants 

(dr whelhe~ lnlerlor qualltv blscults are be~ng sold 
served by the Railways and 

(el  11 so. the reasons therelor and the steps bemg 
taken lo ensure supply ol good qual~ty blscu~ts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJl (a) and (b\ No. 
Sir Whlle Ra~lways exerclse due care to prov~de good 
quallty servlce to passengers. complaints whtch artse 
from tlme to tlme are attended lo promptly and remedtal 
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measures taken to redress the grievances lncludlng 
preventwe measures and deterrent action against the 
persons at tault 

. . . . . . .  - .. - ..........-. 
Year No, of No. of cases 

complaints where action 
taken 

. -- - - -, . . . .  - -- - . - -. .... - . .- .  - - . .  - - - . . .  

1993-94 361 322 
1994-95 35 1 323 
1995-96 308 268 
. . . . . . .  . . . . . .  .- .. - -. .- 

( c )  Improvement In caterlng servlce IS an on-golng 
and contmuous process Steps ~nclude-supply 01 meals 
In Casseroles: supply of ready to eat last food items at 
stahons and on trams: ~nstallat~on of Vendmg Machtnes 
to sell hot and cold beverages: under-tak~ng lood 
sample checks by the Medical Deptt for lab tests to 
prevent food adulterat~on etc .Iralnlng of catermg slalf 
at recogn~sed ~nst~tut~ons and trequent Inspecl~ons by 
oftlcers6tafl 

~ d i  arid (e).  B~scults manufactured by reputed firms 
are procured for sale by the Catermg Department. 
Intenswe checks are conducted to ensure sale of quahty 
b~scuits. 

Nasik-Peth-Balsad Line 

675 SHRI KACHARU BHAU RAUT W ~ l l  the 
Mmster of RAILWAYS be pleased lo slate . 

ia) whether there IS any demand to lay Nask.Pelh- 
Balsad radway Ime: and 

ib, d so. the action being taken In th~s regrid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS ISHHI SATPAL MAHARAJi la) Yes Sir 

Ib l  It has not been found poAROle to consider 
constructiori of I h ~ s  l ~ n e  at this stage due to acute 
C6rls:rairll of resources 

!Englrsh! 

Train Accidents 

676 SHRI RATILAL. KALIDAS 
SHRI SOUMYA RANJAPJ 
SHRI SOHAN B E t  d 

VERMA 

W ~ l l  the M~nlster of RAILWAYS be pleased to 
state 

(a) the number of tram accidenls and dera~lments 
occurred durmg last SIX months t ~ l l  date In each 
zone' 

(b)  the maln causes o l  those acc~dents and 
derailments: 

(cl  Ihe number of persons k~lled and ~nlured therem 
w~th the loss of property suffered by the Ra~lways. 

(d) the details of compensat~on prov~ded or to be 
prov~ded to the v~c l~ms,  and 

(e )  the remcd~a l  steps b e ~ n g  taker1 by the 
Government to avo~d such acc~dents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJl (a) The Zone- 
wise number of tram acc~der~ts and dera~lments during 
the per~od' 1.1 1996 to 30.6 1996 IS as under 

Central 

. . 

No of' No of' 
Acc~dents dcra~l~ncnls 

. . . . . . .  

Eastern 2 0 14 
Northern 2 9 t I 
North Eastern 12 0 6 
Northeast Front~er 18 16 
Southern 2 0 2 0 
South Cerllral 2 7 14 
South Eastern 3 9 33 
Western 28 18 

. . .  ... . -  . . .  

Total :? 2 ;? 155 
-. - ...... . . . . . . . . . . -  
'Prov~s~onal 

(b) The main causes of the acc~dents ~ r i ~ l u d ~ ~ \ g  
derallmenls were human fa~lure equ~prncnt t ~ ~ l u r e  
sabotage. etc 

(c) 226 persons lost the11 lives and 300 sustalr~ed 
Injury In the above accidents This ~ricludos 141 k~lled 
and I 4 3  inlured In level closslny crc.c~dents The 
approxlmale cost ol damage to Hallway property IS Hs 
33 81 Crores 

( d l  No conipensallon has so  far been paid 
Compensatiori w~l l  bc p a d  soor1 after Ihe cla~ms arc 
decreed by the concerned Bench of Ra~lway Cla~rns 
Tr~bunal 

(e l  Sleps taken to check the acc~dents are as 
under . 

1 

2 

The work of track c i rcu i t~ng has been 
accelerated on the trunk routes and miportant 
mam Imes 
S~gna l l~ng  c~rcuitry IS be~r lg  changed to 
prevent home s~ynal bemg lowered 1111 the 
slarter and the advance starter lowered lor 
an earher tram have been put back to 'ON' 
posltlon 



Aux~l~ary warrilny system for glvlny advance 
warrllriy aboul s~qnals at dnnqcr lo dr~ver ol 
Itw runrmq tram and sloppmg Ihe tram 11 the 
t lr~ver docs no1 ~espor ld sv~th~n the pre- 
dftcrmlnd tmr ~nterval has already been 
c t ~ m n - ~ s s ~ o r ~ f ~ r l  rlrt Bombay suburban 
scct~ons 

IJpgradilt~or~ ol track strur:l~lro has been done 
b y  usmy h i v l e r  1311s R r:oricrcto sleepers 

The track 15 r n a ~ n l a ~ n ~ d  try Tw lampny and 
ballast (le,~rvr~g mach~ncs Track IS also now 
be~riy l ad  wl f i  !lack renei~al trams and portal 
crdfI(!:, 

For ntur~~lortng ol Ihc Irack geometry and 
rllrinlllq ~ h a r a c l e r ~ s l ~ c s  of the track. 
s a p h ~ r . l ~ c i ~ l c ~ t l  track record~ny cars 
c~sc~lr igr ;~ph c i i rs and portable 
accol(~rrrrnelf~rs are bemg progress~vely used 

Manlenancc tac~ l~ t~cs  lor Coaches 8 Wagons 
have heen modern~scd 

l o  prevenl cases of cold breakage ol axle 
ROH Depols have heen equtpped wrlh 
ul l rasnn~c I c s t ~ n y  equlpmenl lor t~mely  
rlr lect~on ol cases ol Haws develop~rig In the 
axles 
Tra~r l~ng l a c ~ l ~ t ~ e s  for dr~vers guards and 
other staff ronneclrd w~th  lram operat~on 
have bern modrtniscd Drlvcrs are bemg 
tra~ned on slmulrttors 

Pertorrriance ol l r ~ e  stal l  I S  conslantly 
monl~ored The slat1 whose knowledge ol 
rilles IS found del~clent are counselled and 
are sen1 tor rclrcsher lralnlng 

Trans/afrori/ 

Gauge Conversion of Agra-Bandikui Line 

677 SHRI GANGA RAM KOLl 
SHHl GlRDHARl LAL BHARGAVA 
SHRI RHAGWAN SHANKAR RAWAT 

W ~ l l  the M~nlster of RAILWAYS be pleased to 
state 

la j  whether the Government postponed converslon 
01 the Agra-Band~ku~ ra~ l  h e  mto broad gauge Ilne. 

(b) 11 so, the reasons therefor, and 

( c )  whether the Governmenl propose to resume this 
work durlng the current hnanc~al year7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No. Sir 

(b) Does not arlse 

(c)  Prellmlnary works are already In progress 

Revamping of Policefrraffic P o k e  
Set-Up in  Delhi 

670 DR RAMKRISHAN KLJSMAHIA 
SHRl PRABHU DAYAL KATHERIA 

W~ l l  the M~n~ster of HOME AFFAIRS be pleased to 
slate 

(a) whether the Governmenl have approved the 
proposal lo revamp the pol~ce'Trafl~c pol~ce set up In 
Delh~: 

(b) 11 so, the deta~ls therwt an0 

ICI 11 not. the reasons therefor') 
THE MINISTER OF STATE IN TYE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD MAOROOL DAR I l a m  
to ( c l  Sanct~on lor the creallon of 1 "J? posts In var~ous 
ranks In the Delh~ P o k e  was accorcled on 27 5 96 for 
belter trafl~c managemenl. 

State Pollution Control Boards 

680 SHRlMATl SHEELA GAUTAM 
SHRI RAMESHWAR PATIDAR 

W~l l  the Mln~ster of ENVIRONMENT AND FORESTS 
be pleased lo state 

( a )  whether there I S  any scheme under 
cons~deral~on of the Government to rase the status of 
State Pollullon Control Boards w~th the a ~ d  ol World 
Bank, and 

(b) ~f so. the deta~ls thereof7 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (CAPT JAl NARAYAN 
PRASAD NlSHADl (a1 and rbl No Sir However. for 
strengthenmg of Stale Pollullon Control Boards. l~nanc~a l  
assistance under the World Bank tunded project IS bemg 
prov~ded.  especially, lor the augmenlatlon of 
~nlrastruclural lacll l t~es human resource development 
etc 

Wagons in Tripura 

681 SHRI BAJU BAN RIYAN W~l l  the Mmster ol 
RAILWAYS be pleased to state . 

(a) the number of wagons for Tr~pura allotted by the 
Ra~lway for lransportatlon of essent~al commodlt~es 
and 

(b) the detalls Ihereol? 
THE MINISTER OF STATE IN THE MINISTRY 

OF RAILWAYS (SHRI SATPAL MAHARAJ) . (a) and (b) 
Wagons for T r~pu rs  unloaded mon thw~ee  d u r ~ n g  
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last one year are as under 

~ 

Month Foodgra~n Salt 
-- - . . . . - - - - . . - .. - . . . . - . . 

Apr~l '  95 763 106 
May' 95 734 166 
June' 95 880 10 
July' 95 920 6 
August' 95 420 4 
Sept.' 95 994 60 
Oct ' 95 7 46 134 
Nov.' 95 722 5 0 
Dec.' 95 748 28 
Jan '96 662 94 
Feb.'96 884 58 
March'96 1278 4 
Apr11'96 888 116 
May'96 1014 7 4 
June'96 1122 4 2 

- -. 

A.C. Sleeper in  Palamau Express 

682. SHRl RAMENDRA KUMAR 
SHRl VIRENDRA KUMAR SlNGH 

.-. - 

Sugar 
- . . . 

58 
l o ?  

8 
202 

42 
2 

16 
108 
144 
108 

42 
82 
12 

- . . 

W ~ l l  the Min~ster  of RAILWAYS be pleased to 
state 

la)  whether there IS any proposal to attach m e  
A C. Sleeper Compartment to Palamau Express from 
Patna to Barkakana. Eastern Radway. 

(b) 11 so, the deta~ls thereof. and 

ICJ 11 not. the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS ISHRI SATPAL MAHARAJ) la1 to I C I  
Ra~lways have already dec~ded to prov~de A C 2nd 
Sleeper roaches on all long dlstance overn~ght Mall 
Express trams in a phased manner dependmg upon 
1he1r avaliab~l~ty from Railways' Product~on Un~ts  

Grant from U S A .  

683 SHHl SATYA DEO SlNGH 
SHRl AMAR PAL SlNGH 

VJrll the Irrl~n~ster of ENVIRONMENT AND FORESTS 
be pleased to state 

f a ]  whether U S A has made any proposal to 
prowde grant for the promollon of new enwonmental 
techn~ques In the lnd~an ~ndustr~es, 

. . . .  . .  
Cement 
. . . . . . . . 

262 
6 

204 
180 
220 
348 
2 2 2  
206 
306 
194 
132 

A 8 
104 
46 

170 

POL 
-. .. 

392 
234 
366 
366 
302 
252 
400 
200 
316 
264 
260 
324 
410 
344 
304 

~~ . 

Other 
. . . .. , . . - . . . 

39 1 
474 
444 
462 
502 
776 
188 
256 
254 
204 
140 

30 
168 
6 8 

136 
.. . 

( b j  11 so the delads thereof, and 

ic)  the amount 01 the grant and by when 11 IS l~kely 
to he recc~ved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT' JAI NARAYPYJ 
PRASAD NlSHADl la )  and Ib)  Th~s Mlnlstry has nr,t 
rec~eved any such proposal from U S A to prov~de grants 
lor the promollon of new env~ronmental techn~ques tor 
~ndust r~es However, an agreement was s~yned In 195 
between Government of Ind~a,  lndustr~al Development 
Bank of l nd~a  (ID011 and Urr~ted States Agency lor 
lnlernat~onal Development (USAlDi lor the Greenhouse 
La5 Polluhon Prevent~on Prolect (GEEPt cost~ng US 
$106 53 m~lhon The objectwe of the project IS ( ~ j  to 
reduce emlsslon 01 greenhouse gas In per u n ~ t  of 
e lec t r~ca l  energy generated by lncreaslng eneryy 
product~v~ty In thermal power generatmg plants, and 
mtroduce commerc~ally v~aMe E l f~c~en t  Coal conversion 
IECCI technolog~es and ( 1 1 )  to encourage the use ol 
Alternat~ve Bagasse Co-generat~on (ABC) technolog~es 
In sugar ~ndust r~es The project w ~ l l  be implemented by 
1001. lndlan renewable Energy Development ~ ~ e h ~ : )  
i lREDA]  and Na t~ona l  Thermal Power Corpora t~on 
INTPC) 

fc) A total grant ol US $ 19 mlll~on wrll be extended 
by USAlD under lhls project The total grarlt d~sbursed 
by USAlD under lhls project t1II May. 1996 was US $ 
O 02 mll l~on 
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Reservation f rom Azamgarh 

684. OR BALIHAM Wi l l  the M ~ n ~ s l e r  o l  
RAILWAYS be pleased to s t i~ ts  

( a )  whether reservation 1s b e ~ n y  done lor some 
t rans from Azamgarh statlriri of Uttai Pradesh 

l b l  11 so, whethet the Cio~ernment propose to make 
arrangements for reservatlon of %me seats at Azamgarh 
for trains leaviny Mau Vn~ar ias~.  Allahabad stations for 
De lh~ .  Bombay. Calcutta arid Assam 

I C )  I! so the deta~lr, therr.of and 

( d l  II not the steps hemy taken by t k  Govornment 
to extend lacl l~ty for reservatlon of seats lor the residents 
of Jaunpur Azarngarh. Mau anrl Farahad d i s l r ~ c t s ~  

THE MINISTER OF STATF IN THE MINISTRY OF 
RAILWAYS iSHRl SATPAL. MAHARAJi ( a ]  Yes. S I ~  

Ib)  No. Slr 
( r i  Does not arlso 

id1 Adcquate reserL;itiori quotas aic available at 
Azamga~h Mau and Jaunpur Cornputer~sed passengel 
reservat~on system has heen prov~ded at Faizabad lor 
securing ~eservat~ons 

Accidenl at Kol l idam 

605 SHNl E AHAMEO 
SHRI KODIKLJNNIL SLJRESH 

W ~ l l  the Min~ster  o f  RAILWAYS b~ pleased to 
state 

( a )  whether any t ra~n  acc~dent has occurred recmtly 
Irl Koll~darn distr~ct of Kcrala 

i b i  11 so the deta~ls thereof and the causes therefor 
Ic)  the numoer of persons died and Injured in the 

acc~dent and 

( d )  the dctatls ol the cornpcnsatlon p a d  to the 
vict1rns7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SAlPAL MAHARAJ) \a! and ( b ~  Yes. 
Sir On 14 5 1996, at 13 25 hrs P P 4  Kayankulam. 
Ernakulam Passenger lraln dashed agalnst a Bus at 
unmanned  level  c r o s s t n g  between H a r ~ p a d  and  
Kayankulam statlons of lr~vandrurn dlvls~on of Southern 
Ratlway The accident occurred due to neghgence on 
!he part o l  drlver 01 Bus who trled lo cross the level 
crossmg In the lace 01 approaching train 

( e l  In lhis accident 36 persons were k~ l led  and 8 
were injured 

(d )  No competrsat~on IS p a d  to the victlrns In case 
01 unmanned level crossing acc~dents However an ex. 
gralta paymenl ot Rs 5 500 . to Ihe kins of the dead 
and Rs 1,000:. l o  the gr~evously Injured porsons was 
made on compasslonate grounds 

Swatantrata Sainik Samman Pension 

686 SHRI DADA BABURAO PARANJPE Will 
the M~nlster of HOME AFFAIRS be pleased to state 

l a )  the number of a p p l ~ c a t i o n s  for grant  o f  
Swatantrata S a ~ n ~ k  Samrnan Pens~on pending wtth the 
Government with pe r~od  of pendency State.wise 

ibr the reasons for delay In lmalising these cases 
11 any and 

i c i  Ihe t ~ m e  by which the pendlng cases are Itkely 
l o  be cleared? 

THE MllJlSTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS lSHRl MOHD MAOBOOL DARi la !  to 
( C J  All timely applicat~ons lor grant of lreedom f~ghlers 
penslon have been considered at least once and 
apprcrprlate d e c ~ s ~ o n s  c.ommunlcaled to the applicants 
A g g r ~ c v e d  w ~ t h  the d e c i s ~ o n  of the Government  
regardmg rejection of claims the applcants keep on 
sending rev iew p e t ~ t i o n s  r e p r e s e n t a t ~ o n s  I f  the 
a p p l ~ c a n t s  fu rn i sh  some a d d i t ~ o n a l  acceptable 
documerltary evidence along with such review pe t~ t~ons  
such cases are reconsidered However as on 1.i.1996 
only 21 fresh appl~cations recelved from the f o l l o w i ~ g  
states were pendmg w ~ t h  the Government . -  

Andhra Pradesh 14 
Uttar Pradesh 4 
Ralasthan 1 
Haryana 1 
Maharashtra 1 

Wh~le every poss~ble effort IS made to communicate 
the decision to the applicants on thelr c la~ms In the 
shortest possible time. rece~pt and dlsposal of c lams 
far Dension belng a continuous process no deftn~te 
t ~ m e  lrame 
pension 

687 
Minister 01 

can be l a ~ d  down lor d~sposal 01 claims lor 

Consumpt ion of Fertil izers 

SHRlMATl VASUNDH4RA RAJE W ~ l i  the 
AGRICULTURE be pleased lo  state 

(a1 whether Ihe Government have made any studv 
on the overall demand of d~lferent kmds of fer l i l~zers 
State-wise, and 

(b)  11 so. the annual demand and consumption o l  
each kind of fert~l isers In every State durlnp lasl three 
years7 

THE MINISTER OF A G R I C L ~ L ~ U R E  i,EXCLUDlNG 
THE DEPARTMENT OF ANIMAL HVSBANDRY AND 
DAIRYING1 tSHRI CHATURANAN MlSHRAi IJI and (bi 
The requ~rernenl of lertilizers w h c h  are under statutor), 
price control IS assessed in consultal~on w ~ t h  the Stale 
Governments and Unmn Terr~lory Admtnrslral~ons In 
Advance of each crop season Deta~ls  of Stare-w~se 
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requ~remenl and consumptlon of urea for the years prlce control durmg thls per~od, are glven In statemenl- 
1993.94 1994.95 and  1995-96 and  Amrnon~um I 1 1 ,  I l l and IV The consumption of d~lferent fer l~ l~zer 
Sulphalc Arnmon~urn Chlor~de and Calc~um Ammon~um nulr~ents d w n g  the years 1993.94, 1994-95 and 1995- 
N~trate lor the year 1993-94 ~vhlch were under stalulorv 96 1s given In statement V 

STATEMENT-I 

A s s r s s ~ ~ l  reqr~~renrsri: and corisunrpbon of Urea 

2 
... . . . . . . . . . . . - - .  -. ... 

Andhra Pradesh 

Karnataka 

Keraka 

Tam11 Nadu 

Gularat 

Madhya Pradesh 

Maharashtra 

Rajasthan 

Gc,a 

Haryana 

Punlab 

Uttar Pradesh 

Hlrnachal Pradesh 

Jarnrnu & Kashmtr 

Delht 

B~ha r  

Or~ssa 

Vdesl Bengal 

Assam 

Tr~pura 

Man~pur  

Meghalaya 

rdagala!~d 

Arunachal Pradesh 

S ~ k h m  

Muoram 

Assessed Consurnp- 
requ~remeril t ~ o n  

- . .- .- . . . . . . . . . . . . . . . . . . . . . .  .. 
Al l  lndra - - .- - 16 353.75 

. .. .. ....... .. . . . . . .  - . 

(000' tonnos) 
......................... -- ... - .... - ............ 

1994.95 1995-96 
.............................. , . . . . . . . . . . . . . . . . . .  
Assessed Consump- Assessed Consump. 

requ~rement , t ~ o n  requ~remenl t ~ o n  
(Esl~matedl  

.. . 

5 6 7 8 
. . . . . . .  - .... - .-...-..- - -..-.........-. 

1.830 00 1.791 24 1.930 00 1.928 07 

716.80 743.85 800.34 787.01 

121 00 106 78 126.23 122 88 

740 00 704 85 740 00 745 15 

840 00 958 47 1.080 00 1 15280 

1 059 00 1.079 19 1.230 00 1.2 14 84 

1.575 00 1 488.00 1.605 00 1.595 42 

780 00 853 18 940 00 979 49 

5 10 4 49 5 50 6 31 

1 090 00 1 065 17 1.230 00 1.232 73 

1 945 00 1 954 77 2.130 00 1.881 05 

4 010 00 3 951 20 4.325.00 4.292 34 

45 00 38 69 50.00 41 10 

81 00 76.01 96 50 95 54 

26 00 25 56 28 50 31 94 

1.070 00 101581 1.170 00 1 101 66 

300 00 8 6  48 330 00 372 51 

830 00 817 69 905 65 939 44 

48 16 46 79 55 00 41 32 

15 56 10.13 14 71 1 1  01 

22 00 15 75 23.50 24.26 

4 70 3 76 5 00 4 04 

0 50 0.32 0.79 0 46 

0 50 0 43 0.60 0 33 

1 65 1 02 2.60 1.35 

0.85 0.56 0.85 0.36 
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Assessed requrrement and consomplron 01 
Ammonrum Sulphale 

(000' tonnes) 
.......... - ...... - . . . . . . . .  - . . . . . . . . . . . .  

1993-94 
S State Assessed -~onsumphon 

N o requlrernent 
. . . . . . . .  

2 
... 

Andhra Pradesh 
Karnalaka 
Keraka 
Tam11 Nadu 
Gularat 
Madhya Pradesh 
Maharashtra 
Ralaslhan 
Punlab 
Utlar Pradesh 
H~machal Predesh 
De lh~  
Bthar 
Or~ssa 
Wesl Bengal 
Assarn 
Meghalaya 
... .- 

All lnd~a 

Assessed requiremenl and consumplron 01 
Ammonrum Chlorrde 

S State 
No 

1 Andhra Pradesh 
2 Karnaraka . . . . .  -. - . . . . . . . . . . . .  - 

(000' lonnes) 
. . . .  ..... - 

.. 1 983.94 - 
Assessed Consumpl~on 

rPQUll~mel1l 
.... 

3 4 
. . . . . . . . . . . . .  

2 00 12.51 
1 1  00 

- .  . 
11 25 

-- - - - -  
1 2 - . . - - - - . - - 

3 Keraka 
4 Tam11 Nadu 
5 Maharashlra 

6 Punlab 
7 Ullar Pradesh 
8 Delh~ 
9 Wesl Bengal 

- -  - .  

All lnd~a 
- -- . -. 

STATEMENT-IV 

Assessed requrremenl and consumption of 
Calcrum Ammonrum Nilrate 

1000 tonnes 
. .  - - .. . . . . . . . . . - . . . . .  -- - . . . -  -- - .. - - - - . 

1993.94. . -. . 

S. State Assessed Consurnpl~on 
No requ~rement 

1 Andhra Pradesh 168 00 126 00 

2 Karnalaka 42.00 24 91 

3. Tam11 Nadu 14 00 

4. Gularal 70 00 :6 63 

5 Madhya Pradesh 1 50 2 22 
6 Maharashlra 40 00 35 25 

10 Ul la~ Pradesh 88 60 58 :3 
1 1  Hlmachal Predesh 34 00 34 62 

15 West Bengal 40 00 39 02 
. . . . . . . .  ......-.......... .-.... - .. - - 

All lnd~a - 805 22 629 10 
. . . .  . . . . . . . . . . . - . . .  - .. ......... 



STATEMENT-V 

Slatr-WISP Corlsurnptfor~ of Fertrlaers durrng the year tronl 1993-94 to 1995-96 

Sl.lle 
N111oger1 

Alldtila I'1ades11 1 IlR!, 746 
hnrna1ah.r 417Rl6 
h e f ~ l a  7 75'1!# 
ram11 Natiu 4 1 :%UP4 
Aridarnan and N~cobar :'I4 
F'ond~cl~err y 11516 
Gularat 477891 
Madhya Pradesti 521204 
Maharashlra 804000 
Ralaslhan .365988 
Dadra Nagar Have11 6 7 0  
Goa .3 1 1 !a 
Daman amid DIU 157 
Haryana ST7875 

H~marhal I'rarlesh 24659 
Jammu and Kashmrr 35 1 

Punlab 9465 I 7 
Uttar P lawsh 18Y3SZH 
Char-drgarh 5 0 7  
Delh~ 13? 78 
Assam M i 1 3  
Marwpur A201 
Meghalaya 1815 
Nagaland 4% 
Slkklrn 609 
Tr~pura 5254 
Arunachal Pradesh 284 
M~zoram 35 1 
Tea Board (N E 1 32663 
Blhar 471Gd8 
Orlssa 154591 
West Bengal 425308 
Lahshadweep 54 
- -~ ...- ~ ~- . 

AH lndla 8788321 
. . . .. . . . . . . - . . . 

(Tomes) 

1995-96 (Lslrrnaled) f - ... 
Phosptiat~ Potash Total 'D 

L 
407670 134047 1756004 V) 

714417 138274 875587 a v? 
42657 75556 207328 

155437 21 -429 830120 
88 44 410 

3929 4660 22496 
165216 31727 847034 

(Compuler.sed by Nal~onal Informal~cs Centre. PIarirw~g Carnm~ssrc~n) . 
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Kollam-Trivandrum Line 

688 SHRI RAMESH CHENNITHALA W ~ l l  Ihe 
Mln~ster ol RAILWAYS he pleased lo stale 

( a )  the present stage ol the Kollam-Trivar~drum 
Ra~lwriy llne and 

~ h j  the reasons for dclay In complel~ny the prolect. 
it any') 

THE MINISTER OF STATE IN THF MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) la1 and [bi 
Work 15 In progress Land has h e m  handed oirer only 
betwccn Tr~vandrum and Kazhakultam 112 kmsi and 
thts s e r l ~ o n  would br opened by March 1997 State 
Govl have been rcquesled to agrec to Ihr  closure of 
Itre ruad lo eriablc! coristruct~on nf ROB at Tr~vandrum 
arid a lso l o  experlt te l and  ar.qulr;ltlon between 
Ka~hnkut tnm and Oullnn 

Complaints against Ticket Examiners 

f i A R  StiRI MOHAMMAD ALI ASHRAF F4TMI W ~ l l  
the M ~ n ~ s l e r  of RAILWAYS be p lmsed lo slate 

\ a )  whether the Government  have r e c r ~ v e d  
:t trnpla~nts against several T~cke t  E x a m ~ r ~ c r s  and 
,'ondut.tors from varlous zones rcgardlng thetr alleged 
iirb~trary hehawour and harass~ng the passengers 

~ t v  11 SO the numbel of such compla~nts rece~ved 
dur~nq ~hc. last rwo years in each zone arid 

I C  I ttw acllon lake11 In l h ~ s  reyard and the number 
of employees punlshed so lar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS I S H R  SATPAL MAHARAJi i n )  and 1b1 Yes 
Str 73nc wtse complamts rcce~ved dur~ny the last two 
years are gwen as under 

Central 

Eastern 

Northern 

N E 

Norlheasl 
Frontter 

Southeln 

Soulh Central 

Soulh Eastem 

Western 

(cl  Deparlmenlal a c l ~ o n  under D lsc~p l~nary  and 
Appeal Rules has beon takon agalnsl 612 slall 

Wr~f ten  Answers 1 78  

Trains For Varvadeeh 

690 SHRl VIRENDRA KUMAR SlNGH W ~ l l  the 
Mlnlstcr of RAILWAYS be pleased to state 

la1 whether the Goiernment propose to ~ntroducc 
any new traln f r ~ m  Dehrl-on.Sons and Patna 10 
Varvadeeh 1Palarna~11 

l b l  11 so the deta~ls thereof, and 

i c j  11 not t k  reasons thetefur' 

THE MINISTER OF SIATt  I t? THE IAINISTRY OF 
RAILWAYS {SHHl SATPA!. MAUARAJt i a j  Flo Sir 

I ~ I  Does not arlse 

I C )  Due to opcralsnal ant1 resource constra~nts 

National Watershed Developmenl Pro jec l  

691 SHRIMAT~ BHAVANA BEN DEVRAJ BHAl 
CHlKHALlA Will the Pin1~1ster of AGRICULTURE be 
pleased to state 

iar the areas co,,ered so far In each d ~ s t w l  o! 
Gujarat under the Nat~onal  i ' latershed Development 
Prolect tor R a n t e d  Areas dur tng the l a s !  Ihrec: 
years 

I ~ I  the amounl spent on thls projec! In Gujarat 
durlng each ol the last three years and 

i c l  the amaunt earmarked for Ihe turrent f tnanc~al 
year for t h ~ s  purpose' 

THE MINISTER OF AGRISULTJRE (EXCL9DING 
DEPARTMENT OF ANIMAL HUSBANDRY AVD 
DAIRYING; ISHRI CHATuRANAN MISYRA ta i  Tne 
area covered so tar In each d ~ s t r ~ c t  of Gularat un3e1 tne 
prolect during the last three years I 1992.93 !c 1995-96' 
1s shown in the slatemen! enclosed 

[ b i  The amaunt spent on this ptoject In Gularat 
during each o l  the last three years is as under 

(Rs  In lakhsq 
.... --- ...............A 

S No Year Amounr spent -- - ..-.- -. . . .  -- .- 
1, 1993.94 653 14 
2 1994.95 69  

3 1995.96 1408 3C 
. . . . . . . .  - . - -. - . . . .  . . . . . . . .  -. 

Total 2806 13 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

( c i  The amounl earmarked lor the current t ~ n a n c ~ a l  
year (1996.97) lor lhis project IS Rs 1500 06 lakhs 
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STATEMENT 

Drstrrct-wrse Area covered and expend~lurr rncurred from 1993-94 to 1995.96 rn Girlwar State 
Phy-tn ha 

Fm - Rs In lakhs 
.. -- .......... - . . . -  -- 
S. D~s t r~c t  

No 
............... 

1 2  
...... ---. . . . . . .  

1.  Banaskantha 
2 Mehsana 
3 Sabarkantha 
4 Ahmedabad 
5 Ciandh~nagar 
6. Panchmahal 
7 Kheda 
8 Vadodara 
9 Bharuch 

10 Surat 
11 Valsad 
12. Dang 
13 Bhavnagar 
14 Arnreh 
15 Surendranagar 
16 Ralkot 
17 Junagarh 
18 Jamnagar 
19 Kutch 

At Head Qfflce 

.... ..... . . . . . . . . . . .  . .  . . .  - 
1993-94 -- ...... ......... ... 1894-95 1995.96 Total 

P ~ Y  Fln Phy Fm Phy 

. . . - .  . - -- -. - . . 
Total 4e578 27 

. -. ..... . 

Requirement of Seeds 

692 PRDF PHEM SlNGH CHANDUMAJRA 
DR MAHADEEPAK SlNGH SHAKYA 

VJIII the Mlnlster of AGRICULTURE be pleased tc 
state 

iai the eslmaled total requlrement of the seeds of 
wheat and rlce In the country durmg 1993-94 1994.95 
1995.96 

rbl the total quantlty of these seeds made ava~lable 
lo  the farmers dur~ng the satd per~od 

I C J  whether the farmers In Ihe country are not gelltny 
the processed seeds as per thetr requ~remenl. 

( d l  11 so the concre le  steps taken by the 
Government to ensure the adequate supply ol seeds 
accordmg to the~r requlrement: and 

Ftn 

10 
. . 

153 00 
107 23 
120.54 
91 54 

7 36 
61 27 

121 37 
63 ? 1  

56 92 
53 33 
34 17 

1 03 
111 37 
77 77 

172 12 
141 78 
307 41 
127 85 
133 95 
862 86 

le )  the esl~maled quanhty of these seeds Itkely to 
be made ava~lable durmg 1996.973 

THE MINISTER OF AGRICULTURE (EXCLUDING 
DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRl CHATURANAN MlSHRAj ( a )  and 
I ~ J  Based on Zonal Seed R e v ~ e w  Mee t~ng  b e ~ n g  
organ~sed by Government of Ind~a.  prlor to each sowmg 
season I e Khar~f and Rabl esttrnated certhed quailly 
seed requ~rement,ava~lab~I~fy p o s ~ t ~ o n  of wheat and rlce 
In the country durmg 1993.94 to 1995-96 was as under 

quanl~ty In lakh Olls. 
. " 

Year Wheat . R~ce - " .. . - -  .- - 
Requ~rernent Ava~lab~l~ly Requlrernent ~vallabl14 ....... .. .........A-- .-....... . -,..-.-.- ..-- 



181 Wrrlten Answers ASAOHA 15, 1910 lSak8I 

(c)  Farmers are gettmg processed seeds as per 
the~r requirement as ~ r~d~ca ted  above 

(d )  Does not arlse. 1 1 e . u ~  arrangements for 
adequate ava~labll~ty ol seeds are made In thc Zonal 
Seed Rev~ew Meetmgs before each cropplng season 

(e) The ava~labll~ly of R~ce Seed for Khar~t 1996 as 
assessed at above relerred meetlng has been est~rnated 
about 20.00 lakh qulntals agalnst the esl~mated 
requ~rement of 15 00 lakh qumtals Wheat 8 Rab~ rlce 
belng a wmter crop IS assessed at Rab~ Zonal Seed 
Rev~ew Meetmgs. 

Bomb Blast in  Bus 

693 SHHl AMAR PAL SlNGH W~l l  the M~rmster 
ol HOME AFFAIRS be pleased to state 

(a)  whether a powerlul bomb blast took place In il 
bus ol Rapsthan State Transport Corporat~on on Aya 
Jalpur Nat~onal h~ghway 

(b) 11 so the number 01 persons k~lled arid lnlured 
111 the bomb blast 

(c l  whether any lnqulry has been conducted In th~s 
regard. 

(d) 11 SO the outcome thereof and 

i e )  the prevent~ve measures taken to check 
recurrerlce 01 such ~ric~dents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS tSHRl MOHD MAOBOOL DARt la1 
and i b i  Yes. Sir A bomb blast look place In the 
Rapsthari Roadways bus near Mahuwa D~str~ct Dausa 

, Ralasthan on 22 5 1996 AS per available lnformat~on 
1 4  persons were k~lled and 35 lnfured In the bomb 
blast 

(c) and (d l  The State Government ot Halasthan IS 

maklng ~nvcst~gatmn In th~s case 

(el State Governments are alcrted lrom t~me 10 t~nw 
regard~ng a c t l v ~ t ~ e s  01 terrorlsl elements t h c ~ r  
movements and l~kely targets In var~ous.Sl,~tt~s w~th a 
vlew to endbk them to take appropriate nieasures to 
prevent rrcurrence of such ~nc~dents 

DMU Train 

6 9 4  SHRl SHATRUGHAN PRASAO SlNGH W~lt 
the Mlnlster ot RAILWAYS be pleased to state 

(a)  whether L>MU traln lunnmg between Patna 
and Maris1 leaves the stat~on tour to Ilve hours Inte 
everyday causlny lnconvenlence to If~ousands o l  - passengers, and 

(b) 11 so, the actlor1 proposed to be taker1 to Improve 
punctual~ty ol the tram' 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS fSHRl SATPAL MAHARAJl fa) There have 
been cases of late runnmg of thls tram 

Ib] Close watch and monllor~ng of the tram 

Passenger Facilities 

695 SHRl RAM KRIPAL YALjAV Will the Mln~ster 
of RAILWAYS be pleased to state 

(a)  the names ol ra~lway stations In B~har where 
facllltles ol via~tmg rooms, restaurants, drmklng waler. 
to~lets, retlrmg rooms and sheds on platlorms are not 
ava~lable, 

(b) ~f so, whelher these tac~l~tfes are proposed to be 
prov~ded on the stat~ons durmg the current hnanc~al 
year. a r~d 

( c )  11 so the detalls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS lSHRl SATPAL MAHAHAJ! l a !  to I C )  
Facll~t~es such as waltlng room drmkmg water and todets 
are p rov~ded  at all s ta t~ons Amenit~es such as 
restaurants. retlrlng rooms and sheds on platforms are 
prov~ded as per norms based on the volume 01 lraft~c 
handled at a particular stallon and the number of long 
d~stance trams sloppmg or~g~nal~ng and lermmatmg at 
the stallon Therefore. the ava~labll~ty of these amenltles 
at all stat~ons wd not be un~form 

Important stat~ons w~th a large volume of traflc 
whlch justlf~es provlslon ol lhese amen~tres, are prov~ded 
w~th them whereas smaller statlons w~th a relat~vely 
meagre volume traffic will not be prov~ded the same 
quantum of amen~ t~es .  However, as a cont~nuous 
process, the Ra~lways conduct surveys to ascerlaln the 
adequacy ol amen~t les at every statlon and the 
def~c~enc~es.   her ever notced are made good 

The M ~ n ~ s t r y  of Ralwavs do POI malntaln the 
~nlormat~on State.w~se 

Modernisation of Railway Stations in  Delhi 

696 SHRl JAI PRAKASH AGARWAL Will the 
Mln~ster of RAILWAYS be pleased to state 

(a\  the expond~ture Incurred on the modern~sat~on 
ot varlous ra~lway slatrons located In Nat~onal Cap~tal 
Reg~on Delh~ durmg the last three years, 

(b i  the detalls of funds allocated and the erpend~ture 
~ncurred on d~llerent works, year.wlse 

( c \  extent of actual ach~evements made 

(d) whether the Government have rece~ved any 
complaints pertalnlng to lrregularltles comm~tted In 
execut~on construction work dur~ng the s a ~ d  per~od and 

(e l  11 so. the dela~ls thereof and the act~on taken 
thereon' 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Rs. 1319.41 
lakh 

devolves on the state governments. It 1s lor the concerned 
state Governments to  d e v ~ s e  methods anti take 
appropriate measures to m a ~ n t a ~ n  peace m the state. 
As and when necessary, suitable assstance IS prov~ded 
to the State Governments by the Central Government. 

(b!  Year-w~se al locat~on and expend~ture IS as 
under 

. .  , . , .... 

Year Allocat~on Expend~ture 
(Rupees In lakh) - ... , .....-....... - - ... , ........ --... 

93-94 4.09 4 09 
94.95 72  00 61 00 
95.96 1488.82 1254.32 

......... - . -, . . . . . - .  -- ..........-..... 

STATEMENT 

State Hyper-Sens~t~ve 
........ - - -- ............ 

1 -I 
L 

. . . . . . .  -- . . . - . .  - -.... 
Andhra Pradesh Hyderabad 

N~zamabad 
Medak 
Nalgonda 
Mehboobnagar 
Kurnool 

Sens~t~ve 
. . . . . .  - ... 

3 
........ ..... 

Kar~mnagar 
Ad~labnd 
Pmkasarn 
Anantapur 
Ch~ttor 
Guntur 
Hangareddy 
Cuddapah 
Nellore 

I C )  Out of 1 1 .  w01h.s at 3 s ta t~ons have been 
completed and the remalnlng works are also expected 
to be completed shortly 

Id)  No. Sir 
( e l  Does not arlse 

Railway Bridge on  Ganga 
Assarn Nagaon 

Kokralhar 
Barpeta 
H a ~ l a k a n d ~  
Karlmganj 

Golpara 
Dhubr~ 
Bongalgaon 
Karb~ Anglong 
Son~tpur 
Lakh~rnpur 
Cachar 

697. DR M P JAISWAL : Will the M ~ n ~ s t e r  of 
RAILWAYS be pleased to state 

(a) whether there IS any proposal to l ~ n k  Patna w~ th  
a Ra~lway Bridge on Ganga for the convenience o l  
people of North B~har,  

(b )  11 so. the deta1.k thereof: and 
i c )  11 not the reasons thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJj : [ a )  Yes Sir 

B~ha r  S~ tamarh~  
Nalanda 

Patna 
Rohtas 

East Champaran Bholpur 
East Smghbhurn Munger 
Bhagalpur Pakur 
Hazar~bagh Banka 
Ranch1 Wesl Smghbhum 
Dhanbad Wcst Champaran 

Gaya 
Nswada 
S~wan  
Darbhanga 
Madhuban1 
Kat~har 
Lohardayn 
Bokaro 
Chntra 
Gumla 
Garhwa 
Palamau 
Gl r ld~h 

(br and ict The survey work 01 the proposed br~dge 
has been taken up by RITES and would be completed 
w ~ t h ~ n  thls l ~nanc~a l  year 

Violence and Riots 

6% SHRI S D N R WADIYAR W ~ l l  the M~n~s te r  
ot HOME AFFAIRS be pleased to state 

!a)  whether the Government have ~ d e n t h e d  the 
vulnerable areas wh~ch are prone to the v~olence and 
r~ots. 

! b ~  11 so. the details thereol. and 
i c ~  the precautmary measures bemg taken to avold 

such untctfard ~nc~dents.  s~tuat~ons? 
THE MINISTER OF STATE IN THE MINISTRY OF 

H9ME AFFAIRS iSHRl MOHF MAOBOOL DAR) (a) 
and i b ,  k Itst showmg communally s e n s ~ t ~ v e  and 
hypersens~t~ve d~st r~c ts  In varlous states wh~ch are prone 
to wolence an0 riots IS glven In the statement enclosed. O e l h ~  Norlh D~s t r~c t  South D~strtct 

Contra1 D~s t r~c t  
East Dlstr~ct 
North East D~s t r~c !  -.-.- .............. ,, .....-.. 

( c j  Under the Const~lutlon Publ~c Order' and P o k e '  
are state sublects The prlmary r e s p o n s ~ b ~ l ~ t y  for 
malntarnance of law and order therefore d~rec t ly  
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.. .......... .... 

1 2 3 .. . . . . .  .- . . .  

Gujarat Ahmedabad Mehsana 
Baroda Ralkot 

Haryana 

Jarnrnu 8 Kashrnir 

Bharuch Arnrelt 
Bhavnagar Sabarkantha 
Junagarh Surendoranagar 
Surat Kutch 

Katra 
Banaskantha 
Panchrnahal 

Karnal 
Panlpat 
Fartdabad 
Gurgaon 

Leh  
Kargtl 
Doda 
Ralourt 
Jamrnu 

Karnataka Bangalore 01dar 

Kerala 

Dakshm Kanara Gulbarga 
Shimoga Ratchur 

Ch~tradurga 
Turnkur 
Kolar 

Dharwar 
Belgaum 
Btjapur 
Coorg (Koaagul 
North Kanara 

Mallapuram 
Kasargodc 

Modhya P ~ a i i e s h  Bhopal 
I r ~ d o i l ~  
Khandwa 
Kharycme 
Ratsen 
Vtd~sha 
J ~ t l d l p u l  
M a n d s a u ~  
Rajgalh 
Shalapul 
Sehore 
Ujlatn 
Dowas 
Rallarn 

, . .  . . . .  " .  Dha! --... . . .  

S e o n ~  
Saga1 
Damoh 
Satha 
R a ~ p u r  
Guna 
Gwallor 
Sh~vpur t  
Hossangabad 

Maharashlra 

Mantpur 

Meghalaya 

Ortssa 

-- ......... . . . . . . .  
2 

......... ......... 

Akola 
Aurangabad 
Thane 
Nastk 
Jalgaon 
Bombay 
Arnravatt 
Beed  

Chandel 
lrnphal 
Thoubai 
Btsh~npur  

Balasore 
Cuttack 
Kendrapara 
Bharak 
Sundergarh 
Rourkela 

Kota 
Jhalwar 
Bundt 
Ajrner 
Bhi lwara 
Baran 
Ch~t lorgarh 
Nag ore 
Tonk 
U d a ~ p u r  
Jatpur 
S~kar  
Jhunjhunu 
Pall  
S t r o h ~  
Swar Madhopur 

. .  - . . . . . . . . .  -. 
3 

................. 

Nagpur 
Yavatmal 
Wardah 
Osrnanabad 
Parbhant 
Nanded 
Buldhana 
Pune 
Jaina 
R a ~ g a r h  
Latur 
Solapur 
Ratnagirt 
Satara 
Kohlapul 
Bhule 
Abmednagar 
Sanglt 

West Garo Hdls 

Purr 
Keonjhar 
Sarnbhalpur 
Katlahandi 

Sangrur 

Churu 
Bharatpur 
Dholpur 
Jodhpur 
Dausa 
Bansha fa  
Dungarpur 
Ralsarnand 

Madras 
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Uttar Pradesh Meerut 
Moradabad 
Bulandshar 
Allgarh 
Bare~lly 
Agra 
Kanpur 
Allahabad 
Varanas~ 
Gorakhpur 
Gonda 
Bahralch 
Sldharthnagar 
Mau 
Etah 
Falzabad 
Firozabad 
Farukhabad 
Etawah 
Marnpurr 
Rampur 
Badaun 
Prllbhlt 
~uza f fa rna~ar  
Saharanpur 
Ghazlabad 
Bllnore 

West Bengal Murshldabad 

Dlndlgul Anna 
Tlrunvell- 
Katlaboman 
Dharmapurl 
Kanyakumari 
North Arcot 
Ahmedkar 
Co~mbatore 
S.A. Vallalar 
Thlruvannamalal 
Sambuvarayar 
Per~yar 
Trichi 
Madural 
Kamrajar 
Ramnad 
Chldambaranar 
Salem 

West Trlpura 
North Trlpura 

Namital 
Udham Slngh 
Nagar 
Shajahanpur 
Mathura 
Barabank~ 
Lucknow 
Raebarelr 
Sultanpur 
Pratapgarh 
Fatehpur 
Jaunpur 
Banda 
Mlrzapur 
Sonbhadra 
Hardwar 
Sltapur 
Azamgarh 
Bast1 
Deorra 
Maharajganj 
Lakhlmpur 

Howrah 
Malda 
Coochbehar 

-.--..--.----- ------ 
1 2 3 - -..,-.- -----.- --- - - -  .- --. 

Jalparguri 
Nadia 

. Burdwan 
Darjeellng 
Notrh 24 
Panganas 
South 24 
Parganas 
North Dmajpur 
South Dlnalpu~ , 

. . - - -- . . . . -- -- . . . .. . . - -. .. - . . . . . . . . 

Pahleja-Deegha Bridge 

699. SHRl RAJlV PRATAP RUDY . WIII the Mlnlster 
of RAILWAYS be pleased to state : 

(a) whether survey work for the construction of rall 
brldge between Pahleja-Deegha over the rlver Ganga 
In B~har Slate has been completed; 

(b) i t  so whether the Government propose lo 
complete the said work dur~ng the current five year 
plan: 

(c) 11 so, by when, and 
(d) if not. Ihe reasons thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) . (a) to (c )  The 
survey work of the proposed br~dge has been taken up 
by RITES. Thls work would be completed w~lhln l h ~ s  
flnanclal year. 

(d) Does not arlse 

Shortage of Wagons 

700. SHRl ANANTH KUMAR : 
SHRl AMAR PAL SlNGH 

Will the Min~ster of RAILWAYS be pleased to 
state 

(a) whether M~n~stry of Ra~lways are not provldlng 
adequate number of wagons to carry coal lo the plants 
of Nallonal Fert~luer Llmlled; 

(b) 11 so. the reasons therefor: and 
( c )  the steps proposed to be taken by the 

Government In this regard so that funcl~onlng of plants 
may not be affected tor the want of coal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) lo (c). Smce 
Ihe demand lor coal is in excess of ~ t s  avallablllty and 
transporl infrastructure, there IS a system of pr~orit~sed 
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loading by rail. In the core sector Power Houses take that there is a need to have a rat~onal recruitment and 
the h~ghest prlorlty. Alter meetlng the~r requ~rement training pollcy lor Improving the productiv~ty ol stall. The 
available coal IS loaded for other core sector consumers study also i den t~ l~es  redundanc~es and envisages 
llke steel, Fertlluer and Cement plants and then lor redeployment ol surplus stall for new actlvlt~es of 
non-core sector consumers In an equ~table manner expandma act~v~tv centres and cost control. 
Ra~lways keep close watch on the co i l  stocks wlm all 
core sector prolects includmg the Nat~onal Fert~l~zers 
Ltd. and In case ol d~slress coal rakes booked to other 
core sector consumers are also d~verted to plant havmg 
cr~ t~ca l  stocks. Subject to the ova~lab~l~ty 01 coal, eflorts 
are being made to Increase load~ng by rad for Natlonal 

Trained Apprentices 

701. SHHl MOHAN RAWALE W~l l  the M m t e r  of 
RAILWAYS be pleased lo state 

(a) the number of trained appient~ces, who got three 
years tralnmg In varlous ra~lway workshops In Mumba~ 
(Maharashtra), oblamed certhcates and absorbed In 
the Central Western Ra~lways slnce 1987. 

. (bl  the total number of such tra~ned apprentlces. 
not ollered employment so lar in the Central,Western 
Ra~lway slnce 1987: 

( c )  the reachon 01 the Government thereto, and 
(d) by when these tramed apprentices are hkely to 

be oflered employment? 
THE MINISTER OF STATE IN.THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) 
(a)  Trained Absorbed 

Apprentices 
1598 344 

(b) 1254. 
(c)  and (d l  Under the Apprentices Act. 1961. it IS 

not obl~gatory to prov~de jobs to the apprentices tramed 
in ra~lway establishments These course completed Act 
Apprentices can apply to the Ra~lwav Establ~shments In 
response to not~f~cations lor ~ecrultment alongw~th other 
candidates Select~on IS then made entirely on merit 
Hence. no target can be glven lor the11 appo~ntnient 

Surplus work Force 

702 SHRI SRIBALLAV PANlGRAHl W ~ l l  the 
Mmster of RAILWAYS be pleased to state 

(a) whether Ra~lways have made a study regardmg 
the surplus work lorce: 

(b) it so. the deta~ls thereol: and 
(c) the steps taken or proposed to be taken by the 

Ra~lways to util~se the surplus work force galn fully? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) : (a) and (bl. A 
study on Manpower lor lndlan Railways was conducted 
in 1980. Among the Important hndings of the study are 

(c) The stalf rendered surplus are redeployed to 
new act~vlty centres after givlng them tralnmg. wherever 
necessary. The redeployment of surplus staff IS glven 
the h~ghest pr~or~ty and their absorpt~on has precedence 
over all other modes ol recruitments. 

Inquiries against Officers ot  NDMC 

703. SHRI B L SHARMA 'PREM' . Wdl the 
Mln~ster of HOME AFFAIRS be pleased to state 

(a) whether CBI lnqulrles are bemg conducted and 
FIRS have been filed In the courts against some ofhcers 
of the NDMC on the charges ol corruption; 

(b) 11 so, the deta~ls thereof: and 
Ic) the number 01 the olllcers mvolved and the 

number ol them suspended? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD. MAOBOOL DAR) . (a) 
and (b) Three cases agalnst the offtc~als of the NDMC 
are under lnvestlgat~on by the CBI a: present. These 
cases are . -  

( I )  RC 74 (Ai195-DL1 u;s 13(2) riw 13(1) (e) 01 
PC Act. 1988 

( 1 1 1  RC 82 (A)/95-DLI U!S 1208 riw 420. 468. 
4 i l  IPC and 13(1) (d) r!w 13(2) PC Act 
1988 and substant~ve offences 

(1111 RC 109 (Ali95-DL1 U/S 120 B IPC r:w sechon 
420 IPC and sect~on 420. 467. 468 and 471 
IPC 

( G I  In all e~ght olflclals are mvolved in these cases. 
One 01 them IS under suspension 

Electrification of Line 

704 SHRI THAWAR CHAND GEHLOT W ~ l l  the 
Mmster of RAILWAYS be pleased to state 

(a) the names 51 the rall llnes under Ratlam Ra~ l  
Divls~on of Western Radway lor electr~ltcat~on for whlch 
the Central Government has glven approval upto May 
1995. 

(b) the names of the r a ~ l  hnes electrd~ed!under 
electrif~cat~on upto May. 1996. 

(c) the targeted dates lor completion of the sa~d  
approved works. 

(d) whether the electr~l~cat~on ol Indore-Ullain l ~ne  
and Ujja~n.Bhopal lme would be completed durlng. 
1996-97, and 
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(e) 11 not, by when 11 would be completed? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl SATPAL MAHARAJ) (a) to (c).The 
names of the r a ~ l  hnes ~ ~ n d e r  Ratlam dlvls~on of Western 
Railway that were approved for electr~ficat~on are (I) 
Godhra-Hatlam lme and ( 1 1 )  Nagda-Ujja~n-Bhopal Ilne. 
These lmes were e lec t r~ l~ed prlor to May. 1996 

id )  and (e, The electr~f~cat~on work of Indore-Ujlam 
lhne has not been sanctioned Ujjam.Bhopal h e  whlch 
IS part of Nagda-Bhopal lme has already been electrhed 

Link Kakinada with Main Line 

705 SHRl T. GOPAi KSISHNA Will the Mln~ster 
31 RAILWAYS be pleased 13 stale 

l a l  whether there IS any proposal to link Kakmada 
In 4ndhra Pradesh w t h  the rnaln l ~ne  from Calcutta to 
Madras and Vrsakhapatnam to Hyderabad. 

~ b \  11 so, the tlrne I~mit for complet~on of the project. 
and 

l c l  the steps taken In lhls d~rection'l 

THE MINISTER OF STATE IN TEE MINISTRY OF 
RAILWAYS (SHRl SATPAL MAHARAJ) . (a)  The~e  IS no 
such proposal at present 

{ b ~  and jc) Do not arlse 

Untrained Computer Staff 

706 SHRl JAGAT VIR SINGH DRONA Wlll the 
Minlster of RAILWAYS be pleased to state 

caj whether the Government are aware that staff at 
var lous computer counters in Northern R a ~ l w a y  
part~rularly on Ral Bare~lly Railway stallon IS untralned. 

~t I i f  so reasons lor postlny of unframed staff at the 
csmputer counters, and 

' c ,  the steps arc te lny taken tc post trained staff at 
computer counters and to !ran the untralned staff Irl 
:mputer lsa f lon~ 

THE MINISTER OF STATE IN THE MINISTH'I OF 
KAILVJAYS (SHRI  SATPA i  MAHARAJ)  i a )  The 
reserdat~on staff at Rat Bare~lly and other stations on 
:PIC Nor thern  R a ~ l w a y  are l r a ~ n e d  for rnanniny 
compulerlsed reserval~on counters 

IS Bar Aag Ka Nahin. B~bhay Ka Keher" appearmg. In 
the Navbharat T~mes. dated June 22. 1996. 

(b)  whether 11 IS a fact that ~ l l ega l  fellmg and 
smugglmg of tree rn h~ l ls  of Uttar Pradesh IS bemg done 
wrth the help 01 Forest Department: 

( c )  11 SO, the deta~ls In thls regard, 

(d) whether the Government ln l l~aled a Central level 
inqu~ry In the matter of destruct~on ol lorest In U P. 
H~malayas. 

(e)  11 so, when. and 

(1) 11 not, the reasons there1017 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) (a)  Yes Sir 

(b)  and ( c )  No. Sir Howcvcr, an enqulry has been 
ordered by the State Government trito t h ~  alleged 
~rregularlt~es In the lots of the Forest Corporalton referred 
to In the news Item appcarrng In the Navbttarat Trmes 
dated June 22. 1996 

( d )  No. Sir 

(e) Does not arlse 

(I) Stnce the matte1 is bemg enqulred lrrlo by the 
State Government 

Stoppage at new Bongeigaon 

708 DR ARUN KUMAR SARMA W ~ l l  the 
Mlnlster of RAILWAYS be pleased to slate 

( a )  whether there 1s not a slngle 5t<~/>(3ilgC' 61 
the Ra ldhan~  fixpress In the scven North-Easlcrn 
States except the one at Gueahat~. where the tram 
termmates 

(b i  ~f so whether the Ciovernmerit plopose to prov~de 
at least one stoppage at N e ~ r  Bongalgaon lor the berwl~t  
of the large number ol passengers ol the North-Eastern 
states, and 

I c )  ~f not the reasons thrrelor" 

THE MINISTER OF STATE IN THE MINISTRY O F  
RAILWAYS iSHHl SATPAL MAHARP.J) (a1 and cbr It 
already stops at New Bongalgaon 

( c j  Does not arlse 

( b ,  and rcr Go not a r m  
Railway Project i n  West Bengal 

Destruction of Forest 

707 DR MURLl MANOHAR JOSH1 W ~ l l  the 
M~nlster of ENVIRONMENT ANG FORESTS be pleased 
tc state 

la, whether the attent~on of the Government has 
been drawn to t4e news Itern CaDtlVned "Jangalon Per 

709 SHRl PHADIP BHATTACHARYA W ~ l l  the 
Mlnlster ol RAILWAYS be pleased l o  stale 

(a) the progress o l  the Ra~ lway  Projects l rom 
Bargach~s l o  Amta and Bargach~a lo  Champadanga vla 
Jang~para  (West Bengal)  ~ n ~ t ~ a t e d  by Ihe  Ra~ lway  
Mlnlstry In 1984. and 
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(b )  by when lhese Prolecls are l ~ke l y  to be 
completed' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJl (a) The sechon 
from Santragach~ to Bargach~a (24 kms j was opened to 
trafl~c In the year 1984 The work remaned lrozen alter 
1984 due to constralnt of resources and low operattonal 
pr~or~ty and was agaln taken up In 1995.96 Work IS 
now In progress between Munshtrhat arid Bargachra 18 
kms I , 

(b )  By 2001-02 

Dairy Industry 

710 DR T SUBRARAMI REDDY W ~ l l  the 
M~n~ster of ANIMAL HUSBANDRY AND DAIRYING b? 
pleased lo slale 

( a )  whether l nd~a  enloved several competlt~ve 
advantages In the dalry mdustry as compared to the 
other countrles but has faded to make a proper place 
In the export market: 

Ibt whelhcr datry sector has not been tncluded In 
the l~beral~sal~on pohcy. 

(c) ~f SO. the reasons therefor. and 

(d) the measures bcmg taken or proposed to be 
taken by the Government In th~s regard' 

THE MINISTER OF STATE OF THE DEPARTMENT 
SF ANIMAL HUSRANDRY IN THE MINISTRY OF 
AGRICULTURE (DH RAGHUVANSH PRASAD SlNGHl 
la i  The darry sector In lnd~a IS closely ~nlegraled to 
agr~culture and milk production IS generally based on 
uthsat~on 01 agr~cultural by.products and crop residues 
The cost 01 mdk productlor1 In Ind~a, 1s therefore l o w r  
than 111 many developed countrles However due lo 
seasonal and reg~onal var~at~ons In m~lk producl~on and 
tncreasmg domestc demand, there IS not much of l ~ q u ~ d  
m~lk left to be converted Inlo m~lk products for export 
A beglrintng has however been made 

rbr The dalry sector was ~r ic luded 111 the 
I~be la l~sa t l on  policy 01 the Governmerit 0 1  l n d ~ a  
announced In July. 1991 

lcl and ~ d )  Do not arlse 

Stalutory ~ & e l o ~ m e n t  Board for Konkan 

711 SHRl BANWARI LAL PUROHIl W~l l  the 
M~n~ster of HOME AFFAIRS be pleased to state 

(a1 whether the Government of Maharashtra has 
urged the Un~on Government lo establish separate 
stalutory Development Board for' Konkan, and 

(b)  11 so, reactlon of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAOBOOL DAR) (a) 
and (b). Yes. Sir. Some d~scusslons on the Issue were 

held between the former Unun Home Mln~ster and the 
Chlef Mmsler of Maharashtra Keep~ng In vlevi the legal 
and const~tut~onal complexlt~es ~nvolved In the issue ~t 
would not be posstble to lay.clowr~ a defln~te tme frame 
to fmalrse 11. 

Passenger Facilities 

712 SHRI SUK DEO PASWAN W~l l  the Mlnlster 
of RAILWAYS be pleased to state 

(a) whether there IS lack of passenger amenttres at 
the ra~lway stattons s~tuated In Arena const~tuency and 

(b) t f  so the measures taken by the Government Ir 
th~s regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJi (a!  and 1b1 
Provrslonaugmental~on of passenger amenities a1 
ra~lway stat~ons 1s a contmuous process and the same 
IS done whenever so warranted by trafflc requirements 
Fac~ l~ t~es commensurate w~th the volume of Irallrc have 
been prov~ded as per norms at all the railway stat~ons 

Ra~lways however, ma~ntaln such stal~sl~cal  data 
Ra~lway statton-w~se and not State'D~str~ct'Const~tuency- 
wlse. 

Railway Electrification Project 

713 SHRI BASUDEB ACHARIA Will the Mln~ster 
of RAILWAYS be pleased to slate 

(a) whether the Ra~lway Electrhcatlon Project IS 
savmg only about one m~lhon tonne of D~esel Fuel 1 1  e 
HSD ) out of a total 011 consumpt~on of 61 m~lllon tonnes 
In the country, I e onl) about 1 6 a 2  

(b)  11 so, the total Investment on Electr~f~cat~on and 
the fmanc~al savlngs accrued as a result thereof. and 

(cl whether fre~ghl market share 01 Rarlway 1s only 
3500 as against Government pol~c) ot 70% and 11 so 
the reasons therefor7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAH4RAJI ,a1 The est~mated 
saving of Dlesel Fuel e KSO'l durmg the vcar 1994 
9 5  due to the movement of 402801 8 m ~ l l ~ o n  GTKM 
traff~c on electrlc tractton IS 1 31 mdlton tonne wh~ch IS 
4 63O0 of the total H~gh  Speed D~esel consumptton of 
28 26 mllhon tonnes In the country S~mrlarty durrng the 
year 1993.94 savlng of Dlesel Fuel ( I  e HSDi has been 
est~mated as 1 23 mrll~on tonnes The Increase In the 
savlng works to 6 5'0 

(b) Total mvestmenl on Electr~l~cat~on upto 31 3 95 
IS Rs 2663.52 crore approx~mately Though fmanclal 
savmgs due to Electr~l~catlon have no1 been spec~lcalty 
assessed. the savlng on D~esel Fuel (I e HSD) alone 
works to 1.31 mllllon tonne lor the year 1994.95 
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(c) The Ra~lways lre~ght share is about 40% of the 
total land freight. The declme in the Railways freight 
market share can be attr~buted largely to the rapid growth 
of the road network whlch has penetrated even the 
remotest areas thereby expanding the roads' market 
share, whereas the Railways development has been 
affected due to the sharp reduct~on in the budgetory 
support 

Train trom Surat to Patna 

714. SHRl KASHl RAM RANA . WIII the Mlnlster 
of RAILWAYS be pleased to state : 

(a) whether there 1s no d~recl tram from Surat to 
Patna. 

(bl whether the Government propose to mlroduce a 
d~rect tram between these statlons: 

(c) 11 so, the deta~ls thereol: and 

(dl ~f not. the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) There IS no 
d~rect tram between Surat and Patna 

(b) No. Sir. 
(c)  Does not arlse 
(d) Operat~onal and resource constramts 

Reservation Centres 

715 KUMARI UMA BHARATI . 
SHRl PRABHU DAYAL KATHERIA 

W~l l  the M ~ n ~ s t e r  of RAILWAYS be pleased to 
state 

l a )  whether the number o l  ra~lway reservatron 
centres In the country 1s very less and the pubic IS 
facmg yreat lnconvenlence as a result thereol 

ibl I! so whether the Government propose to open 
more reseriahon centres and 

I c i  11 so. the deta~ls alongw~th locations thereot? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS ISHRI SATPAL MAHARAJ) . (a) to (c )  The 
fac~l~ltes lor makmg reservations on t r a m  have been 
prov~ded at all stattons over the lndlan Ra~lways where 
reservatron quotas are ava~lable At other statlons *here 
trams havlng reserved accommodal~on stop. advance 
reservatltn may be made by sendmg messages to the 
stations where such quotas are ava~lable. Over 92°10 ol 
the reseriatlon workload of the lnd~an Railways has 
been computerlsed covermg 275 locatrons and Annual 
Plan of 1996.97 provldes for coverage of 55 additional 
lacat~ons Provlston and exlenslon ol reservat~on lac~lit~es 
at add~t~onal statlons and other local~ons IS a continuous 
process 

Gauge Conversion in Andhra Pradesh 

716. SHRl L.  RAMANA . W ~ l l  the Minster of 
RAILWAYS be pleased to state 

(a)  whether a large number of proposals lor 
converslon of Ra~lway Lme from Metre Gauge to Broad 
Gauge In Andhra Pradesh are awaltmg clearance from 
the Government: 

(b) 11 so. deta~ls of each project alongwlth the 
allocat~on of tunds separately. 

(c) whether any new projects lor converslon have 
been undertaken: 

(d)  11 so. the detalls thereof and c r~ te r~a  bang  
adopted tor the~r select~on. and 

(el the tlme by when these projects arc ltkely to be 
completed~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHAHAJ) la) No. Sir 

( b ~  Does not arlse 
( C I  Yes. SII 
( d )  and (e l  Detarls ot prolects, currently In progress 

In Andhra Pradesh. together w~th the~r largelted date ot 
complehon are glven below - 

. . . . .  . . .  . .- . . . . .  .- .. - ..... -- 

S Project Target Date for 
N o Cornplet~on - -. ..... - ... ..... - - . . .  . . . - ... . . . . .-. . . . . .  

1 Dronachellam-Kurnool. 1997.98 
Mehboobnagar 

2 Nandyal-Guntakal 
3 Guntakal.Kalluru 

5 Mudkhed-Addabad I Partly ~n 1997.98 
Andhra Pradesh) 

. . .  . . . . . . . . .  . . . . . . . . . . .  

All the above projects have been taken up on 
cons~derat~on ol development 01 alternat~ve routes and 
generation ol add~tronal carrylng capac~ty. 

Cow Slaughler 

717 SHRl PRABHU DAYAL KATHERIA W~l l  the 
M~n~ster of HOME AFFA'IRS be pleased to slate 

(a) whether afler the lnctdent ol cow slaughter, 
agltatlon broke out In the Patel Nagar area of Dehradun 
tn Uttar Pradesh. 

(b) 11 so. Ihe number of persons ~ncludlng polee. 
off~cerslworkers k~lledllnjured therem: and 

(c) the number of persons arrested and the act~on 
taken agatnst them' 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHF MAQBOOL DARj (a) lo 
(c)  lnformal~on IS belny collecled and will be l ad  down 
on the table of Ihc House 

Expansion of Fertil~zer Plants 

718 SHRI K PRAUHANI W~l l  the Mlnlsler of 
CHEMICA1.S AND FEHTlLlZEHS bp pleased lo state 

(a) whether t h ~  Government propose lo expand 
some ferl~l~zer planls I r i  tne country 

( b j  11 so I h r  nnrnf of Ihe plants ldent~lled lor 
expansion d u r q  thr Flyhth Five Year Plan and 

( c i  the extent lo whlch the capacity of these ferllllzer 
planls IS likely lo bt. rricreased on complelron of the 
cxpanslon proyarnme' 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLAi 

, la )  As per the lridustr~al Policy Slalement issued by the 
Governmenl on 24 i' 1991. the ferllllzer ~ndustry has 
been delicensed An entrepreneur is tree lo set up a 
ferlll~rer project anywhere in the country subject to 
env~rorimenlal clearance However the Government 
provides the tollokving l ac i l ~ l i es  for augmenting 
lndqenous fertll~zer production - 

1 1 1  The don~est lc urea industry 1s belng 
supported through the retenl~on price.ium. 
subs~riy scheme 

IIII Nil customs duty IS payable on Imports of 
cap~tal goods for the lcrtll~zer sector 

A 

S No Name ol Ihe 
Company 
Cooprra l lv~  

. . . . .  
Locatron 

. . . . .  . . 
1 2 3 

. . . . .  . . 
1 lnd~an Farmers Fettillzcr Aonla 

Coopelat~ur Ltd (IFFCOI i U  P l  

3 IFFCO 

Kalol 
(GularatI 

Phulpur 
(U PI 

5. Madras Fert~l~zers Lld. (MFL) Manah 
(Madras) 
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lnd~an suppl~ers of cap~tal goods to lerl~llzer 
projects are entltled for deemed export 
benef~ts prov~ded such supphes are made 
under the procedure of ln terna l~ona l  
Compehtlve h d d ~ n g  (ICE1 

L ~ q u ~ d  pelroleum products belng used as 
feedstock and fuel In lertlllzer plants are 
supplied at a concess~onal prlce 

A maximum concession of 3', in the rate of 
lnteresl IS payable on long-term loans rased 
by a fer t~l izer unrt from the flnanclal 
lnstltut~ons or from the Government subject 
lo cerla~n speclf~ed conditions 

Asslslance IS prov~ded lo fertlllzer un~ls for 
securlng llnkages of feedslock fuel and ra~ l  
movement 

Imports of lntermed~ales requ~red for domeslc 
produclion of f e r t~ l~ze rs  e g ammonia 
phosphoric ac~d  elc are perm~tted wllhout 
paymenl of customs duty 

The productlon In slck fertlluer unlts In 
sustained through the following measures - 
(a) Budgetary support lo cover the cash 
losseslwork~ng cap~lal requlrernenl of PSUs 
and cater lo  therr essential ~nvestment 
requ~rement and 

(b) Formulal~on of comprehens~ve package 
for the~r rehablhlal~on 

(bl  and (CI The follow~ng nlne prolects are presently 
under lmplernental~on for rncreaslng Ihe productlon 
capac~ty of terlil~zers in the country . 

.......... . 
Esl~maled Producl 

caprlal 
cost 

IRS Crores) - . . - .- -- -- ............. 

4 5 
.. ..... 

960 00 Urea 

- -. - -. . 
lncremenlal 
Production 
enwsaged 

Iln lakh MTPA. 
. . . . .  

6 
...... -- - . . . . . .  -. - - 26 

119 00 Urea 1 50 

993 00 Urea 7 26 

987 30 Urea 7 26 

407.30 Urea 0 76 
NPK 1.04 

969.90 Urea 4.95 
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7 Nat~onal Fert~l~zers Ltd Nangal 50 00 Urea 2 14 
(NFLl (Punjab) 

8 Rashtr~va Chemicals Thal Phase-l 49.00 Urea 1 65 
8 Ferthzers Ltd Phase-ll 93 00 Urea 1 10 
(RCFI 

9. Tata Chemicals Ltd (TCL) Babrala 1251 7 6  Urea 7 7 5  
(U.P 

............ . . . . . . . . .  . . . . . . .  . . . . . .  ................ . - - - . . .  ......... -. .- - . . 

When comm~ssioned, these prolects are expected to produce an additional 41 63 Lakh MT per anniim of urea 
and 1 A4 lakh MT per annum of NPK tert~lizers 

Kayamkulam-Trivandrum and  
Shornur-Mangalore Line 

719 SHRl V.V RAGHAVAN 
SHRl M P VEERENDRA KUMAR 
SHRl V M  SUDHEERAN 
SHRl E AHAMED 

W ~ l l  the Mln~ster  of RAILWAYS be pleased to 
state 

(a1 whether the construction work on doublmg the 
l lnes on  Kayarnkularn-Tr ivandrum and  S h o r n u r  
Mangalore h a w  been started. 

i b l  by when !hey are lhkely to be completed 
( c )  what are the estimated and revlsed cost of these 

two prolect and 
i d ,  the details of the amount already spent and 

pioposed allrJcation in the budget lor 1996.97 lor these 
t w  project7 

THE MINISTER 5 F  STATE Itd THE MINISTRY OF 
HAILWAYS !SHRI SATPAL MAHARAJl l a ]  Yes Slr 

l b l  VJtlniri trie 9th Five Year Plan 

1 ' Ka,err,ku,am-Trlvandrum - Us 140 00 cr5 
( 2 1  Suru.aqoor-Tanur- 

thangaicre Hs 340 00 crs 

,d :  f t 1 1 5  ~ n ! r l m a t l o ~  v;lll be a~al lable in thc budget 
downerds ,,vh~ct. wiii be presented to the H w s e  later 
today 

Badausa-Baveru-Fatehpur Line 

7'20 SHRl V!SHAMBHAR PRASAD NI5.jAD Will 
the Mmster of RAILYiAYS be pleased to state 

la1 wricthe: any survey was  ccnducted to lmk 
Badausa.Ba,~sru and Faretipur of dlstrlct Banda w ~ t h  
the rail I ~ n e  and 

(b l  if so, the detalls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS rSHRl SATPAL MAHARAJ) ( a )  No. Sir 

(b) Docs not arlse 

New Rail L ine  

721 SHRl MAHESH KUMAR M' KANODIA Will 
Ihe Mtn~ster ol RAILWAYS be pleased to state 

l a )  whether the Government propose to construct 
new r a ~ l  line between Harq and Shakeshwar 

l b ]  if so. the deta~ls thereoi and 
i c l  11 not, the reasons therelor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARA,Ii ! a ]  No. Sir 
i b i  Does not arise 

' C J  Conslramts ol resources 

Fencing o n  Border 

722 SHRl  BHAGWAN SHANKAR RAWAT 
W ~ l l  the Minister of HOME AFFAIRS be pleased to 
slate 

!a ]  whether the Union Government have changed 
the poltcy of lormer Government regarding lerlcmg ol 
the bdrder along the Jammu 6 Kashmir w,~th barbed 
wile for securlty purposes and also grantmg more 
autonomy to Jammu & Kashm~r ,  and 

Ib ]  I I  so. the detalls thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MOHD MAOBOOL GAR) ( a )  
and (b) There IS no change In the pollcy regardtng 
lonclng the JammutKashm~r border As regards more 
autonomy to Jammu (L Kashm~r! a vlew will be taken 
alter detalled d~scuss~ons when there 1s a duly elected 
assembly and Government In the State 
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U.L.F.A. 

723 SHRI CHITTA BASU W ~ l l  the Mln~ster c)l 
HOME AFFAIRS he pleased to state 

(a) whether the Government propose to lnltlatc any 
d~aloyue wlth ULFA and other slm~lar organlsatlons of 
the NE reglorr: 

it11 whelher any speclt~c steps have been takcn In 
Ihls dlrf'ctlon and 

1c1 11 so. the details theroof? 

THE MllJlSTER OF STATE IN THE MINISTRY OF 
HOMF AFFAIRS (SHRI MOHD MAOBDOL DARi i a i  to 
; ( . I  Ttiv Grwrrnment of lndla belleves In solution of 
prohltms t h r o q h  talks and ncgot~at~ons to brmg abciut 
p c m e  ~;lah~l~ty and devolopment The Government ol 
Intlla Ir, prepared lor talks with any group rvh~ch IS 

w~ll lng to work wl th~n the framework of the Constllut~on 
ot lndla and ablure vlolence No talks have been 
~n~tlatfacl with ClLFA or other slmllar organlsatlons of Ibe 
NE reyon,  as they have not as of now. lndlcated thelr 
w~l l~r igr i rss lor talks wlthlri the above paramelers and 
are rorltlriir~ny wllh v~olence The Government of lndla 
calegor~cally rejects vlolence as a means of achlevlng 
any oblect~ve 

Train t rom Trivandrum 

'24 SHRI V M  SUDHEERAN Will the tdlnlster 
of RAIL WAYS be pleased to state 

l a )  whe lhe~  the Governrnerit have rece~ved any 
~eprcwmlarlon tor the ~ntroduct~on of new Express tram 

, Ir:)rr~ Trivandrum I v1ar Alleppey and 

( t i !  I! so (he dela~ls thereof'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHAHAJI i a i  Yes Sir 

1111 Denlands lor ne* express Iralns tram Trwandrum 
V I ~  Alleppey Include T r ~ v a n d ~ u m ~ G u ~ u ~ a y o u r  Intercity 
F x p ~ r s s  and eapress tram f r m  Tllvandruni to NW Delhl 
and Ja~pu l  

Shalabdi  Express 

7 ,  ?. 

i . 2 s  SHRl J ITFNDRA NATH DAS Will the 
Mlnlster of RAILLYAYS be pleased to slate 

la1 whether the Govrrnrnenl have anv ploposal to 
~ntroduce two trams from New Jalpalgurl and Calculta 
In mornmy and back In the evenlng In both the dlrect~ons. 
a n d  

(b)  11 so the details thereof7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a)  No. SII 

(b)  Does not arlse 

Arms Dropping 

726 DR LAXMINARAYAN PANDEY Wrll the 
Mlnlster of HOME AFFAIRS be pleased to state 

la )  the dates on whlch the Mlnlstry of flrst got the 
hmt from RAW about the probable arms drop In l n d ~ a  bv 
a small amraft from Karachl and the date on whlch the 
arms were dropped In Purul~a. 

( b i  the dates on wh~ch  the errlng otf~clals were flrsl 
suspended for thelr lapses and the tlnal ac t~on  taken 
agamst them and 

lc !  the presenl pos~l ion r '  the Inquiry :onductecl IP 

this regard? 

THE MINISTER OF STATE !tJ THE IAiNISTRY OF 
HOME AFFAIRS iSHRl MOHD MAOBrJClL 3AR1 l a .  
The RBAW's U 0 Note dated 25 1 1  1995 lndlcaled of a 
plan of landlng of a small alrcraft In Dhanbaa area of 
Blhar lor dellverlng arms cons~gnment In that area The 
arms cons~gnment  was al ldropped on the n ~ g h t  o l  
17,181h December. 1995 In Purulla D~str lc t  of West 
Bengal. 

(b)  and I C ]  The Central Bureau of Investlgat~on 
whlch has been entrusted w ~ t h  the lnvest~gatlon of lhls 
case  h a s  submi t ted  repor ts  h ~ g h l ~ g h t l n g  c e r f a ~ n  
admlnlstratlve lapses on the pad  of alfterent agencles 
that  came to hght d u r ~ n g  the ~ n v e s l ~ g a t l o n  The 
concerned author~tles have been appr~sea of the repods 
of the CBI lor appropriate actlon 

Loco  a n d  Carriage Factor ies at Ajmer 

72; PROF RASA S lNGH RAWAT Wll l  the 
Mln~sler ot RAILWAYS be pleased to state 

(a1 the progress made so far l o  convert the oldest 
and \he largest Loco an0 Camage tactorles located at 
Almer according to the rcqu~rements of Broad gauge 
Ilnes. 

(b )  the tolal expend~lure Incurred on each of lhese 
two tactones tor this purpose 

(cl the tlme by whlch Ihe w r k  an these two laclorles 
IS hkely to be  completed and estimated 2apaclty 01 
lhese two lactor~es thereafter, and 

(d \  the measures taken to ensure smooth rurmng 
o l  these factor~es? 

THE MINISTER \3F STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL hlAHARAJI ( a \  Convers~on 
of Carnage Works at A p e 1  1s a sanctioned work 2SU0 
physlcal progress has already been made and P e r ~ o d ~ c  
Overhaul (POH) ol  BG coaches In t h ~ s  workshop has 
also commenced BG AC coach POH lac l l l t~es are also 
bemg planned In lhls workshop durmg the current year 
Loco works a l  Ajmer IS also b e m g  p lanned  to b e  
converted to undertake POH of BG wagons 
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(b) Upto March. 1996 an expenditure of Rs.0 60 
crores has been Incurred on Carriage workshop at 
Ajmer. 

(c)  The work of conversron 01 Ajmer Carriage 
workshop IS hkely to be completed by March. '98. The 
est~mated POH capac~ty is 125 lour wheeler units of .IG 
coaches per month. The proposed capacity of Ajmer 
Loco workshop IS estimated to be 400 four wheeler 
units of POH of RG wagons per month. 

(d )  S u f f ~ c ~ e n t  funds are b e ~ n g  allocated for 
exped~ting the conversion work 

[English] 

Push Full Trains 

728. SHRI MULLAPPALLY RAMACHANDRAN 
Wrll the Mrn~ster of RAILWAYS be pleased to state 

(a) the number of Push Pull train along w~th the~r 
routes rntroduced by the Southern Railway so far 

Ib) whether Push Pull t r a m  are proposed to be 
Introduced on any other sectlons In Kerala. and 

(c)  11 SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) . (a) At present 
29 Push Pull trams are runnlng on Southern Ra~lway In 
the followtng routes. 

Bangalore-Mysore 
Bangalore-Tumkur- Ars~kere 
Bangalore.Yelhanka 
Ernakulam-Alleppey-Kayamkulam 
Ernakulam-Kottayam-Kayamkulam-&Ion 
Ernakulam-Trrchur~Guruvayour 

There IS no such proposal at present 

Does not arlse 

Stoppage at Asansol 

SHRl HARADHAN ROY , W~ l l  the Mln~ster of 
RAILWAYS be pleased to state 

(a) whether the Government propose to prov~de the 
stoppage of 230112302 at Asansol and to run 11 dally 
~nslead of flve days a week. 

Ib) ~f so, the deta~ls thereof, and 

(c)  ~f not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No, Sir 

(bl Does not arise. 

Ic) Operatlor~al and resource constralnts. 

Food in  Shatrbdi Express 

730. SHRl SUSHIL CHANDRA Will the Mlnlsler 
of RAILWAYS be pleased to state : 

(a)  whether the menu of relreshment and food 
served In Shatabd~ Express running between Delh~ and 
Bhopal has not been changed for the last three or lour 
years 

(b) 11 so. the reasons therelor, and 
(c) the steps being taken In the matter' 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) . (a) to (c). No. 
Sir. Items of refreshment. breakfast and food servlce In 
the menu are rotated from hme to trme. 

731 SHRI UDAYSINGRAO GAIKWAD . WIII the 
Mmster of RAILWAYS be pleased to state : 

(a) whether any requests to connect Kolhapur w~th 
Ratnagrr~ and Belgaum have been made: 

(b) if so. the detalls thereof 
(c) whether some decrs~on to undertake survey of 

these areas has been undertaken In March.April, 1996. 
(d) whether some lnlt~al work has smce been started 

In the matter. 
(e) ~f so, the deta~ls thereof: and 
(1) 11 not. the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes Sir 
(b j  to (e)  A survey lor new BG r a ~ l  hne from 

Kolhapur to Ratnagrr~ on Konkan Ra~lway vla Talwade. 
has been taken up 

(1) Does not arlse 

Crimes i n  Trains 

732 SHRI R.L.P VERMA 
DR. T SUBBARAMI REDDY 

W~l l  the Mmster of HOME AFFAIRS be pleased to 
state : 

(a )  whether l o o t ~ n g  ~ n c ~ d e n t s  In t r a ~ n s  have 
Increased dur~ng the last three years; 

(b) if so. the total number 01 FIRS lodgedlreg~stered 
and the number of persons arrested durlng the s a ~ d  
penod. State-wise; 

(c) whether two women were raped by the armed 
miscreants wh~le loolrng the Ranchr-Lohardrgga tram 
on June 23,1996; 

(d) i f  so, whether an FIR has been lodgedlregistered 
at P~skangrr P o k e  Stallon In thls regard; 
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(e) 11 not, the reasons therelor: and 
(I) Ihe preventwe measures takenlproposed to be 

laken to check such recurrence of such rncidents In 
I fulure') 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) : (a) to 
( I ) .  The reglstratlon. ~nvestlgatlon. detect~on and 
prevention of crlme In the lralns IS the respons~bll~ty of 
the Government Ra~lway Pol~co IG R P )  whlch lunct~ons 
under the control of respectwe State GovernmentslUT 
Adm~n~st ra t~ons ln lormat~on relat~ng to t ra~n.w~se 
lootings, FIRS lodged at local levels and other crlmes 
IS not ma~nta~ned by the Central Government 

Quantum of Scrap 

733 SHRI KACHARU BHAU RAUT 
SHRI DATTA MEGHE 

, Wdl the M~n~s te r  of RAILWAYS be pleased to 
state 

(a) The quantum ol scarp sold by Ra~lways durmg 
the year 1995.96, and 

(b) The amount earned theretram' 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) (a) The quantum 
ol scarp sold by the Hallways dur~ng Ihe year 1995.96 
IS glven below . 

(1  ) Ra~ls 8 Ferrous 10.05.343 
Scrap(MTs ) 

(21 Non.Ferrous 8287 
Scrap(MTs I 

( 3 )  Coaches (Un~ts) 2450 
(41 Locos (Un~ts]  349 
(5 )  Wagons ( l ln~ ts i  21886 
(6) M~cellaneous 12.709 

Scrap (MTs ) 

(b) The amount earned therefrom was Rs 1018.10 
Crores 

STD Facility 

734 SHRI PANKAJ CHOWDHARY : 
KUMARI UMA BHARATI : 

W ~ l l  the M~nlsler ol RAILWAYS be pleased to 
state : 

(a) whether there 1s any proposal to mtroduce STD 
fac~llty in the long dlslance trains: 

(b) If so, the deta~ls thereof: and 
(c) The t~me by whch the dec~slon IS llkely to be 

taken in l h ~ s  regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes. Sir. 

(b) A p ~ l o t  scheme to provtde satell~te based 
telephone servlces was started In New Delhl-Mumbal 
Rajdhani Express and broad Gauge 'Palace on Wheels' 
trams jointly w~th  Videsh Sanchar N~gam Ltd (VSNLI 
and INMARSAT organ~sat~on The trams have slnce been 
completed and are successful 

(c) Tshe servlce for use of travelling passengers 1s 
bemg contemplated as a p~lot scheme In the New Delh~. 
Mumba~ Rajdhan~ Express after f~nal~sat~on of loglst~cs 
and tar~ffs. Th~s  servlce wdl, later on be extended to 
other ~mportant ma~l~express  trams depend~ng on 
success and popular~ty ol th~s scheme 

Extension of Awantika Express 

735. DR. SATYA NARAYAN JATlA . Will the 
Mlnlster of RAILWAYS be pleased to state 

(a)  whether there IS any proposal to extend 
Awantlka Express runnlng between Ulla~n and Bandra 
upto Mumba~ Central: and 

(b) 11 so, the detarls thereof' 
THE MfNlSTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) la1 and (b). The 
Issue relatlng to extension of 2961 2962 Indore-Bandra 
Avant~ka Express upto Mumba~ Central IS sub-judlce In 
the Supreme Court. 

Fertilizer Units in  Orissa 

736 SHRI SOUMYA RANJAN W~l l  the Minster 
ol CHEMICALS AND FERTILIZERS be pleased to state 

(a) the number 01 fert~l~zer un~ts setup In Or~ssa 
d u n g  the last two years: 

fb)  the number ot units out of them that have started 
lunct~onlng. and 

(c) the number of such unlts In whlch product~on IS 
lrkely lo be started durmg the current l~nanc~al  year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS iSHRl SIS RAM OLAl 
(a) to (c) NO fertlllzer unlt was set up In Or~ssa d w n g  
the last two years 

Shahgmj  and Mau Line 

737. DR.  BALIRAM W ~ l l  the M ~ n ~ s t e r  o l  
RAILWAYS be pleased to state : 

(a )  whether the metre gauge hne between 
Shahganl and Mau rallway stattons ot Uttar Pradesh IS 
likely to be converted Into broad gauge. 



Wrrrlen Answers JULY 16. 1996 Wr~Uen Answers 208 

(b) 11 so. the deta~ls in thls regard: 
(c )  the ttme by wh~ch  t h ~ s  conversion w o ~ ~ l d  be 

completed. 
(d) the total funds allocated lor the purpose: and 

(e) the total amount spent so far? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS iSHRl SATPAL MAHARAJ) . (a)  Yes. Sir 
(b)  to ie )  The cost of the 99 krns lme IS Rs. 43 93 

crores. The work will be completed before the end of 
November 96 Full requirement of funds will be made 
available t h ~ s  year 

Water Logg ing i n  Howrah Divis ion 

i 3 8  SHRI RUPCHAND PAL W ~ l l  the M~n~ster  of 
RAILWAYS be pleased to stale 

(a1 whether water logglng In some Ratlway Stahon 
In the H~wrah~Bande l  Sect~on 01 the Hovrrah D~vlslon 
of Eastern Ra~tway hampered the movement of T r a m  
is t h ~ s  area. 

Ib)  11 so. the steps taken to control the s~tuat~on 
(c l  whether the work started tor letlmg out water 

from Bandel Bazarpara Subway was left unlmshed. 
and  

( d l  11 so, the reasons thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS iSHRl  SATPAL MAHARAJl l a )  Traln 
movement IS occasionally hampered In ~nstances of 
Intense ra~nfall!Hood~ng near Howrah Car Shed w~thtn 
Howrah Yard 

ib! In such abnormal sltuat~ons the water 1s pumped 
out f o r  rernovlng water l o g g ~ n g  and  al low easy 
movement of trams 

(d l  Does nct a r m  

Porters i n  Unreserved Coaches 

739 SHRI MOHAMMAD ALI ASHRAF FATMI - 
SHRI HAM KRIPAL YADAV 

Wdl the Mlnlster of RAILWAYS be pleased to 
state 

fa) whether the Government are aware that the 
porters on ral lway stat lons occupy seats In the 
unreserved coaches and extort  money from the 
passengers rn heu of seats: 

(b )  11 so. the name of such statlons wherelrom such 
compla~nts have been recelved alongw~th the number 
of the comola~nts: and 

(c)  the action taken by the Government agalnst the 
porters' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHAHAJ) (a) Yes. Sir. 

(b) Durmg the last one year, a total of 13 compla~nts 
were recewed aga~ns t  l~censed porters of M u m b a ~  
Chatrapat1 S h ~ v a j ~  Termlnus, Mumba~ Central. Bandre 
Termlnus. Howrah. De lh~  Jn . Madras Central 8 Madras 
Egmore stat~ons 

( c )  Apart from mvest~yatlng the oomplamts, checks 
are also conducted by the ra~lways and the l~cence 
hadges of lcensed porters found lndulg~ny In ~rregular 
act tv~t~es are suspended 

Patna t o  Gaya Line 

740 SHRI VIRFNDER KUMAR SINGH WIII the 
M~n~s te r  of RAILWAYS he pleased to state 

(a)  whether the Government propose to double the 
rallway h e  from Patna to Gaya 

Ib)  whether the Gaya bound passengers lrom Patna 
face tots of drf l~cult~es due to slngle ra~lway lme between 
Gaya and Patna: and 

( c )  11 so. the t ~ m e  by wh~ch Patna-Gaya ra~lway l ~ n e  
IS proposed to be doubled7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS tSHRl SATPAL MAHARAJl (a)  Yes Sir 
Patch doubhny 1s planned on the sectlor) to ensure the 
traffic flow 

rb) There are some delays du t  to crossmy of trams 
on slngle l ~ n e  sect~on 

fc) The sectlon bemg taken up would be completed 
durmg the 9th F~ve  Year Plan 

Escaping of Terrorists 

741 SHRl RATILAL KALIDAS VERMA Will the 
M~n~s te r  of HOME AFFAIRS be pleased to state 

la )  whether terror~sts and antvsoclal elements have 
escaped who were arrested had escaped between 
January 1 1996 to June 30 1996 In the country 

rb) 11 so Ihe deta~ls Ihoreol. State.w~se. 

(c)  the actlon taker: agamst each of them, case. 
vme. 

(d)  the concrelc steps taken or bemg taken to check 
such ac l~v l t~es  of terrorists and I S I . 

i e )  whether some suggesllons or memorandum etc 
have been roce~ved by the Government lrom the pub l~c .  
legal bodles and po l~ t~ca l  pertles In t h ~ s  regard. and 

( f )  if so. the de la~ ls  lhereol and the ac t~on laken 
thereon? 



THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) . (a )  to 
(c). The ~r i lormat~on 1s belng obla~ned lrom States!UTs 

(and would he l a ~ d  on the Table 01 the House 

(d) ',Publ~c Order" and "Pollce" bemy State sublects. 
11 IS lor, the concerrled State Governments to devlse 
varlous methods and take concrete steps In t h ~ s  regard 
At the Central level, all out action is bemg taken to 
hold coord~natlort meetings with the State Governments 
concerned as well w ~ t h  the various ~nte l l~gence and 
mvcstlgatlng agencles of the Central Government to 
exchange inlormat~on. share intelllgence, plan strategy 
a n d  tako coorc l~na ted  actton In cer ta in s p e c ~ a l  
c~rcumstances. llnanclal assistance has also been given 
to some 01 the allected State5 over and above the 
on.gotny a l loca t~ons  lor  modernlsatlons 01 p o l ~ c e  
and  supply 01 weapons some s p e c ~ l ~ c  measures 
Include 

( 1  ) Fencmg and llood llghling In the sensltlve 
arpas on international border 

12) Slrcngthening the BSF on the borders through 
supply 01 rught vlsion devces, hand held 
sets, binoculars. drayon I~ghts etc so as to 
enhance l h e ~ r  capablltties 

131 Setting up ol add~ l~ona l  BOPS w ~ l h  a vlew to 
reduce inter BOP dlstance 

(41 Holdmg coord~nat~on meetmgs In the Mlnistry 
of Home Allatrs as well as setttng .up 01 a 
nodal group ol ollicers at operattonal level 

(51 Setling up ot coord~nat~on comm~ttecs at the 
State D~v is~ona l  and Distr~ct level between 
Slate G o b ~ r n r n e n t  o l l i c ~ a l s  and the 
representat~ves 01 the agencles 01 the Central 
Government 

(6) Addttlonal supply 01 fire arms to the State . 
Gavernments 

(e l  and 1 1 )  Suggest~ons lrom general publtc In this 
regard are recelved lrom time to hme. "Publlc Order' 
and "Police' bmng State Subjects. these are forwarded 
to the corlccrned State Governmmts lor appropr~ate 
ac t~on  

Ban o n  Diesel Generating Sets 

7 4 2  SHRl SANTOSH KUMAR GANGWAR W ~ l l  
the M ~ n ~ s t e r  01 ENVIRONMENT AND FORESTS be 
pleased to state 

(a)  whether the ~nsta l la t~on 01 D~esel  Generat~ng 
Sets IS not pcrmllted In the Tal Trapenum and Doon 
Valley o l  Unar Pradesh. 

(b)  whether the D ~ e s e l  Generat~ng Sets on an  
average  work at greater  e f t ~ c ~ e n c y  f rom the 
envlronmenlal vlew polnt, the D~esel  Operated vehlcles, 
a n d  

( c ]  11 so .  Ihe  reasons for the ban on D ~ e s e l  
Generat~ng Sets when there IS no bar1 on the plymy of 
d~esel  veh~cles in these areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPS JAI NARAYAN 
PRASAD NISHAD) , (a1 Yes. Sir 

( b ~  and rc l  In d ~ e s e l  vehlcles energy l rom a 
c h c m t a l  reaction 11 converted to mecharitcal energy 
whereas In a dtesel generating set the output IS electrical 
energy Hence these two are not comparable 

Further, normal vehicular pollullon IS not local~sed 
and d~sperses rap~dly whereas the diesel generatlng 
sets are slatlonary sources and cause lo ia l~sed  budd 
up 01 pol lut~on 

Zonal Off ice i n  Bihar 

743 SHRl SHATRUGHAN PRASAD SlNGH Will 
the Mlnlster o l  RAILWAYS be pleased to state 

(a )  whether there. is any proposal lor seHlng up 
Ratlway Zonal Otllce In Blhar. 

(b) whether 5000 acre ra~lway land IS lymg vacanl 
in Baraun~ Garhhara, and 

(c )  11 so. the tune by whlch the department IS l~kely  
lo  implement t h ~ s  proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS iSHRl SATPAL M A H ~ R A J I  rai and 1c1 The 
issues relatmg l o  reorganlsatton 01 zones and d tv~s~ons  
tn the wake of Project Un~gauge and the construction 
01 Konkan Rallway, have recently been studled by this 
Mtnlstry Further processmg lor the tormulat~on 01 
proposals a n d  other  re lated mat le rs  IS b e l n g  
undertaken 

(b) No. Sir 

Si l tat ion i n  Rivers 

744 SHRl RAJlV PRATAP RUDY Will the M~n~s te r  
of E,NVlRONMENT OF FORESTS be pleased to state 

i a i  whether rampant delorestat~on In the Hmalayan 
ranges IS causlng s~ltat lon In the rivers t l s w r g  through 
B~har and Uttar Pradesh, 

( b )  whether  the Government  has d e c ~ d e d  to 
lormulate a scheme tor des~l tat~on ot the rtvers 

( c l  if so, the dcta~ls there01 and 

(d) 11 not. the measures taken by the Government 
to control s~ltat ion In the r~vers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS tC4PT JA! NARAYAN 
PRASAD N l S H A D l  . (a1 No repor ts  on  rampant  
deforeslat~on In the Himalayan ranges causlng s ~ l t a l ~ o n  
In the rivers have been rece~ved from Ihe Stnles 
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(c)  Quest~on does not arise 

(d )  Afforestat~on under Centrally Sponsored 
Schemes of Integrated Af forestat~on and Eco. 
Development Projects 1s carr~ed out In the catchement 
areas of the feed~ng rlvers flowing through B~har and 
Uttar Pradesh. 

An area of 61880 hectares w~th  a total cost of 
Rs.2535.85 lacs has been treated with su~table soil 
conservation measures for control of so11 eroslon, land 
degradation and control of sediment llow in Upper 
Yamuna Catchement area under Flood Prone R~vers 
scheme. 

G u ~ d e l ~ n e s  have been Issued to the Stale 
Governments to cons~der bannmg of all felhngs above 
1000 metres. to ~dentlfy cr~t~cal  areas In the h~l ls and 
mountams, areas prone to landslides, eroslon and 
geolog~cally unstable lormat~ons lor providing protection 
from fellmg of forests and afforestmg v~gorously. 

Clear felling II resorted to due to compellmg reasons 
should be restricted to areas no exceeding 10 ha In 
the h~l ls and 25 ha. on the platns. 

Jolnt Forest Management Systems are being 
developed wjth the mvolvement of v~llage commun~t~es 
and voluntary agencies lor protechon and regeneration 
of forests through a mechan~sm of usulrucr sharmg 
bas~s. 

Forest Conservat~on Act. 1980 has been enacted to 
prevent dlvers~on of forest land for non-forestary 
purposes w~thout prlor permtsslon of the Central 
Government. 

lnd~an Forest Act. 1927 and w~ ld l~ fe  protect~on 
Act, 1972 are enforced to check forest and w~ldhfe 
offences. 

Train Services From Bikaner 

745. SHRI MAHENDRA SlNGH BHATl : WIII the 
Minster of RAILWAYS be pleased to state : 

(a) whether there IS any proposal lo introduce dlrect 
t r a m  from B~kaner to Madras, Dehradun. Jammu  taw^, 
Ajmer and Howrah (Ca!cutta); 

(b) il so, the t~me by whlch these trams are likely 
to be introduced: and 

(c) ~t not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) to (c). The 
feaslbillty ol mtroductron of trains from Bikaner to other 
places 1s presently not feasible due to operational 
exlgencles and resource constralnts. 

Construction of Overbridge 

746. SHRI MOHAN RAWALE , Will the Minster of 
RAILWAYS be pleased to state : 

(a) whether there is a proposal for construction of 
an overbridge from Sewn Railway Station to Sewr~ 
Kohwara ~n Mumba~ (Maharashtra): and 

(b) 11 so, the detalls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) , (a) and (b). A 
number of representations have been roce~ved, such 
as from Balak Palak Sh~kshak Sangh. K o l ~  Samaj 
Cooperatwe Housing Society Ltd., Shr~mat~ Ntrmala 
Samant Prabhavalkar. Shr~mat~ Prom~la Dandavate 8. 
Shr~ Mohan Rawale. M.P, lor provlslori of a foot over 
br~dge for public to cross the tracks at Sewr~ Execul~ve 
Engineer. Road Development and Des~gn Dlvls~on. 
Bombay proposed a fly over In l ~ e u  of level crosslng 7- 
A on Harbour line. 

Foot over brldges, which are not cn heu of level 
crossings can only be prov~ded on 'Deposit' terms. As 
yet no proposal has been rece~ved from Bombay 
Munic~pal Corporation (BMC) or State Govt agreeing lo 
bear the cost of Foot Over Br~dge on 'Depos~t' terms 
The proposal for Road Over Br~dge could not be 
iinalised by State Govt. as the proposal was not 
acceptable to Bombay Port Trust ~n whose land the 
approach falls. 

Neem Plantation 

747. SHRlMATl JAYAWANTI NAVlN CHANDRA 
MEHTA . WIII the Mlntster of AGRICULTURE be pleased 
to state 

(a) whether any study has been conducted to flnd 
out the medlcmal value ol the Neem Tree: 

(b) lf so, the outcome thereof; and 
(c)  the steps belng taken to encourage Neem 

Plantat~on and declare the same as nat~onal tree' 
THE MINISTER OF AGRICULTURE (EXCLUDING 

DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes, 
Slr. 

(bj  Var~ous parts ol neem plant reportedly have 
antihelm~nth~c, antisyphilitic, antlpyretlc, antlseptlc, 
astringent, diurelic and purgative actions and have also 
been used to treat boils, eye diseases, headaches, 
hepatitis, leprosy, reheumatism, scrofula and ulcers. In 
Ayurvedic and Unan~ systems of medicine neem has 
been recommended lor use agalnst various ailments. 
Even British Doctors recommended ~ t s  use In 19th 
century. 

The antifertility potential of a neem extract 16 currently 
bemg investigated by the Scientists. 
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(c) The planting of Neem Tree is bemg encouraged 
as part ol agro-forestry, social forestry and other forestry 
programmes. State Governments and Union Terr~tory 
Ammistrations are takmg up plantallon of Neem tree 
under miscellaneous plantations and also as avenue 
tree. In addition, there IS a 100% Centrally Sponsored 
Scheme of Mmor Forest Produce ~ncludmg med~cmal 
plants which ~ncludes neem as a species to be planted 
In the mixed plantat~ons under the scheme. Th~s scheme 
IS bemg handled by the Nat~onal Afforestat~on and Eco- 
Development Board (NAEB) In the Min~st ry  of 
Env~ronment 8 Forests. There is no proposal to declare 
neem as Nat~onal tree at present. 

Grant of Ration Money 

748. SHRI B.L. SHARMA PREM : Will the M~n~ster 
of HOME AFFAIRS be pleased to state 

(a) whether the proposal recommended by Delh~ 
Admmistration for grant of rat~on money to non-gazetted 
employees of Delh~ Poke  has been accepted by the 
Government: 

(b) 11 so, the deta~ls thereof and when 11 1s hkely to 
be ~mplemented: and 

(c) ~f not. the reasons therefor' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) . (a) to 
(c). The proposal of the Delhl Poke  for the grant of 
ratlon money to 11s non-gazetted employees has been 
referred to the F~fth Pay Comm~ss~on. 

Gauge Converrlon i n  Andhra Pr rderh  

749. SHRI T GOPAL KRISHNA : WIII the M~n~ster 
ol RAILWAYS be pleased to state : 

(a) the number of k~tometres of narrow gauge ra~lway 
lme converted mto broad gauge and the targets set lor 
the same durmg the last three years In Andhra Pradesh; 
and 

(b) the reasons for not achieving the targets. 11 any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a)  Except for a 
small port~on of Naupada-Gunupur narrow gauge Ime. 
totalling 36 kms only, there are no other narrow gauge 
h e  in Andhra Pradesh. 

Survey for conversion of Naupada-Gunupur narrow 
gauge lme to broad gauge has just been completed 
and results are under fmal~sation. 

(b) Does not anse. 

Development of Fisheries 

750. DR. ARUN KUMAR SARMA : Will the 
Mmster of AGRICULTURE be pleased to state 

(a) the deta~ls of varlous Central schemes bemg 
~mplemented In Assam for the development of f~sher~es; 

(b) the amount allocated dur~ng each of the last 
three years. scheme-w~se and 

(c) the target fixed and ach~evement made durmg 
the sa~d per~od, scheme-w1se7 

THE MINISTER OF AGRICULTURE (EXCLUDING 
DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The 
Followmg schemes are bemg ~mplemented In Assam 
lor the development of l~sher~es : 

( I )  Development of fresh water aqua-culture 
(11) Flshery t ra~n~ng and extension 

(111) Welfare of f~shermen - Establ~shment of 
model 'Ishermen v~llages 

( IV )  Inland f~shr~es stat~stlcs. 

(b) Prior allocat~on of funds IS not made to the 
States for ~mplementat~on of the schemes. Central 
ass~stance IS released on the bas6 of the proposals 
recelved from the States and progress of implementation 
of the Schemes The amount released durmg each of 
the last 3 years. schemew~se, to Assam IS as under 

Amount released to Government of Assam 

(Rs In lakhs) --------" .. , .. .,.,-- .. 
Scheme 1993-94 1994.95 1995.96 

. -- " - 
1. Development of fresh water 82.00 23 00 23 00 

Aqua.culture 
2. Fishery tralnlng and extension 1 70 
3. Welfare ol Itshermen : Establishment 

of model l~sherman vlllaQeS 

4, Inland fisheries statlsllc 2.45 3.00 - 1 50 ----  ----ST_-.__.__ _. 
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(c) The target f~xed and ach~evements made are as follows . 
...........-. ................... , ... .. .....- . ..... ..... ........... - - .,- -- - -. 

Scheme 1993.94 1994-95 1995-96 ....... ., . . . .  
1 Development of fresh water aqua-culture 

(a) Area covered (Ha) 
Targel : 

Ach~evement : 
(bl  Flsh Farmers 

Tramng (nos 
Tar. : 

A c h e  : 

2. F~shery Tramng Tar. . 200 
and extens~on 
Persons to be 

3 Welfare of f~shermen 
construct~on of Houses 

Tar 
A c h e  

4, Inland f~sher~es statlstlcs 
Tar Survey on assessment ol resources and Product~on to be 

completed In 3 dlstr~cts for all Inland resources 
A c h e  , Survey on assessment 01 resources of beels In 3 d~str~cts 

compleled. 
-- .. , . ,- .. -- ...... , .. - . - ................ - .... - . , .. , ..... -. .................. 

Ta: Target Achie Achievemerrt prov~srorral 

lnter Stele Council Sub-Committee 

751. DR.T SUBBARAM1 REDDY . WIII the 
Mlnlster of HOME AFFAIRS be pleased lo state 

( a )  whether the Government have dec~ded t o  
reconst~tute and energlse the lnter State Counc~l Sub- 
Comrn~ttee whlch was examlnlng the ~mplementat~on of 
the recommendat~ons of the Sarkar~a Comm~ss~on 

(b) II so. the details thereof and 

(c) the llme by whlch the committee IS llkely to 
subm~t 11s report on ~mplementat~on~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS 1SHRI MOHO MAOBOOL DAR) fa) to 
Ic l  The Inter-Stale Counc~l was set up In 1990 under 
art~cle 263 of the Constltut~on w ~ t h  the lo l low~ng 
dutles . 

( 1 1  ~nvest~gat~on and dtscusslng such subjects 
In wh~ch some or all of the States or the 
Un~or~  and one or more of the States have a 
common ~nterest as may be brought up 
belore ~t 

( 1 1 )  maklng recommendatlons upon any such 
sublect and. In parllcular recommendat~ons 
for the betler coordlnatlon of pollcy and acllon 
w~th respect lo that subject, and 

( 1 1 1 )  de l~berat~ng upon such other matters at 
general cnterest to the States as may be 
relerred by the Chaman of the Counc~t 

As dec~ded In 11s flrst meeting held on 10th October 
1990 a Sub.Comm~ttee of Ihe Inter-State Councll 
conslslmg ol e~ght Ch~et  Mlnlslers and three Union 
M ~ n ~ s t e r s  was const~tuted lo examlne Ihe 
recommendallons of the Sarkar~a Comm~ss~on or1 
Centre.Slate relallons The Sub.Cornm~ttee held SIX 

meetmgs and completed dlscuss~on on 190 out ol 247 
recommendat~ons. the SubCommlttee was rcqu~red to 
submlt 11s report by 30th June. 1996 Its term explrcd on 
30th June. 1996 Its reconst~lullon and extens~on 01 
term are under cons~deral~on 

New Delhi-Bhopal Shatabdi Express 

752. SHRl BANWARI LAL PUROHIT W ~ l l  the 
Mln~ster of RAILWAYS be pleased lo stale 

(a) whelher lhere IS a demand lo extend the ex~s l~ng  
New Delhl-Bhopal Shatabd~ Express uplo Nagpur and 
vice-versa. 

(b) 11 so, whether Ihe Government have conducled 
any survey aboul the feas~b~llty lo extend the Shalabd~ 
Express up10 Nagpur, end 

(c) ~f so. Ihe llme by whlch 11 18 llkely lo be extended? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHAHAJ) (a )  Some 
epresentat~ons have been rece~ved In l h ~ s  reyard 

Ib)  S~nce the Shatabd~ Express IS a day time lntcrclty 
ype of tram and w11h the runnmg trne lrom New De lh~  

to Nagpur bemg over 13 hours In one d~rec l~on ,  11 would 
not be  leasrble to extend the New Delh l -Bhopal  
Shalabd~ Express uplo Nagpur 

(c)  Does not arlse 

Wagon Load 

753 SHRl BASUDEB ACHARIA W ~ l l  the M~n~s te r  
of RAILWAYS be pleased to state 

(a )  whether Eastern Rarlway has been denymg to 
accept load  less than of a lu l l  rake of outward 
cons~gnments at the Howrah statron, 

i b )  II so. the alternat~ve arrangements made by the 
Eastern Ra~lway for such l re~ght  traffrc 

,, ( c )  whether thrs decwon IS against the mterest of 
the Ra~lway frnance as fre~ght trafhc revenue wdl go 
down. and 

(d)  11 so. whether Government propose to revlew 
lhrs pollcy and r f  not. !he reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS lSHRl SATPAL MAHARAJi la1 No. Sir 

I b l  to (dl  Do no1 arlse 

Theft of Coal . 
754 SHRl KASHl RAM RANA W ~ l l  the Mln~Ster 

ol RAILWAYS bc pleased lo slrtle 

[ a )  the deta~ls of the cases ot thelt of coal and 
booked goods artlcles from the wagons In each Zone 
d u n g  the last year. 

(hl the number ol persons arrested In lhrs connectron 
and the value of the goods,art~cles recoveled lrom them. 
and 

( c l  the concrete sleps proposcd to be taken to check 
such rnc~dents 111 luturc? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHHI SATPAL MAHARAJI [a) and (b i  A 
Statement IS atlachod 

(c)  the lollowmg p~cventlve measures are taken to 
check such thelts . 

1 Escortmg ol t r a m  carrylng coal and other 
va luable consrgnments ove l  vulnerable 
sect~ons as lar as posslble 

2 Intenswe beat patrolling In yards and other 
allecled areaslsectlon 

Wrrrren Answers 2 1 8 

Jomt checkmg a1 rnterchange polnts to take 
stock of the c o n d ~ t ~ o n s  of wagons seals 
carrymy consignments 
RPF armed p~ckets are posted/deployed In 
vulnerable sect~ons as far as poss~ble. 
P l a ~ n  c lo thed  RPF personne l  are a lso 
deployed l o  collect crlme lntelhgence w11h a 
vlew to lrackrng down the cr~mmals. 
Based on cr~mrnal  rntehgence, r a ~ d s  and 
searches are conducled on  Ihe dens o f  
cr~mmaIs/rece~vers of stolen property In order 
to brmg them to book 
Dog squads are deployed tor p a t r o l l ~ n g  
vulnerable yards and areas 
Close coord~nat~on between RPF. GRP and 
Local P o k e  IS malntamed at varlous levels 
to apprehend c r m n a l s  and receivers of 
stolen property. 

STATEMENT 

(a )  and (b )  Deta~ls of the cases of theft of coat and 
booked good from the wagons over lnd~an  Ra~lways 
durrng the flnanc~al year 1995-96 

Theft of Coal 
....- -- ........ - -..... - - ....- - 
Zones No.01 Value of Property Persons - . , . . - . - . . - 

Cases Slolen Recovered Arrested 
(In Rs.1 (In Rs.) '  --- ..... ------... . 

C.R. 9 1 23990 23990 136 
E.R. 326 856501 908148 343 
N R 59 492008 2095 18 
N E 35 2 1435 21435 54 
N F 7 1260 1260 11 
S R 
S C 2 8700 8700 17 
S E 54 295191 294591 130 
W.R. 2 440 440 6 
. -- ...... -.. .... , .. . - . -  

Tolal 576 1699525 1260659 - - 715 
.. . . . . . . . . . . . .  .........-...... .. -- 

Theft o/ Eooked Consrgnmenl (excludrnG coal1 
.................--.-.......- . . .  - . - - - 

Zones No ot Value ol Property Persons -....-.. - - .  -. ... -- - - - 
Cases Slolen Recovered Arrested 

(111 Rs I ' (In Rs I ... -- ......... - -. -. . . .  -. ....... - - .. . . .  .......... 
1 2 3 4 5 .... .-. -. - 

C.R 394 3493812 1027534 89 

N.E. 558 - 2259136 365111 2 7 _ ..-..-. - .-.-_-..-.-.__ ..-.-_ ____ 
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- . .. . -- . -- -. -- 

1 2 3 4 5 
. , , . . --- - .- ..- ..- . -- - . . . -. . . .. -. . - 

N.F 1117 5670115 143301 52 
S R 61 1 2773436 396653 90 
S.C. 205 5602 15 44228 38 
S.E 846 4290041 45526 152 
W.R 660 3049025 424555 173 

. .-- - . -. .- .- . . 
Total 7661 39905294 54521 55 1049 
.-.-...-.p-.,--..-.. - ,.. 

Expansion of Trichur Railway SIaIion 

755 SHRI V. V. RAGHAVAN , Will the Mlnlster of 
RAILWAYS be pleased to state 

(a )  whether the expansion work of the Trchur 
Rallhay Stat~on IS In progress. 

(b) the deta~ls of the progress made so far, the 
estimated and rev~sed cost of the project: the money 
allocated and spent and the proposed allocat~on In the 
budget for 1996-97 lor the s a ~ d  purpose: and 

!c) by when ~t IS expected to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes. Sir 

(b) Works 01 remodellmg 01 the statlon bullding. 
provlslon 01 Vegetarian and Non-Vegetar~an relreshmenl 

. rooms and lmprovements to parcel offlce were 
sanct~oned at a total cost ol Rs.60.02 lakh durmg 1995- 
96 Agalnst an ~ n ~ t ~ a l  allocation of Rs 4 40 lakh. a sum 
of R s . 5  19 lakh has been spent on Ihe work of 
Improvements to parcel offlce and the work has 
progressed upto roof level. The remalnlng works are 
under plannmg stage and w~ l l  be taken up shortly. An 
allocat~on of Rs 54.83 lakh IS proposed lor all these 
works durmg 1996-97. 

Train Between Pl tan and Ahmadabad 

756 SHRI MAHESH KUMAR M KANODIA Will 
the Mmster of RAILWAYS be pleased It state 

(a1 whether the Governmen! propose to lntroduce 
lnterclty Express between Patan and Ahmedabad. 

fbl r f  so the delarls thereof and 

(c) 11 not. the reasons therefor' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No. Slr. 

(b) Does not arlse 
(c) Operat~onal and resources consfraints 

Introduction of Mew Train 

757 SHRI VISHAMBHAR PRASAD NlSHAD . WIII 
the Mlnlster of RAILWAYS be pleased to state 

(a) whether the Government propose to lntroduce 
new trams lrom New Delh~ to Jhansl-Banda-Man~kpur- 
Allahabad routes. 

(b) 11 so, detalls thereof; and 

(c) 11 nol. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a)  There IS no 
such proposal at present 

(b) Does not arlse 

(c) Operat~onal exlgencles and resource constraints 

Taj Mahal 

758. SHRI BHAGWAN SANKAR RAWAT Will the 
Mln~ster oi  ENVIRONMENT AND FORESTS be pleased 
10 state 

(a )  the delalls oc ttw d~rec t~ons  glven by the 
Supreme Court In :he Publ~c Interest Petltton pend~ng 
for proleclmg the Tal Mahal lrom envlronmental pollut~on. 
and 

(b) the acllon taken or proposed to be taken by the 
Government thereon7 

THE MINISTER OF STATE OF THE MlNlSTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD, (a1 The wrlt petlllon (clv~l l  No 13381 
ot 1984 regardmg Ihe preservation ol the Tal Mahal 
called for Ilrst hearmy by the Supreme Court In January 
1993 Therealter, varlous orders have been Issued by 
the court The ~mportant orders concerned wtlh t h ~ s  
Min~stry Include 

C o n s l ~ t u t ~ o n  01 a s p e c ~ a l  cel l  for 
~mplemenlat~on ol a green bell development 
plan around the Tal Mahal (order daled 
t 1 4 94) and glven commml on Ihe report 
rubrn~lted by the Cenlrsl Pollul~on Control 
Board (CPCB) on Ihe progress of plantal~on 
(Order dated 20 2.961 

Cons t~ lu l~on  of an expert commlllee on 
atmorpher~c envlronmental Ouahly and 
Pre re rva l~on  of T1j Mahal and Agra 
Monumentr. (order dated 9.434)  
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(111) F i l ~ n g  o f  posltrve response regard~ng 
relocallon of ~ndustr~es In the Agra Mathura 
reglon (order dated 1.12.95) 

(bl  A speclal cell was set up by the Mlnlstry of 
Env~ronrnent and Forests v~de the order dated 5.5 94 
under the Cha~rmarlshlp of Ms Arnarleet Kaur Ahup  
the then Jo~nt Serectry. Natronal Afforestat~on and Eco. 
Development Board for ~rnplcrnentat~on of the Green 
belt development plan The Mln~stry of Env~ronment and 
Forests released Rs. 14 0 lakhs for l h ~ s  programme 
Corwdr?~abIe plantat~on has already been done and 
further pla~i la l lon I S  In progress The M ~ n ~ s t r y  of 
environment and forests also subm~lted comments to 
Ih r  courl on the CPCB's reporl 

7 he Varadaralan corrlmlttee was constituted on 
18 5 94 by the M~n~stry of Envlronmer~t and Forcs.fr, under 
d~rec t~or is  ol Ihe Supreme Court The Comm~ttee 
rwbrn~tted 11s report to Ihr! Mmrslry of Env~roriment 8 
Forests on 30th Apr~l. 1995 and the report has been 

. . i ; u t ~ n ~ ~ l t t ~ d  to the Hori 'ble Supreme Court The 
recorn~ncndat~ons of ths  Cornrn~tlee are ~mplernented 
lhrouyh the Sectoral Mln~str~es and the Government of 
Utlar F'ladesh 

Thc Supreme Court d~ rec ted  the M ~ n ~ s t r y  of 
Envirvnmt!r~t and forests In cooperat~on w ~ t h  the 
Govt~rrirnenl of UP to subn~~t  a relocihon scheme ol the 
~ndustr~cs In Ihr  Agra-Mathula reglon The M~nrslry has 
already subrn~tled thc scheme and the judgement on 
the reincat~ori scheme has been reserved bv the Court 

Communal Riots 

759 KllMARl MAMATA BANERJEE W ~ l l  the 
Mlnlstr'r of HOME AFFAIRS b r  pleased to stat? 

~ a i  thf, r i~~mber of persons k~lled In communal rlvts 
111 thr. c-:ulrltrv rlur~ng the last three years Un~on Terr~lorv 
sfat(! K I S C  

i t ! ;  whrlhrr conipcnsal~on has becn p a ~ d  to l h ~  
vlctlmt, arid tam111es of the deceased. 

I L I  ~f s~ the details thereof, and 

[d l  r f  not the reasons therefor7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOMk AFFAIRS (SHRI MOHD MAQROOL DARI ~ a i  lu 
(dl As P u b k  Order' IS hsted as Item No 1 ol Llst 11-  
$!ate Llst of tho Seventh Schcdule ot the Const~lutlon 
ol Indm the State Governments are pr~rnar~ly concerned 
w~th  the law B ardor slluat~on, ~nclud~ng communal rlots. 
and lor payment of ex-graea lo the communal rlot v~cllms 
and lo Ihe lam~l~es 01 those k~lled In such rlots Howevel. 
lnformat~on IS bemg collected from the Stale Govls and 
w~l l  be l a ~ d  on the Table 01 the House 

Rallam-Bhopal-lndore-Ujjain Line 

760 SHRl THAWAR CHANCj GEHL.OT , W ~ l l  the 
Mln~ster of RAILWAYS be pleased to stale 

(a) the names of ra~lway lmes In the Ratlam Rad 
De~vlsron Western Ra~lway clec~ded to be converted 
from slngle hnes lo double I~rles dur1n.j 1994.95 and 
1995-96' 

(b l  the physlcal and f~nanc~ai achevements agalnst 
the targets fixed lor Ihe purpose upto May 31. 1996. 

IC I  the deta~ls of the piar~ of the Government to 
cover Ratlarn.Bhopal and lridore-!Jjjar ra~lway lrne Into 
double hne completely and 

ld i  whether the Goverrlment wriuld convert these 
two Imes Into double hnes by 1996.477 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL M A ~ A R A J I  la l  the only 
broad gauge lme In Ratlam Ra~lway C~lvls~on I e Godhra 
to Nagda IS already a double l lr~e Hence, qucst~on of 
coverslon from smgle hne tc' diruole does not arlse On 
the metre gauge Ajrner-Khandiva sect~on. no doublmg 
work IS sanct~oned 

~ b )  Does not a w e  

lc)  On the Ratlam.Bhopai sectlon. Ratlam to Maks~. 
Bola1 to Akod~a and Phavda to Bhopal IS already 
double h e  Doubl~ng IS In progress on the rest of the 
lme and would be completed wlth~n the 9th plan per~od 
There IS no proposal lor doubl~ng between Ujla~n and 
lndore 

Id1 No. Sir 

Kollam Thiruvananthapuram Line 

761 SHRl E AhAMEO W ~ l l  the Mrnrster of 
RAILWAYS be pleased to state 

(a1 whether the Un~on Government have rece~ved 
anv request from Kerala for doub l~ng of Kollam 
Thlruvananlhapuram ra~licav l~ne rnannmg ot uvrnanned 
level crosslngs and malntenance of proper upkeep ol 
tra~ns In the Slate, and 

(b\  11 so the response of the Un~on Gorernment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS ISHRI SATPAL MAHARAJI (a)  and (b) Yes. 
Sir However. no proposal have been rece~ved tor 
mannlng ol unmanned level crosslngs Doublmg o l  
Kollam-Th~ruvananthapuranr IS alleddy In progress In 
add~t~on. upgradallon of coach malntenance f a c ~ l ~ t ~ e s  a1 
Ernakulam and at Thlruvananlhapuram has been 
planned 
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Deer Population 

762 SHRI MULLAPPALLY RAMACHANDRAN 
W~ l l  the Mln~ster of ENVIRONMENT AND FORESTS be 
pleased to state 

(a) the detarls of deer populat~on In the country. 
S ta te-me:  

JULY 16. 1996 

( b l  whether deer populat~on has ~ncreased or 
decreased over the past f~ve years: 

( c )  ~f SO.  the detalls thereof. State-w~se: 

(d) the reasons for decrease. 11 any; and 

(e l  the steps taken by the Government In thls 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) . (a)  The State-w~se population 
hgures of all the 9 specres of deer which occur In the 
country arc rlol mamtatned. However, the populatron of 
the Kashm~r stag (Hangul) and the Manipur brow. 
antlered deer (Sanga~) ,  which have very local~sed 
dlstr~but~on are as gwen below : 

Sangar Hangul 
(Keibut Lamjao National (Dachigam Nat~onal 
Park. Manrpur. Park. J 8' K) 
1990 - 76 1992 - 110 
r995 . 152 1995 - 290 

(b) and ic )  There IS an Increase In the populat~on 
of the 2 specles of deer as shown above. 

(d l  Does not arrse 

(el  All the 9 specles of deer whlch occur In the 
country are fully protected agalnst h u n t ~ n g  and 
commercral explo~tat~on under the provrslons of the 
W~ ld l~ fe  (Protect~on) Act. 1972. Bes~des. the deer and 
the~r tlab~tat I S  also espec~ally protected through a 
network of nat~onal parks and sanctuarres whlch have 
been estahl~shed throughout the country. 

Trains from' Howrah t o  New Delhi 

763. SHRI HARADHAN ROY . WIII the Mmster of 
RAILWAYS be pleased to state . 

( a )  whether the Government have any proposal to 
rntroduce more superfast tralns lrom Howrah to New 
Delh~ and other places of the country whch at present 
do not have d~rect tram servlces; and 

(b) 11 so. the deta~ls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI SATPAL MAHARAJ) : (a1 and (b).  
Provision of addrt~onal passenger servlces by way of 
lntroduct~on of superfast tralns lnclud~ng from Howrah 
to New Delh~ and other places is a continuous process 
subject to operational feasibility, trafflc ~ustlf ical~on and 
resources ava~labllrty. 

Intercity Trains 

764. SHRI SUSHIL CHANDRA . Wlll the Mmster 
of RAILWAYS be pleased to state 

(a) the names of the stattorrs at whlch lnterc~ty 
Express between Bhopal and lrrdore halts: 

(b) whether the Government propose to decrease 
the number of halts of Interc~ty Express durmg the current 
year to reduce the travellmg tlmc ot the tram: and 

(c) 11 so, the detads thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a )  At  present. 
990319904 Bhopal-lndore lntercrty Express (DMU) IS 

stopping at Shulalpur. Ujjaln and Dewas only. 

(b) No. Sir 

(c)  Does not arlse 

Crimes 

765 SHRl R.L P. VERMA W ~ l l  the M~n~ster  ol 
HOME AFFAIRS be pleased to state 

(a) whether srlmes In the country have ~ncreased 
during the last three years, 

( b )  11 so.  the detal ls thereof a l o n g w ~ t h  the 
comparatwe figures: and 

Ic)  the steps takenlproposed to be taken to prcverlt 
recurrence of crlrnes In tuture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) . (a1 
and (b). A set of Statements I to II are enclosed. 

( c )  Even though, as per provlslons conlamed In the 
Seventh Schedule of the Const~tut~on. 'Polce' and 'Publlc 
Order' are State subjects, the Central Government has 
been gurdlng the States on lmprovlng varlous facets o l  
pol~ce funct~on~ng ~ncluding crrme control. The Central 
Government has been prov~dlng fmanc~al ass~stance 
to the States as well for modernismg the~ r  pollce 
forces 
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STATEMENT - I 
Inc~donce of Cognmble I h n r e  rlPCl dunng 1993 

1 2 

STATES 
1 Andhra Pradesh 
2 Arunachal Pradesh 
3 Assarn 
J Blh,~r 
5 C-7 
b Gularal 
' Haryand 
- Hlmachal Pradrsh 

I I 1 1 1 1 1 1  and Kashmtr 
K;I~III 

11 Kerala 
12 Madhya PI I t I 

13 Maharashlra 
14 Man~pur 
15 Meghalaya 
16 M~zoram 
17 Nagaland 
18 Or~ssa 
19 Punlab 
20  Ralaslhan 
21 S ~ k k ~ r n  
22 Tam11 Nadu 
23 Tr~pura 
24  Uttar Pradesh 
25 Wesl Bengal 

Murder 

3 -- 4 

...... 
Murder Atternpt C H Not 

lo  commlt amourlllng 

............. .. ......... .- 
Total (Slates) 37686 

.... - . .  -. . . . . . . . . .  - - . . . . - .  -. 

UNION TERRITORIES 
26 .  A and N Islands 10 
27. Chand~garh 14 
28. Dadra and Naga~ t iavel~ 4 
29  Darnan and DIU 4 
30.  D e l h ~  487 
31. Lakshadweep 0 
3 2  Pondcherry 5 5 
.. . . . . . . . . . . . . . . . . . . . . . . . . . .  

Total UT - - - 554 
. . .  . .  . ..... . . . . . .  

Tolal (All Ind~a) 38240 
. . . . . . . .  

Source Crtme In lnd~a Data 

to Murder 
. . .  

5 

7(r 

1 H 
6? 1 

9 
13 
9 8 
10 
15 
4 7  
2 8 

192 
I 5 0  

3 
2 
2 
0 

101 
112 
102 

3 
28 

0 
1543 
584 

- -  . . .  
3790 

. . . . . . .  - . 
K~dnappmg . - & Ab'duct~orl Oaco~ty . . . . - .  - . 

01 women 01 
Tolal & Gtrls 

..-- 

8 

472 
19 

1034 
1335 

19 
923 
208  
167 
304 
306  

8 5 
996  
740 

77 
8 
0 

13 
432 
102 

2151 
4 

757 
61 

2522 
700  

olhers 

9 

324  
0 

124 
1300 

7 
148  
105 

2 6 
5 0 

192 
5 0 
96 

418 
J 6 
19 

7 

3 0 
0 

8' 
22 1 

i 

17 

l ir 

190 1 

31 J 
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-. .... , . , - .. - ... -- - . -- .. - .... -. . - .......... -- ...-........... 
S.No. StateNT Preparation Robbery Burglary Th~ef l  Rlots 

and Assembly 
for Dacolly 

. -- 
1 2 

-. --- 
STATES 

1.  Andhra Pradesh 
2 Arunachal Pradesh 

3. Assam 
4 Bthar 
5. Goa 
6 Gujarat 
7 Haryana 
8 Htmachal Pradesh 
9 Jammu and Kashmtr 

10. Karnataka 
1 1 .  Kerala 
12. Madhya Pradesh 
13 Manarashtra 
14. Man~pur 
15 Meghalaya 
16 Mlzoram 
17 Nagaland 
18 Orlssa 
19 Punjab 
20 Rajasthan 
21 Slkk~m 
22 Tam11 Nadu 
23.  Tr~pura 
24 Utlar Pradesh 
25 West Bengar 
.... .. -. ... - -. -. . - .... . . . -  - . . 

Total (States, 1080 24006 
. . . .  - -  -- .. . . . . . . .  ~- 

UNION TERRITORIES 

26 b and N Islands 0 5 
27 Chand~garh 0 9 

28 'Dadra and Nagar Have11 0 1 

29.  Oaman and GIU 0 0 

30 D e l h ~  2 2 326 
31 Lakshadwrep 0 0 

32 Pondcherry 0 7 
.. . . .  ... . - - . . .  - -. . . . . . . . . . . . . . .  - - .. 

Total UT 22 348 . . . .... . . - . . . .  - -. . - . .  - .- - - ,,,- - 
Totsl (All 'lndla1 1102 24354 .. . . -  . -.-- .. .- . 

Cr~mlnal  Cheating 
Breach 
of Trust - ... ., ........... -- .. 

. -.- 
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.. - ..-........... . . 
1 

.... . . . . . .  .... 
2 

STATES 

1.  Andhra Pradesh 

2 Arunachal Ptadesh 

3 Assam 

4 B ~ h a r  

5 Goa 
6 Guprat  

7 Haryana 

A H~machal  Pradesh 

9 Jarnmu and Kashm~r 

Karnataka 

Kctala 

Madhya P~adesh  

Maharasht~a 

Man~pur  

Meghalava 

Mizorerr~ 

Nagaland 

(irtssa 

Piinlab 

Halasthan 

, 21  S~hkmt 

? 2  larni l  Nadu 

23 111pura 

24  Uttaf P~adesh 

25 W r s t  Bengal 

Total ~Stn les l  

26 A and N Islands 

27 Chand~garh 

28 Dadra and N a p !  

29 Daman and [!ILI 

30 Dell11 

31 Lakshadwcep 

32. Pondcherry 

Total (UTsl 
. . . . . . . .  

Total (All Ind~e)  
. . . .  

ASADHA 25. 1918 ISaka) Wnllen Answers 230 

....... ... , . .- - . ., , .. .- ... , . .. , . . . . . . . . . . - . -  
Counter F e ~ t ~ n g  Other IPCCrlmes Total Cog 

Cr~mes 
under IPC 

.......... -- ........ -. . .  , ................ 
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STATEMENT - II 

Incrdrncc of Cogntzablr Cr~nrn ( / P C )  Durrng 1994 
.. . . .. 

S.No Stale LJT 

STATFS 
1 Aridlira Pradesh 
2 Arunachal Pradcsh 
3 Assam 
4 B~har  
5 Goa 
6 Gujarat 
7 Haryana 
8 H~mactial Pradesh 
9 Jammu and Kashm~r 

10 Karnataka 
1 1 Kerala 
12 Madtlyn Pradesh 
13 Mahardshlra 
14 Man~pur  
1 5  Meghalaya 
16 Muoram 
1 ,- Nagaland 
1 %  9rissa 
1:) Punjab 
25 Ralaslhan 
21 S ~ k k ~ m  
22 Tam11 Nadu 
2 3  l r ~ p u r a  
2 4  IJllar Pradesh 
25 1'Jesl Benyar 

. . 

Murder 

. -. 
3 

2119 
64 

I198 
509R 

3 8 
1340 
677 
104 
i 5 8  

15'52 
509 

333 1 

278 7 
24 1 
11u 

35 
131 
821 
662 

14'39 
6 

1-42 
? E d  

15776 
I817 

3RO 14 

14 
2 2 

-7% Dadra and  Nagar Have11 7 
. I - !  Gaman and DIU 3 

[,~elht 492 
. ~ks t i i~dv .c .ep  0 
?ond~cherr) 2 5 

. . . .. , . . . . 

Tolal UT 
.. . 

563 

Tolsl (All l r~dlal  38577 
, . . 

S f~u rc4  t r ~ v  In lnd~;i bald 

.. .. . . . 

Attempt C.H. Not 
In cornrn~l amourltlng 

Murder 

4 
. .. 

1302 
3 2 

367 
4542 

8 
7 11  
370 

7 7 
657 

1094 
385 

3188 
1325 
144 

22 
2 5 
57 

1117 
390 

1761 
4 

1754 
6 1 

954 1 

560 

29497 

4 
15 
3 
2 

479 
0 

26 
. - 
523 .. ~ . 

30020 
. - .  - 

10 Murder 

5 
. . 

83 
3 

49 
ti30 

2 
6 

l o 9  
16 
8 

6 1 

3 3 
325 
136 

7 

6 
ri 
4 

9 4 

9 Q 

124 
0 

44 
1 

1371 
646  

3857 

b 

0 
8 4 
r, 

. .  . 

89 

39 J6 

Rape 

6 

873 
28 

530 
1 I30 

8 
356 
258 
110 
1 OB 
28 1 

197 
2929 
1304 

5 
3 4 

4 4 

12 
436  
i cla 

1 GO% 
9 

237  
6 1 

2078 
743 

12882 

4 
6 
2 
1 

309 
O 
4 

326 

13208 
-. 

K~dnapp~ng & Abduct~on Daco~ty , 
01 wornell ' 

Total and G~r ls  Of others 
- 
I 8 9 10 

. - 
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. . . . . . . . . . .  .- 
1 

-. 
2 
. 

STATES 
1 Andhra Praclesh 

2 A~unachal  Pradcsh 

3 Assarn 
-1 B ~ h a r  

5 Goa 
6 Gularal 
i' Haryar~a 
8 H~rnachal Pradesh 
9 Jarnrnu and Kashm~r 

10 Karnataka 
1 1  Keraia 
1 Madhva Pradesh 
13 Maharashlra 
14 Manipui 
15 Meghalaya 

16 Mizoram 
17 Nagaland 
18 Or~ssa 
19 Punlab 
:)O Ralaslhan 
2 1 S ~ k h ~ m  
22  Tamil Nadu 

23  Tr~pura 
24 Ullar Pradesh 
75 West Bengal 

. .  
Total tSla1esl 

. . . . . . . . . . .  

U N l i l N  TERRlTORiES 

26  A and N Islands 

27 Chandgarh  
28 Dadra and Nagar Have11 
29.  Daman and Dl11 

30 D e l h ~  
31.  Lakshadweep 

32 Pond~cherry 

. . . .  - .... - . . .  -. . . .  - .... - 
Preparation Robbery 

and Assembly 
for Daco~ty 

. . .  

. . . . . . . .  - ......... 
Burglary Theft fl~ors 

- . . . . . . . .  
Crtmmal 
Breacn 
ol Trust 

. . . . .  
16 

.... - .. 

6 7 '  

3 1 

4 SE 

1775 
4 6 

2394 

332  
109 
93 

6 0 0  
325  
873  

1844 
13 
22 
2 3  
3 8 

402  
14, 
8 4 6  

5 
6 5 0  

13 

3615 
6 10 

. . . . . . . . . . . .  ..... ........................................... 
Tolal (UTs) 9 1 4  397  2093 15421 - -- - -. - -- - - 342 
.. .................. ...................................... ... ..-.. ......................... 
Total ( A '  l n d ~ a l  9 4 6  23933 121536 303561  94344 -. . .  - ---.-, ... -. .. ............ --- ----. ....... ............. . 
Source 1:rme in lnd~a Dh1i1 
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--- . 

Cheating 
.. , .......... .... - ........................... - ........ 

Counter Felting Other IPC Cr~mes Total Cog. 
Crimes 

under IPC 
. . . . . . . . . . . . . .  ... . . .  

1 2 17 
., ...................... ..-..-.-. , .... , .......... . - 18 19 2 0 - - -- -- . -- -- .. -- -- - -- - -. - 
STATES 

1. Andhra Pradesh 2384 252 62629 100789 
2 A~unachal Pradesh 
3. Assam 
4 Bihar 
5 Goa 5 7 1 A 1387 3130 
6. Gujarat 
7. Haryana 
8. Himachal Fradesh 
9. Jammu and Kashmir 172 3 7799 14920 

10 Karnalaka 1905 425 66266 1 12949 
11. Kerala 
12 Madhya Pradesh 
13 Maharashlra 
14. Man~pur 
15 Meghalaya 3 0 7 774 1965 
16 Mizoram 53 4 588 17 19 
17 Nagaland 
18. Or~ssa 
19 Punlab 
20. Ralasthan 

22. Tam11 Nadu 1l:H 5 6 7  78121 119071 
23 Trlpura 
24 Uttar Pradesh 
25 West Bengal 1249 67 3 1480 68942 

..... .- . .. ............... ............... . . . . . . . . . . . . . . . . .  
Total (States) 

~ ... ... 29699 
..-.- -- - .......... . . . . . . . . . . . . . . . .  

2739 903029 1590375 
. . 

UNION TERRITOR1,FS 

26 A and N Islands 6 0 350 54 7 

27 Chandlgarh 9 9 0 67 1 2899 
28:" Dadra and Nagar Haveli 
29 Darnan and DIU 

31 Lakshadweep 0 0 70 5 2 

- .- .... . . - . . . . . . . . . . .  - . . . - . . . . . . . . . . . . . . .  .- ..... . . . . . . . .  - . .  
Total fUTs1 
.. -. ........ .. ........... .............. . . . . . . . . . . . . . .  . . . . . . .  

1508 112 21313 
-. - 44476 

. . . . . . . . . . .  
Total (All India) 31207 2851 924342 1635251 

. . . . . . . . . . . I .  ......... ---- - -  ............................ 
Source Crime In lndta Data 
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. . . .  . . .  . - 
1 
. . 

2 

STATES 
1 Andhra PrAdcsh 
2. Arunachal Pradesh 
3 Assam 
4 B ~ h a r  
5 Goa 
6 Gularat 
7 Haryana 
8 H~rnachal Pradcsh 
9 Jarnniir arid Kashm~r 

10 Karnataka 
1 1  Kerala 
13  Madhya Pradesh 
13 M a h i t r a s h t ~ ~  
14 M a n ~ p u r  
15 Mcghalaya 
16 Muoram 
17 N a g d a r ~ d  
1 H Or~ssa 
19 P u n l a b  
20 ha last ha^^ 
21 S l k h ~ n ~  
22 7 ~ n r 1 l  Nai lu 
2 3  111pi11a 
24 Uttai Prnt lrsh 
25 W r s t  Hcngal 

Inodence oi Cogn~zable Crrme (IPC) durrng 1995 
(Slate and  UT.Wrse) 

Murder 

. . .  
3 

2375  
7 1 

4 8 5  
2023  

3 6 
1373 
6 2 5  
1 2 5  
7 96  

1734 
457  

3318  
7799 

289  
1 0 3  

37 
151 
8 2 2  
6 4 3  

1260 
12 

1930 
251 

10384 
1788 

. . . .  

33905 

14 
14 

28 D i ~ d r a  and Nagar Have11 1 1  
29 Danian arid UIU 5 
30 D e l h ~  50  1 
31 Lakshadwecp 0 
32 Pond~chorry 2 3  

Total lUTsl  568 . .  - . . . . . .  . . .  

Total (Al l  l n d ~ a l  34473 

Sour[:p 'Monlhly (:rlnlp S l a l l s l ~ ~ ~  

Note I lgures A I P  Prov~s~orial 

Attempt C H Not 
l o  COmmll arnountlnq 

Rape 

6 
...... 

834  
2 7 

217 
3 6 3  

20 
248  
256  
1 l o  
114 
262  
244 

2925 
1332 

1 1  
14 
42 
1 5  

476  
9 1 

8 7 0  
3 

2 3  1 
7 5 

1783 
787  

.......... 

1 1360 

5 
5 
1 
1 

3 3 5  
0 
2 

a n d  
Abduction 

I 

990  
48  

5 10 
8 2 6  

2 1 
8 3 5  
4 3 3  
1 7 7  
379  
581 
158 

1137 
1197 

1 1  1 
1' 

39  
29 

2 8 8  
2 4 3  

2390 
13  

599  
l o 3  

3885 
934  

16038 

4 
3' 

6 
2 

1294 
r! 
9 

1352 

Rcibbery Burglary 

. . .  - ...... 
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.- . . . . . . . . . .  . . . . .  ........ 
S State UT Theft Rlots Cr~mrnal Cheahng Counter. Others Total Remarks 

No Breach Feltmy IPC Cog. (F~gs  are 
of Trust Crimes crlmes upto the 

undet month of)  
IPC 

-- - . . . .  ....... . .  ........................................... - . . . . . . . . . .  
1 2  11 12 13 1 1  15 16 

, -- -- 17 
, 

18 - .- . - .- . . . . . . . . . .  ... . .  . . . .  .. . . . . . . . . . . . . . . . . . .  

STATES 
1. Andh~a Pradesh 14601 4587 548 2257 157 63288 98594 
2 Arunachal Pradesh 313 19 2 3 23 2 1103 1901 
3. Assam 3221 1085 125 141 12 7111'3 15848 May 
4. B~ha r  6111 4800 158 192 109 ?;4ilG 45979 May 
5. Goa 1123 180 3 9 54 12 1113 35.41 
6. Gularat 19082 1593 1?76 802 157 70442 103456 
7 Haryana 4436 533 284 603 54 20597 31361 
8 H~mactial Ptadesh 91 9 578 9 2 144 11 7867 11140 
9 Jammu and Kashrn~r 2181 618 85 153 20 7681 15028 

10. Karnalaka 18983 9613 604 1984 76 73596 120337 
11 Kerala 3105 6471 227 1396 21 70200 87425 
12 Madhya Pratlesh 30951 3835 699 1563 186 127013 195564 
13 Maharashlra 49529 3676 1908 3191 1524 107983 193900 
14. Man~pur  320 4 1 17 64 13 18 2519 
15 Meghalnva 427 3 4 10 2 2 6 699 1625 November 
16 M~zoram 869 1 2 8 78 12 953 2446 
17 Nagaland 272 11 2 2 19 2 426 1354 
18 Or~ssa 6805 1538 156 393 19 30227 46167 November 
19 Punlab 1377 6 159 577 18 6524 11124 
20  Rapsthan 13301 17364 690 3933 516 74717 125533 October 
21. Slkk~rn 125 23 3 5 8 1 282  633 
22 Tam11 Nadu 18834 4456 383 895 492 74398 1 10548 
23. Tr~pura 576 246 14 2 4 3 1588 3735 
24. Uttar Pradesh 33282 7873 3018 3121 196 78637 171128 
25 West Bengal 21099 6111 484 1161 58 33668 69413 

...... .-...... , .- -- , .. - .. .... . . .  ..... ..... .... - . 
Total IS t s l es~  

.- . - . . .... , ..... -- .. . - ...... . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  ... . .  
251845 75292 11'059 22848 3685 890120 1471225 

UNION TERRITORIES 
26.  A and I4 Islands 5 6 19 5 6 0 290 466 
27. Chand~garh 832 66  54 8 5 2 730 2035 
28 Dadra and Nagar Have11 57 27 7 2 0 254 415 
29 Daman and DIU 5 6 39 3 11 0 92 242 November 
30 D e l h ~  I73314 206 643 1142 63  22743 47709 
31 Lakshadvadeep 12 1 3 0 0 12 3 2 
32 Pondcherry 458 43 3 10 4 1743 2399 
. . . . . - .  . . .  ............... - .- ...... ..... ........ -- .....-... -- 
- -  . - Total IUTSJ 18785 40 1 718 1256 69  25864 53298 

...... , ... ----- . . . - . .  , .. ................. , . .. ...., , ,. . 

V ~ l a l  (All lnd~ar 
- .- 

270630 75693 11777 24104 3754 915984 1524523 
.... . . . .  ........................ 

Source 'Monthly Cr~me Staltslrcs 
riow i~gures are Prov~sronal 
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Pune-Nasik-Baghai-Billimora-Surat Line 

' 766 SHHl KACHARU BHAU RAUT Will ti le 
Mlnlster RAILWAYS bc r l l ~  G7wrl to stale 

( b l  ~f so ltle actlon 1;1kt'11 by the Governmen! In 1111s 
reyard. and 

( c l  11 not !he reasons thelclor7 

THE MINISTER OF STATE IN THE MINISTR'r' C;F 
RAILWAYS ISHRI SATPAL MAHARAJl  ( a )  !:I icr 
P1ell:nrnary Er~glneer~rry.cum.T~atl~c Survey for r~n ly  i i  
ncw BG Ilr~i! between Pune.Nask i 2 1 Z  kms I has hepn 
lakcn UIJ Furlhe1 c r~~~sc l f i ra l l o r i  of thc prolecl 'wll bid 
possible once !he rcsul ts  o l  thc S I J I V P ~  t~ecor:ic 
available 

Duc l o  conslralnl of resources. Ihc r:rbpossl 1 0 1  

cons l l i~ct lon of nr.v Ilnc Irom I~:ISI~ to Sur;~! ,~I;I F.IG!I.II 
and Bllhmora cannot LIP cnnslc1ert.d nl Ih15 slaye 

Review of Contracts 

767 SHHl PANKAJ CHOWDHARY 
SHRl SATYA DEO SINGH 
SHRl PRABHLJ DAYAL KATHkhIA 

VJlll t h ~  M~n ls tc r  ill RAILWAYS b r  p l r a s r d  !,.I 

stale 

( a )  whclher the Cir~vc!rnmellt 11 1.1, any ~ I O P ~ \ : I I  1 8 '  
, revlew tht. uonlrncls 8 iss~g~~t !c l  lor v~ i r~c ius sr rb lcrs  uri 

the rallway slalloos 

,b)  I! :,o Ihc sillrrli l tea lu l~?s !hcrcirl i111d 

( c )  the tlme by IY~KII a tlnal t l c c i s ~ o ~ i  1s Ilht51v In  br! 
laken In l h ~ s  rtyard'j 

THE MINISTfH OF STATE- IN 1 H t  IdlNISTR) 3f 
RAILWAYS {SHHI S A I P N  MAHAHAJl Nc. SII 

(b )  and I L I  Do rid arrst! 

Convers ion o f  Ratlam-Neemuch L ine 

768 DN LAXMINARAYAN PANDEY W ~ l l  the 
Mlnlsler o l  RAIL WAYS be pleased to state 

(nr whether lhc gnuye conversion work on Ratlam. 
, , Ncemuch  met le  g a u g r  l lnc In Rat lam O l v ~ s l o n  of 

Western Railway has boon In progress. 

Ib l  the lunds allocated lor lhls purposc durmg 1994. 
95 and 1995.96 and 

IC) whslhor Ihe s a d  work IS l o  be compleled bv 
1996.977 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS iSHRl SATPAL MAHARAJ) iai Yes Srr 

i b ,  The lunds allocated t r~ r  lhls work are as under 

1994.95 1995-96 
Hs 2 10 crs Rs 8 65 crs 

1.1 The target dale I:, not yet lixcd 

Unauthor ised Passengers i n  Reserved Coaches 

Yf.64 SHRl SOlJMYA FIANJAI4 ' i U I  lhe Mlnlsler 
at , .'rlLV/AYS he pleased lo  s:ale 

11) l  Apar! frorrl 1ah.1ng 1311o\b u;) ac!~.'."' 2 -  specli~: 
coniplnlnts surpr~se checks are organlsc:l frc!g,lenlly 
hv :.orrirnc.ic~al and vlyllarice departmcntt; I!I ciuse 
;:~ncfir l  5::llh RPF and GRP 113 a p p r r h c r ~ ?  br";>::s 
I ~ a v e l l ~ ~ i p  v.~thoclt propel  nii!h;lrr!i A:!~, ! I . I  15 !<ikec 
.qm6! s~rch  penplc tm lc r  n l n t s ' a n s  3 3 1 1  Act 
T~:hct c l i ech~r~y  ; I C ~ : ~ I ~ I ~ . S  ale rl~!cr;s~t~..;l $ 1 1  t ralrTj aq3 
;.ccl~o~~.; r l h ~ c h  art. toi~rrd 1 , ~  hc i u l ~ ~ - r a ~ l e  

Wagon Industry  

0 SHRl HUPCHAND PAL l ' i~ l l  thta h tm~s l r r  ?! 

RAILLVAYS be pleased l o  state 

, a \  v:hcther Ihc  Governrnrn! har t .  ~ I n r  plat' 1.2 
1~3v1laise the sagqng  i$agor  ~r?dirs!r', II! :he c r . . r r ~ t v ~  
a n 11 

\!)I 11 s o  the de la~ ls  thereof7 

THE MINISTER OF STATE IN T d F  L,V1\1~STRY OF 
HAILW4YS ISHRI SATPAL MAHARAJI I;I and ;t 
Rallviay Roard places c ; d m  an !he \ ! a p  1n.jus:rh a.. 
v,cll as RIy s orcn viorkshops It71 proclrremcn! ~1 ivagsris 
t ~ n  v iaal  to year  b n s l s  b a s e d  u p o n  the a c t u a i  
r rc lu i rments The x d c r s  lor .:ayons placed durlrig Ihe 
lasl ? years on r tayon ~ndustrb are as under 

1994.95 = 10800 Four wheeler iinlls 

1995.96 : 16085 Four wheeler units 

Durlng the currenl year 1996.9: procurement 01 
75000 lour wheeler unrls have been planned 
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Reservation in C A R  

771. SHRI SANTOSH KUMAR GANGWAR W ~ l l  
the Mlnlster of AGRICULTURE be pleased to state 

( a )  whether recommendal lons of the Mandal 
Comm~ss~on to provide reservat~on and age relaxation 
to the other Backward Classes 111 jobs arc b r i ng  
~mplemented In the select~on ot sctent~sts I r l  the lndtan 
Counc~l of Agricultural Research. 

(b) 11 not. the reasons therefor: and 
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(c) the steps betng taken by the Government to 
Implement the recommedattons without any furrhet 
delay? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) la, As per 
Government of l nd~a  ~ n s t r ~ ~ c t ~ o n s .  2700 reservallon IS 
prov~ded to OBCs In sc~ent~ftc posts where reservation 
exlsts for SCIST Relaxatton In upper age hmlt lor a 
per~od ol 3 years In respect of the Sc~ent~ftc posts Illled 
up on dtrect recruitment at entry level 1s also glven to 
the OBCs. 

(b) and ( c ) .  Does not a x e  

Gauge Conversion 

772 PROF RASA SlNGH RAWAT W ~ l l  the 
Mmster of RAILWAYS be plcased to state 

(a) the target f~xed for iornpletmy the brohd gauge 
converslon work of Delh~.Ahmedabad-Jalpur-Almer 
Marwad Junct~on Rallways Lme 

(b)  the reasons lor delay IF achlevtng the target. 
Ic) the extent of the viGrk Lompleted on thts prujcct 

and the amount spent thereun 
Id j  the I~kely 11me to be taken for complehon of the 

rernalnlng work and the amount earmarked for 11, and 

i e j  the alternative arrangements made for the 
f a c ~ l ~ t ~ e s  of psssengcrs durtng the pe r~od  of Gauge 
Converslon7 

THE MINISTER OF STATE If4 THE MINISTRY OF 
RAILWAYS iSHRl SATPAL MAHARAJ] ra) The or~ylnal 
target date for completton of the project was 31 3 96 

!b)  On request from Ministry ol Petroleum. work on 
some of the sec!tons was delayed 1111 the Kendla. 
Bhatmda 011 plpe l ~ n e  1s comm~ss~onecl 

cc, Sectrons completed so far are as under 

1 Delht-Ajmer ,444 Kms I 

2 Mehsana.Ahmedabad !52 kms J 

The amount spent so far on thls project is Rs 
502 30 crs 

(d j  The remalnmg work I e ,  f r m  Ajmer-Mahesana 
(423 kms.) IS expecled to be completed by Feb' 97 The 

amount earmarked for 1996-97 w ~ l l  be available in the 
Budget Document whlch will be lald In the House later 
today 

(e l  Statc Government w ~ l l  be requested to operate 
add~tlonal Bus Servces. 

Sil iguri t o  Alipurduar 

773 PROF JITENDRA NATH DAS W ~ l l  the 
M~nlster of RAILWAYS be pleased to state 

( a )  whether there IS any proposal lo make an 
al ternat~ve broad gauge r a ~ l  I ~ n c  trom S l l~gu r l  l o  
Ahpurdua~ vla Domohont. Malbazar. 

Ib l  t f  so the detads thereof, and 

( c )  the tlme by whtch the work IS llkely to bc 
executed') 

THk MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) l a i  Yes SII 

ib )  and t c ~  The Guage Convers~orl of Borlgalngaorl- 
Slltgur~ 12-5 kms) sectlon w~ l l  be taken up In the comlng 
years ~ r i  I I ~ L I  o f  doubllng of the BG hne bc twren 
Jalpalgur~ and Bongatngaon 

Foreign Refugees 

774 SHRI RAJlV PRATAP RUDY Will the Mlnlster 
ot HOME AFFAIRS be pleased to stale 

i a i  the extent of lore~gn relugees slaying Irl lndla 

i b J  the number and name ol counlrles I r c m  whlcti 
they have come. 

l c i  v,'hethec they have bcen a c c c ~ d r d  pol~t tcal  
sasylum for Indian c ~ t ~ z e n s h ~ p  and 

(d l  ~f not whether the Government propose to deport 
them ta the~r countr~es" 

THE IdlNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS lSHHl MOHO. MAOBOOL DAR, la1 
and 1b1 The number ol lorelgn refugees staylvg In 
lnd~a and thelr country of orlglns are as follows 

. . . . .  ... 

Country of Oriyln Number ol refuyees 
.-. . . . . . . . . . . . . . . . . . . .  ...- . . . . . . .  ,."-- -. -. 

T~bet 98 000 
Srl Lanka 07 729 
Bangladesh (Chakma and Hajongsl 66.234 
Burma 5 2 

. . . . . .  . - . . - . . . .  .- - . . . .  
Total 

. . . . . . .  
2.51 015 

In addltlon to these. there arc 18.932 Afghans. 255 
Somalls and 808 refugees from Other Counlrles l~vlng 
In lndla under the Mandale ol the Unlted Nallons H ~ g h  
Comm~sslon lor Refugees. 
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f 
( c )  and ( d l .  lndlan Cttizenshlp 1s granted In 

accordance with the provis~ons ol the lnd~a C~ t~zensh~p  
Act, 1955. No speclal provtslon ex~sts In the clt~zensh~p 
to persons hold~ng refuyee Status As par the pollcy of 

'the Government of lndla the refugees are belng 
repatriated to the~r respectwe Countr~es on Voluntary 
basls on the bass of bilateral consultations w~ th  the11 
home countr~es. 

Fencing of Barbed Wire Along 
Indo-Pak Border 

775 SHRI MAHENDRA SlNGH RHATl Wtll the 
Mlnlster of HOME AFFAIRS be pleased lo state 

fa) the length In kdometres lcncfd wllh the proposed 
to be lenced w~th  barbed wlre along thc Indo-Pak border 

(b) the name and address of the agency contractor 
appomted tor fenc~ng and 

(c )  the amount spent and proposed to be spent by 
the Government on 117 

THE MINISTER OF STATE l h  THE MINISTRY OF 
HOME AFFAIRS lSHRl MOHD MAOBOOL DAHJ !al 
The progress 01 fenc~ng work along ttie Indo-Pak border 
IS as under 

................. 

ComplPtcd 7 0  be completed 
. . . .  

Punlab 451 kmt. 
Ralaslhan b@i; Krns 435 Kms 
Jammu 180 Krns 
Gularat Trrrattr 1 r 1  qo! su~tatric lo1 

k r ~ c ~ r i y  

( b ~  The work 1s bemy  don^ through CPWD 

(c! A total amount of Rs 225 110 crore has been 
spent so lar and an drnr,unl 01 NI, 113 03 crore 1s 
proposed tu be spent tor the vrorks In hand 

Purchase of Land by IPCL 

776 SHRI MOHAN RAWALE. VI'III lhc Mtntstct 01 
CHEMICALS AN@ FEFiTILlZEHS tit> lrlcw+ed lo stale 

(31 whether ltre Ind~,~n F't~troctri~rrr~cals L 1n11lrd had 
purchased two plots 01 land or1 l rasr In publlc auctton 
from the MaharashIra Ho~rsing and Arm Development 
Author~ty tMHACIAl In 1990 

(b )  ~f so, thc deta~ls tIicreol and thc amount patd fo l  
the snmtl, and 

( c )  Ihe purpusr lor wh~ctr the larrd has since been 
ulll~sed' 

THE MINISTER OF STATE Of THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLAI 
(a) to (c) The l n d ~ ~ n  Petrochem~cals Corporal~on Llmlled 

(IPCL) have mt~mated that they had acqu~red two plots 
of land In Varsova area ol Bombay In a publtc auchon 
from MHADA as per delalls below 

................. .. - . . . . .  -. - - 
Plot No Area iSq. Mtrs j Amount ~n Rs 

. . .. .- -. . . . . . .  . . .  

1:RDP-2 1539 8 5  2 47 74.878. 
30/RDP.2 1408 53 2 16 44.035 - 

- . . . . . . . . . . .  ..... . . . . . . . . .  ...... - - - .- -. -- 

These plots were acqutred for  constructing 
resldent~al  accc~mmndat~on ior the Bombay based 
employees of IPCL as also tor trans11 accommodation 
and guest house Lease deed for these plots 1s betng 
excculod and construcl~on work w~ l l  be lnlt~ated soon 
alter the lease deeds are comDlete. 

Suburban Railway Statlons 

777 SHRlMATl JAYAWANTI hAVINCHANDRA 
MEHTA Wtll the Mlnlster ol RAILWAYS be pleased to 
sfate 

la1 whclher the Government have plans to Improve 
the ~ o r k ~ n g  of suburban Ra~lviays Stattons part~cularly 
ttie Chernk-Road Raliwdy Platform 

ib l  lf so the details thereof and 

1c1 11 not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS ISHRI SATPAL MAHARAJ) la1 Yes Sir 

~ b i  1 1 1  Platlorm No 3 and 4 at Cherny Road stallon 
have been extended for 12 coach tram 1 1 1 )  Foot over 
Br~dge on platlornr 3 and 4 IS under constru;l~on ( 1 1 1 1  

A Sky.walk lo connect neb loot over trldge w~ th  south 
end Mumba~ Munctpal Corporat~on toot over br~dge 
has been planned 11v1 Approach ~ a t h  improvement to 
Chernv Road Stat~on from Mame Drlve 1s hetng done 

I C ~  Does not arlse 

Introduction of Shatabdi and 
Palace on  Wheels 

--A SHRI 7 OOPAL KRISHNA W ~ l l  the Mlrrlster 
ol R4ILW4YS be pleased to state 

la1 ivhethet there IS an\ propasal I,: lnlroduce 
Shatabdt Exprrss and palace on Whcels tratns trotn 
Hyderab,~d and 

I ~ I  I! SG the aetalls Itrereof7 

THE MINISTER OF STATE IN THE MlNlSTRI OF 
RAILWAYS \SHRI SATPAL MAHARAJi (a1 and ~ b i  At 
presrnl thcre 1s no proposal to ~nlroduce Shalahd: 
Express horn Yyderabad However there IS a proposal 
I@ run n 'Palace or3 Wheels' type lourlsl tram touch~ng 
Hvderabad on the tol lowlng c t rcu l l  Rombab-  
Aurangabad (Alanta'Elloral-Nanded-Secunderabad. 
Hvderabad-Pune.Bombav 
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Animal Husbandry and Dairy 
Schemas in Assam

779. DR. ARUN KUMAR SARMA : WiJI the 
Minister of ANIMAL HUSBANDRY AND DAIRYING be 
pleased to state :

(a) the details of various Central schemes being 
implemented in Assam for the development of Animal 
Husbandry and Dairy;

(b) the amount allocated during each of the last 
three years, scheme-wise; and

(c) the targets fixed and achievements made during 
the said period, scheme-wise?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE (SHRl RAGHUVANSH 
PRASAD SING H): (a), and (b). A list of various Central 
and Centrally Sponsored Schemes being implemented 
in Assam for the development of Animal Husbandry 
and Dairy and the funds released during 1993-94. 1994. 
95 and 1995-96 are enclosed as Statement.

(c) As a result of the implementation of various 
schemes the production of major livestock products is 
expected to improve. The targets fixed and achievements 
made in respect of milk and egg production in 1993-94. 
1994-95 and 1995-96 in Assam are as under :

1993-94 1994-95 1995-96

Milk (million tonnes) 

Egg (million nos.)

S.No. Name of scheme

Target Ach. Target Ach. Target Ach.

0.78 0.67 0.82 0.70 0.85 0.8

590 449 609 460 604 604

STATEMENT

(Rs. in lakhs)

Fjjnds released during 
i  993-94' ...... 1994-95 ”  7995-96

2 .

3.

4.
5.

6 .

7.
8 . 

9.

Extension Frozen Semen Technology and Progeny 
Testing Programme.
National Project on Rinderpest Eradication.
Assistance to States for Control of Animal Diseases.
(i) Systematic Control of Livestock Diseases.
(m Foot and Mouth Disease Control Programme.
(iii) Animal Disease Surveillance 
Professional Efficiency Dev.
Assistance to States for improvement of abbatoirs/ 
establishment of carcass utilisation centres and primary 
flaying units.
Integrated Sample Survey for the estimation of 
production of major live stock products.
Assistance to States for Integratd Piggery Dev.
Animal Husbandry Extension Programme.
Integrated Dairy Development Project in Non-Operation 
Flood. Hilly and Backward Areas.

5.00
25.25
21.75

3.50
3.53

122.60

2.25

9.27

6.75
30.00
10.00 
10.00 

10.00

1.65

6.00
25.00

400.00

4.00

7.25

1.05

2.37

1030

A ir Pollu tion in the major Cities

780. SHRI BAN WAR I LAL PUROHIT ; Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state :

(a) whether the air pollution in Delhi and other 
major cities is increasing rapidly and the Central 
Pollution Control Board has failed to put a check on it;

(b) if so, the details thereof along with the reasons 
therefor; and

(c) the measures being taken Or proposed to be 
taken by the Government to check the spread of 
pollution in these cities?

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (C A P t JA1 N A R A Y A N  
PRASAD NISHAD) : (a) and (b). Air pollution which is 
showing a rising trend in the major cities, is mainly due 
to emissions from automobiles as compared to industrial 
and domestic emissions. This is mainly on account of 
the increase in vehicular population in all major cities
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Control of automob~le pollut~on IS belng enforced by the 
State Transport Departments 01 varlous States under 
the provwons 01 the Motor Veh~clcs Act. 1939 !as , amer~dt!d 111 1988) 

The Central Pollution Control Board has nol l l~vd 
standards for amblent alr quallty and standards lor 
emlsslons I tom malor ca tegor~es of alr po l lu t~ny 
~ndustr~es These are lniplemented by the State Pollution 
Control Boards 

1 ~ 1  The measures taken and ptoposed by 
Govcrrirr~t.rit to prevent and contrc~l pbllut~orr I ~ I  the rnajar 
cttics ~nclurlc the followmg 

III 1hc CPCB momtors the ambtent atr qualtty 
of various clttes towris and lr~duslr~al pr~ckets 
through a network of arntmnl mr qualltv 
rnonttorlny s ta t~ons  under Ihe Na l~ona l  
Amblrnl Alr O~la l~ ty  Mon~tor~rig stattor~s trrlder 
ttle Nat~orial Ambtent Air Guallly Mor~~lortny 
INAAQMI Proytarnmc In Oelh~ a tctal ol I 0  
ambtent atr quol~ty monttol~rly slartorrs hi~,:c 
been set up The data lorms t t~e  bas6 to1 lh? 
arinlysts vf thc qual~ly ol arr In the d~flerent 
rcgtons agalnsl the prescr~bed l~rn~ts  

1 1 1 1  A major survey nas carr~ed out by the Central 
Pollut~on Control Board [CPCBl regardmy Ihe 
pollut~on caused by autornob~les In the major 
c111es and towris Iri the country The ftndtngs 
ot the survey have been used lor Ihc 
preparalton ol measures tor conlrol as well 
as abatment of vehlci~lar pollullori in the major 
c ~ t ~ e s  

III I I  Effluent and emlsston standards tor r n a p  
sectors ol atr and viater pollultng triduslr~es 
have bceri nothed InA:~slrlet, have been 
d~ rec led  to c o m p l ~  w l h  l h ~  prrscrthed 
standards ~ . ~ t h  a ~ I V C I I  ttmp Iricnle 

~ I V I  GIOSS and mass crn~ss~crn standards tor all 
catt*gortes of whtcles have beer1 not~tted 
trndcr the Ceritral Ahtor Vehicles Rtrlrs 1039 
and are brtny enfc)r;cd hr thr :h',pa:t:wnts 
ol Trarlspsrl of ttrc iarlous Slnlcs 

I L  I Tht. T~arlsport Dcpnvrmellt ot Ihc Govcrriirwnt 
ill LIc-1111 t i i ~ ~  latirrclrcd d malot iI\;nrerlrss 
carnp,\lyn orr thv health ellects result~r~g II~ITI 
vohicrrlar pirlliil1i111 and the ~nair~terrancc 
mtaasurcs and ~ L I I I I ~ I V ( ~  x.tIon 101 11s ContrOl 
A total ol 38 4:' lakh bchcles have been 
cllechcd by ttw l r a n s p o ~ l  Depaltrnent 01 
Guvprnlncnt L I~  Del111 bctween h4alch 1990 
and ,lunp 1995 A rrialor ' k nforcemcnl Drtve 
*as also Inunctred t l u r q  Mav-ScplCmbw 
1995 A totitl 01 5 20 lahh vehtcles nrallcd 
01 the polluttorr check fat ' l l~t~cs 

(VI I  L e ~ ( j  ICWI In the petrol is planned to be 
rcdtjccd to a maxlmum ol 0 15 grams per 

Illre by December. I996 In the petrol to be 
supphed throughout the country 

~ V I I )  A major programme for ~nt roduct ion  of 
unleaded petrol and catalytic converters hHed 
In the 1our.wheeler petrol veh~cles IS under 
lmplementat~on In a phased manner In the 
f~ rs t  phase whlch came Into effect from 
1 4 95 unleaded petrol was introduced In 
the four metros 01 Delht Bombay. Calcutta 
and Madras lor new fourwheeler petrol 
veh~cles The programme will be extended to 
cover all the major metros In the country by 
December 1998 

IVIII) Steps have been ~ n ~ l ~ a t e d  to ~ntroduce 
compressed natural gas In petrol drlven 
veh~cles In some of the cltles 

i t x )  A scheme for settlng up common effluent 
treatment planls in cluslers of small scale 
tndustrlal units IS under operatton 

1x1  The Nallonal firm Action Plan has been 
lormulated to clean up the polluted stretches 
of major rlvers coverlng the munc~palt t~es of 
major cltles and towns The Ganga Act~on 
Plan In !he second phase Includes the 
cleanlny up o f  the Rlver Yamuna The 
Government of Nat~onal Cap~tal Terr~tory of 
D e l h ~  have a major programme for 
augmentatlor: of sewage treatment plants ~n 
Delhl 

( X I )  The Central Pollut~on Control Board has 
evolved a code of practices lor control 01 
nolse from sources other than industrtes 
These ~nclude prrbltc address svslem, alrcralt 
operat~on fatlivav operatton construc:~on 
opefallon and bursting of cra:hers 

Research. Design and Standards 
Organisation 

'91 SHRl BASU DEB ACHAFilA V,'tll Ihe 
Mlnlstrr nt RAILWAYS be pleased to state 

,a1 the total strcngth ol engineers In the htechn~cal 
Ocptt ni Research Destgn and Standards Organ~sallon 
engaged In the dcieloptnent of Mot~ve Poiaver Wagons 
Coach and EMU PMLi de~e lopmePt  aliri Jrinual 
operattrig cost ot these Jcpartments 

( b l  the cost 01 technolopv transfer tram t?re~gn 
countries In regard to Dtescl I icom,yt~ies Elcctrtc 
Locomotives. Bog~es for Loicmot~bes Bogles lo! k8iagon 
and other related compnents 

( c )  uhethef Ralli0,ays h a w  been t r~~y lng  t r cnno i~p )  
from countries .I! huge  cost n h ~ l e  we habe a large 
strength of engtriecrs In RDSO lor such techno~syy 

(d l  why the speed 01 goods trams I S  about 15 KMPM 
and the steps taken by RDSO to Improvt- II ,mi 
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(e) the fmancial implcatlon o l  a high speed tram 
and low speed train? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : ( a )  The 
Research Des~gn and Standards Organisation (RDSO) 
IS a multi-dlsciplmary organlsation engaged in research, 
design and standardisat~on In varlous facets of Rallway 
workmg A total of 112 Group 'A' and Group '9' staff of 
varlous D~rectorates are engaged In the work associated 
with development of motlve power. wagorls. coaches 
and Electr~c Mult~ple Unk'Dlesel  Multiple Un~ts  The 
annual operatmy cost for these D~rectorateshnct~ons 
IS Rs. 10.2 cr. 

(b) The cost of recent technology transfers entered 
into by Indian Rallways are 9 2 milhon SF and 19.2 
mdlllon OM for electr~c locomotives and US $17.5 
milhon for d~esel locomol~ves over a 10 year per~od 

(c )  No. Slr. 
(d) The present average speed of goods trams 

(BG) on Indian Ra~lways IS of the o r d e ~  23 Kmph 
Ra~lways as well as RDSO have been makmg etlorts to 
Improve the average speed of goods trams tt~rough 
varlous measures whlch ~nc lude .  amongst others. 
development and introduct~on of hlgher capac~ty locos 
and fre~ght stock f ~ t  for 100 Kmph. ~ntroductlon of modern 
turnouts etc. 

(e )  For the present. Ra~lways do not plan to 
~ntroduce a high-speed tram (160 Kmph). 

Kolhepur Railway Station 

782. SHRI UDAYSINGRAO GAIKWAD W ~ l l  the 
Mmster of RAILWAYS be pleased to state 

(a) whether requests for brlnymg Kolhapur Ra~lway 
Stat~on under adm~n~strat~ve control of the Pune Olvlsion 
have been recewed: 

ib l  11 so, the deta~ls thereof 
Ic i  the details of action taken on these requests so 

far: and 
!d, 11 ncit the reasons therefor' 
THE MINISTER OF STATE IN THE MINIS'TRY OF 

RAILWAYS (SHRI SATPAL MAHARAJj . (a) to tdj. A 
number of requests have been recewed for brmglng 
Kolhapur-MtrapPune sectlon of South Central Railway 
under the adm~n~strat~ve control of Central Ra~lway 

Proposals for terrltorlal readjustments betwcen 
zones and dlv~s~ons IS under fmal~satlon 

Car-Shed s t  Asansol Station 

783 SHRI HARADHAN ROY . Wlll the Mmster of 
RAILWAYS be pleased to state 

(a)  whether the work relatmg to settlng up to 
proposed car-shed at Asansol statlon has been started: 
and 

(b) 11 not. the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes. Sir. 
(b) Does not arise. 

Cancellation of Trains 

784. SHRI MULLAPPALLY RAMACHANDRAN : 
W ~ l l  the Min~ster of RAILWAYS be pleased to state 

(a)  the number and dotads of South bound trams 
from the Nat~onal  Capital proposed to be cancelled 
durmg the current monsoon season: 

(b )  the ef for ts made to mlnlmlse passengers 
grievances due to such cancellat~ons, 

(c)  whether any speclal t ra~ns were introduced 
during thls year's Summer Vacation: and 

(d) 11 so, the deta~ls thereof? 

THE MlNlSTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) and (bl .  
None. Durmg morrsoon, t r a m  are cancelled to the 
m m n u m  extent only when track br~dges, OHE supply. 
etc. are affected. 

(c )  Yes, Sir 

(d )  Three special t r a m  were run from Hazrat 
Nizamuddln to Madras In May, I996 

Girideeh t o  Renchi Line 

785. SHRI R L P VERMA W ~ l l  the M~nlster of 
RAILWAYS be pleased to state 

(a) whether a survey to construct ra~lway l ~ n e  from 
G~r~deeh  to Ranch1 via Kodarama.Hazar~bagh town (295 
km.) has been conducted several tlmes from 1978 to 
1991: 

(b) whether Goverr~ment are aware that funds lor 
construct~on of t h ~ s  lme were not ~ncluded In the Ra~lway 
Budget of 1991; and 

(c )  11 so, whether any provlslon IS proposed to be 
made In the Ra~lway Budget for 1996-97 for the s a ~ d  
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) A survey 
was done In 1986 and was updated In 1991 The project 
was referred to Plannlng Comm~ss~on  who d ~ d  not 
approve the same, as such the work was not sanct~oned. 

(b) Yes, Sir 

(c) No, Sir. 
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Urea Scam 

786. SHRl KACHARU BHAU RAUT : 
SHRl PRAMOD MAHAJAN . 

DR RAMESH CHAND TOMAR 
SHRl RADHA MOHAN SINGH 
SHHl DEVl BUX SINGH 
SHHl SRIBALL.AV PANIGHAH1 
SHHl MAHES KUMAR M KANODIA 
SHHl SANAT KUMAR MANDAL 
SHHl RAMESHWAR PATIDAR 
SHRlMATl JAYAWANTI NAVINCHANORA 

MEHTA 
SHHlMATl SHEELA GAUTAM 
StiHI E AHAMED 
SHHt KODIKUNNII SURESH 
Dn G L KANAUJIA 

W~l l  the M~ntster of CHEMICALS AFJD FEHTILLIZERS 
he pleased lo statf 

( a )  the 1.111 deta~ls about the Urea Scam ~ h ~ c h  
occurred recerttly arid 

(b l  the detatlb of the achon berny taken ayalnst the 
yu~lty persons' 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS ANT) FERTILIZERS ISHRI SIS RAM OLAI 
(a )  NFL s~gned a conlrnct wlth M's Karsan Lfd Ankara 
for supply of 2 LMTs ot bagyed urea at a price of US 
$ 190 per metrlc tonne of C 8 F bas~s on 9th November 
1995 The total balue of the contract was US S 38 
m~ll lon ol whlch USS 0 30 mtll~on was releascd tot 
Insurance premtum on 2 11 95 and the balance US S 
37 62 mtllton to the Bank account of M:s Karsan Ltd an 
14 1 1  95 'The lunds wer? llnally remrHed to the~r accour~t 
on 5 12 95 Awold~ng to the terms of the contract thc 
seller prorwsed a counter guarantee tor 100'. cash 
pre-payment by llrst class Lloyds Insurance pol~cy whtch 
11 was slated would cover the rlsk 01 seller non-deltvmv 
and non-prrtottiionce 

The then MD. NFL had reported that NFL had 
entered the conlracl on a slngle party bas6 and wtthout 
lnvll~ng tendels, because Ihe prlce ollered lor urea was 
hlghly advantageous. 1.e US $ 190 pet MY CIF bas~s 
For lhls reason they agreed to make cent.perccnt r ~ s h  
payment Instead of openlng a Letter ot Credtt (LC]. 
whlch IS the commonly accepted made lor mak~ng 
payment lor lrnporl ot urea 

The then MD NFL approved the deal at hrs level 
exceedmg hrs powers and w~thout brrngln, 11 lo the 
Board of D~rectors lor approval. 

The supply 01 urea was to be  mad^ wlthrn 5 months 
from the date 01 recelpt of the total funds by the suppliers 
1.e the dellvery of the onhre 2 LMTs of urea was lo be 
completed by 4th May. 1996 However, the party d ~ d  no1 

de l~ve r  any supplles durlng thls p e r ~ o d  desplte 
repeatedly assurlng that they would lu l l~ l  the contract 
There have been no supply of urea even after the 
exptry of 5 months per~od The perststent efforts by NFL 
to secure the del~verles dld not y~eld results The Lloyds 
Insurance pollcy secured was or~ly lor marine perlls 
and d ~ d  not cover NFL agatnst non.del~very and non- 
performance by the seller 

For recovery ol advance paymenl. NFL IS flllng 
Arb~trat lon proceed~ngs.  In accurdance w ~ l h  the 
contractual provlston of the agreement w ~ t h  the 
lnternat~onal Chamber of Commerce 

~ b )  Based ori the v~y~lance Iriqutry report seven 
servlng olftc~als of NFL were placed under suspension 
or) 4 5 56 tollowlng a dects~on of the Board of Dtrectors 
on 2 5 96 Subsequently. the then MD NFL Shr~ C K 
Ramakr~shnan was placed under susperlslon by the 
Government or1 24.5 96 

CBI was entrusted the ~nvest~ya l~on sl the case on 
25 4 96 Based on thelr lnqulry and complalnl hled by 
the Govt and a crtminal complarnt lrled by NFL, agatns! 
tour persons, riarnely. S Shr~ Tuncay Alankus. C~han 
Kranu D S Kanivar and Sambasva Hao, on 19 5 96 
CBI arrested Shrt C K Ramakrlshrran MD NFL (under 
suspenslonl and former E O ~Marlrehngl. NFL Sttrt D . S .  
Kanwar Th~s was lollowed by the arrest 01 some other 
persons ~nvolved tr i  the deal CBI IS turther ~nvesllgatlng 
the case alongwtth the Directorate 01 Enforcement 

Atrocities on Women 

787 SHRI SANTCSH r(l!bJAR GANGWAR W~ l l  
the Mln~stcr of HOME AFFAIRS ue please3 to state 

i a l  whether any Inqulri has beer conducted 
~ q a r d ~ r l y  man.handltng of v.3nrt1rl ap~ta!c,rs at Rarnpur 
crosstng. 

tbl I! so the details therwl mil 

1b1 and ~ c i  CRI tr53 I C ~ I S ~ C ' I C ~  s ~ ' i . t ~  i,?SeS ot rape 
and lourteen cases ol mi?lcstattrn arid condt~cted 
tnvesltgatlon In all seient 'cn cases were 
chargesheeled Foul cases welc ?lased t J r  nant ol 
evrdence 

Two chargeshecls w e  lllod bv the CRI In the t~rst 
ct~argesheet. 27 ohcers h a w  becn prssex t rd  u s 120. 
6 .  376. 354 392 323 8509 IPT Iri the second 
chargcsheet. two ohcers have been proseculed u s 
120.8, r w 354 323 376 392 S 509 IPC 
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Phulekh-Ringas-Riwari Line 

788. PROF. RASA SlNGH RAWAT : WIII the 
M~nister of RAILWAYS be pleased to state 

( a )  whether the Government have formulated an 
un~forrn r a ~ l  ltne (broad gauge) laymg pol~cy SO as to 
brmg the undeveloped and backward States In the 
nat~on's mam stream by the radways. 

(bi ~f so. the number of metre gauge r a ~ i  lmes so far 
been converted mto bload gauge and have become 
opeiat~onnl In Rajasthnn. 

I C )  the total experrd~ture tncurred on t h ~ s  work so 
far, r a~ l  I~ne-wtse 

(d) whether a dec~sion has been taken to convert 
the Phulekh-Rtngas-R~wari metre gauge line Into broad 
gauge; and 

(el 11 so. the dotalk thereof and by which time t h ~ s  
work IS ltkely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY 
OF RAILWAYS (SHRl SATPAL MAHARAJ ) (a) Yes. 
Sir 

( b )  and (c) The fol low~ny sectwnZ. have beer1 
converted mto broad gauge In Rajasthan so far. The 
expend~ture tncurred on each of the project IS ~nd~cated 
helow 

. . . . . .  - - ... ......... - .- . - . , .. -- -- . . . . . . . . . . .  . . . . . - - . . . .  
Routes and sections already converted. 
Section K m s  Year Exp. incurred on the 

- .... - . . . -  - ........- .- . .  -- - - 
Phulera-Jodhpur Lalgarh-Kolayat Merta 
Road-Merta City 
Lalyarh-Kolayat 
Lalgarh-Merta Rd 
Phulera-Jodhpur-Bhagat KI Koth~ 
Parbatsar.Makrana 
Merta Rd-Merta City 
Sawaimadhopur-Jaipur-Phulera 
Jatpur-Sawa~madttopar 
Ja~pur.Phulera 
Rewari-Jaipur. 
Phulera-Ahmedabad 
Phulera.Alrner 
Jodhpur-Jaisalmer 

~ d !  artd re) A survey tor converslori ol Phulera- 
H l r~yus .Hewar~  hne tias been taken up Further 
cansideratton af the prolect would be poss~ble once the 
surt/ev reDort 1 5  rece~ved 

Crossing over of Cattle to  Pakistan 

789 SHHl MAHENDAA SlNGH BHATl . Wdl the 
'Mln~slcr of HOME AFFAIRS be pleased to state 

la, the number of cases reg~stered durmg the last 
three year: reyardmg crosslng over of Indian cattle to 
Paktstan on the Indo-Pak border In Rajasthan, 

it, the details of such complamls, 

(c )  the deta~ls reyardtng the cattle restored to the 
lnd~an cattle owners. 

project so far 
. . . . .  

Rs.299.10 crs. 

Rs.133.04 crs. 

Rs.110 crs. 
Rs.192.76 crs.  

Rs.120.56 crs.  

id, the number ol cases of cattle owners under 
constderatton and the acllon proposed to be taken by 
Ihc Guvcrnrnent In such Lases, and 

i e )  Ihe preventive measures bemg taker by the 
Government to check the cases of crosstng over Indian 
cattle to Pak~stan on the poss~b~ l~ t y  of the cattle bemg 
forc~bly taken over across the border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAOBOOL DAR) ( a )  4 1  
cases 

fb) A Statement IS enclosed vide statomcnt-l 

( c )  A Statement IS enclosed v ~ d e  statement-ll 

(d)  All the rematnmg 17 cases are bemg pursued 
w ~ t h  Pak Rangers through monlhly Indo-Pak border 
meetlngs 

fe) Eflorts are bemg made to lence to the entlre 
Indo-Pak border In Rajasthan at the earhest. 
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STATEMENT4 

Name o! Complarnants who have reported about 
Crossing over o l  threr cattle to Pak~slan 

( ',. .. 
PARTICULARS 
Year 

1 

2 

3 

4 

5. 

6 

7 .  

8 

Y 

10 

1 1  

12 

13 

1 4  

15 

16 

17 

18. 

Year 
1 

2 

3 

. , 

1993 
Bhoon Srngh Slo Kausal Smgh 
V~l l  Kelnore. Barmer h s l l  

Tamch~ Ram 
Danar, Barmer Dlstt 

Mallah Sio N~mra 
B~ tcn~a .  D~stt  Barrner 
Agar Smgh 
Vd Nawapura Barmer D~stt 

Than Smgh S:o Indc~ S~nyti 
Temlorc. D~s l l  Barmcr 

Pumrna 
Tarmoch. D~stt Barrner 

Merkha Ham S,o Meghwal 
Vdl Ah11 Barmer U~stt 
Ra~dhan 
Bano k~ Baste, Barrner D~st l  

Hayat Khan S'o Lala Khan 
Lale Ke Tala Barmer Dtslt 
M I I ~  S!o Swal 
Nabab KI Dhan~. Dlsll Barmer 

Har~ Karnal S o Hussa~n 
VIII. Arn~n Ka Par D~st l  Barrner. 

Nawab All S:o Dm Mohd 
V~l l  Chand~ Ka Par Dlstl Barmer 

Sarnta Ram S o Hawa Ram 
Kelnore. D~st l  Barmer 

Hyder S,o Bhema. 
Noor KI Dhan~. D~sl t  Barrner 

hkram $0 Khangara Ram 
Mam~an~.  Dlstl Barmer 

Deep Smgh S o Jabar S~ngh 
S11ro1 D~stt Ja~salrner 

Jabar S q h  S o  Lhrbar S~ngh 
Lunar. Dlstl Jiusalmer 

Ibrahun, 
Khara Khand. Dlstl Jalsalmer 

1994 
Harl Smgh 
Nawnder. Gadra. Barmcr D6t l  
Padma Ram S!o Jama Ram 
H K Tala. Dlstl Barmer 
Namla Ram 90 Mana Ram 
T~rmoh~ ,  D~s l t  Barmer 

4.  

5 

6 

7 

Year 
1 

2 

3 

4 

5 

6 

7 

8 

9. 

10 

11  

1 :I 

13 

14 

15 

Year 

1 

3 

M~rkhan 
Chand~ka Ka Par, ljlstt Harmer 

Resha, Barmer Olstt 

Jabbar S~ngh 90 Darbar Smgh 
Lunar. D~stt Ja~salrner, 

lbrah~m 
Khara Khand, D~stt. Jalsalmer 

Agar Slnyh Slo Chandal Smyh 
Rohm D~stt Barmer. 

Ha21 Mohldm 
K K D Dlstt Barrner 

Bheeni Smgh S;o Kausal Sirlgh 
V~l l  Kelnore. D~s l t  Barmer 

Musa Khan. 
Sakur Ki Dhan~ D~stt Barrner 

Sa~dk S o P~qua 
Lade Ka Par Dlstt Barmer 

Hussam 
S K Par D~sl t  Barrner 

Papu Dharam Smgh S o  Jabar Smyh 
Hoh~rt Dsl t  Barmer 

Bh~k Smgh S'o Madan Slngh 
Salad K Par. D~st l  Barrner 
Ha21 Isrnall S cr Dalam Khan 
Khadln Dlstl Barmer 

Gulam Khan S o Madal Khan 
Mukhan Ua Par Dtstl B a r m ~ :  

Haz~  Khan 
.Ih?lOsn D~s l t  Barmer 

Hathe Slngh S o Ram S~ngtl 
Panchala Dlstt Barmer 

Saltan Smgh S o Raj Singh 
Panchala Dlstt Barmer 
Panne Smgh S o Kaiu Singh 
Vill 01lasar Dislt Batrnrr 

S~rra! Srngh S o Dhan Slngh 
Rarngarh Dtstl Jaisalmer 

STATEMENT-II 

Tdmchi Ram. 
Dasar. Barmer Dlstt 
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-- .- 
Mallah Slo Nimra 
B~ten~a.  D~stt. Barmer. 

R~gular isat ion of Railway Employees Working i n  
Cooperative Stores 

Pumma 
Tarmoch. D~stt. Barmer. 

Merkha Ram. S.'o Meghwal 
Vlll Akh. Barmer D~stt. 

790 SHRl MOHAN RAWALE . WIII the M~n~ster of 
RAILWAYS be pleased to state . 

Ra~dhan 
Bane KI Baste. Barmer DISH (a)  whether the Supreme Court of lndla In a 

Judgement on Sept 7. 1994 had d~rected that the 
employees work~ng  In the Ra~ lway  Employees 
Cooperat~ve Stores be treated as regular Ra~lway 
servants In correspondlng posts w~th effect from Julv 1 
1990 

Hayat Khan Sio Lala Khan 
Lale Ke Tala. Barmer D~stt. 

Har~ Kamal. S,o Hussam 
Vlll Amm Ka Par Dlstt. Barmer 

Nawab Ah Sio Dm Mohd 
Vlll Amm Ka Par. D M .  Barmer. 

(b)  whethe1 the s a ~ d  ludgenient has s l r m  been 
implemented 

Samta Ram. S o Hawa Ram 
Kelnore D~stt Barmer 

ICI  11 so the deta~ls thereof and 

(d l  i f  not the reasons therefor? Hyder. S o Bhema. 
Noor KI Dhan~. D~stt Barmer THE MINISTER OF STATE IN IHE MINISTRY 01 

RAILWAYS ISHRI SATPAL MAHARAJ) (a)  and (bl  The. 
Hon'ble Supreme Court v ~ d e  the~r judgement dated 
September 7 1994 dsm~ssed the Spec~al Leave Pe t~ t~ur~  
of the Ra~lways agalnst the judgement dated 29 6.90 o f  
Central Adm~n~strat~ve Tr~bunal. Madras In 0 A No 305 
88 wherern the Hon'ble Tr~burial d~rected the Hallways 
to treat the employees o l  the Ra~lway trnplcryees 
Cooperat~ve Stores In Ihe Soulhern Radway a5 regular 
Radway servants and gwe them the payscales that are 
glven for regular Ra~lway servants In correspondlng 
posts w~th effect trom 1st July 1990 Subsequently a 
three.ludge Bench of the Hon'ble Supreme Court v ~ d r  
the~r order dated 15 12 95 In SLP No 14446 95 (lJ111on 
of lnd~a v s J 5 Subba~ah 8 Others) alongw~lti SLP NL, 
24287 95 and 28523j95 held lhat the ufl~ct.~:, i r r ~ c l  
employees and servants appo~nled by the H a ~ l ~ , c \ f  
Cooperat~ve Slores'~ociet~es could not br: tlc.atrd a1 
par w~th reyular Ra~lway servants unde~ the R~IIIU~~IV 
Establ~shnlent Code, nor they car) be grveri par~ty 01 
status promot~oris scales ul pay ir~cremer~ls e l l  Irl 
arrlvlng at the sa~d vlew tho Hon'ble three.ludge Rerich 
held that the reasonlny of the Madras Ce~i lr , i l  
Admmstrat~ve Trlbunal In thew pdyeriiurit 111 O A No 305 
88 IS wholly ~llegal and urisusta~riablc Nevrrthclt-ss. 
the Hon'ble Madras Bench In thclr order dated 10 5 96 
In contempt appl~cat~on No 8!96 and Mtsc Appl~cat~on 
No 91 and 92 of 1996 have glven ordcrr, to ~rnplen~cr~t 
the order ~n 0 A No 305188 In respect ol 177 ptarsons 
w ~ t h ~ n  three monlhs I e upto 31 st August 1996 

B~kram S,o Khangara Ram. 
Mam~an~.  D~stt Barmer 

Year 

1 Har~ Smgh 
Narsmder. Gadra. Barmer D~stt. 

Namta Ram S o Mana Ram 
Tlrmoh~ D~stt Barmer 

Mtr Khan, 
Chand~ Ka Par. D~stt Barmer 

Resha. Barmer DISH 

Jabbar Smgh Slo Darbar Smgh 
Lunar D~stt. Jalsalmer 

lbrah~m 
Khara Chand D~slt  Jalsalmer 

Year 

1 Bheem Smgh S:o Kausal Smgh 
V~l l  Kelnore Dtstt Barmer 

Sad~k S o P~qua 
Lade Ka Par D~stt Barmer. 

Hussam 
S K Par D ~ s n  Barmer 

Bh~k S~ngh S.'O MdMadan Smgh 
Salad K Par. D~stt Barmer 

Hazi Ismad Slo Da~am Khan 
Khadm D~stt Barmer 

Ic l  and (d)  The Ratlways are proposmg to seek 
certam clartl~cal~ons trom the Hon'ble Madras Bench ol 
the Tr~bunal to be able to work out m o d a l ~ t m  lor 
regulatmg the servlce cond~t~ons  of the appl~car~ts 

... . . covered by the judgemonl 

Panne Smgh SIO Kalu Smgh 
Vdl Bqasar. D~stt Barmer - - - - - -. .- . - - -. . . ..- .. - . .. - .. . - .. .- . - . - . .- - . - .. - . . . . 
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Overbridge in Agthuri Reservation Quota from Nagpur 

791 DH ARUN KUMAR SARMA W ~ l l  the 792 SHRl BANWARl LAL PUHOHIT Will the 
Mln~ster of RAILWAYS be pleased to state Mln~ster of RAILWAYS be pleased to state 

(a) whether the Government propose to construct a 
rallway overbrldge a1 Aglhurl near Changsar~ In Assam 
on the Natlonal H~ghway No 31. and 

(b) 11 so. the deta~ls In lhls regard? 

THE MINISTER OF THE STATE IN THE MINISTRY 
OF RAILWAYS (SHRI SATPAL MAHAHAJ! (a)  and Ib) 
A proposal for construcllon of a Road Over Br~dge In 
heu of level crosslng No SK-2 at Km 8'0-1 Nahonal 
H~ghway No 31 between Agthur~ and Changsar~ Hallway 
stat~ons at an estlnlated cost of Rs 10 01 cr ~Ra~lway's 
shale Rs 3 01 C I  and State Ciovt s share Rs 7cr ) has 
been approved by Ra~lway M~n~s t r y  for lncluslon In 
Ra~ lway ' s  Works Programme 1996,97 It w ~ l l  be 
considered as sancl~oned only after the Ra~lway Budget 
lor 1996.97 IS passed by Parhament 

l a )  whether there 1s pers~stent demand 19 increase 
the reservatlon quota from Nagpur Rallwav stahon In 
varlous trams whlch IS very old at present 

Ib) 11 so the delalls 31 exlstlng reservatlon quota for 
varlous t r a m  from fhe stallon 

(c )  whether the Government propose to Increase 
the quota of reservatlon and 

Id) 11 so the deta~ls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) l a ;  Yes Slr 

Ib j  A Statement 1s enclosed 

STATEMENT 

The reservallori quota available at Nagpur Stallon IS as under 
. . 

Tram 

1 

1 6046 

2 8034 

3 7081 

4 1006 

5 8002 

6 1440 

7 8030 

8 1030 

9 7384 

10 2430 

1 1  2618 

1 
12 6688 

13 7058 

.......... 

Quota - -- - - -. . -. - -- - - - -. .- - . 
1st AC-2 AC-3 1st sleeper 

A C C  tier t ~e r  class c13ss 

Navleevan Express 8 

Ahmedabad Express 
Ahmedabad 5 34 

Porbandar 
Ah~lyanagarl Express 
Vldarbhn Express 
Mumbal Mall 
Sevagram Express 
Howrah.Kurla Express 
Azad Hlnd Express 6 68 

Maharashtra Express 
Pune 
Solarpur 
Kolhapur 
Raldhanr Express 
Mangala Express 
Navyug Express 
Cochln Express 
Mangalore 
Cochm 
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-. - - . . . --- 
1 

5012 Rapt1 Sagar Express 
i 4 9 0  Cochrn Express 

Cochrn 
T lrupatl 
Hvderabad 

?660 G~tanjali Express 
3432 Rajdhanl Express 
,161 6 G T Fxpress 
,3622 Tam11 Nadu Express 
ti032 Madras Express 
6030 Ganga Kaver~ Express 
6094 Mad~as Express 
601 8 H~msagar Express 
2432 Raldhani Fxpress 
2 5 2  Kerala Express 
:192 'Ilrupatl Express 

T~rupat~  
Hyderabad 

2724 A P Express 
i n 2 2  Dakshn Express 

Hyderabad 
V~sakhapatnam 

8226 Mahanadl Lxpress 
3 N t i  Na~npur Passenger 
3?8 Tatmagar Passenyer 
8029 Kurla.Ho;r,rah Express 

Bokaro 
Howrah 

8033 Ahmedabad.Howrah Lxpress 
2859 Grtanajali Express 
RGOl Yowrah Mall 
1029 Azad Hrnd Express 
50 1 1 Rapt~sagar Express 
6093 1 ucknow Express 
6643 Patna Express 
f J 3 9  Gangakaverl Express 
:Ah9 Varanasl Express 
7491 Varanas~ Express 
%225 Mahanadi Express 
2497 Nagpur.Nuarnuddln Express 
2409 B~laspur-thzamuddrn Express 
2429 Raldhan~ Express 
7h%l C'aksh~n Cxpress 
8543 Samla Express 
2431 Rajdhan~ Express 
26 17 Mangala Express 
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. ....... - -  . . . . . .  - 

1 
. . . . . .  .. ...... -.. . . . . .  - - -. 

51. 261 5 G T. Express 
52. 2621 Tam11 Nadu Express 
53. 2625 Kerala Express 
54 2723 A P Express 
55 8237 Chhat~sgarh Express 
56 60 17 Hlrnsagar Express 
57 6031 Jammu Taw1 Exptess 
58 6687 Navyug Exprcss 

I c j  and ( d l .  Hcse rva t~on  quota allotted to 
varlnus s la t~ons  arc rev~ewed  p e r ~ o d ~ c a l l y  and 
adjustmt.111s made wherever tound teas~blc On the 

. . . . . .  . -~. 
Tram No Class 

. . . . . .  . . .  .--..... 

26iJ6 NCW Delhl-Tr~varldrum Kerala Exprcss 
7616 New Delhl-Mad~as G T Exprcss 
1030 Howah-Puns Azad H ~ n d  Ex~ ress  

. . . . . . .  

Sleeper 
AC 3-l~er 
AC 2-her 
Sleeper 
AC 2-her 1029 Punc-Howrah Azad Hind Express 
Sleeper 
1st AC 
AC 24er 
AC-3 !ICI 

AC 3-her 
AC 3- l~er 
A C  3-t~er 
Sleeper 
- .. 

1006 Nagpur-Mumba~ VT V~darbha Express 

?R5Y Mumba~ VT-Howrah G~tanjal~ Lxp~ess 
2860 Howrah-Mumba~ V1 G~tanlah Exprrss 
?724 New Delhr.Hyderahad A P Express 
?6 I A Nizarnudd~n-Mangalore Mangals Express 

..... . . . . . .  ..... 

Over Bridges in Ratlarn Divisions 

793 DR SATYANARAYAN JATIA W ~ l l  Ihe 
Mln~ster of RAILWAYS be pleased to state 

(a1 the deta~ ls  ot proposals recc~ved  b) l h ~  
Governmen! regardmg new work hke ovel-hr~dgr etc 
proposed to be undertaken In Ratlarn Dlvlslon of the 
Western Rallway alongw~th the detalls of the Rallrvav 
Slatmns tor wh~ch such proposals hake been recelved 

(b) the reactlon of the Government thereto and 111111 lndore Work on R a l l ~ a y  psrtlon w~l l  
be started after the Stat<' 
Gov! s!arts ~ O r k  ~r 
approdches 

( c )  the progress ot each of the on-going works at 
present7 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) NII 

( I V ~  Nagda 20".- progress Sub.slru:tu!t 
o f  R a ~ l w d v  p3 r l  i". 
completed Work 111 Hah%.v. 
portton 8 apploaches I Q  

progross 

(b) Does not arlse 

(c) Progress of on-golng works 1s as follows 
(I) Sant Road- : Slalc Govt has mod~ l~ed  

P~plod schenic alter sanct~on Work 
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Konkan Railway^Project'

794. DR. LAXMINARAYAN PANDEY : Will the 
Minister of RAILWAYS be pleased to state :

(a) the details of the funding system of the Konkan 
Railway Project:

(b) whether there has been any change in the 
funding pattern due to the cost over*runs since 
commencement of the project;

(c) if so, the details thereof;

(d) whether there has been a huge out-go of foreign 
exchange in importing the foreign technology and 
equipment/machinery at a later stage, not originally 
conceived in the project;

(e) if so. the details thereof; and

(f) the effect of the cost over-runs on the “Build- 
Operate Transfer” (BOT) scheme envisaged in this 
project?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) ; (a) the details 
of the funding system are as under ;—

(1) Equity Capital
(2) Sale & Lease-back of Assets
(3) Market Borrowings

(b) Yes, Sir.

(c) The equity capital and the equity ratio has been 
increased. An amount of Rs. 150 crores is being 
financed through sale and lease-back of some of the 
Corporation’s assets.

(d) No, Sir.

(e) Does not arise.

(f) The cost over run has necessitated a revision of 
the Debt Equity Ratio and also led to a higher level of 
borrowings for financing the project. However, the results 
show that there will be substantial incrase in the level 
of gotfds as well as passenger traffic and sufficient 
operational surpluses would be generated to permit 
servicing and repayment of the debt obligations.

^>Loss on Metro Railway Project

795. SHRI SANAT KUMAR MANDAL : Will the 
Minister of RAILWAYS be pleased to state ;

(a) whether the Metro Railway Project, Calcutta has 
projected a loss of Rs. 20 crore for 1996-97 which is 
double than the figure of the previous year;

(b) if so, the reasons therefor; and

(c) the measures proposed to overcome this?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ); (a) The estimated 
operational loss (excluding appropriation to pension

fund) during 1996*97 is Rs. 1532 lakhs, as against 
Rs.1072 lakhs during 1995-96.

(b) Increase in the variable cost, expected rise in 
the consumption of electricity due to the increased area 
of operation and passenger comfort, general escalation 
in prices, etc.

(c) By effecting increase in the ridership through 
prom otional measures like feeder bus services, 
attitudinal change in commuters and by keeping Govt, 
expenditure under control to the extent possible, etc.

ffianchi - Lohardaga Line

796. SHRI LALIT ORAON ; Will the Minister of 
RAILWAYS be pleased to state ;

(a) whether the Government propose to convert 
Ranchi-Lohardaga metre gauge line of the South- 
Eastern Railway into broad gauge and extend it upto 
Tori; and

(b) if so. the time by which the work of conversion 
of line will be started?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) ; (a) and (b). The 
survey for conversion of Ranchi-Lohardaga (69 kms.) 
narrow gauge line to broad gauge and its extension 
upto Tori (44 kms.) has been taken up. Further 
consideration of the project would be possible based 
on the results of the survey and availability of resources 
in the coming years.

fc$htractors for Gauge Conversion

797. SHRI SANAT KUMAR MANDAL : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether the attention of the Government has 
been invited to the news-item captioned “CBI unearths 
Rs. 500 Cr. scam in gauge conversion” appearing in 
the Economic Times, New Delhi, dated February 27, 
1996;

(b) if so, the facts of the matter reported therein;

(c) the reaction of Government thereto;

(d) whether any investigation has been made in 
this matter and if so, the outcome thereof; and

(e) the follow-up action taken or being taken by the 
Ministry thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) The newspaper had reported.

(i) Irregularities in award of gauge conversion 
works on South Central Railway;

(ii) Withholding of permission by MOS(R) for 
detailed investigation involving a Joint
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Secretary level officer and to hand-over all 
other cases to CBI;

(iii) Loss suffered by Railway over entire Indian 
Railways on gauge conversion works would 
exceed Rs. 500 crores.

*
(c) and (d). The investigation in tenders as well as 

execution of works has been made by the Ministry. 
Certain irregularities in award of contract were noticed 
by the Ministry and further cases are handed over to 
CBI. The matter regarding permission of registration of 
the case is being resolved in consultation with the 
Central Bureau of Investigation and the Central Vigilance 
Commission. There is no basis for loss of Rs. 500 crores 
and no major irregularity has been observed on Zonal 
Railways other than S.C. Railway

(e) DAR action in consultation with CVC against 
officers and staff has already been initiated.

Order for Wagons

798. SHRI SANAT KUMAR MANDAL . Will the 
Minister of RAILWAYS be pleased to state :

(a) the number of wagons for which orders worth of 
Rs. 40.29 crore had been placed with two Calcutta- 
Based companies by the Government;

(b) whether neither of these companies met G-93 
specifications stipulated by the Railway Design and 
Standards Organisation (RDSO);

(c) if so, the reasons for not placing the orders with 
the Wagon India Lim ited (W IL). a jo in t sector 
undertaking;

(d) whether the wagons sourced from unapproved 
suppliers could be a potential safety hazard in the 
railway operations;

(e) if so, the stage at which the matter stands at 
present:'

(f) whether any wagon manufactured by these 
unapproved firms have been got tested by the RDSO; 
and

(g) if so, findings in this regard and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS {SHRI SATPAL MAHARAJ) : (a) 600 Nos. 
Wagons.

(b) Neither of the companies meet the G-93 
specification.

(c) These are developm ent orders aimed at 
introducing more sources of supply, since Indian Railway 
is running short of wagon® and is unable to meet the 
ever increasing demand. Placement of development 
order through Wagon India Ltd. is not mandatary.

(d) No, Sir.

The wagons manufactured by any source as also 
the manufacturing facilities are inspected by RDSO. 
The pro to type is approved only if it meets the 
specifications and safety requirements fully. All the 
wagons manufactured thereafter are also inspected by 
RDSO and approved, if they meet specifications and 
safety standards. Same procedure is applicable to these 
orders also.

(e) The firms are initiating steps for manufacture of 
prototype.

(f) and (g). The stage has not reached as yet.

Harassment by RPF

799. SHRI RAMASHRAY PRASAD SINGH : Will 
the Minister of RAILWAYS be pleased to state :

(a) whether com pla in ts have been received 
regarding harassment of railway passengers by the 
Railway Protection Force;

(b) if so, the details thereof: and

(c) the action taken by the Government against the 
erring officers?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) and (c). Out of the total 12 complaints received 
during the current year, 4 have been found to be 
unsubstantiated, 5 are under enquiry and in the 
remaining 3 complaints which have been found true, 3 
Constables have been dismissed, six Constables have 
been suspended and against two of them, criminal cases 
have been registered.

Railway Projects to Private Sector

800. SHRI JAGAT VIR SINGH DRONA : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether the Government have offered several 
railway projects worth Rs. 4390 crore to the private 
sector during the last one year:

(b) if so, the reasons therefor;

(c) the details of Projects alongwith estimated worth 
and the Private Sector Agencies to which the various 
Project have been allotted or are likely to be allotted;

(d) whether the Government have considered the 
merits and demerits of allocation of projects to the 
Private Sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) and (b). 
W ith a sharp reduction in budgetary support for 
infrastructure development plans, the Indian Railways 
had identified some of the projects worth approx. Rs.
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4390 cr, for takmg up through mvestment by pr~vate (c)  I. The follow~ng projects have been allotted to 
sector under Bu~ld-Own-Lease-Transfer (BOLT) Scheme. private sector : 

- - - . . . .  . . . .  .... . . - . . .  
Projects 

-. . . . . . . . . .  ...... ..... 

( I )  V~ramgam-Mehsana (65  Km ) 
Gauge Conversion 

. . . . . . . . .  . . . . . . - - . .  . -. ...... .. -. . . . . . . . . . .  . . 
Approx cost (Rs. rn crores) Agency 

.......... - . . - - . ........ . - 

60 MIS. Hydron Env~ro Systems Ltd 
Ahmedabad. 

160 MIS. Shakt~ Concrete Industr~es 
Hyderabad. 

. . . . . . . . .  - ....... . - .- - . - - . - 

II The f o l l o w q  project IS l~kely to be allotted to Pr~vate Sector 
.... . . .  ............. .. ... - . . - . . - - - . .--. . - . .- . .- . .- 

Project Approx cost (Rs. In crores) Agency 
. . . . . . .  . . - . . . .  . . . . - . . .  ........... -- -. .......... - . . . . . . . . .  - .- . - - - .- - , 

( I )  Wagons (BOXNIBCNl 
(10,000 Four Whceler 
l h t s  400 Nos.) 

.. . . . . . - . . .  -- -. .. . . -- -. 

The remalrmg projects w~l l  be cons~dcred on the 
merits of each case. 

(d) and (el .  Yes. Sir Although the BOLT Scheme of 
tho Ra~lways IS In 11s staye of ~nlancy, yet the mer~ts of 
the Scheme are expected to outwe~gh the demerits. 11 
any, as the lnd~an Ra~lways w~ l l  be able to undertake 
some of the Important projects through pr~vate Investment 
wh~ch  other-wise would have been d ~ f f ~ c u l t  due to 
resource crunch 

Railway Line from Jammu and Udhampur 

801. SHHl CHAMAN LAL GUPTA . W ~ l l  the 
Mmster of RAILWAYS be pleased to state 

(a)  whether the Railway l ~ n e  from Jammu to 
Udharnpur was l a ~ d  on A p r ~ l .  14 .  1983 w ~ t h  an 
announcement to execute t h~s  project w ~ t h ~ n  f ~ v e  years 
,',elore the "next Assembly elect~ons" In Jammu Kashm~r: 

(b) the or~ginal estlmate of the execution and the 
amount spent every year a$ also the latest rev~sed cost 
estimates: 

( c )  whether any br~dges constructed enroute this 
Railway llne Project had developed cracks: 

(d) 11 so, whether any Inquiry was held and repair 
work was taken up: 

(e)  11 so, the loss caused as a result thereof: 
and 

(1) the present t~me  schedule for cornrnlsilonlng of 
t h ~ s  Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes. Sir. 

(b) O r~g~na l  esl~mated cost of the project was Rs. 
50 crores and the rev~sed estmated cost is Rs. 346 

140 MIS CIMMCO, Gwahor. 

crores The amount spent every year IS as under 
-- - ..... . . . . .  .. ........... ...... ... -. - - - 

Year Amount Spent 
(Rs in Crores) 

................. . . .- 

(c)  Yes. Sir. Or,e span of E.ll Viaduct (Total 1 1  
spans) had developed crack during execution. 

fd) Yes, Sir. Enquiry is In progress and the repalr IS . 
golng on. 

(e) Repair work IS being done at the cost of the 
contractor and IS expected to cost Rs. 8 lakhs. 

( 1 )  The project is expected to be completed by 
31.12.97. subject to availability of requlred level of funds. 
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New Divisions and Zones 

802 SHRI BHAGWAN SHANKAR RAWAT W ~ l l  
the Mlnlster of RAILWAYS bc pleased to state : 

(a) whether the Government have dec~dcd to set up 
new D l v ~ s ~ o n s  and Zones lor efhc~ent funcl~onmg of the 
Railway: 

(b j  11 so. the narnes ol places where new Dlv~sions 
and Zones are proposed to be set up. 

(c) whether the Government propose to revlew thr! 
earher decls~on taken In t h ~ s  rcgard. 

(d) 11 so. the details Ihcrcof artd 
(e )  II not. thc time by which new Dlvlslons and 

zones are l~kely to be created? 
THE MINISTER OF STATF IN THE MINISTRY OF 

RAILWAYS iSHRl SAS'PAL MAHARAJ) la )  to le )  The 
Issues relating to reorganlsat~un ot Zones arld d iv~s~ons  
In the wake 01 Prolcct Unqauge and the construction 
of Konkan Ra~lway have recently been studled by t h ~ s  
~ r ; : ~ l q t r y  Further proccsslng lor the lormul;lt~on of 
proposals and other related matters IS being undertaken 

Suspension of Trains 

803 SHRI BASU DEB ACHARIA W ~ l l  !he 
M~n~s te r  of RAILWAYS be pleased to state 

(a1 whether the tram scrvlccs have becn suspended 
In the Bankura Damodar R ~ v w  Railway Sect~on. 

(b) 11 so, the reasons therefor, and 
(c )  the steps taken by the Government to make 

alternat~ve ar~ariyements lor the passengers of that 
sect~on durmg the per~od  of suspens~on of the tram 
serv1ces3 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a )  Yes. SII 

(b) This has been done on salety cons~derat~ons as 
exlstmg steam locos prov~ded by the ownlng Ra~lway 
Company have outlived the~r l ~ l e  and the Company has 
not agreed to make any capltal ~nvestment on the line 

(c) The number of dally passengers 1s around 150 
and adequate road transport servlces are ava~lable on 
this route, slnce the Bankura-Durgapur Road runs 
parallel to the BDR llne upto Km 68 and thereatter 11 
1s about 3 to 10 Kms, away from the Ra~lway ahgnment 
upto Krn. 87.  Further, a survey for conversion and 
extens~on o l  the BDR lme upto Tarakeshwar-Burdwan. 
Durgapur has been proposed In the latest Budget and 
alternative arrangements would depend on outcome of 
the Survey and declslon thereof. 

12.00 hrs. 

Papers Lard 2 7 4  

PAPERS LAID ON THE TABLE 

Notif icat ion under Sub-section (6) of section 3 of 
the Essential Commodi t ies Act, 1995 

THE tdNISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING1 iSHRl CHATURANAN MlSHRAi - I beg to 
lay on the Table a copy of the Notllicatlon No S 0 
3 0 6 ( E ~  (Hlndl  and E n g l ~ s h  vers ions)  publtshed in  
Gazettec of l nd~a  dated the 17th Apr~l .  1996 mdlcating 
the suppl~es of fe r t~ l~sers  to be made by Domest~c 
manufat:lurers of fer t~ l~sers to varlous States Unton 
Terr~tor~es,Cumrnod~ty Board durlng the per~od  from the 
1st Apr~l  1996 to the 30th September. 1996 iKhar~f  1996 
Season! under s~rb .sec t~on  16) of sec t~on  3 01 the 
Essent131 Commodihes Act. 1995 

(Placed In L~brary. See No L7-99,961 

Notif icat ions under Section 199 of the Railways 
Act, 1989 and Annual Report and  Review b y  the  

Government of the work ing o f  the Indian Railways 
Finance Corporation Ltd., New Delhi for 1994-95 

and statement showing reasons for delay in 
laying these papers etc. 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN1 I bey lo  lay on the Table 

( 1  1 A copy each ol the follow~ng Notil~cahons [ H ~ n d i  
and English vers~ons) under sectlon 199 of thc 
Rallways Act. 1989 

1 1 )  The Hallway Passengers lCancellat of 
T~ckets and Refund of Fares) Amt.:liiment 
Rules. 1996 published in h ;? t l l i i a t t~n  NO 
G S R 1 l 6 1 E l  In Gazettei. ot India dated the 
Ath March. 1996 

IIII The lnd~an  Railways {Open Lmesr General 
(Amendment )  Rules 1996 p u b l ~ s h e d  In 
Not~f icat~or i  G S R 83 In Gazette of India 
dated the 17th February 1996 

[Placed In L~brary See No L T.100 961 

12)  A copy each of the fol low~ng papers ~ H l n d i  and 
English v e r s ~ o n s l  under sub.sect~on ( 1 )  o f  
sectlon 619A of the Compan~es Act. 1956 

( 1 1  Rev~ew by the Government of the workmg of 
the l n d ~ a n  R a ~ l w a y  F ~ n a n c e  Corporat~or i  
L~mi led.  Neb De lh~ .  lor the year 1994.95 

( 1 1 )  Annual Report of the lnd~an  Ra~lway Fmance 
Corporat~on L m t e d .  Neb Delh~,  for the year 
1994.95, a longw~th Aud~ted  Accounts and 
comrnents of the Comptroller and Aud~tor 
General thereon. 
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(3)  Statement (Hlnd~ and Engl~sh vers~ons) showmg 
reasons for delay ~n laymg the papers ment~oned 
at (2 )  above. 

[Placed in L~brary. See No. L.T.1011961 

Environment (Protection) Amendment Rules, 
1996 and Annual Report and Review by  the 

Government of the working of Indian Council of 
Forestry Research and Education, Dehradun for 
1994-95 alongwith statement showing reasons 

for delay i n  laying these papers 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) . I beg to lay on the Table 

A copy of the Env~ ronmen l  ( P r o t e c t ~ o n l  
(Amendment) Rules. 1996 (Hind1 and Erigl~sh 
vers~ons) publ~shed In Nothcat~on No G S.R. 
176(E) In Gazette of lnd~a dated the 3rd Apr~l. 
1996, under sect~on 26 of the Env~ronment 
(Protection) Act. 1986. 

[Placed In L~brary. See No. L 7- 102/96] 
(I) A copy of the Annual Report ( H m d ~  and 

Engl~sh vers~ons) of the lnd~an Counc~l of 
Forestry Research and Educat~on. Dehra 
Dun, for the year 1994.95, alongw~th Audited 
Accounts. 

A copy of the R e v ~ e w  ( H ~ n d l  and Eng l~sh  
vers~ons) by the Government of the workmg of 
the lnd~an Counc~l of Forestry Research and 
Educat~on. Dehra Dun, for the year 1994-95. 
Statement (H lnd~ and Engl~sh versmns) showmg 
reasons for delay In l a y ~ n g  the papers 
ment~oned at (2)  above. 

[Placed In Library See No. L T-103/96] 

RE:  DEATHS DUE TO STAMPEDE AT 
HARIDWAR AND UJJAiN 

[Translat~on] 
SHRl HARPAL SlNGH SATHI [Har~dwar l  . Mr 

Speaker. Sir. Yesterday a traglc acc~dent took place in 
Har~dwar, a h o l ~  city. In whch  26 people ~ncludmg 
ch~ldren and womens, lost the~r lwes and many other 
people sustamed ~n ju r~es .  The adrn~n~strat~on desp~te 
expecting a large crowd at that place did not take any 
precaut~on. There was only one br~dge for the movement 
of the people and ne~ther the adm~n~st ra t~on nor the 
p o k e  thought of putting a rope between the bridge to 
make 11 a two way path. The p o k e  had accommodated 
small vendors o l  the~r cholce there and they collected 
money from them lnspite of large crowd there, these 
vendors were also not removed. 

I, through you, would hke to draw the attent~on of 
t h~s  House as well as ol the Government towards thls 
acc~dent. Mahy such acc~dents have taken place In the 
past. One br~dge has been lying damaged there for a 
long time but the Government has not paid attentlon 
towards it so far ...(lnterrupt~onsl Many ~rregularit~es have 
been committed there. W ~ l l  the loss be compensated by 
g~ving rupees one lakh each to a few people7 I would 
hke to request the Government to get the damaged 
bridge reconstructed there and make a provlslon of 
one way on t h ~ s  br~dge. The pollcy off~cers who are 
responsible for the acc~dent.  should be punlshed 

(lnterrupt~ons) 

SHRl THAWAR CHAND GEHLOT (Shalapur) ' Mr. 
Speaker, Sir. yesterday, at 5 a.m. some were golng to 
U j l a ~ n  for Darshan on the occaslon o l  ' S o m w a t ~  
Amawasya' .  When the local  C o m m ~ s s ~ o n e r  was 
performmg poop at the VIP gate. the crowd became 
uncontrollable and there was a stampede. Due to th~s.  
about 45 people were k~ l led  and several others ~nlured. 
The injured are ne~ther gett~ng any proper treatment 
nor any assstance. The admlnlstrat~on o f l~c~ats  are not 
paylng attent~on. Yesterday, attent~on of the Government 
was drawn lowards t h ~ s  acc~dent and the Government 
had assured that 11 would come out w~ th  a statement 
today In t h~s  regard. I request you to ask the Government 
to make a statement In t h~s  regard and prov~de re l~e l  
worth rupees two lakhs to the fam~ly members of the 
deceased. The Inlured should also be provtded reltel 
and arrangement should be made for makmg treatment 
f ac~ l~ t y  ava~labte to them 

SHRl BRlJ BHUSHAN TlWARl (Dumar~aganj) , MI 
Speaker. Sir, the accidents wh~ch took place yesterday 
at Har~dwar and Ujjam were really trag~c Not only the . 
fam~hes of the deceased but the whole country and t h ~ s  
House IS gr~ef strlcken over these acc~dents Accord~ng 
to my mformat~on carelessness had been shown by the 
adm~n~st ra t~on there. 

Sir. I would also l ~ k e  to state that on such occasions 
when m ~ l l ~ o n s  of p ~ t g r ~ m s  gather at one place. the 
adm~n~s t ra t~on  should make proper arrangements of 
sanltatlon. lodglng and 'Darshan' so as to avert any 
untoward ~nc~dents.. .(lnterruptrons) 

SHRl RAMESHWAR PATIDAR (Khargone) , Mr. 
Speaker. Sir, Uj ja~n IS a famous p~lgrimage. After every 
twelve years, a fair IS organ~sed there. Alter every four 
years, on 'Somwat~ Amawasya' whch falls on a spec~al 
Monay, this lair IS organ~sed. It was 'Somwat~ Amawasya' 
on that day and milllons of people were expected to 
gather there. The admlnlstrat~on was expected to keep 
t h ~ s  In mlnd but the h~gher offlclals knowingly organ~sed 
a drlnk party one day before the Mela and they were 
all ~ntoxicated. They d ~ d  not pay attent~on towards the 
arrangements lor the falr and it resulted into death of 
40 persons ~ncludmg children. The Verrandah IS very 
wlde there. So. there was no question of suffocat~on. It 
was only due lo  mlsmanagement on the part of the 
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police that thrs acc~dent took place and so many persons 
were killed. Therefore, each lam~ly of the deceased 
should be prov~ded a compensation of Rs 2 lakh and 
strrct actlon should be taken agarnst the adm~n~strahve 
ofllc~als.. . (lnterruptio~~sl 

[English] 

MR. SPEAKER Hon Members. I thmk. ~t IS enouyh 

SHRI MANORANJAN BHAKTA !Andaman and 
N~cobar Islands) There should be a statement from 
the Government because so many people have died 
What 1s the factual pos~t~on? That should be known to 
the House. The hon. Home Mln~ster should make a 
statement In the House What are the causes of th~s 
calam~ty? It should be made known to the House. 
What actlon has been taken by the Government 

. . (Interrupt~ons) 

SHRI SATYA DEO SlNGH (Balrampur) Mr 
Speaker. SII. I had requested the pres~d~ng C h a m a n  to 
sk the hon Mlnrster to make a statement on Har~dwar 

star~.:?de It IS not the frrst hme that such an accldent 
has taken place at Harrdwar The Aamln~strat~on was 
aware 01 the fact that s'uch an occasron was commg 
after 2 5  years but ~t d ~ d  not make any specral 
arrangements tor t h ~ s  purpose There are some 
acc~derits whch cannot be averted but th~s acc~denl at 
Har~dwar took place as a result ol adm~nrstratrve lapses 
The Un~on Government and the hon Home Mln~ster 
are d~rectly responsrble lor thls acc~dent 

I want to make 11 clear that the way In whrch the 
Hlndu p~lgr~mages and the Hrndu rehg~ous art~lacls are 
berng lnlent~onally made v~ct~ms or carelessness. IS not 
proper [ l r r terr i~pt~ons) The hon Home M ~ n ~ s t e r  IS 
present here and he IS solely and d~rectly respons~ble 
tor the adrn~n~stral~on In UHar Pradesh because the 
state IS under Pres~dent's Rule I would lrke to request 
the hcm Honie M~ri~ster lo make a slatemt?nl and sat~sfv 
the House b y  stallrig the reasons respons~ble !or ttrc 
acc~der~t nnd the actroc) b e q  taken by h~rn  In t h ~ s  
regard (inferrupl~ons! 

SHHl RAMSAJEEVAN (Bar~dnl Ten persons were 
k ~ l l e d  ~ l n d  allcast frfty psrsorls were I ~ J L I I C ~  011 

'Amawasya' day at Ch~trakoot located on thc border 01 
1Ma1 Pradesh and Madhya Pradesh This rricrderit also 
took place due to carelessness on the part id Ihc 
admlnrstrat~on There were no roads no electrrcrty and 
no water The acc~dent took place at Ch~trakoot due lo 
neghgence of the U P and M P Governments Such an 
vnc~dent had taken place once In the past At that t~me 
about two dozen people had dled due to lack of potable 
waler, heat wave and th~rst. lnsplte 01 that the Statr 
Governments d ~ d  not take precaut~on I would l ~ k e  the 
Un~on Government to mterlere 111 the matter arid make 

ava~ lab le  the above t a c ~ l ~ t ~ e s  under a scheme 
(Inlerrupt~ons) 

MR SPEAKER I thmk you have made your 
pomt 

ilntcrruplions) 

SHRI MANORANJAN BHAKTA There should be a 
d~rect~on lrom the Cha~r to the Government because so 
many people have dred The factual pos~tron should be 
made known to the House. (Interrupt~ons~ , 

SHRI PR. DASMUNSI (Howrah~ Mr Speaker. Sir 
1 w~sh to draw the attention of the Government, through 
you to a serlous tragedy !hat has taken place In 
Kalrmpony Till today nobody knows what the total 
number of deaths 1s The o f f~c~a l  report says that 11 IS 
more than forty. The Army admrttedly could not reach 
the spot The road IS blocked It IS a tourrst centre but 
now every th~ng I S  b locked there Even relref 
arrangements could not reach there. I request the 
Government to contract the State and Shr~ Subhash 
Ghersmg d~rectly and rescue the people because the 
sltuat~on there IS very grave. .ilnferrupt~ons) 

AN HON MEMBER The Home Mlnlster should 
have made a suo mulo statement. 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAlRYlNGl (SHRl CHATURANAN MlSHRAl . Sir. I shall 
respond to the hon Member 

Thls IS about landslrde In Darleehng My Mmstry 
has already laxed and telephoned to the State 
Government lor sendmg a full report. (lnterrupfrons) 

THE MINISTER OF HOME AFFAIRS (SHRI  
INDRAJIT GUPTAl Mr Speaker. Sir .~lnferruptronsl 

MR SPEAKER Please allow the Home Mrnlster to 
reply 

( interruc?ms 

MR SPEAKER Wrll vou alloh the Home Mln~ster 
to reply or not7 

PROF JlTENDRA NATH DAS (Jalpa~gur~l  Sir. I 
have to ralse a verv serlous matter In North Bengal 
three drstrcts have been affected by floc10s F ~ t t v m e  
peoplc have d ~ e d  , Infc.rrupl~.~risI 

MR SPEAKER No we are not d~scuss~ng about 
floods Tomorrorv we are gomy to d~scuss about the 
flood slluatlon 

I Irrterropt~dns i 

SHRI JITENDRA NATH DAS Srr, people are dymy 
there Therelore I request the Government to release 
lunds and medical ard to North Bengal ~mmed~ately to 
save the people .(/nterruphons! 
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MR. SPEAKEH : Tomorrow we shall be d~scusslng 
about the flood s~tuat~on You will get a chance then 

SHRI INDRAJIT GUPTA . Sir. these are truly very 
very serious tragedies wh~ch have occurred. one at 
Ujjam and one at Har~dwar . . . (  In lerr~~pt~ons) 

SOME HON. MEMBERS : No. Sir, three. Ch~trakoot 
also. 

MR. SPEAKER . Please l~sten to the Home M~n~ster.  
If you are sermus about the matter, then you should 
Isten to the Home Mmister 

(Interrupfrons) 
MR SPEAKEH Please sit down Th~s 1s not the 

way We are all concerned about th~s. The Horrie Min~ster 
is gomg to make a statement You should have the 
pat~ence to l~stcn lo h ~ m  

SHRl INDHAJIT GUPTA Sir. we propose to obta~n, 
as soon as yoss~ble, the fullest mformat~on from both 
the State Governn~cnts. Although one of them IS not 
under Pres~denl's rule but because of the very heavy 
loss of 11te whch has taken place, we w ~ l l  obta~n 
mformatlon from the Governments of both Madhya 
Pradesh and War Pradesh, wh~ch 1s under President's 
rule These are matters 01 serlous copcern for the wholc 
country. It IS obv~ous that lhere has been some 
mwnariagemer~l and some lack of proper precaulions 
bemg taken by the author~t~es But we must obtam all 
the facts and 1 hope that by tornorrow I shall be able to 
make a deta~led statement In the House on both these 
trayed~es (Inlcrrupl~ons) 

MR. SPEAKER No. ~t IS enough. You cannot expect 
the Home Mwster to explam everythmg just now The 
Home M~n~ster has prom~sed to make a statement. 

(lnlerrupi~or~s) 
MR SPEAKER No, th~s IS not the way. I canl~ol 

allow you When I am standmg. you should s ~ t  down 
Please s ~ t  down now Th~s IS not the way to br.llnve 

I lnlrrrupt~ons) 

[Trarrslolron; 
SHHl VINAY KATIYAH IFa~zabadj ' It IS v e ~ y  sttnnpt 

It IS yestcrciay nmrn~ng's ~nc~den l . .  (Inlerr~lptrons) 

(Engl~sh] 
MH SPEAKER Nothmy w~l l  go on record 

(Inferrupt~onsJ ' 
MR. SPEAKEH Hon. Members. t h ~ s  I S  a very 

serious matter. 
(Inferrupf~onsj 

MR SPEAKER , Please l~sten to me I fully share 
the sent~ments expressed In th~s House. It IS a very 
tragbc ~nc\dent The Homo Mmster w~ l l  make a statement 
tomorrow after gettmg full facts 

. . . . . . . . . - - . . - . . . . . - . - . . . -. . . - . -. 
' Not Recorded 

On behalf of the House I would convey the 
condolences of the whole House to the members of the 
bereaved tamil~es. 

/Eng/rsh/ 
MR SPEAKER Now Shr~ Ram V~las Paswan may 

present the Hallway Budget 
(Interruptions) 

SHRl RAM NAlK (Mumba~ North) Srr I am on a 
pomt of propr~ety Hon Pr~me Mmster should have 
been prcsent In the House when the Ra~lway Budget 
IS bemg presented He IS not present now It IS a matter 
of courtesy to the House that he should be present 

(Int~rrnpf~ons) 
SHRl PRAMOD MAHAJAN (Mumba~ North East) 

Sir 11 1s lor the fml t~mc llke t h ~ s  It has never happened 
ca~ l i c r  All Pr~mc M~n~s te rs  were prcsent when the 
Railway Budget was presented It has never happened 
In the past like t h ~ s  (lrrtrrrupbons) 

SHRI SURESH KALMADI (Pune) : It 1s not the 
correct s~tuat~on. Last hme the Prme M~nrster was not 
here ...( Interruptronsi 

(Translatron] 
PROF. RASA SlNGH RAWAT (Alrner) The new 

Government IS gong to present ~ t s  t~rst Ra~lway Budget 
and the hon Prime Mln~stor IS not present In the House. 

lEng11shl 
SHHl RAM NAlK Sir. 11 IS a pomt of propr~ety. In the 

meantlrne you allow us to r a w  other Issues here during 
Zero Hour. . . .  (Inlerrupf~orrsj 

SHRl SOMNATH CHATTERJEE [Bolpur) . I om also - 
on a pomt of propr~sty They held to power w~thout 
major~ty for 13 days. .(lrVerrupt~nns) They art? gwng 
lectures. . .  (Inferruplror?~) 

MR. SPEAKER . I am told the Prme M~n~ster IS 
comlrig. 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN) . Sir, should I walt for the Pr~me M~n~ster or 
should I start? . .(lr~ferrupf~ons) 

MR. SPEAKEH : You start. 

SHRl PRAMOD MAHAJAN : There 1s no Rallway 
Budget In Karnataka. 

[Engl~sh] 
SHRl ANANTH KUMAR (Bangalore South) : Sir 

the traln IS late because the d r ~ v e r  is  lato 
. . . (Inlerruptions) 
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THE PRIME MINISTER (SHRI H D. DEVE GOWDAI : 
He comes lrom the South to the North.. .(Inferruprrons) 

RAILWAY BUDGET 1996-97 

12.1 8 hrs. 
THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 

PASWAN) . Mr. Speaker, Sir. I rlse to present the Budget 
Estimates for 1996-97 for the Indian Ra~lways 

On 27th February. 1996. the prevlous Governmer~t 
had presented an ~ n t e r ~ m  budget. At that tme,  approval 
lor 'Votc.on-Account' lor the Imt lour months of t t i~s  
l inanc~al  year for ra~lways' expend~ture was obta~ried 

Mr. Speaker, t h ~ s  1s the flrst Ra~lway Budget of the 
Un~ted  Front Government. On the one hand. I p r a m  the 
vastness 01 the ra~lways, its contr~but~on to the natron's 
progress alongw~th the ef f~c~ency of rallway employees: 
on the other hand I would like to present belore the 
august House the challenges and d ~ l f ~ c u l t ~ c s  w t w h  the 
r,vlways face. 

', qe Un~ted  Front Government assumed o l t~cc  on 1st 
June, 1996. As a result. I had very less tlme to present 
the Ra~lway Budget. Durmg thrs short p e r ~ o d  I t r ~ c d  to 
talk to more and more Hon'ble members and v ~ s ~ t  
varlous States to know the~r problems. But desplte my 
best etforts. I could not discuss the problems w ~ t h  all 
the Hor l 'b le  members However.  I have t r ~ e d  to 
understand and solve the~r problems. I am gratelul to 
Hon'ble Prme Mrn~ster Shrl H.D. Deve Gowda not only 
lor havmg yu~ded  me In preparmy the Ra~lway Budget 
but also lor havmg supported me all the way 

I assure the Hon'ble members that these efforts 
would contmue and those ~mportant  projects w h ~ c h  
could not be taker] up due to techn~cal d~f t lcu l t~es and 
want of t ~ m e .  I would d c f ~ n ~ t e l y  cons~der  them In 
the Supplementary Demands for grants In the rwxt 
sesslon. 

On 16th Apr~l .  1853, a ~ a ~ l w a y  tram reached Thane 
from Bombay alter negot~atmg a srliall distance. At the 
tlme, no one could lmaglnu that. 111 f n t u ~ e .   allw ways In 
l n d ~ a  w ~ l l  have such an unprecedented growth arid would 
make mvaluable con t l~bu t~on  to the nat~on's  secuuty. 
trade, economlc progress, cultural ~ntegrat lon and 
secularrs~i~.  

In  1947 a l  Ihe l ime of ~ndependence.  the r a ~ l  
lnlrastructure was spread over 54.693 route k~lonietres 
Now t h ~ s  has Increased to 62.660 route k~lometres. 
Ra~lways are the maln means of transport for the lravel 
i I common man and the rarrlage of goods 01 dally use 
' ; accompl~sh this work etf~c~ently, l nd~an  Ra~lways are 
organ~sed In 9 Zonal Ra~lways, 59 D ~ v i s ~ o n s  and more 
than 7,000 ra~lway stations, w ~ t h  the help o l  w h ~ c h  
railways work even In the larthest corners 01 Ind~a .  

lnd~an Ra~lways have a spec~al  place amongst all 
the ra~ lway  systems of the world In terms of work 
ef f~c~ency.  11s vastness, f ~ n a n c ~ a l  prof~ts and the number 
of employees. In  the last 50 years. 11 has Increased 11s 
output very last and has made spec~al contr~buhon In 
the country's economlc progress. In 1950.51. 11 used to 
transport 1284 m ~ l l ~ o n  passengers whrch. in 1995.96, 
has increased to 4038 m~lhon. slmllarly. In the case of 
transportat~on of revenue earnlng Ire~ght traff~c. the f~gure 
has increased lrom 73 mrllron tonnes In 1950-51 to 390 
mil l~on tonnes In 1 9 9 5 4 6  

Mr Speaker, l n d ~ a n  Railways run more than 7700 
passenger trams and about 5.000 tre~gnt trams every 
day through w h ~ c h  they transport more than I 1  mll l~on 
passengers and 1 1 m ~ l l ~ o n  tonnes fielght dally To 
accompl~sh t h ~ s  task. 1.6 m~ll lon employees work day 
and night all the 12 months under the most d ~ l l ~ c u l t  
clrcirmstances lndran Rallways employ assets worth 
Rs 36,000 crores w h c h  predorn~nafitly lrxlude 6561 
e l e c t r ~ c  and d ~ e s e l  l o c m o t ~ v e s  33.700 passenger 
coaches and about 3.00.000 fre~ght wagons 

Radways are the transport of common man and 
have a s~gnr f~can t  place In s a t ~ s f y ~ n g  h ~ s  mlnlrnum 
rcqu~rements at the leasonable puce Thcy not only 
have a spec~al place In the country's economlc proyress 
but also play an ~mportant role In knlttlng together the 
country's colourful cultural and r e l ~ g ~ o u s  d~vers~t tes lnto 
one I t  I!; :I fact that the ra~lway compartment IS like a 
mlnlatiire lh~dla ' 1 1  w h ~ h  people of everv 'eyron caste 
rchg~on and cconom hackground get togethr~r 

Mr. Speaker. even ;ltlt;r 53 years of rndependence. 
there are many backward and undeveloped reglons In 
the country where t r~bals and people of ecorlom~cally 
weaker sectlons lwe and are not connected br r a ~ l  The 
obv~ous  result of t h ~ s  has been that the cred~table 
~ n d u s t r ~ a l  and economlc progress seen by the other 
parts of the country has not even touched them It IS all 
Irony that In l n d ~ a  there are s t~ l l  some people who 
dcsp~te the presence ol ra~lways tor 143 vears have 
not even seen I! 

In t h ~ s  r:ontcxt, our thijught speclell!, gal's towc~rds 
thc North-East rcglon where some peuplc even ~ i u w  
seem detdchcd from the country's mainstream To some 
f x t e n l ,  t l lelr anger arid d ~ s s a t ~ s f a c t l o n  r e g a r d ~ n g  
rnllways 1s l u s t ~ l ~ e d .  In t h ~ s  reg~on,  all the state cap~tals 
t'xcephng Assnm are not even connected bv raibwhere 
IS the questlon 01 Rajdhan~ Exprrss golng to them' 

The maln reason for thls unsat~stactory sltuat~on IS 
that whenever the questlon 01 laymg r a ~ l  ~ntrastructure 
In t h ~ s  area arlses. the prolects are relected as lhev are 
found to be hnanclallv unv~ahle. The second reason for 
t h ~ s  has been the perpetual shortage ot resources with 
l r id~an Ra~lways. Thc truth 1s that these prolects cannot 
become r e m u n e ~ a t ~ v e  u n t ~ l  the p rocess  of 
~ndustr ra l~sat~on and economlc development starts In 
these areas. The mdustr~al lsts w ~ l l  set up ~ n d u s t r ~ e s  
only when electr~clty, communlcatlon and r a ~ l  transport 
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IS ava~lable. The conundrum 01 whether the hen came 
llrst or the egg came flrst force thls area to remain as 
it IS. The only solution to t h ~ s  problem IS that ra~lway's 
~nfrastructure In these areas should be organ~sed w~ th  
Government help even though t h ~ s  may ~nvo l ved  
fmancial a ~ d  by the State Government and the Central 
Government. Even the fore~gn Government of the Brit~sh 
had understood thls fact and from 1853 to 1900. they 
built 40.000 kms, ot r a ~ l  track whereas between 1947 
to 1995. we have constructed only 8.000 klns. 01 r a ~ l  
track. Even now, the budgetary support glven by the 
Planning C o m m ~ s s ~ o n  u n d e ~  whlch new l ~ n e s  are 
constructed. IS 11xed at only Rs 200 cr. only lor a year 
through whlch only less than 200 kms of new r a ~ l  track 
can be constructed In a year 

Mr Speaker. In dlscharmg the~r soc~al resporhbll~ty, 
the Indian Ra~lways have Incurred a loss of Rs.1216 cr. 
In passenger services and carrying essent~al goods In 
pract~cally, all countr~es of the world, ra~lways are 
s u ~ t a b l y  compensated for bear lng  such s o c ~ a l  
r e s p o n s ~ b ~ l ~ t ~ e s ,  but lnd~an Ra~lways mostly bear 11 
themselves 

There 1s a general feelmg that lnd~an Railways are 
paymg div~dend to the General Revenues at a very low 
rate. 1.e. 70c and there 1s an element of fmanc~al help 
Inherent In 11 lrom the s ~ d e  of the Government. Mr 
Speaker. I would hke to remove thls lmpresslon For 
1995-96, Indian Railways propose lo pay a dlvldend 01 
Rs.1361 cr. If we add the money spent by the Ra~lways 
on social respons~b~hl~es.  then the mterest on the 
Caprtal would work out to 12 5") wh~ch w~l l  not only be 
better than the rate of dlvidend glven by other publlc 
sector un~ts but would also be better than what IS p a ~ d  
by other railways In the world. 

It IS a matter 01 sat~slacl~on that lor the past few 
years lnd~an Ra~lways by themselves are generatmg 
resources to meet more than 5 0 " ~  expend~ture on 
developmental works. Another 35'0 comes through 
other methods hke borrow~ng lrom market by lndlan 
Ra~lway Fmancc corpora ti or^ ~ I R F C I  BOLT .Bu~ld, Own. 
Lease. Transfer- and Own Your VOagon Schemes As 
these funds are ra~sed a t  market rates, the cost 01 
cap~tal IS very h ~ g h  and 11 IS d~t l~cul t  to Invest money In 
projects whlch give Icss than IdC., return Consequently 
people of backward areas are depr~ved 01 ra~lway Ilnes 

Mr Speaker.  I n r l ~a  1 5  a wellare state Our 
Governnwit is comm~lted 19 the upliftment of poor and 
lo  Improve the standard ol living of people res~d~ng  In 
backward and undeveloped areas To f u l l ~ l  t h ~ s  
comm~tment. lnd~an Ua~lways has to mobl l~se more 
funds Th~s  would be done to take up the r a ~ l  projects 
In backward areas whlch would result In ercpanslon 01 
rall network In remote regions: t h ~ s  w~ l l  act as a catalyst 
lor further development of that area and people 01 these 
region would also be jofnlng the maln stream of the 
country. Thls wdl further result In c reat~on o l  more 
employment In these areas resultmg In Improvement In 
the standard of ltvmg of the poor. 
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In 1994-95, l nd~an  Railways loaded 365 mllhon 
tonnes 01 revenue earnlng fre~ght traffic. In 1995-96, 
there was a record Increase In lre~ght loadmg and 390 
m ~ l l ~ o n  tonnes of revenue earnlng fre~ghl  traff~c wa,r 
loaded, lncrease of 25 m ~ l l ~ o n  tonnes In one year's' 
loadmg 1s better than any Increase In the prevlous years 
Th~s loadmg was also better than any Increase 111 the 
prevlous years. Th~s  load~ng was also better than the 
rev~sed target 01 1995-96 

In passenger traffic also, the regresslori ol the 
previous years was left behmd and the same was better 
than the rev~sed target As compared to Ihc prevlous 
year, there was an increase o l  123 rnllllon orqtnahny 
passengers 

The f ~ ~ i a n c ~ a l  perlormance 01 the Indlan Hallway In 
1995-96 was unprecedented and set new staridords 
The records eslabl~shed In the growth 01 yoods and 
passenger t raf f~c had a favourable Impact on thc 
fmancial well-be~ng of the lnd~an Radways Railways 
not only prov~ded Rs 1361 cr as d~vidend to the General 
Revenues but have also ,mcreased the~r exccss 11m 
RS 2318 cr as per Rev~sed Estmates to an actual 
'excess' of Us 2577 cr The gross traffic recelpts are 
also expected to be Rs.22241 cr.. whlch w ~ l l  be iin 
~mprovernenl on Rs.22175 cr as shown In the Hevlsed 
Est~mates. On the other hand, str~ct control was shown 
In restr~ct~ng the ordmary Workmg Expenses This IS 

hkely to be better than Rs 14590 cr shown In the 
Rev~sed Est~mates. Spendmg less than the Budge1 
Estlmates desp~te payment of mter~m rehef, ~ncrease In 
penslon and other post-budgetary Increases Iri the 
hnancial year rellected a f~nanc~a l  d lsc~pl~ne whlch has 
emerged as a bench-mark lor the lnd~an Ra~lways and 
requlres to be pra~sed The~r  Operating Hat~on has also 
Improved from 84 6 " ~  projected In the H e v ~ s e d  
Estrmales to 82 SOU. In t h ~ s  hnanc~al year also, the 
rallways w~lt help the Min~stry of Fmance by not only 
makmg full payment of dudend  but also by increas~ng 
their contrlbut~on to the varlous Funds malntalned by 
the Mln~stry ol F~nance by an amount ol Rs 759 cr 
Railways had also rnamtalned a strict control on net 
drawal of funds kept w~ th  the Reserve Bank of India 
and at the end of the year had a cred~t balance ol 
Rs  908 cr I am sure that w~ th  all th~s,  my Ir~end, the 
Flnance Mln~ster, wlll be extremely happy and would 
agree tor more budgetary support to the lndlan Railways 
w~th  an open heart 

The target lor load~ng ol revenue earnlng trelght 
l ra l l~c lor 1996-97 IS 410 m~ll lon tonnes wh~ch IS 20 
m ~ l l ~ o n  tonnes more than the actual loadmy of 1995. 
96 We have statisllcs for Ihe twst three months whlch 
are encouraging and glve us hope that t h~s  target w ~ l l  
be achieved. 

Smlarly, we also hope to ach~eve Ihe target of 4 %  
Increase over 1995.96 actual l ~ g u r e  of or lg lnat~ng 
number ot passengers. 
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To start new services, the major challenges laced 
by the Mmstry of Railways are lo construct new Imes. 
gauge conversion and procurement ol sufflc~ent rollmg 
stock. For the sallslaction ol the common man, all these 
lhree are complementary to each other and must for the 
rail transport, Imbalance In any ol these three w~l l  result 
In d~ssahsfaction and the ra~lways w~l l  not be able to 
fu l f~ l  the people's demands. The Hun'ble members have 
d~scussed their demands, however, due to lack of 
suffclent resources. 11 w~l l  not bc poss~ble to meat all 
these demands St~l l  I havc tr~erl my best to lu l f~ l  lhclr 
demands to some extent by star l~rq some new tra~ns. 
lncreaslng the trcquency and extendtny the run of some 
of the existrng trams In 1996-97 wc would introduce 
the lollowmg new trams 

Rajdhanl Express b!.tween New Delhl-Patna 
vla Lucknow 

Hewa-Bhopal Expr~ss 
B~kaner-Merta Road Llnk Express l o  Howrah 
Bangalore-Hub11 Iritcrc~ty Exprcss ftn lleu of 
Shalabd~ Express) 
Kalka-Sh~mla iNGI  Shtval~k Deluxe Express 
Ja~pur-Madras Weekly Express 
Uelhi-Ahmedabad Ashram Express iBG) 
Delhl-Ahmedabad Mall (BGI 
Ahniedabad.Jodhpur-B~kaner Exprcss 
Secundorabd Guntur-Vasco.Da.Garna 
Express (vta Dronachellam alter gauge 
converstonj 
Guwahalt-T~nsuk~a Expresss 
Palna.Kula Trl-Weekly Express 
Howrah.Bolpur-Rampurhat Express (Ry 
cancelhng Rarnpurhat-Barddhaman 
Passenger) 
Ramnngar-Moradabd Link Express to Delh~ 
Gorakhpc~r.Darbharrga Express vla 
Chtittaunt-Bayaha L~nh 

MI Speakel Sir. the Hmse wII be happy to note 
that In lulfilrnenl ol Ihr  long stand~ng demand of the 
publlc a n~ght trmn has been recently started between 
Amritsar and Jammu Tawt and In order to Imh Delh~ 
Ja~pur Express, a llnk tram has been introduced between 
Jaipur and Almrr Irr both dlrecl~oris 

Freq~~ency of the lollow~ng !lam IS proposed to be 

6043'6044 Madras.Patna Express lrorii 
weekly to bl.weekly 
5209/5210 Baraunl-Amrrlsar Janseva 
Express trom bi-weehly to tr~weekly. 
6339:6330 Nag~rco~l.Mumbar CST Express 
lrom weekly lo 111-weekly. 
604516046 MadrasAhmedabad Navjeevan 
Express trom SIX days' a week to dally 
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830118302 Hazrat N~amudd~n-Sambalpur 
H~rakund Express from tr~weekly to lour days 
a week. 

84031'8404 Purr-Ahmedabad Express lrom 
weekly to trl-weekly 
304513046 Howrah-Guwahat~ Sanghat 
Express from weekly to trl-weekly. 

7003'7004 Howrah-Secunderabad 
Falaknuma Express from trl-weekly todally 

4863.4864 Jodhpur.Lucknow Marudhar 
Express lrom tri-weekly to four days a week. 

52055206 Delhl-Muzaffarpur Express lrom 
bl-weekly to four days a week 

The run of the follow~ng tram wrll be extended 

4247 4248 Kurla-Varanas~ Pawan Express 
upto Muzaflarpur 
SO1 1 5012 Cochm-Gorakhpur Express upto 
Baraun~ once a week 
5089'5090 Gorakhpur-Hyderabad Express lo 
Bangalore once a week. 
B~.weekly 40074'4008A Delh~~Samastrpur 
Express upto Raxaul  ( d ~ v e r s ~ o n  l rom 
Muzalfarpur) 

4259 4260 Durg.Varanas1 Sarnalh Express 
up10 Chhapra 
2479:2480 Hazrat Nzamudd~n-Castle Rock 
Goa Express upto Vasco-da-Gama 

5427.5428 Sonpur-Banmankh~ Har~harnath 
Express (MG) upto Kat~har 
3673 4674 Delh~.Muzaffarpur Shaheed 
Express upto Darbhanga on four days a week 
5659 5660 Howrah-Guwahat~ Kamrup 
Express upto Tlnsuk~a 

4055 4056 Delht-D~mapur Brahmapulra Mall 
upto Ttnsuk~a 

6315 6316 Howrah.Coch~n Express upto 
Trtvandrum once a week 

1863 4864 Jodhpur-Lucknon Marudhar 
Express upto Varanas~ 

4649 4650 Delh~.Muzatfarpur Sarvu. Yamuna 
Express upto Darbahnga twce a week 

Somet~me back we had started runnlng 01 EMU, 
DMU and r a ~ l  Buses on maln lme whlch has been 
greatly apprec~ated by general publlc Accordmgly In 
t h~s  regard some new lralns would be started In 1996- 
97, w h t h  are glven below - 

Main llne eleclr~c multiple unlt scrilces would be 
mlroduccd on the tollowlng section . 
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(ill) Dahod-Ratlam 
(IV) Anand-Godhra 
(v )  Mathura-Palwal 
(vi) Nagpur-Badnera (Electric Push Pull). 

D~ese l  multiple un~tlpush-pull iair-brake shuttle 
servlces are being ~ntroduced on the followmg sections:- 

(il) Vilayawada-Narsapur 
(111) Satna-Rewa 
( IV )  Satna-Manikpur 
(v)  Ahmedabad-Mehsana-Abu Road 

(VI)  New Jalpa~gurl area 
(vii) Cuttack-Paradeep 

Rail bus services are proposed to be ~ntroduced on 
the followmg sect~ons :- 
Broad Gauge : 1. Makrana-Parvatsar 

2. Ail-Konch 
Metre Gauge: 1. Mehsana-Taranga Hdl 

2. Sh~moga-Talguppa 
3. Jaunpur-Aunrihar 
4. Indara-Phephna 
5. Mathura-Brindavan 

Mr. Speaker, the House w~l l  be glad to know that I 
have dec~ded to restore the Howrah-Delhi Janata 
Express train which had been cancelled earlier. 

W~ th  the commiss~oning of Aunr~har-Chhapra sect~on 
as Broad Gauge, an alternative route IS now ava~lable 
to North Bihar via Eastern Uttar Pradesh To cater to the 
needs of the people of the area 11 has been dec~ded to 
provlde direct servlces to Mumbai. Delh~, Bilaspur and 
Durg via thls route by extensionire-routing of the 
followmg trams 

(I )  424714248 Kurla-Varanasi Pawan Express 

(li) 425914260 Durg-Varanas~ Sarnath Express 
(lii) 40071400814007Al4008A Delhl-Muzaffarpur 

Express 

Mr. Speaker, I am aware that desp~te the untirmg 
efforts of radway staff, there 1s scope to Improve the 
services provlded to the passengers. Our efforts towards 
)mprovlng cleanl~ness, safety and punctuality are 
continuing. For further improvmg these, I would welcome 
suggestions from the Hon'ble members. Some of the 
steps taken In this d~rection are- 

(I) Cornputer~sat~on of reservation of passenger 
tickets has been apprec~ated by every body 
and there is a constant demand from all the 
areas to extend ~t to more stations, presently, 

92% of !he reservations are computerised 
and all those stations where there are more 
than 300 reservat~ons every day, computers 
have been prov~ded. Besides this, computers 
have also been provided to  extend 
reservation fac~lities in Srinagar. Port Blair, 
Shillong and Panjim where there are no 
railway  lines. It is planned to provide this 
facility at 53 more locat~on in 1996-97. 
Railway M~nistry IS in touch with the State 
Government to provide this facility at Agartala, 
Kohlma and Gangtok. 

(11) Micro-processor based self-prmting ticket 
rnachmes have been provided to ensure 
ava~lablhty of unreserved t~ckets. Through 
these, a passenger can buy tckets from any 
wmdow and he waits for less time. Upto 
1995-96, about 400 such mach~nes have 
been installed at major stat~ons. 

(111) computer~sed season t~ckets and coupon 
vahdat~on rnachmes have been ~nstalled on 
Western Ra~lway through wh~ch suburban 
passengers have been conven~enced and 
there 1s less crowd at the wmdows 

(IV) By providing more telephones, hot I~nes, 
electronic d~splay boards, automatic recorded 
answeling machmes etc.. the passenger 
enqulry and informat~on system has been 
improved and passengers are able to gel 
better service. 

(v) Instant Act~on groups have been prov~ded In 
tralns w h ~ c h  prevent unauthor~sed 
passengers to enter In' the ra~ lway  
compartments. They also prevent carriage of 
~nflammable goods and prov~de shfety to 
passengers They have been provlded 
walk~e-talk~e to take ~mmed~ate action. 

(vi) AC 3-tier coaches have been well recewed 
by the publ~c. It will be our effort to prov~de 
more such un~ts In thc trams. 

( v i ~ )  Provision of b~o-lriendly latrmes In the t r a m  
tias also been liked by the travelling publlc 
Th~s w~l l  be provided in more trams. 

Railways are making continuous eftort to Improve 
the catermg servlces and to make them cleaner and 
tastier. At many locat~ons, d~spensing machmes lor lea. 
coffee an cold drmks have been mslalled In 1 1  trains, 
new pantry cars have been added w h ~ c h  include 
Shatabd~ Express. Jhelum Express, Jodhpur Mall etc. 

Prelimmary work regardmg setting up lnd~an Ra~ l  
Catermg and Tourism Corporat~on has been started 
and it IS bemg subm~tted lor the approval of the Central 
Government. 

In the area of catermg, on the one hand steps are 
being taken to Improve the standard of departmental 
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catering and on the other the performance 01 prwate 
contractors is specially being rev~ewed. 

Keeping the national tour~sm p o k y  in vlew, and in 
order to provide spec~al services to fore~gn tour~sts, 
ra~lway has taken many steps and In collaboration w~th 
private sector, has dec~ded to start 5 new tourst trams. 
It IS hoped that these 2 trams 1.e. Delhl-Ja~pur-Agra- 
Gwal~or -Jhans i -Varanas l -Lucknow and Madras. 
K o d ~ k a n a l - K a n y a k u m a r ~ ~ T r ~ v a n d r u m C o c h ~ n ~  
Mettupalayam-Bangalore w~l l  start by Dec.'97. S~m~larly. 
3 more trains are likely to be started In future. It 1s 
expected that t h~s  will generate lot of fore~gn excharlye 
also 

R a ~ l  weekender package tours have been 
~ntroduced to encourage tour~sm w~thin the country on 
week-ends W ~ t h  t h ~ s .  l nd~an  tour~sts w ~ l l ,  w~thout 
d~ll~culty, be able to vls~t the cultural and rel~g~ous s~ght 
seeing places For t h r ,  38 packages have been made. 
out of which. 12 have already been mtroduced 

Spec~al attent~on has been p a ~ d  also to reltg~ous 
toc~r~sm for whlch servlces have been started to connect 
T ~ r u ~ a t ~ .  Ajrner Shard  Sarriath. Amr~tsar. Gwahor, 
Varanas~. Prayag etc. 

Ra~lways are explormg the poss~bi l~t~es of openlng 
of Out Agenc~es in the Uttrakharid at varlous places to 
promote tour~sm and for the converuence of the tour~sts 
so that ra~ l  t~ckets are purchased there ~tsell. 

16 lakh employees of l n d ~ a n  Ra~lways make 
contmuous effort to prov~de good services to sat~sfy 
ra~lway passengers and other users of ra~lway lac~llt~es 
but ~t 1s qu~te poss~ble that out of 11  m~lllon customers 
every day, some remain dissat~sfied. To take ~mmed~ale 
act~on on the~r complaints and to Improve servlces. a 
publlc grievance redressal system, IS work~ng 111 Radway 
Board. Zonal Ra~lways, D~vis~ons and stat~ons Var~ous 
levels of users' Consultative Comm~ttee's In the ra~lways 
are also playmg a constructwe role In th~s d~rect~on. 
The tront-line employees who come In contact w~th  
passengers, have become more alive to thts problem 
after the promulgation of Consumer Protect~on Act The~r 
T r a ~ n ~ n g  1s also arranged. General Managers and 
D~vwonal  Railway Managers have been directed to 
Inspect t r a~ns ,  s ta t~ons,  ctc and to 11sten to the 
complamts of the passengers and to d~spose them off 
promptly. 1 solic~t the cooperat~on from the Hon'ble 
members of this House In t h~s  d~rect~on. If they fmd any 
fault passenger services, they may lmmedlately brmg 
the same to my not~ce or to the not~ce of concerned 
ra~lway ol f~c~als.  I hope that ~n future, we w~l l  glve least 
chance lor such complamts. I would like to assure the 
Hon'ble members that immed~ate actlon w~ l l  be taken 
on thew complamts. 

Mr. Speaker, in traln operation, safety and 
passenger securlty is receivmg spec~al attention and 
many impovements have laken place In the last decade. 
In 1995-96, there were 398 accidents as compared to 
717 accidents in 1985-86. The statistics of acc~dents 

per m ~ l l ~ o n  train kilometre have also reduced from 1.3 
to 0.61. This IS not a matter of any satisfaction and it IS 
our constant effort that these acc~dents should be brought 
down 

In the recent past, the steps taken to make rall 
travel safer are ' -  

Works of track c~rcui t~ng on trunk routes and 
malnllnes have been speeded up: 
The signall~ng system IS bemg made more 
safe so that ~t can be ensured that home 
s~gnal will not be lowered untd the starter 
and advance starter lowered for he last tram 
IS put back to 'on'; 
S ta t~on  Master's sl ide control IS being 
provided on the last stop slgnal 
At those stations, where generally there IS 
no shuntmg, the advance starter IS bemg 
kept only 180 mtrs. away from the starter 

Mr. Speaker, the work regard~ng prov~dmg modern 
commun~cat~on facil~t~es to help the drwer and guard to 
contact the station IS bemg speeded up. W~th thls fac~ l~ ty  
In case of an acc~dents they can establish ~mmedlate 
contact w~th  other trains and stat~ons w~thln the radlus 
of 5 Kms They can be alerted about the acc~dent and 
can ensure that the rellef mater~al reaches as early as 
poss~ble. 

It IS common knowledge that most of the acc~dents 
take place because of human failure. Such safety related 
staff are therefore, being tramed from time to t~me and 
are also bemg med~cally exam~ned for therr physcal 
f~tness. 

Simulators are be~ng used to Improve the tra~ning. 
apart from this.  the lnspectlons are also b e ~ n g  
~ntenslf~ed. Now In such acc~dents, the respons~bihty 
w ~ l l  not only be of the employee but also of the 
concerned Inspector and the officer In charge. 

Mr. Speaker. the Increase In the number of accidents 
at the unmanned level crosslngs has created great 
anxiety. Most of these acc~dents take place because 
of the carelessness of the road vehicle dnvers. But they 
result In the loss of hfe of the passenger of the road 
veh~cles. Accordmg to the Motor Vehlcles Act. the 
responsib~lity of such accidents IS that of the road 
veh~cle drlver but rallways are unnecessarily blamed 
for this For th~s,  11 IS necessary that on the one hand, 
the State Govt. whde gwng  d r ~ v ~ n g  hcence to bus 
dr~vers etc should take special precautlon. and on the 
other, they should educate the common public through 
televwon radio etc lnd~an Ra~lways by themselves 
are also domg such propaganda Apart from t h ~ s .  
Rallway Mln~stry has also dec~ded that ~n future we w~t l  
not add any unmanned level crosslng and the senswe  
ones out of the exlstlng 24.692 unmanned level 
crosslngs w ~ l l  be, on a planned basls, alter due 
pr~orlt~satlon, converted Into manned level crosslngs 
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13.01 hrs. 
At this stage. Shn Bhupinder Smgh Hooda Came 

and sat on the floor near the Table. 

13.01 hrs. 
At t h ~ s  stage. Shri Sat Mahalan came and 

sal  on the floor near the Table ...( Interruptions) 

MR. SPEAKER . I do not approve of t h ~ s  

13.02 hrs. 
At thrs stage Shn Bhup~nder S~ngh  Hooda 

and Shri Sat Mahajan went back to the~r  seats. 

[Translation) 

SHRl RAM VlLAS PASWAN Gauge Convers~on 
work has been makmg good progress In Karnataka 
Hossur-Bangalore has recently been completed and 
Aras~kere-Hassan would be comm~ss~oned later t h ~ s  
month Work IS In progress on Gadag-Sholapur Ime, of 
whch Hotgl-B~japu~ would be completed In 1h1s flnanc~al 
year Work IS also In progress between Hassan and 
Mangalore. Sh~moga-Talguppa and Banparpet-Kolar 
lines 

Work would be started shortly on the Gauge 
Convers~on of Hassan-Mysore. It glves me great 
pleasure to mform the Hon'ble members that the work 
of construct~on of new lme from Kadur to Sakieshpur 
via Ch~ckmagalur has been ~ncluded In the budget, 
meeting the long starldmg demand of the people lor 
construct~on of t h ~ s  Ime. 

A survey tor a new lme from Hubh lo  Ankola has 
been completed and the project has been sent to the 
Plannmg Comm~ss~on for the~r cons~derat~on. 

Survey for new lmes from Mysore to Tell~cherry. 
Chamarajanagar to Mettupalayam. Talguppa to 
Honnavar Mun~rabad to Mehaboobnagar vla Gangavat~. 
Dudda to T~ptur are bemg accorded top p r~o r~ ty  

Top prlority IS bemg accorded to the doubimg ol 
Shoranur-Mangalore and Tr~vandrum.Ou~lon Secl~ons. 
Surveys have also been taken up for new lmes from 
Tell~cherry to Mysore. Feroke l o  N~lambur.  Tanur to 
Ernakularn for a coastal Ime. Kottayam to Dmd~gul vla 
Sabar~malai and from Kayankulam to Tr~vandrum vla 
Adur and Kottarakara as well as l rom Tekazy to 
Tr~vandrum via Punnalur ..(Interruptions) 

Hon'ble members w~ l l  get suff~clent t ~ m e  afterwards 
to put across thew vlews and we'll ~n torm them about 
the constramls. 

SHRl E AHAMED (Manjen) : This IS nothmg but 
plllance. 

/Transla tronj 
SHRl RAM VlLAS PASWAN : High pr~ority is being 

accorded to the complet~on of Guria-Gwahor new Ilne of 
wh~ch a 43 kms. sect~ori from Pan~har to Mohana will be 
completed In t h ~ s  f~nanclal  year The new l ~ n e  lrom 
Dall~rajahara to Jadalpur via Rowghat, wh~ch serves 
the tr~bal  areas of Bastar w ~ l l  be taken up as soon as 
Sad depos~ts: 11s ow11 share of the cost 

Gauge Convers~on of Nccmuch-Ratlam has also 
been taken up and would be complctcd In the comlny 
years Gauge Convers~on of Jabalpur-Gond~a wh~ch IS 
~ncluded In the f~rst  phase of the act~on plan would be 
taken up dur~ng the 9th plan period 

Many Hon'ble members of the Parl~ament have 
demanded res tora tm of the rail h e  between Barwad~h 
to C h ~ r m ~ r ~ .  Keepmg In view lhe development of l h ~ s  
t r~bal  area, I have ordered a survey S~m~lar ly.  there 1s 
a demand for new line from B~srampur to Amb~kapur for 
wh~ch a survey has been done. T h ~ s  project w ~ l l  be sent 
soon to Plannmg Comm~ss~on The surveys of Lalttpur 
to Satna. Mahoba to Khulraho and Rewa to Smgraull 
w~ l l  be compleled In a few months tune Atter wh~ch  
ac t~on  w ~ l l  be  taken on them In consul tat~on wllh 
Plannmg Comm~ss~on.  

Hon'ble members w ~ l l  be happy to know that 
electr~f~cat~on of Karjat-Khapol~ l ~ n e  has beon completed 
wh~ch w~ l l  enable extens~on of EMU servlces The Gauge 
Convers~on of Gondla.Chandafor1 IS rnak~ng good 
progress and we hope lo  complete the Project by the 
m~ddle of next year Gauge converslori of Mudkhed. 
Ad~labad, whch w~ l l  also creale an alternat~ve route for 
the coal traff~c to Par11 Va~jnalh Powcr House 1s expected 
to be completed next year Gauge Convers~on work 
has been taken up between M~ra l  and Latur and would 
be completed In the comlng years 

Work on the new l ~ n e  between Amravat~  and 
Narkhed and between Latur and Latur Rodd IS bemy 
progressed The work IS bemg started on Panvel.Karjat 
new h e  ~mmed~ately 

I have accorded prlor~ty to the surveys aiready In 
progress In the state of Maharastra between Manmad 
and Nardana. Nas~k-Pune-Roha. Sholapur-Tuljapur- 
Osmanabad and Nanded-Pusad-Wardha I~nes.  

P r~o r~ ty  IS bemg accordmy to the doubhny o l  Dlva- 
Vasa~ and Diva-Panvet lmes 

Hon'ble members w~ l l  be happy lo  know that the 
new lme from Koraput l o  Rayagada (164 kms.)  has 
been completed In the last fmanc~al year We are makmg 
all out efforts to progress Talcher-Sambalpur and we 
hope to complete the same by Dec'97. Da~tarl-Banspan~ 
h e  IS bemg accorded h ~ y h  pr~orlty and we are trymg 
to obtam lunds from several sources to exped~le the 
work on t h ~ s  project. Gauge Convers~on of Rupasa- 
Bangr~pos~ has already been lncluded In the Budget 
The survey lor Gauge Conversion of Naupada-Gunupur 
has just been completed and lurlher achon will be 
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taken after appralslng the project Hon'ble members have 
demanded the cxtens~on of Gunupur-Rayagada Ime. 
Survey for this has been ordered. 

The development 01 Paradecp port IS bemg done 
w~th  ADB assistance. It IS v~tal to create the matchmg 
infrastructure lor catermy to thls port. In vlew of this. I 
am glad to inform the Hon'ble members, it has been 
dec~ded to lnclude the work of construct~on of a new 
lme from Har~daspur to Paradeep In the budget. 

Hon'ble members w~l l  be happy to know that the 
Gauge converslon of A~mor.Ahmedabad and Marwar- 
Jodhpur sec t~ons  w ~ l l  be completed t h ~ s  year 
e s t a b l ~ s h ~ n g  the Delhl-Ahmedabad and Kandla- 
Bhatmda routes. Gauge converslon of Agra-Band~ku~ 
has also been taken up and would be completed In the 
comlng years 

The work 01 construct~on of a new lme from Dausa 
to Gangapur C~ty has been lncluded In the Budget. 

A survey has recently been completed for Gauge 
Convers~on of Almer.Chh~taurgarh.Uda~pur-Ahmedabad 
Ilne and the proposal has been sent to the Plannmg 
Cornrr~ss~on. 

On gomg surveys. lor a new l~ne  lrom Sardarsahar 
to Hanumangarh and lor Guage Convers~on of H~ssar- 
B~kaner, Ratanagarh-Degana and Sadulpur-Loharu- 
re war^, Loharu-Skar . Rmgus-Ja~pur as well as Rewarl- 
Rmgus-Phulera lmes are bemg glven pr~orlty 

. . . (  lnterrupltons) I have stated just riow that the 
Radways budget w~l l  be d~scussed lor three days, so 
why are makmg a nolse We w~l l  proceed accordmg to 
the rules and not otherwise. 

Hon'ble members w~l l  be happy to know that h~gh  
pr~or~ty  IS belng glven to the Gauge Convers~ons In 
Tam11 Nadu. Hosur-Salem (151  kms) would be 
completed by October' 96 and MadrasTrchy-Dmd~gul 
would be completed by March'98. H ~ g h  prlor~ty w~ l l  
also be glven to the converslon of T~rchy-Nagore Ilne. 
Based on the demands trom the MPs 01 the State, survey 
for the Gauge Convers~on 01 Salem-Cuddalore lme has 
been Included In the budget. 

Gauge Convers~on of V~l lupuram-Cuddalore.  
Thanlavur IS lncluded In the actlon plan and would be 
taken up In the 9th plan per~od. 

Surveys are in progress lor new hnes from Dmd~gul 
to Sabarimalai, and Mettupalayam to Chamarajanagar. 
These would be accorded h ~ g h  prlorlty. 

The new h e  lmklng east Uttar Pradesh w~th North 
Bihar via Chh~taunl-Bagaha has been completed and 
opened to traflc The l~ne  would be converted to BG 
alongwith Gorakhpur.Sagau11 route wh~ch IS expected 
to be completed by Dec'97 The Gauge Convers~on of 
Aunr~har-Chhapra has been recently completed and 
opened to trafllc, establlshmg a new route from 
Allahabad and Varanasi to North Bihar. West Bengal 
and the the North Eastern Region. 

Based on the rcpresentat~on rece~ved from the MPs. 
the work of Gauge Convers~on of Lalkuan-Kash~pur. 
wh~ch has remamed frozen for several years will be 
started soon. 

The work on the ra~ l  connection between Falzabad 
and Katra lncludmg construct~on of a new budge on 
the rlver Saryu, land acqulslt~on 1s nearlng complet~ori 
and des~gn ~nvest~gat~ons of the br~dge are bemg taken 
IJ P 

Hon'ble members w ~ l l  be glad to know that 
Tanakpur.P~l~b~t-Bare~l ly and Pll~b~t-S~tapur-luck no^% 
l~nes have been mcluded In the first phase 01 the 
Act~on Plan under Project Un~gauge These secllons 
would be taken up for converslon In the comlng 
years 

Demands have been recewed for Kanpur-Kasganl- 
Mathura KasganpBareilly and Gonda-Gorakhpur loop 
Gauge Convers~on works These works are already 
~ d e n t ~ f ~ e d  as 9th plan projects and w~l l  be taken up 
durmg the 9th plan per~od. The survey report for Kanpur. 
Kasganl-Mathura w ~ t h  extenslon from Kasganl to 
Al~garhrEtah has already been sent to the Plannmg 
Comrnlss~on and the project IS under thelr cons~derat~on 

(lnterrupt~onsi Hon'ble members are well aware that 
survey IS conducted belore taklng up any 
project (Interrupt~onsi Therefore surveys should be got 
conducted flrst 

Based on representat~ons from the Hon'ble 
members, I have dec~ded to take up Survey for Gauge 
Convers~on of Lalkuan-Baredly sectlon on top prlorlty 
Surveys have also been taken up lor new hnes from 
Dehradun to Saharanpur. Tanakpur-Purangm Kccha. 
S~targanj-Nanak Mala-Khatema and trom Hardwar to 
Ramnagar vla Kotdwara. 

Hon'ble members have been requesting lor 
mcreasing the outlays for the new lme projects In the 
state wz Eklakhl-Balurghat. Howrah-Amta. Tamluk-D~gha 
and Lakshm~kantapur -Namkhana l lnes Hon'ble 
members w ~ l l  be happy to know that the next block 
s e c t ~ o n  f rom Karan ja l~  to N~schantpur  on the 
Lakshm~kantapur-Namkhana line IS bemg opened next 
month For the remalnmg prolects. I am trylng to 
Increase the allocat~on 

Hon'ble members have been cressmg for the 
Gauge Conversion of the BDR (8ankura.Damodar 
R a ~ l w a y l  l ~ n e  and extenslon from Tarakeswar to 
Arambagh and In deference to thelr w~shes I have 
ordered a survey. I would llke to assure the Hon'ble 
members that the doublmg works In the state would 
recelve our utmost attent~on and we would complete 
them as early as possible. 

Hon'ble members have been compla~n~ng about 
the slow progress of doublmg works Last year the 
Ra~lways could not progress the works sat~stsclor~ly 
due to court cases and slow actlon In the removal 01 
encroachments, The Ra~lways have been adv~sed to 
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expedite the doubling works and complete them at the 
earliest. Funds will not be a constraint. 

As regards converslon of narrow gauge lines In 
West Bengal tor whlch there have been persistent 
demands. the llnes would be glven due cons~deratlon 
whlle selectmg the projects to be taken up In the next 
phase of I'he actlon plan after complehng the llnes 
already taken up, and those lncll~ded In the plan on 
operatlonal/Strateglc corislderatlons for converslon 

It IS a matter of great prtde that Calcutla Metro has 
been completed and 1s running successfully. Ttils is not 
only a matter of great honour for Calcutta and West 
Bengal blrt lor the entire country. Techno-econom~c 
survey IS In progress lo extend the Metro from Tollygunl 
lo New Garla and Dum Dum to Barrackpore 

The hrst phase of the Mass Rapld Translt System In 
Madras is almost complete It 1s already operattonal 
from Madras Beach to Chepauk a ~ d  from Madras Beach 
to Luz is likely to be completed by December. 1996. We 
are pleased to rnform you that Phase-ll of the MRTS 
Madras from Luz to Vellachery has been Include In thls 
Budget. The Tamil Nadu Goverment will bear the 2!3rd 
cost of the project and rest 1 Jrd will be borne by the 
ra~lways. The State Government will provide land free 
of cost tor thls purpose and the railways w~l l  be able to 
use the stattons etc. for commerc~al purposes The 
projecl w~ l l  no1 be starved of funds 

Mumbal Metro has emerged as a great challenge 
to the I n d ~ a n  Rallways because the transport 
infrastructure of Mumbal 1s already overloaded and 
demand 1s Increasing. Two extra llnes from Bandra to 
Andherl have already been completed. RITES have 
been glven techno-economlc study for the fifth llne from 
Churchgate to Vlrar and Mumbat CST to Kurla The 
World Bank IS also prov~d~ng funds whlch are bemy 
used under Mumbal Urban Transport Project II The 
work of fifth lme between Santa Cruz to Borlvlll 1s also 
belng undertaken thls year and we ale glvlng prlorlty to 
the development of New Mumbal su that the maln Island 
clty can be dccongeslcd As lvlutnbal MetropollIan clty 
carrles more than 5 0 ' ~  of tht? total suburban passenger 
tralflc. 11 has been declderl lo allot 11 50", of the Budget 
under MTP Planhead 

Mr. Speaker. Indlan Rallways have stopped the use 
of steam locomot~ves and introduce thc use of dlesel 
and elcctrc locomotives whlch has contributed greatly 
In rellev~ng environmental pollullon. Electrlflcat~on IS a 
further step in thls dlrectlon and In thls we have made 
considerable progress 

In 1995.96. 609 route k i lometres r a ~ l w a y  
electrll~catlon was donc W~th thls out of 62.660 route 
kllometres on indlan Rallways. 12.875 route kilomelres 
have been electrified. 

In 1996.97. 634 k~lomelres electr~flcal~on wtll be 
done. Wlth this. we will achleve the target of 2700 
k~lometres of track fixed for the Elghth F ~ v e  Year 
Plan. 
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To supplement the Plan fund. apart from recelvlng 
the money through bonds by lndlan Railway Flnance 
Corporat~on and generatton of lnternal resources. lndlan 
Rallways has resorted to new schemes for prlvate , 
investment like BUILT-OWN-LEASE-TRANSFER (BOLT) 
and OWN YOUR WAGON. Complele success has not 
been achlevcd In t h ~ s  dlrecllon but efforts arc still 
coritlnuing. 

Mr. Spcaker, apart from Ihe fact that the constructlon 
of Konkan Rallwoy was a great example of cooperallon 
ol Central Government and State (;overnmerils lor eqully 
partlcipallon. 11 was also a great challenge In terms of 
construcl~on work. I am happy to Inform the I,iouse that 
despite odds, the 760 Kms, long rallway Ilne 1s nearlng 
complet~on. Because of tcchrrlcal dlfftcultles In sent 
tunnels arid scarclty of ttnanclal rcsburces In the final 
stages of thc work, the work or1 the project has not 
been completed on tlmc although some parts of thc 
project have been opened for passenger trafflc Iron1 
tlme to ttme. But now 11 IS hoped that as soor1 as the 
monsoons are over, the work or] the project 1s expected 
to bc cornplcted by the end of Oct' 96 lor goods 
operatlor1 and by Dec' 96 for passenger trarns In this 
regard, we expect spcc~al cooperallon and help from 
Plannlng Commlsslon and Flnance Mlnlstry so that the 
resource problems of Konkan Ra~lway Corporat~on In 
the last stages of its constructlon can be resolved. 

Mr Speaker, I have a feeltng of great prlde In 
~nlormatlng the House that most of the requirements of 
Indian Ra~lways are met by product~on wtthln the country 
and there also. most of the rolllng stock 1s produced by 
railway's own producllon units. In 1995-96. a11 tho 
productlon urrlts except Rall Coach Factory, Kapurthala 
achieved thelr annual producllon targets. Thelr malri ., 

achlvements were : 

In this product~on unlt D~esel  Locomotlve Works. 
Varanasl. 138 diesel locos were manufactured In 95- 
96 It also exported 2 locos to Srl Larika and 6 locos to 
Bangladesh Th~s  product~on un~ t  has made slgnlllcant 
progress In exports. 

Chlttaranlan Locomotlve Workshop. Ch~ttarar~jan 
produced 135 eleclrlc locos last year. 

Integral Coach Factory. Perambur produced 890 
coaches as per the target. Thls ~ncludes 10 coaches 
exported to Vletnam and 12. self-propelled coaches. It 
also bullt 21 coaches for 'Palace on Wheels' or1 the 
order of Rapsthan Tour~sm Corporation. It has not only 
manufactured bio-frlendly latrlnes but also a Dlesel 
Hydraul~c Multlple Unit deslgn In whlch 850 passengers 
can travel lnstead of 792 at present. 

Rail Coach Factory. Kapurlhala produced 690 
coaches In 95-96 and also oblalned the prestlglous IS0  
9001 certlficat~on lor 11s Bogie dlvls~on 

Wheel 8 Axle Plant. Bangalore produced 75.545 
wheels and 41.350 axles durmg 95-96. This year. 11 
also recowed the prestigious Assoclatlon of American 
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Rail Road Cert~flcatlon wh~ch  w ~ l l  lacll~tate exports. In 
1995-96. 11 exported 1000 wheels arld 200 axles to 
Unlted States of Amerlcd. 

Diesel Componerit W o ~ k s .  Patlala rebu~lt 73 locos 
durmg the year and expofled cr~rnponents of d ~ e s e l  
locos to Malays~a. V~ctnam and Rnnyladest~ 

All the Publ~c Sector ~ ln l t s  under the M~nlstry of 
Ra~lways have shown all round yrowtti and have p a d  
adequate divlderids. 

In 1994-95. IRCON had a turnover of Hs 392 crores 
and earned fore~gn exchange worth Rs 32 9 crores It 
earned a pro l~t  of Rs 41 crores and p a d  a d~vldend of 
Rs 1 24 crores It completed vnrlcius projects In 
Bangladesh.  S a u d ~  Arabla.  Malaysla Nepal  and 
l n d o n e s ~ a  and  also secured r i rw  contracts from 
Bangladesh. Ncpal Botswana arid Mnlays~a Apart from 
g e t t ~ n g  lour export nwalds 11 also got I S 0  9002 
c e r t ~ l ~ c a l ~ o n  

RITES had a turnovel of Rs 80 7 (:roles In 1994 
95 and earned fore~gn exchange worth Rs. 19 8 crores. 

., II 81c!d new h u s ~ n e s s  f ~ o m  lunls la Botswana, 
Cambod~a. Ghana. Mozamb~quc. Nepal. Saudr Arab~a. 
Tanzania. V~etnam and Zambia RITES p a ~ d  a dlv~dend 
of Rs. 50 lakhs 

IRFC was to r a w  Rs 1350 crores through bonds 
In 1995-96 lnd~an  Ra~lways acqu~red rol l~ng stock worth 
Rs 989 cr. against IRFC deposit In 1995.96. Apart from 
Ihls. for the flrst tlme IRFC got a sanct~on from the 
M ~ n ~ s t r y  of Flnance to ralse US $ 50 n ~ ~ l l l o n  as External 
Commerc~al Borrowlng It was fully successful In ralslng 
t h ~ s  amount and. In all, IRFC could ralse US S 70 
m ~ l l ~ o n  whlch was an achievement and created a place 
for ltself for the future 11) the lnternat~onal market In 
1996-97, IRFC IS to rase  Rs 1850 crores from honds 
and External Commercial Borrowlng IRFC p a ~ d  a 
dlv~dend of Rs 27 84 crores for 1994-95 

CONCOR started ~ t s  work In 1989 w ~ t h  7 contamer 
depots and has now expanded to 32 locat~ons. In 1994- 
95. 11 showed a growth of YO":, arid had a turnover o l  
Rs 217 crores It gave a dlvldend of Rs. 3 YO crores. 

In 1995-96 also, lndlan Ra~lways rnalntamed thew 
supremacy Irl the held of sports and won 16 nat~onal 
compct i t~ons At the ~n te rna t~ona l  level loo.  l n d ~ a n  
Ra~lways sports-persons gave an excellent exh ib~ t~on  
and won the ~nternatiorlal USlC tennis champ~onsh~p In 
Sweden, lnd~an  Rallways are fully mvolved In promotion 
of sports and  games and hope to mamtaln t h e ~ r  
supremacy In future also 

W ~ t h  the help of there own hospitals, dlspensar~es 
doclors and paramed~cal  staff, the l n d ~ a n  Ra~ lways  
Medlcal Department IS performmg a very Important role 
In providmg outslandmg medical l a c l l ~ t ~ e s  to ra~lway 
employees Our e l tor ts  to make them better are 
cont~nulng. 

Mr. Speaker, I am happy to inform that we have 
complete cooperallon and actwe par t ic~pat~on l rom the 

organlsed labour unions In ra~lway management. This 
IS the mam reason why a ra~lway employee works day 
and n~gh t  w ~ t h  all his heart and contr~butes h ~ s  mlte In 
lncreaslng productivity In the ra~lways 

Upto t h ~ s  year. 14.17 lakh ra~lway employees have 
benefi t ted from cadre restructuring ~ n ~ t i a t e d  slnce 
1.3 1993. Apart from this, a large number of casual 
labour have been glvan thelr proper place In Group D '  
Efforts to make further mprovements In this dlrect~on 
are contmumy 

Railways' performance In ach~evmg the prescribed 
percentage of reservat~on for Scheduled Castes and 
Sched~~ led  Tr~bes IS one of the best More than 25'0 of 
Ihr: employees of tho Ra~lways belong to Scheduled 
Cssles and Scheduled Tr~bes All efforts to make good 
some shortfall ol Scheduled Castes ex~stlng In Group 
'A' and of Scheduled l r ~ b e s  ~n all groups are bemg 
made Reserva tm In recru~tment for Other Backward 
Classes has also been introduced 

Mr Speaker, we are a l~ve  and senslt~ve to the needs 
of the customers and the wellare of people connected 
wtth r a ~ l  and make a constant eftort to Improve them In 
th~s  regard, we have taken varlous measures whlch are 
enumerated below 

I 

I 

In order to provlde recreat~on to passengers. 
l nd~an  Rallways have already manufactured 
one Execut~ve Chalr Car w ~ t h  a u d ~ o  channels 
for Independent use and common v ~ d e o  
f a c ~ l ~ t ~ e s .  Thts c o a c h  I S  a l ready under 
Intenswe trlals In the Shatabd~ tram on the 
Western Ra~lway. Some problems have been 
experienced durmg lhls t r ~ a l  whlch are bemg 
sorted out. On successful complet~on o l  the 
trials. 11 IS proposed to Introduce thls system 
progress~vely In superlast t ra~ns 
In order to provlde telephone f a c ~ l ~ t i e s  to 
passengers from movlng trams installat~on 
of telephones on trials basis was arranged 
In Rajdhan~ Express from Mumba~ to New 
D e l h ~  rn assoc~at lon w ~ t h  Vldesh Sanchar 
Nigam L ~ m ~ t e d ,  etc T h ~ s  t r ~ a l  have proved 
Ittat 11 IS technical ly f e a s ~ b l e  to p r o v ~ d e  
telephones on a movlng t r a m  Thls f a c ~ l ~ t y  IS 
ploposed to be mtroduced progress~vely on 
d ~ t f e r e n t  t ra lns a f te r  d e t e r m ~ n ~ n g  the 
appropr~ate tar~ff (Inrerruplions). . T h ~ s  year. 
the R P F  has per formed ~ t s  duties with 
complete dedlcat~on and commitment 85 
companies of R P F. were made ava~lable to 
the MHA for the general elecl~ons. During 
t h ~ s  postlng, they were highly praised . .  Some 
unlts were sent to such far-off areas where 
this force had never been sent belore and 
the11 performance was commendable thers 
tllso 
The RPF proposes to clear the back-log o l  
vacancies tor all categories lncludlng SC 
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STiOBC and General cand~dates very shortly. 
For th~s,  special recruitment will be conducted 
all over the country to make the RPF a 
nat~onalrstrc and a representatwe Force. W ~ t h  
a vlew to glve employment opportun~ties to 
the women. 11 IS proposed to Induct 750 lady 
constables on an expenmental and need. 
based bass  In RPF durmg t h ~ s  recru~tment. 

IV .  Spec~al  thrust has been glven to the servlce 
bemg rendered to the passengers by setting 
up three spec~al  cells to monltor punctuality. 
catering. cleanliness and  passenger  
amenrtles. These cells are f unc t~on~ng  In 
Ra~lway Board's office and ~n the Zonal 
Ra i lways Headquar ters  to rece ive  
suggest~ons'compla~nts lrom the publ~c and 
to take remed~al act~on. The names of the 
Nodal Ofl lcers, the11 telephone and Fax 
numbers have been glven wlde pub l~c~ ty  to 
enable r a ~ l  users to approach them freely To 
monltor the funct~onmg of thes cells. I have 
estabhshed a spec~al  cell In my own office. 
Hon ble members of the Parliament or any 
passenger can c o m p l a ~ n  or glve t h e ~ r  
suggestions to the concerned o f f ~ c a l  or 
the cell on whlch ~mmed~ate  actlon wdl be 
taken 

v. Earher t h ~ s  year l~censed porters performmg 
~mportant dut~es at Ra~lway Stat~ons were 
extended 50Gc concesslon ~n second and 
sleeper class to v ~ s ~ t  any place 01 thler cho~ce 
once a year. I am happy to announce that In 
deference to the~r  request I have dec~ded to 
enhance thrs concesslon lo  75'r 

VI. Spec~al  fac~lmes are prov~ded to the d~sabledi  
handcapped In developed countrres lnd~an 
Rarlways would also l ~ k e  to move ~n that 
drrect~on. To start w ~ l h  11 has been declded 
to provrde one seat near the door In every 
second class compartment reserved tor them 

VII Hon'ble members wrll recall that last year, 
the Ra~lways Mrn~ster. In order to prov~de 
momentum to radway workmg and make 11 
more efflc~ent as well as keepmg ~n vlew the 
long outstandmg demand had l a ~ d  stress on 
the reorganlsatlon of ra~lway zonal of l~ces 
Hon'ble members would be happy to know 
that our Government. keepmg In vlew the 
admlnrstratlve requlrements and asp~ratrons 
o f  peop le  have dec lded to c rea te  S I X  

addltlonal zonal ofllces. The headquariers o l  
these zonal offrces w ~ l l  be at Allahabad. 
Jarpur. Bangalore. Haz~pur .  Jabalpur and 
Bhubaneshwar. Funds have been prov~ded 

in  the  Budget  to meet  the  immedia te  
requ~rement. . .(Interniptionsl Mr. Speaker, Sir, - 
there is three k~lometres stretch of Railway 
land In Ha j~pu r  on the banks o l  Ganga 
. . (lnterrupt~onsj 

Mr  Speaker. I shall now deal w ~ t h  the Budget 
Estlmates lor 1996-97 The est~mates presented to t h ~ s  
august House through the lnter~m Budget lor 1996-97 
were based on the Rev~sed Est~mates f~xed  for 1995- 
96 In the hght of the approximate f~gures of hnanclal 
performance of ra~lways dur~ng 1995-96, whlch are now 
ava~lable.  the ~ n t e r ~ m  Budget Est~mates  have been 
carefully rev~ewed and su~tably updated The Ftlth Pay 
Comm~ss~on recommendat~ons are expected shortly As 
the s p e c ~ f ~ c  ~ n d c a t ~ o n s  regard~ng the requirement ol 
funds for t h ~ s  purpose are not ava~lable an ad hoc 
provlslon of Rs 1 000 cr IS b a n g  made In these 
est~mates 

Thc gross l raf l~c recelpts for the current lmancral 
year at the exlstlng l ~ v e l  of f re~ghl  rates and lare have 
been est~mated at Rs 23.873 cr. T h ~ s  IS h~gher by Rs 
488 cr than the ~ n t e r m  Budget 1996.97. The add~t~ona l  
revenue IS expected on account ol add~tlonal loadmg 
20 m~l l lon tonnes of revenuk earnmg fre~ght t raf l~c and 
4'0 esr~mated growth In passenger tratlrc over the 
profect~ons In the Revlsed Estlmates for 1995-96 

O r d ~ n a r y  W o r k ~ n y  Expenses In 1996 -97  are 
estrmated lo  be Rs 16 423 cr These are h~gher by Rs 
1.833 cr. as compared lo Rev~sed Est~mates for 1995- 
96. Thls Increase IS ma~nly to cover the cost of rnputs 
for the Incremental I ra f l~c ,  trkely Increase In the prlces 
of other materral's a d d ~ t ~ o n a l  payment of Dearness 
Allowance and h~gher lease charges payable to lnd~an 
Ra~lway F mance Corporat~on 

These are h~gher the appropr~at~on to Deprec~at~on 
Reseerve Fund IS berng retarned at the level of Rs 
2.000 cr as In Ihe Inter~m Budget 1996-97 

The contr~but~on to Pens~on Fund has been ra~sed 
to Rs 3.150 cr from Us. 2.350 cr In the ln ter~m Budget 
1996-97 T h ~ s  lnclude an amount of Rs 1.000 cr bemg 
temporarily prov~ded In t h ~ s  fund on account ol ad hoc 
provlslon lor l~kely payments on rece~pt o l  F ~ f t h  Pay 
Commlss~on recommendat~ons 

Thus the Total Workmg Expenses works out to RS 
21.573 cr. and the trafl~c recerpts comes to Rs. 2,300 
cr W ~ t h  a sum GI Rs 276 cr .  comlng from n e l  
m~scellaneous rece~pts the railway revenue works out 
to Rs 2,576 cr. After payment o l  d iv~dend of Rs 1,587 
c r .  the rarlways are left w ~ t h  an 'Excess' of Rs 989 cr 
only Out o l  thls. Rs 350 cr are required lor the works 
chargeable to Development Fund Thus Rs 639 cr 
only are available for approprlatron to Capltal Fund as 
agalnst the requ~rement of Rs. 1,716 cr. Mln~stry o l  
Fmance has permlHed rallways to wilhdraw Rs. 150 cr 
lrom the balance o l  Capital Fund kept wlth the General 
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Exchequer The requlremenl of funds for railways thus 
comes l o  Rs 927 cr. 

Mr Spcaker. Ihe House is aware that railways have 
*been taklng Various economy measures with a vlew to 

reduce lhelr worklng expenses and have also ach~eved 
commendable success in thls regard But lunds have to 
be provided to meel the Increased cost of fuel on 
account o l  Increase In prlcs of petroleum products. 
adhoc prcivlslon for 5th Pay Commiss~on Ilabilihes and 
also to undcrlakc various pro~ecls  for the development 
ol rail nelwork In backward:ncglected areas especially 
the Nor lh -Eas le rn  rey lon  T h ~ s  has n e c e s s ~ t a t e d  
resource rr iobi l~sat~on The resources arc to be raised 
dur~ng  thr! remalnlng eqh t  months of thls financ~al year 
Althouyh there are large demands for rali infrastructural 
drvclnpment iri many regtons. I have dec~ded to make 
v r ry  mt~d(!st and seleclrve adjustments in l a r r  and 
l re~gl i t  rntcs I hall now reler to these proposals 

MI bpeaket  Ihe  House IS aware lhat  rnalor 
consl~tuerils cr l  Ihc passenger traff~c on railways are h e  
sacw,. ~ i a s s  passengers and season llcket holders 
Out of a tolal 01 about 4 b~ll ion passengers carrted by 
'he railways, more than 90'0 travel In secorid class who 
Arc mostly In the low income groups and belong lo  low 
cconomlc strata 01 the sociely Hon'ble members will 
appreclale that the Governmenl IS responsive lo the 
needs and dif f icul l~es 01 the common man I have 
therrfotc. declded thal no Increase of lare w t l  lake 
plact. In sccond class ordlnary and second class mall 
and c..xpless Thr re  will b c  no lncrease rn fare for 
lnrlnthly and quarterly season hckets of sccond class 
and ftrsl class also 

Sirnllarly there shall be no Increase In Ihe exlsttng 
lares upto 200 km in the case of Sleeper Class Mall 
Express a n d  o r d ~ n a r y  l ra lns But I do warit l h e  
passengers to pay for longer journey and the fares 
shall be ralscd by 5 " ~  at all d~slances beyond 200 km 
In respect of lhese classes 

lnd~an  economy 1s growing at a last rate I f  railways 
has l o  keep ahead 01 the demand tor transprotallon. 
rall ~nfrastructure will have l o  be  developed in advance 
and  at a h igher  ra le .  This  wou ld  r e q u ~ r e  la rge  
Investnienls Iri railways developmental work lor whlch 
11 will be necessary to raise extra resources As there 
is no olhel allernalive, I have declded mosl unwlllmgly 
l o  rase  the tare of higher classes. Therefore. tares of 
AC flrsl class AC 2 4 e r  sleeper, AC 34er  sleeper. AC 

and  laggage rates by replacing the ex ls l ing scale 
of rates for all commodit~es However. there shall be 
no increase In the exlsling newspaper and magazlne 
rates. 

The proposals In regard l o  freighl rates are ,as 
under 

fa1 The existing frelght rates o f  all commod~l les 
shall be enhanced by 10'r at all distances. But t h ~ s  
increase will not be  applicable on Ihe commod i l~es  
used by the common man and Ihc poor as I do not 
want l o  put exlra burden on them I have, therefore. 
dec~ded  to exempt the following commodiltes from thls 
lncrease 

I Food-grains for Publlc Distribution System 
II Edlble Salt 

III Edible 011 
I V  Hydrogenated 011 
v Vegetable 011 Ref~ned  

VI  Sugar 
VI I .  Fru~ts and Vegelables 

VI I I  Gui. Sakkar and Jagyery 
I X  Chem~cal  Manures 
x Organ~c Manures 

XI Fodder and other 011 Cakes 
XII. 011 Seeds 
xi11 Kerosene 
xiv L~quif ied Petroleum G a s  and 
xv  L~ve-Slock 

( b ~  The m m n u m  d~stance lor charges for movemenl 
shall be revlsed lrom 78 km to 100 km 

These proposals will be effective lrom Is1 August 
1996 and are expected lo  yleld an additional revenue 
of about Rs. 927 cr in the remaining e~gh t  months of 
the current llnancial yeat. 

Agam. I would l ~ k e  to tell the Hon'ble members thal 
I had pauc~ty of 11me and we have a pauclty 01 tunds 
as well. I would hke to assurc you that whenever you 
come to me. W ~ t h  your problems and demands. I ' l l  s11 
a n d  d lscuss  t h e m  w ~ t h  v o u  I h a v e  t a k e n  i n l o  
consideration your vtews earlter also and later on also 
we will consider 11 and I would Ilke to assure thrs augusl 
House (lnterruptrons; I w w i d  like to assure my lrlends 
l rom Kerala and H P and also Shrlmat~ Glrlja Vyas that 
we will sit loqether dlscuss 11 and w ~ l l  hed a solut~on,  

Chau Car and Ilrst class mail and express will be 
~ncreased by 10°~~. This increase of 10'0 will also be  Mr. Speaker. I would llke l o  assure lh is  august 

\ appl lcablc  on al l  Shatabdi  Expresses ,  ~ ~ ~ d h a ~ ~  House that Ihe lesources thus generated WIH be  utilised 

Expresses and Augusl Krantl Express. elfect lvely lor the expanston of the system and lor  
strengthening I!. 

Mr Speaker, the parcel and luggage rales were Wilh these words. Mr Speaker. I commend the 
last rev~sed  In April, 1993. Wlth the increase In the cost Budgel lor 1996.97 lo House 
of inputs, an upward revlsion of rates has become 
unavbidable. It '1s proposed l o  rationalise the parcel - . -- . - - - 
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[Englrshl 
MR SPEAKER : The House stands adlourned lor 

lunch to ~e-assemble at 2 45 p.m 

13.45 hrs 

The Lok Sabha then adlourned for L ~ m h  till F m t ~  
Afrnutes past Two of the Clock 

The Lok Sabha re-assembled after Lunch at F~tty. 
Tbbo M~nutes pas: Fourteen of the Clork 

(Mr. Depuly-Speaker ~n the Charri 

MR DEPUTY.SPEAKER Now we shall take up 
Matters under Rule 377 

MATTERS UNDER RULE 377 

(i) Need t o  Sanc t i on  Adequate  f unds  
fo r  t he  imp lemen ta t i on  of Arba-  
Jhorabahal Community Irrigation Project. 
Orissa 

KUMARI FRlDA TOPNO (Sundergarh) Mr Deputy. 
Speaker. I draw the attent~on of the Government to the 
Arba-Jhorabahal Community lrr~gatron Prolect under 
Panposh lnegrated Trlbal Developmnet Agency In 
Sundargarh parhamenlary constituency The Government 
of Or~ssa had requested the Union Government to 
sant~on a sum of Rs 9 crore for the Project The Union 
Government had sanct~oned Rs 3 58 crore lor !he 
rmplementatlpn of the Head Prolect only. Now. the total 
cost of the prolect has been estimated at Rs 9 crore 
Slr. r f  the project IS Implemented 11 would lrrlgate 4 r300 
acres of land In khar~f season and 3.500 acres In rab~  
season In the flrst phase and 2.700 acres In rab~  seasort 
durmg the second phase Thls w~l l  benef~t 2.703 small 
and marg~na l  farmers of w h ~ c h  2 464 belong to 
Scheduled Tube cornmun~ty. 136 to Scheduled Caste 
and 103 to other communlties, bulk of vjhom are below 
the poverty Ilne. Slr, once the Project IS mater~alised it 
would change the fortunes of these tr~bals 

1 v/ould. therefore, request the Un~on Government 
to sanct~on Rs. 9 crore In favour of Arba-Jhorabahal 
Commun~ty lrr~gation Pro~ect and place 11 under the 
d~sposa l  of Integrated Tr~ba l  Development Agency 
Panposh In the Drstr~ct of Sundargarh Or~ssa 

(ii) Need to  Develop Sitamarhi in  Bihar as a 
Tourist Resorl 

ShRI  NAWAL KISHORE RAI (S~ ta rna rh~ )  . Sir. 
Sltamarhl whlch 1s the birth place of %la, rn Brhar 1s a 
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very backward area. Thrs place 1s a histor~c tourist 
place and there are no facllrtres for tourrsts. I had taken 
up thrs matter to develop lhls place as a tourlst resort 
In the Tenth Lok Sabha also but no action seems tu 
have been taken in t h ~ s  agard. Now I suggest the 
follow~ng po~nts for developmg th~s  place as a hlstor~c 
place : 

1. S ~ t a m o r h ~  should be put on the nat~onal  
to~ l r ls t  map and all iaci l~tres should be 
provlded for tourists: 

2 Muzafarpur-S~tamarhi new ra~lway h e  should 
be approved thls year: and 

3. Patna-Muzafarpur.S~tamartu road should be 
upgraded as a Nat~onal H~ghway 

(iii) Need t o  Provide Adequate f unds  for 
Rura l  Hea l th  cent res  i n  the  coun t r y  
and also Introduce Rural Health Policy 

DR. ASlM BALA (Navadwrp~ ' Pr~mary Health 
Centres In the country are essent~al A number of health 
centres In the country are w~thout doctors and medlcrnes 
In rural centres, mostly poor vdlagers suffer from lack of 
health care. The maln reason for their suffermg In the 
health centres In the v~llages IS, lack of proper funds In 
the Rural Health Policy. Moreover no inlrastructure 
facilit~es are ava~lable in the rural hospitals I request 
the LJnron Government to prov~de necessary funds for 
medlclne and ~ntroduce rural health pollcy In the country 

( i v )  Need t o  take steps to save the tanneries 
a n d  lea ther  i ndus t r i es  Opera t i ng  i n  
Ambur and Vaniempadi from Closure 

'SHRI D VENUGOPAL (T~ruppatturi Sir I wlsh to 
brlng to the not~ce of the Government the hurdles posed 
by the concerted efforfs the Government takes to control 
pollut~on In protectmg the environment to the detr~ment 
of ~ndustr~al  growth Tanner~es and leather ~ndustr~es 
are operating In Ambur and Vanlampadl for a long tlme 
These mdustrles prov~dt! scope for economic actlvrty 
and employment opportun~ty In thls area whlch IS 
otherw~se rndustrlally backward Now most ol these 
leather ~ndustr~al  unlts are facmg closure due to the 
~mplementatron of pol lut~on control measures The 
people In these areas are more affected by the closure 
of these un~ts  than by the poss~ble pollullon that could 
be caused by these unrts Apart lrom loslng the~ r  
llvel~hood the people could not get any remeu~al or 
roclamatory process that could employ them In 
agr~cultural actlvlty 

The country IS also losmg crores of valuable fore~gn 
exchange earned by many of these export-oriented ---- - -- . ---..-.-.---.-,<- 
' Engl~sh lranslatton of the Speech 
' Or~glnal dellverrd In Tam11 



309 Mallers Under Rule 377 ASADHA 25 

units. So I would like to emphasise that the Union 
Government should take ~t upon itself the pollution 
control, reprocessing and effluent treatment measures 
as an essentral service In publlc interest. Either through 
the Central Leather Research lnst~tute or through the 
new technology obta~ned from elsewhere the Union 
Government should take measures to help these ~ ~ n ~ t s  
In managing the effluents, thereby saving dr~nklng water. 
the cult~vable land and also the labourers from aniong 
the locdl populat~on who would be hard h ~ t  by the 
strrngent action of the Governrnent that leaves lhese 
un~ts in the lurch faciny closure 

15.00 hrs. 

(v)  Need to Ensure Early Construction of a 
Bridge over Lohlt and Khabolu Rivers at 
Majuli. Assam 

DR ARlJN KUMAR SAHMA (Lakhlmpurj . Sir. Malull 
IS the largest river rsland of the world located w ~ t h ~ n  my 
L - ~ h ~ ~ ~ r  constituency ol Assam T~ l l  today. th~s Island 
IS not connected by road commun~cat~on to other parts 
of Assam There 1s a long standmg demand of the 
publ~c to establ~sh a road lmk by connectmy a br~dge 
over Loh~t and Khabolu rlvers. The North East Counc~l 
ln~t~ated a proposal to construct the br~dge durmg the 
Seventh Plan perlod and got the Planning Comm~ss~on's 
approval The M a n  Ra~lway Construction Corporat~on 
was entrusted to execute the work and the necessary 
fund were allocated. Construct~on of thls budge will 
lac~lit~es connectmg Arunachal Pradesh and Nagaland 
through a shorter route of 290 K M vla Maluli from the 
ex~s l~nq 580 K.M vla Tezpur. 

Therefore. I would l ~ke  to request the hon Mln~ste~ 
of Home Alfairs, who is In charge of the North Eastern 
Counc~ l  and the hon M ~ n ~ s t e r  for P lann~ng and 
P r o g r ~ m m e  lmplcmenta t~on to ensure early 
~mplenientat~on of this sanct~oned project w~thout further 
loss of t~me 

(vi) Need to Expedile the work of Connecting 
National Highways Nos. 31 and 34 i n  
Katihar District, Bihar 

SHHl TARlO ANWAR (Kat~harl Sir, there was a 
proposal lor connect~ng Nat~onal  H~ghway no 31 
and Nal~ona l  Hqhway no. 34 in Katihar D ~ s t ~ l c t  
B~ha r  A l ~ n k  road connect~ng these two Nat~orldl 
H~ghways was sanctioned In 1982 All the prelinwary 
work was done long ayo But t h~s  could not be lake11 up 
1111 now 

I urgr! upon the Central Government to exped~te the 
work ol connectmg the two National Highways nos 31 
and 34 

191 8 (Sakal Disapproval ol the Depos~lones llhlrdt 3 10 
Ordinance, 1996 & Depos~rorres 8111 1996 

STATUTORY RESOLUTION RE : 
DISAPPROVAL OF THE 

DEPOSITORIES (THIRD) ORDINANCE. 1996. 

AND 

DEPOSITORIES BILL, 1996 

SHRl GlRDHARl LAL BHAHGAVA iJa~pur) : I beg to 
move . -  

"That t h ~ s  House dtsapproves of the 
Depos~tores (Thrrdl Ordinarice 1996 (No. 28 
of 19961 promulgated by the Pres~dent on 21 
June. 1996" 

Mr. Deputy Speaker. Srr. the sublect of today's 
debate IS the f ~ r s t  ord~nance got t s s ~ ~ e d  by t h ~ s  
Ciovornment I would l ~ke  to say somethlriy to oppose 
the Deposltor~es B~ l l  brought here through an ord~nance 
promulgated by the hon Pres~dent and to h~ghl~ght a 
few points to Increase the knowledge ot th~s Government 
whrch was supposed to s ~ t  t h ~ s  s ~ d e  ear l~er This 
Government has followed the praclce of prevlous 
Government The Government has not given the reasons 
lor b r~ng ing the ord~nance and by d o ~ n g  so the 
Government IS follow~ng the pract~ce of the prevlous 
Governrnent in respect of mlsuslng the provlslons of 
the Const~tut~on I am a wellw~sher of !his Government 
because ~t has to s ~ t  In th~s s~de ull~mately after somet~me 
therefore I would llke to say to leave the prect~ce of 
promulgatmg ordmances w~lhout gwng  the reasons 
therefor It is not enough lo say that hon. President is 
sa t~s f~ed  Hon. Pres~dent would slgn an ord~nance 
brought by the Cabmet and he w~l l  be sat~sf~ed. But I 
soutd lihe to know the reasons for 11 I would also hke 
to say that the ord~nance was earher promulgated on 
20 September 1995 Smce then what problems have 
been experienced by the Goverrlment what type of 
lacunae have been found and what are Ihe d ~ l f ~ c u l l ~ e ~  
came In 11s implementat~on, these th~ngs should be 
ment~oned. I would 11ke to ~ntorm hon ble M~n~ster about 
the Shortcomings In th~s Bill so that 11 should become 
clear in the reply to be glven bv hon M~nlster Thrs Bdl 
whlch has been brought through an ordinance 1s to 
prov~de protection to depos~tors and to check wrong 
practices prevailmg earher as has been mentioned in 
varlous recommendat~ons of JPC On behalt of m) party 
and myself I welcome th~s  but at the same time I oppose 
the parctce of promulgtlng ordinance I would like to 
say lhat earher people beloging to middle class have 
to sulfer losses as there has no problslon ol Bill receipt 
and securlt~es Share cert~l~cates were not bemg Issued 
and bank dellverles were taking place on large scale 
and due to these reasons this Bil has been broughl. 
The concept of t h ~ s  Depos~tor~es 8111 IS new lor l nd~a  
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and even then I welcome 11. It IS just an imagination. It 
IS a good thmg but I would like to know that how the 
arrangements for it would be made beacuse small 
investors want protect~on and capital market should also 
lunction smoothly. So, my flrst point is that who will 
make arrangements for 11, how investors w~ l l  be glven 
protection and capltal market be controlled? 

The second pomt IS that who w~ l l  be given prlvlege 
of mtroducmg depos~tor~es. What w~ l l  be const~tut~on of 
a body or lnst~tut~on whlch would have sound economlc 
capacity. A Committee should be const~tuted which 
would consists representatlves of RBI and the offcials 
of Government of Indla, who have sound economlc 
background. It should be mentioned very clearly that 
who w~ l l  be author~sed to grant permlsslon tor ~ t .  

My third polnt IS thal ~t should have a cap~tal base 
of atleast Rs 100 crores. Who w ~ l l  a u d ~ t  these 
depositor~es. It IS necessary because In the absence of 
aud~t irregularities and frauds are comm~tted In Mutual 
Funds and national~sed banks. 

Fourthly, I would also like to k~ low that who wdl 
bear the loss incurred due to some fraud or scam dur~ng 
the transaction of depos~tories. Th~s  Bdl does not clarlfy 
that whether the persons who have depos~ted the money 
or the Depos~tory Company will bear the loss. What 
would be the charges of servlces rendered by it. The 
lunct~onlng of deposltorles should be transparent and 
computer~sed so thal lnlormation could be given eas~ly. 
Therefore. Mr. Deputy Speaker. Sir. I oppose the hon. 
Minister for the tendency of promulgat~ng ordmance. 
Fortunately you was a Min~ster  In the previous 
Government also. You have changed your party and 
have became a Mmister In th~s Government. You never 
sat in the opposlt~on, so you cannot feel our woes. If 
there would be some other M~nlster. he might be aware 
of i t .  Ramvilasjl was rn oppos~ t~on  prev~ously. He 
expermced our woes and wh~le presentmg the Rallway 
budget 11 was revealed and thus he presented a 
balanced Ra~lway budget He knows that suppose the 
Government falls after some tlme then he would have 
to oppose the po l~c~es of the Govdernment on Rallways 
But. Sw, you was In rullng party previously and now you 
have changed your party and your party has given 
support to the Un~ted Front. Therefore, you should glve 
up thls tendency of lssulng ordmances. You should 
explam the reasons lor ~ t s  promulgat~on. I would also 
hke to know about the experiences gained by the 
Government after 11s promulgat~on on 20th September, 
1995 Sir I would hke to say that former Speaker of Lok 
Sabha had const~tuted varlous Standlng Comm~Hees. 
Comrn~ttee on Fmance IS one of them. It would be 
better 11 t h ~ s  Bill is sent to lhat standing committee to 
scrutrnlse all the aspects and shortcommgs and then 
the BIII IS brought In a comprehens~ve shape instead of 
passmg 11 In hurry. Once agatn I oppose this ordmance 
But at the same tlme I on behall of my party apprec~ate 
the stcp for br~nglng lorward th~s  ordmance In the form 
of a 8111. So. I would hke to request the hon. Mmsler to 

refer the Bill to the concerned Standing Committee 
whithout making 11 a prestige Issue and to gwe up the 
tendency of promulgat~ng the ordmances. With these 
words whde thanking you I conclude. 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : Sir, I 
beg to move : 

"That the Bill to provide for reyulat~on of 
deposltor~es in secur~t~es and lor matters 
connected therw~th or mc~dental thereto. be 
taken into cons~derat~on." 

At present the settlement and tranfer of securit~es In ' 
the cap~tal market necessitates phys~cal movement of 
cert~l~cates wh~ch causes cons~derable hardsh~p to the 
mvestor In terms of delay ~n transfe~ arid settlement. 
loss, forgery and mut~latlon of share certlf~catcs durlng 
the process of transfer In order to ellmmate these 
disadvantages of the present system. the Depos~torles 
Ord~nance was promulgated on September 20, 1995 
The Ord~nance  provides a leyal  lramework lor 
estabhshment of Depos~tor~es to enable record as well 
as transfer ownership ol secur~t~es through a book-entry 
form. The Depos~tor~es 8111, 1995 In replacement of the 
Ordmance was passed by the 10th Lok Sabha In the 
wmter sesslon of 1995. The Bill. however. could not be 
taken up for conslderat~on by Ralya Sabha. The 
Depos~tor~es Ordmance was, therefore. repromul, gated 
on June 21. 1996 as Depos~tor~es Ofdmance. 1996 
(No. 28 of 1996). The Ordinance IS now proposed to be 
repleaced by the Depositor~es 0111, 1996. 

Secur~t~es transactions are e f t~c~ent ly  managed - 
when t rad~ng .  sett lement and dellvery tlmes for 
completmg such transact~ons are m~r~ lm~sed.  Th~s calls 
tor ellm~natlon of, e~ther wholly or substantially, a paper 
based system of record~ng ownersh~p of secur~hes 
Estabhshment of Depos~tor~es w~l l  reduce the t~me taken 
to complete a transaction cycle and el~m~natc several 
aberrat~ons wh~ch characterw a paper based trad~ng 
system. 

The sahenl features ol the B ~ l l  are as lollows :- 

It provldes a legal framework for 
estabhshment of one ol more deposltor~es. 
The depos~tory would maintam ownersh~p 
recolds ol securltles and effect changes In 
ownership through book entry. 

Investors optin? to loin the depos~tory system , 
w ~ l l  be requ~red to be reg~stered with a 
participant who w ~ l l  be an agent for the 
depository. The partic~pants could be fmanc~al 
~nstltutions, sheduled banks, State Fmanclal 
Corporations, custodians. brokerage firms. 
etc 
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(iil) The depos~tor ies w ~ l l  be  recorded as 
reg~stered owners on the books of the 
company on behalf of Investors optmg for 
the depos~tory mode The depository would, 
In turn, in their records enter the names of 
investors as benefual owners. All economic 
and voting r~ghts w~l l  vest with the beneficial 
owver. 

(IV) Secur~ties In the depos~tor~es mode w~l l  be 
dematerlallsed. However, the Investor has 
the option to choose between ho ld~ng  
securltles as at present In phys~cal form or 
hold In a dernater~al~sed form w~thm the 
depos~tory. Issuers of securltles w d  glve 
mvestors the cholce e~ther to receive phys~cal 
securit~es or to loln the depos~tory mode. At 
any time, the investors w~l l  have the opt~on 
to enter or ex~t from the depository 

( v )  Secur~tles In the depos~tory, mode w~l l  be 
fung~ble meanlng thereby, that they w~l l  cease 
to have d~st~nct~ve numbers Even though the 
B ~ l l  provides for free t ra r~s fe rah~ l~ t y  ol 
securltles, the company retalns the r~ght to 
appeal before the Company Law Board for 
transfers In vlolat~on of any provlslons ot 
SEBl Act or its regulat~ons or the Slck 
lndustr~al Companies (Spec~al Prov~s~ons) 
Act, 1985. 

(vi) Ownersh~p changes In the depos~tory system 
w~l l  be made automat~cally on the basis of 
dellvery versus payment. There w ~ l l  be a 
regular mandatory flow of ~nformat~on about 
dela~ls of ownersh~p by the depos~tory to the 
company concerned. 

(VII) The B ~ l l  proposes to make consequent~al 
changes In the Compan~es Act, Income Tax 
Act. Secur~t~es Contracts (Regulat~on) Act. 
SEBl Act. Benam~ Transact~ons (Prohlbltlon) 
Act, lnd~an Stamp Act elc. In respect of the 
lnd~an Stamp Act In part~cular, the changes 
are mlended to exempt all transct~ons w~thm 
a depos~tory mode lrom payment of stamp 
duty. 

(VII )  Detaded regulat~ons have been not~lled by 
SEBl to ope ra t~ona l~se  depos~ to r~es .  
Depos~tor~es w~l l  have to be reg~stered with 
SEBl who would also Issue a certlf~cate of 
commencement. 

It is proposed that the depos~tory arrangement w~l l  
be ~mplemented In phases so that there IS an orderly , switch over lrom the exislmg system. It IS tell that the 
new system w~l l  cons~derably enhance the eff~c~ency of 
the capital market and benef~t the mvestors by mak~ng 
the settlement and transfer of securlt~es qu~cker. more 
accurate and saler. Depos~tory w ~ l l  help and would 
greaty enhance the liquidity of cap~tal market through 
short trading and settlement cycles. Depos~tory was a 

much needed reform In the cap~tal market whlch the Bill 
seeks to facil~tate 

Sir. I may add, alter l~stening to hon. Member, that 
while h ~ s  point that Bills of this nature should be referred 
to a Standmg Committee is well taken. I think much 
water has flowed under the bridge since the Ordmance 
was origmally made on 20th September. 1995. 1 would 
also urge the hon. Member to recall that this B ~ l l  was 
detated and passed In thls House on 6th December. 
1995. Since 11 could not be passed in the Rajya Sabha 
before t h~s  House was d~ssoled, we had to remtroduce 
the Bill Sir, varlous Acts have already been amended. 
These amended provlslons have already come Into 
force. I would most humbly subm~t for hon. Member's 
kmd cons~deration that it IS perhaps too late In the day 
now to go thourgh the process of a Standmg Comm~ttee 
We can debate ~t here. 

It IS a mechan~sm whch  IS ava~lable In most 
advanced cap~tal markets We would hke our cap~al 
market to become effment, to be mvestor fr~endly and 
to protect the ~nterest of mvestors Depos~tory IS a 
mecharl~sm wh~ch w~l l  fachtate qucker settlements and 
paperless tradmg The mvestor has the optlon to ellher 
take h ~ s  secur~ty In a physcal form or become a member 
of the depos~tory In~tally. I suspect that a number of 
mvestors w~l l  not be qu~ le  convmced about the elf~c~ency 
of the depos~tory system and w~ l l  contlnue to lnslst that 
them secur~t~es be glven to them In a phys~cal form But 
as the ldea catches on as more and more Investors 
sw~tch over to the depos~tory mode I belleve that t h~s  
w~l l  mtroduce a degree of efhc~ency In the cap~tal market 
whch w~l l  fac~l~tate Investors and protect Investors to a 
much greater degree 

SEBl IS an autonomous body and regulat~ons have 
been made. If there IS any def~c~ency or ~nadequacy 
that we dlscover inthe workmg of the depos~tor~es, we 
can always come back and 1111 that gap. I think. 11 1s tlme 
now to make a beglnnmg. It would not be appropriate 
at this stage to mterrupt the process whlch started on 
20th September 1995. Therefore. I most humbly urge 
upon the hon. Member to withdraw h ~ s  Resolut~on of 
d~sapprov~ng this Ordmance and to cooperate w~th  me 
and the Government In passing thls B111. 

A number of Members did make suggest~ons last 
t~me and each one of these suggest~ons has been 
carefully exam~ned These suggest~ons w~l l  be taken 
care of when we frame subordmate leg~slat~on But I 
thlnk the structure of the Bill 1s sound. It recognlses 
the pr~nc~ple ol free transferab~l~ty of shares and retams 
to the company the nghl to appeal to the Company Law 
Board aga~nst a transfer whlch would be not In the 
Interest of the company. It IS mvestor fr~endly. It w~ l l  
enhance the effic~ency of the cap~tal market It WIII usher 
In paperless tradmg whch IS a goal to wh~ch all cap~tal 
markets must asplre and do asplre 

SII, I would most humbly urge upon the hon Member 
to wlthdraw h ~ s  Mollon ol d~sapproval and cooperate 
w ~ l h  the Government in passlng t h ~ s  Bill. it was passed. 
as 1 sa~d,  on 6th December. 1995 In the House 
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Sir, through you, I would certamly l ~ke  lo  say one 
thlng. A new Government has come to power. As regards 
the securlty scam Investigated Into by the J P.C. the 
Government should atleast try to fmd out those people 
in the then Government under whose patronage such 
a huge scandal had been l lour~sh~ng cont~nuously. Who 
were the actual benef~c~aries In t h ~ s  scam mvolvmg 
crores 01 rupees. It may also be d~sclosed as to how 
much money has been real~sed lrom Harshad Mehta 
and others. You 11led several cases agalnst them. Arrests 
were also made, but they are out on ball Has the 
money been recovered and doposlted In Government's 
colters? How have tbe affected people who had invested 
their money In the shares becn compensated for the 
loss suflered by tham It would be beter 11 yo would 
throw some hght on this 

Sir, on the whole, we support the Depos~tor~es B~ l l  
because, at least the Investor would In n way be assured 
A m~ddle class lnvestor would want lo Invest In the 
share market or the capital market only when hc feels 
assured Regarding bad dellvery whlch was takmg place 
nn a large scale ea r l~e r  the J P.C had made 
reco,,imendat~ons and subsequently thls B ~ i l  was 
mtroduced to brmg about regular~ty In share busmess 
I have two-three doubts In t h~s  regard It would be 
better ~f the hon. Fmance bl~n~stor 1s able to remove 
my doubts In hls reply Have you made an assessment 
of all share markets durmg the last three years after 
settlng up of SEal? Have the lluctuat~ons been also 
analysed thoroughly? Have you found any su~table 
remedy7 Although you have prov~ded for pun~shment 
etc. In the Depos~torles Bill yet th~s IS very mdd and 
there are many loopholes In 11. Due to brlngmg th~s B~ l l  
In haste, the new Government could not coris~der it In 
11s entlrety It would have been better 11 a talented person 
l~ke  Shr~ Ch~dambaram had brought about some more 
changes and glven 11 more teeth so as to make 11 more 
eflechve Fluctuat~ons In the shares are reported In the 
newspapers. When the change of the Government was 
takmg place there were w~de lluctuat~ons In the shares 
Somet~mes there 1s ur~certamty In share market. You 
ware speak~ng  about economlc l ~ b e r a l ~ s a t ~ o n  
. . . (lnlerrupt~ons) 

SHRl KALPNATH RAI (Ghos~l : I want to make a 
subm~ssion. Can you tell us how many thousand crores 
01 rupees were mvolved in the securlty scam and as 
per the Experi Comm~ttee report? 

PROF. RASA SlNGH RAWAT . Th~s IS what I want to 
know. As per my knowledge SIX thousand crores ot 
rupees were involved In the securlty scam It mlght 
have reached Rs. 12-13 thousand crores by adding 
further investment etc, to 11 The Government should at 
least reveal the correct f~gure in th~s regard, so that the 
nat~on would know ol the factual pos~t~on. Tall c l a m  
are being made about the ach~evements of economlc 
liberalisat~on. But brokers like Harshad Mehla flourished 
In this economic liberal~sat~on. Is the11 any remedy? 

As I have said the lntenl~on behlnd the Depos~tor~es 
B~ l l  1s somewhat good The small mvestor wants securlty 
And perhaps a provlslon In th~s regard has been made 
In t h~s  8111. The country needs cap~tal for development. 
Industry and trade In the co~~n t r y  would get proper 
lmpetus when there IS more cap~tal ~nvestment. Thls w~l l  
also help In mak~ng cap~tal market more strong 

I have two.three reservat~ons Who w ~ l l  be the 
author~ty to glve the r~ght to open a dopos~tory. In t h~s  
regard. I would l ~ke  that a Comm~ttee co,nprlslng of the 
offlc~als of the S.E.0 I Reserve Bank of Ind~a, Fmance 
Department 01 the Government of lnd~a or the persons 
engaged In the share busmess and brokerage who are 
genuine rehablo and profess~onals, be set up and ~t 
would dec~de as to who should be glven the power to 
open the depos~tory The B~ l l  IS s~lent on the count 

Secondly. who should be glven the depos~tory Both 
the thmgs are uncertam It IS also very essent~al to 
dec~de as to what should be the ehg~bll~ty Else, t h~s  
buslnoss would go Into wrong hands We all know very 
well that what would happen 11 a razur IS glvcn In the 
hands of a monkey (Interrupbonsl Provls~ons should be 
made to asses the fmanc~al capaclty of the person or 
the company to whom the depos~lory would be glven 
It should be ensured 11 11 IS a P u b k  L~m~ted  Company 
or not. If the depos~tory IS glven to a Publ~c L m t e d  
Company ~ t s  cap~tal base should be assessed wh~ch 
should at least be Rs. 100 crore. If the r~ght to open a 
depos~tory IS glven to a person who has atta~ned success 
overn~ght. then such people w~l l  take the money of the 
depos~tors and vanlsh. As we frequently read rn the 
newspapers of Mutual Fund Co#opany van~shmg after 
mobll~shlng depos~ts worth lakhs, or of prlvate banks 
vanishmg overn~ght w~th the depos~ts of hundreds of 
depos~tors I was saying, through you, that the cap~ta! 
base should atleast be Rs. 100 crore But. ~t would be 
better ~f ~t 1s a Publlc L ~ m ~ t e d  Company There should 
not be people l ~ k e  Chandraswarny The people of h ~ g h  
level Integrity should be mvolved In 11 In Urea Scandal 
what IS the credibll~ty of the Karson Company? We had 
s~gned a contract w~ th  a Turklsh Company for the supply 
of Urea. But no one knows where the money vanlshed 
Therefore such lapses should not recur and the 
company should have h ~ g h  level ~nlegr~ty It should have 
transparency and sound cap~tal  base. Such Publlc 
L m t e d  Company should only be yven depos~tory. I 
hope the honourable Fmance Mlnlster would keep th~s  
in mind. 

My third doubt IS that v:ho would a u d ~ t  the 
deposltory' Has a provlslon for such an aud~t been 
made In t h~s  BIII? The reason lor the lraud In Banks and 
vanishing of the Mutual Fund Compan~es IS that In the 
lnternal audlt both sldes keep the shortcomings ot the 
other under wrap. The lraud mvolvmg crores ol rupees 
In the State Bank of Ind~a. Punlab Nat~onal Bank and 
the Un~ted Commercial Bank, took place due to t h ~ s  
reason. Audlt should be done by a competent author~ty, 
such as Comptroller and Audltol. General ol lndla or 
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any branch of CAG enjoying full powers. The correct 
picture regarding their accounts shares, investments, 
transactions and the Payment of the deals should be 
revealed every year. This audit should be conducted 
regularly. It is observed that an audit is done once a 
year, and when the document come, the auditors sign 
it after writing 'checked and found correct' in the end. 
But th~s reveals nothing. There should be regularity in 
it, so that the Government is aware of the factual 
posit~on. 

The word 'concurrent' in English means regularity, 

[Englrsh] 
That should be concurrent. I understand that Shri 

P. Ch~dambaram has understood. 

My fourth point in this regard is that if there is any 
irregular~ty or fraud in the Depository, as has been 
happening belore, presentation of th~s  Bill although 
this bill has been brought now, I am mentioning about 
the scams which used to take place in banks and capital 
market earlier. If there IS any irregularity or fraud in 
Depositary who will bear the !asses? 

[English] 
Who will bear the burden? 

The depositor or the depos~ting Company? It is 
very important p o ~ n t  someone should be made 
responsible for it. The details about the investor, the 
depositing company and further investment etc, should 
be clearly mentioned in the rules, otherwise they will 
shift their responsibilities on each other on one excuse 
or the other. As a result of ~ t ,  both the partles will blame 
each other and such a situat~on would arise where no 
one would be accountable for ~ t .  Therefore, it is 
essential to mention in the rules as to who will bear 
the respons~b~l i ty  In case of any embezzlement, 
scam, bunghng, m~smanagement or misappropriation 
of funds. 

My another polnt is alsp on what rates these 
depositories would lunction. Have you fixed the cnteria 
or servlces charges In th~s regard? Further, has any 

,rate schedule or standardisation been dec~ded upon? 
This Depositories Bill does not contain ai,y such 
lnformatlon. E~ther its language is ambiguous or some 
technical financial words have been used In itqwhich 
are beyond our comprehens~on. 

The middle class and other people engaged in 
small business would like to make investment in it. 
Therefore, it IS essential to standardize the rate schedule 
and servlce charges. In the absence of ~ t ,  the 
competition among various companies would start and 
thus they would try to attract more and more investor 
by indulging in irregularittes. Therefore, standardization 

of rate schedule and fixation of service charges must 
be decided upon. 

The functioning of the Depository should be 
transparent. If any investor wants to know about his 
deposits, number of shares or the amount of investment 
made by him, the dealing cleerks should not make him 
run to many persons. Computers should be used for 
bringing transparency in its lunctioning. Th~s  facllity is 
already available in Stock Exchanges and the SEBI. It 
would be better 11 the lnvester could get complete 
information on one v~sit. 

With these words. I welcome the Bill presented by 
the hon. Minister. I hope this Bill check recurrence of 
any further scam. This Bill would help bringing in more 
funds in the capllal market in the wake of economic - 
l~bera l i sa t~on  and Investment of securities In 
development works in the country. Mr. Deputy Speaker, 
Sir, through you. I request the hon. Minster to clar~fy 
the shortcomings raised above, in h ~ s  reply. 

[Englrsh] 
SHRl NIRMAL KANTl CHATTERJEE (Dumdum) : Is 

there no other Speaker ?..( Interruptrons) YOU were not 
there. Let me speak for your convenience. 

Mr. Deputy-Speaker, Sir, t h ~ s  IS perhaps for the 
third t~me that I am speakmg on th~s  Bill. But, in the 
meantime, perhaps certain pomts may once again be 
noted and some new pomts may also be stated. He 
has made a reference to the authority. k e  put the 
question: who w~l l  be the author~ty to start th~s? But that 
is mentioned under Chapter-l l: Certif icate of 
Commencement of Business. It is the SEBI which will 
give the cert~ficate. Clause 3(1) under Chapter-ll says: 

"No depos~tory shall act as a depository 
unless i t  obtains a cer t~f icate of 
commencemenl of bustness from the Board." 

Here, "Board" means the SEBI. So, theat has been 
mentioned. 

Now, my feelmg is that one must remember the 
idea behind th~s. The whole idea of this depository. 
wh~ch is an add~t~onal convenience In the share market. 
arose out of our des~re lo attract loreign capital. I1 IS 
those fore~gn ~nst~tut~onal investors who are feellng that 
the physical transfer of certifcate is takmg a good deal 
of time etc. and, therefore, they Insist that In a 
dematerialised form the transfer should be effected. 

Our ~nchnation IS that we want forelgn capital into 
the country but less in share markets and more In 
dlrect investments. But then this is a convenience whose 
advantage even the Indians who deal in share markets 
may take advantage of. But I wan! to know about certaln 
thlngs. I do not know whether a part of them would be 
In the regulations and rules. 

But a part of them could have been incorporated In 
the Bill itself. We suggested some amendments. I was 
trying \o find out my earlier copy where I had suggested 
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about those amendments. But 1 could not discover them. 
Let me make a few suggestions here. We have this 
experience in India in the sense that the Reserve Bank 
gf l nd~a  has a system In the form of SGL, a .book 
,~ansfer for Government securities as between d~fferent 
banks. That experience, during the period of scam, was 
very unpleasant. We discovered that lake entr~es have 
been made and brokeri took advantage of all kmds of 
ways in order to utllise that SGL. Some of the people 
workmg there perhaps have been removed from the 
Reserve Bank of lnd~a by now. 

This IS sl~ghtly ~rrelevant but smce he made a 
mentlon of this, I am tempted to ment~on one thmg 
about the share ghotala or share scam. Accordmg to 
the report that we made, Rs. 1400000 crore was 
transacted In the course of one year in the share markel. 
You must try to apprec~ate the figure. And on the bas~s 
of income-tax calculat~on, w~th  the seven per cent return 
on turn-over, the Income would be around Rs. 1,00.000 
crore. I am mentionmg th~s  to draw the attent~on of the 
Fmance Mln~ster so that when he presents the Budget 
,proposal. he should try to fmd out how th~s Rs. 1,00,000 
crore car1 be taxed so that the resources can be 
increased. Th~s  way, expenditure for the poor would 
also Increase. I just mentioned this because you referled 
to 11. 

The real s~gniticance of thls IS not Rs. 6.000 crore 
or Rs. 7,000 crore which was lost In the banking scam. 
That is a loss. But the gam was Rs. 1.00.000 crore to 
some people. Who are they? Why have those people 
not been traced' And those people are the large 
players. Had those people been traced out, then a sum 
of Rs. 40,000 crore In terms of rates of laxat~on could 
have been garnered by the Budget which means, almost 
)he ent~re f m a l  deposit could have been w~ped out. I 
draw your attent~on to this so that when you come to the 
Budget proposals, we shall see to what extent you have 
approached that problem. 

Commg to the Bill proper, there is a question, very 
properly - I do not know whether they w~ l l  prov~de 11 In . .  . 
the regulat~on - about the cap~tal adequacy norm tor 
the depositor What IS the capital adequacy norm lor 
the depositors? It may be prov~ded In the regulat~on 

SHRl P. CHIDAMBARAM : It IS Rs. 100 crore. 
SHRl NIRMAL KANTl CHATTERJEE : But that IS not 

mentioned. That should be there. One thmg is, the most 
dangerous people are the participants. They are the 
brokers. The name given here IS a dignified one. But 
they are the brokers. It is a device in the sense that if 
any buyer of a share decides that he will have it In the 

$form of a record in the register, then the issue of those 
who are coming, will be registered. The real player 
would be, in a certain sense, the part~cipants. One 
should stipulate some qualilicatlons for the participants 
also in the regulation. . 

As I mentioned it last time. I would like to say, 
when you talk of record, it includes record maintained 

In the form of books or stored in a computer or such 
other form as may be determmed by regulation. My 
humble suggest~on IS that 11 should be both In the 
computerised form and In the manual form because 
you can always play with the computers as we 
discovered while invest~gating mto the affa~rs of bank 
scandal. The Citibank had played havoc w ~ t h  11s 
computers. It can be very well done. Therefore, instead 
of 'or'. I want 'and'. The record should be in the form 
of both manual and in computeused form. 

Last time we discussed it. Are we not aware of thls 
problem ol sw~tching of shares and duplicate shares? 
Whether or not adequate safeguards are included. 
Whether 11 IS possible to ~nclude them In the Act, or 
Regulations w ~ l l  do - that the Finance Mmister may 
kmdly clar~fy. 

Th~s IS such an area - I do not h o w ,  how these 
amendments can be accepted. He referred to the 
Standmg Comm~ttee. In tact, one Standmg Committee 
d ~ d  conslder 11. I was also a Member of that Standing 
Committee. Alter that, ~t was stalled In the Rajya Sabha. 
I do not know, whether they are gomg to stall ~t once 
again, because the object~on there at that tlme was 
that 'this serves only the forelgn lnstrtution ~nvestors. 
Therefore. we are not golng to pass it'. Maybe, now the 
mood has changed to pass it. 

Sir, I would draw h ~ s  attent~on on page 3, clause 
12(1) of 'The Deposrtor~es 8111, 1996. 

Why with the previous approval of the depos~tory. 
if somebody has to hypothecate? Why IS this 'previous 
approval' required? Sir. I will read this clause. It 
says : 

" 12. (1) Subject to such regulat~ons and 
bye-laws, as may be made in t h ~ s  behalf, a 
beneficial owner may with the previous 
approval of the depos~tory create a pledge 
or hypothecation In respect of a securlty 
owned by h ~ m  through a depository." 

Here unnecessary 11 IS givmg the depos~tory 
people some scope to pressurize on the person That 
should be looked ~nto ,  whether 11 can be mod~ f~ed  or 
not 

Now. I come to clause 20 on page 4 of the 8111. 1 
will simply turn it down as a lawyer because t h ~ s  IS 
normally provlded for The penalty IS 'fwe years, or w~th  
fine'. 

I am totally against that, because these people 
who are very rlch and sometimes very unscrupulous. 
for them the penalty should always be a combmat~on 
of a jail term and fine or In any case there has to be 
a jail term, even 11 without fme. Such people should be 
treated wlth t h ~ s  kind of a st~ck and not In a soft manner 
to permit them to go with f ~ n e  only. 

I will substitute 'or' w~ th  'and'. That 1s for h ~ m  to 
respond to. 
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Also, I do not see any provis~on as is usually 
provrded In other Brlls. What is the procedure of wmding 
up? Supposing, a deposltory has played unfair here 
and you want to wind it up, for this, some prov~sion 
should be there I do not see any provlslon ment~oned 
here. Maybe In the Companies Act it is there. I do not 
know. That you have to clarify. 

Now. I coma to page 8, para 7 of the Part II of 'The 
Schedule' That IS assoc~ated changes In other Acts. 
Th~s IS also quite ~lnfalr. 

Para 7 says 

'7 In sect~on 108, after sub.sect~on (2). the following 
sub.sect~on shall be ~nserted, namely : 

"(3) Nothmg contained in thls section shall 
apply to transfer of secur~ty effected by the 
transferor and the transferee both of whom 
are entered as b e n e f ~ c ~ a l  owners In the 
records of a depos~tory." 

My questlon is. IS anyone bound by one deposltory 
only? What IS the relationsh~p between two depositories? 
That questlon IS w~de  open. That IS the loophole whlch 
seems to be there, and we have to handle it. 

Lastly, Sir, agreemg to Mr. Rawat's demand I would 
say thls IS an old demand of ours and because we are 
In the Un~ted Front, therelore, we have not glven up 
that demand. We wanted even for the banks. in our 
]om! reports, that there should be statutory aud~t by the 
CAG or people recommended by the CAG of the 
hankmy sector. S~m~larly that demand remalns. He may 
turn ~t down. But that has been a demand wh~ch we are 
always havmg. we reiterare that demand. 

I do not know how he would react to some ot my 
suggest~ons. But as a convenience th~s  should be there 
arid therefore t h~s  Bdl should get passed as qulckly as 
poss~ble There IS no objection to thls prov~ded these 
are taken care of by the hon. Finance Mlnlster. 

Before I conclude I would I~ke  to clar~fy that one of 
the reasons why we sugyested CAG IS that w~th  regard 
to the ~nter-bank aud~ t  we know that unreconcded 
accour~t runs Into hundreds of thousands ot crores of 
rupees That was one of the arguments in favour of the 
central~sed aud~ t .  T h ~ s  w ~ l l  happen In the case of 
dcpositor~es also Therefore such a central~sed aud~t 
arrar~gement sheuld have been prov~ded for. I agree 
w~th Shrl Rawat In this respect. 

SHHl SUHESH PRABHU (Rajapur) : Mr. Deputy 
Speaker, one of the objectives which has not been 
stated but wh~ch has been demanded by many when 
lntroduclng a Bill l ~ k e  t h ~ s  is to brmg about the corporate 
democracy In some form. But we are sorry that the Bill 
itself has been introduced not in a democratic lashion, 
but it has come now to replace an ordinance whlch 
was rssued earher. 

We really welcome the merit of the Bill because it 
IS in the long term mterest of development markets. In 
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fact the Patel Committee which went into the question 
of retorms of capital markets had also recommended 
that a measure like t h ~ s  should be initiated. In fact our 
hon. .Finance Minister is lucky and fortunate that while 
he has been a forerunner of demanding that such a 
measure should be Introduced in the capital market, he 
is the one who has been p~loting this Bill. We certainly 
welcome a system like this. But we would have liked it 
to be a part of the overall investor protect~on mechanism. 
We would have liked this Bill to be introduced as a 
package and not In a p~ecemeal form as it has been 
~ntroduced now. 

15.57 hrs. 

(Shr~ Chitta Basu In the Chair) 

The small ~nvestors  have been tacmg a real 
problem in that a share IS transterred after SIX months 
and they do not know where to go In case they want to 
make a compalnt aga~nst a company or the Share 
Reg~strars who are supposed to transfer the shares. 
The FII has been demanding that paperless tradmg and 
scr~pless tradmg should take place In the shortest 
poss~ble t~me to facilitate transler of tunds wh~ch they 
brmg Into the country. Of course we need more FDI. But 
we do not and probably should not at t h~s  part~cular 
pomt of t ~mc  d~scouragc the portfol~o mvestment either. 
This mvestment protection should have come In the 
form of Small Investor Protcct~on 8111 and I wdl request 
the hon. Fmance Min~stcr to mtroduce II In the shortest 
possible tme. 

> 
The B ~ l l  proposes a dual system. It IS not mandatary 

on the part of the mvestor to necessar~ly opt for 11. It IS 
a voluntary action that he can initlate and there IS not 
golng to be a compulsory depos~lory system to be 
~ntroduced in the country. I think i f  we were really to 
propose a v o ~ d ~ n g  of the repe t~ t~on  of a scam hke 
thing, then 11 is h ~ y h  hme we had ~ntroduced 11 as a 
compulsory measure In the shortest poss~ble tme, so 
that dual@ of the system does not exlst in the long tune 
to come. 

I t h ~ n k  on 20th September 1995 this B ~ l l  was 
~ntroduced and my learned friend had to speak three 
tlmes on this. I hope he does not have to speak lor the 
fourth time. I am sure Shr~ Chldambaram must have 
taken care to see that thls Bill w~ l l  now be passed In the 
Rajya Sabha once ~t I S  f ~ r s t  passed In the Lok 
Sabha. 

While reserving our right of criticism, as I said earlier 
that this should have been introduced In another form 
and not as a replacement of the ordinance, I would like 
to comment on some points which have been ment~oned 
here. How are you gomg to ensure that a depository is 
going to act' You have already stipulated that there is 
an entry barrier for a depository to start a business. The 
enlry barr~er is Rs. 100 crore. But there is nothing hke 
capital adequacy though there is a minimum capital 
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requ~rement. If the business of the company grows and 
11 becomes Rs. 10.000 crore. IS I! gomg to be lmked to 
the quantum of business and 1s he requ~red to Increase 
b s  cap~ta l  correspondmgly? 

16.00 hrs. 

For instance, in the case o l  banks. as per the Basu 
Committee norms. e~gh t  percent of the cap~ta l  Increase 
IS requ~red to be related to the Increase ~n assets. It IS 
golng to be  someth~ng  llke t h ~ s ?  Is 11 golng to be 
st~pulated or is 11 only arl entry barr~er that IS st~pulated 
In the form of Rs. 100 crore? 

The second pomt IS t h ~ s  We have a spate of 
~nves to rs  throughout the w d t h  and breadth of the 
country From the smallest v~l lages of Gularat people 
really put In t h w  hard earned money Is a depos~tory 
golng to be operatmg as a nat~onal depos~tory or 1s he 
gomg to operate from a place hke Mumba~ whlch IS the 
fmanc~al centre of the country and thus debar many of 
the small mvestors from partlclpatmg In that venture? 
Is ~t gomg to be only a metre-based depos~tory or are 
,&e gomg to make 11 mandatory lor all depos~tor~es to 
have some reg~onal of f~ces so that the small mvestors 
could also have acess to the depos~tor~es In the event 
of need What IS gomg to be the ~n-bul l !  protect~on? 
That IS very ~mportant We can always have an aud~t  
but aud~t  IS always 'post-faclo' It can only tell us what 
has gone wrong and why ~t has gone wrong Prevent~on 
IS better than cure So havmg an ~n-bull1 system to 
prevent a fraud or any sort of hoodw~nkmg of the system 
IS ~mportarlt What k ~ n d  of protcct~on IS gomg to be 
prov~ded? In the case of the bankmg sector there was 
a Rangarajan Committee, w h c h  went Into the questlon 
o l  computer~sat~on of the banks even before the banks 
actually went In for computer~sat~on 

Is it gomg to be ava~lable to the depos~tor~es as a 
form of adv~sory mechan~sm, w h c h  w ~ l l  ensure that the 
system IS not hoodwinked or man~pulated? What form 
of cert~f icate IS to be Issued? There IS no ment~on about 
that. If a person who opts to go to a depos~tory says. 
'My shares would only be w ~ t h  the depos~tory'.  IS he 
ent~tled to have a cert1ficate7 What IS the per~odlcity 
and is ~t mandatory for the depos~tory to Issue such a 
certificate only to the shareholder? Or. IS ~t that some 
other person could also obtaln such a certhcate? T h ~ s  
IS somethmg whch 1s not menl~oned very clearly in the 
Bill. 

In the case of the prevahng system now. would the 
companies who ma in ta in  the  t ransfer  o f  shares  
undertake the responsibll~ty lor . . . (  Interruptions) 

, SHRl NIRMAL KANTl  CHATTERJEE . Are you 
refferring to the certif~cate of to the information, perhaps. 
can be obtained by anybody. ...( lnlerrupt~ons) 

SHRl SURESH PRABHU : Is 11 really golng to be 
available to anybody or somebody? It IS a questlon of 
my share transfer ...( Interrupt~ons) Rather, let us not make 
a mention of it at all. 

R~gh t  now. under the present system the cosl 31 
transler of shares, etc. IS met by the company 1tsc11 
Though there are share reylstrars, 11 IS not really passt.ci 
o n  to the  shareho lders .  What  IS the  c i ~ s p o s d l  
contemplated under the new system7 It IS no1 rnt!nt~oned 
here. Would the dep0Sll0rlC~ be ent~tled to charge the 
sharaholders or not IS someth~ng wh~ch  needs to be 
properly ment~oned. 

SEBI IS golng to be the regulator of !fils one mure 
body, w h ~ c h  IS gomg to be created Wnen SERl WEIS 
founded, we all thought that the problems of tho Invesk% 
were over. But SEBI. In I[ 11s own report, has m c l  "-1at 
~t was not poss~ble to look after the ~nvcstors' 111tt.1. 515 
becausr! there was no adequate provlslm Irr t l l i  I:: 

which allowed it to do that. It also does riot hqvf  cnoi lg f l  
machmery. The same SEBl IS also golng to bc burdcr~i , . !  
with the a d d ~ t ~ o n a l  respons~b~ l~ ty  of iook~ny alter !'-I, 

fur~ct!on. Would the F~nance Mlrllster clar~fv bvtir.tl-~<:r 
SEBI would be really equ~pped to handle such a d d ~ t ~ o n j l  
responsib~l~t~es wlth the present staff, that 13 aval l i~t ' le 
at ~ t s  d~sposal? 

There IS also a provlslon w h c h  should i ~ l l n w  a 
shareholder to go to the depos~tory and say ' I  would 
not 11ke to contmue w ~ t h  you and I would l ~ k e  to opt out 
of ~ t ' .  Some such prov ls lon IS d e s ~ r a b l e  because 
ultimately our ~ d e a  IS to move towards complete scr~pless 
tradmg In l n d ~ a  and glvlng an opportunity l ~ k e  this to an 
lnvestor also means that there IS golng to be a dual 
system w h ~ c h  1s gomg to exlst for a long t m e  to come. 

I am glad that one provlslon has g ~ v c n  exemption 
from the Stamp Dut~es  Act so that these t ransac l lo~s  
would not attract stamp dut~es T h ~ s  15 a provlslon of the 
C:entral Government If the State C;overnmente l ~ k e  to 
Impose stamt duty on such transact~ons tr~stly would 11 
debar the State Governments from domg so7 And 11 so 
would the Central Government take the raspor ls~b~l~ty to 
make  good  t h e  losses  acc ru ing  t o  the S ta te  
Governments? Thls IS somethmg on w h c h  I would hke 
to seek a c l a r ~ f c a t ~ o n  from the hon Fmance M ~ n ~ s t e r  

Sir, would the mformat~on ava~lable to the n o t ~ t ~ e d  
depos~ to r~es  be  treated as a pubhc document as IS 
defmed under the Compan~es Act? T h ~ s  needs to be 
c l a r ~ f ~ e d .  T h ~ s  Rs 100 crore mlnlmum c a p ~ t a l  as 1s 
st~pulated by the SEBI g u ~ d e l ~ n ~ s  IS not In the body of 
the Act itself. I would request that 11 should be made 
part of the statutory provlslon w h c h  requlres that a 
depository, when he starts, wo~r ld have mlnlmum capital 
of Rs.100 crore. 

Another quest~on IS In t h ~ s  Rs 100 crores. Arc LW 
gomg to allow any f o r e ~ g r ~  par t~cpat~on? If so, to w8ho! 
extent? That may also be  c l a r ~ f ~ e d  by the hon. Flnancc. 
M ~ n ~ s t e r  In Ind~a ,  as of now we really do not have .I 
central depos~tory system In existence 'There 15 $1 '  

course, a SGL account w h c h  was managed b \  tht 
Publ~c Debt Offlce of the Reserve Bank of l nha  Th,x 
was manually done In fact that was one ol the causes 
one of the reasons for the securlty scam I am sure rrr. 
cannot really go In lor a s ~ t u a t ~ o n  l ~ k e  that and we neen 
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to really define and fmd out who IS going to bring In the 
technical know-how that IS necessary. If f o re~gn  
investment is going to come In, are we going to Insist 
probably on some techn~cal know-how in that? Another 
pomt that needs to be clarif~ed is who could start this 
busmess of depos~tory . . . (  interruptions) Is it goig to be 
made mandatory as to whcr could start the business? 
could the companis themselves start because the 
companles are always requ~red to have a separate 
Registrar or if they want to or w~sh to could have their 
own dpartment o; share translere? Is ~t going to be 
made mandatory that those companles, to avo~d confllct 
of interest, that depos~tories are going to be a separate 
body and what IS going to be the pattern of share 
holding to ensure that t h ~ s  acts as a neutral body? This 
is someth~ng which also probably needs to be clarif~ed. 

Sir, the National Stock Exchange when it was started 
had the ~n-built system that they could also start their 
own depositories. Are we contemplating making NSE 
one of the depos~tor~es or a central depos~tory sort of 
mechanism? Probably the Hon Finance Minister could 
inform us by way of information. We have been always 
hear~ng and we have also been worrled about various 
complaints we receive from varlous investors pertaining 
to a var~ety of offences that are comm~tted against the 
small Investors Through your good offlces, could I 
request the Finance Minister to mtroduce something 
like the investor protection courts In whlch all investors 
related compla~r i ts,  including complaints against 
the deposltorles could be mtroduced and could be 
heard and probably these courts could act in varlous 
places and could f ac~ l~ ta te  easler d~sposa l  of the 
complamts. 

Another polnt w h ~ c h  I have not been able to 
comprehend is whether t h ~ s  is aimed at only equity or 
~t IS also a~med at market Instruments and if so whether 
thls IS also going to be debt instruments because market 
instruments will be whole sale market instruments. Is it 
the debentures in case of some companies or is it only 
equity? Also. I hope, that the hon. Fmance Minister 
would certainly clarify. Sir, as I s a ~ d  earlier, a measure 
like t h~s  will certamly help our country to bring more 
savmgs Into capltal markets but at the same lime 
introduction of only p~ece-meal legislation of this nature 
will not ensure that Investors would really have faith in 
the cap~tal markets unless we mtroduce comprehensive 
capital market reforms as are contemplated by the 
various committees and this could be ideally the part of 
the legislat~on. 

SHRl V.V. RAGHAVAN (Tr~chur) : Sir, there is an 
organised attempt by some NRls and some dubious 
centres to capture well establ~shed and well managed 
banks who have very good network throughout India 
and to capture the management of the bank itself by 
dublous share transactions. I had an experience in my 
constitutency recently. Currently, the well-managed 
Dhanalakshim~ Bank of Tr~chur is running very profitably, 
they have created confidence in the population at large 

and it is growlng very fast. Seemg'this growth, some 
dubious transactions of shares are taking place. The 
forces behmd it are very much hidden. I myself have 
written to S E W  requesting them to Investigate an9 
Intervene ~mmediately. The Bank itself directly has 
written to SEBI seeking their help. The Media at large 
have brought this to the notlce of SEBI. It is unfortunate 
that SEBl IS not quick to Intervene In such cases, to 
safeguard the Interests of the shareholders and the 
banks. 

So, my request to our hon. Finance Minister would 
be to give some more powers to SEBl or to direct the 
Board to function quickly and effectively according to 
the urgency of the issue at hand time. When they get 
complamts and if they drag on for months together 
those who want to capture the banks will do that in the~r 
own way. So, to protect and to safeguard the interests 
of the shareholders and the intersests of the well-knit 
and well-estabhshed private banks, the Finance Ministry 
and SEBl should act immediately when such wrong 
things come to their notice. 

That is the only thmg that I want to bgnhght.   hank 
your very much. 

JUSTICE GUMAN MAL LODHA (Pal i )  : Hon. 
Cha~rman, Sir, first of all, let me express my deep sense 
of agony, displeasure and disapproval on the misuse of 
the power to promulgate Ordinances under the 
Constitut~on by the Treasury Benches. 

In spite of varlous repr~mands, various warnmgs 
and also censure by the Chair, the power of lssuing an 
ordinance IS being mlsused; and this is one of the 
typical examples of this. Heavens would not have fallen 
11 this Ord~nance had come in the normal course, as a 
leg~slat~on by means of a Bill. For several years, we 
have been dealing w ~ t h  securities and shares; and 
overnight, nothmg had happened whlch warranted the 
issuance of this Ord~nance. 

Coming to the merits of this legislation. by and 
large, we stand to support it and there is nothing, on 
pr inciple,  which requires any opposi t ion or any 
condemnation. However, a few words of caution and 
warning are necessary. We have seen a galore of 
scandals In our country, particularly in the security market 
and in the share market, the latest one is the issue of 
dupl~cate shares which has come out, w h ~ c h  has 
attracted the attention of various Investors to a large 
extent, by one of the very Important companles in thls 
country; and there is a failure of the Government either 
to check it or to stop it or to take any punitive or 
preventive action. Even recently, we have heard that 
the company itself is coming out with new disclosures 
regarding duplicaion. A big traud and forgery, on the 
one hand, has resulted in the loss of crores and crores 
of rupees in the form of stamp duty by cheating the 
Government. There are various other maladies. That 
being so, where even share certilicates and security 
certificates are being duplicated, now it is a big million 
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dollar queslon how in a country of ours, only paper 
entry of transfer would be without any such tainting or 
forgery or scandal. 

Now that is a matter on which the hon. Finance 
Minister should clarify how it would be ensured that 
there are no frauds because this contemplates on1 paper 
entries. Even in the absence of th security certificate or 
share certificate, mere paper entries would be enouth 
for making the transfers and keep the records. In the 
developed countr~es of the world. the experiment has 
succeeded. Probably we are trying to copy it from those 
countr~es without having an ~nfrastructure, without having 
a sort of mechanism by which we can guarantee the 
clean administration of these Boards. 

Therelore, I would only request the hon Finance 
Minister to ensure that whalever experience we have 
got of the recent past, in which one after the other 
several frauds have been detected and several scandals 
have come to hght and much more has no! been 
detected, what IS the guarantee and what steps IS he 
gomg to take to prevent such frauds and scandals to 
save the investors because the poor investor is the 
worst sufferer. Those persons who deal with big 
companies ae often above the law. They work above 
the law. They do not obey the law. They violate the laws 
in a flagrant disregard. They go on committing one 
offence after the other with ~rnmunity. The various boards 
and various corporations, various institutions provided 
to check them or punish them have, by and large, not 
been successful in stopping them from doing so. That 
is one aspect on which I want to record a caution. I 
hope the Finance Minister would take note of ~ t .  

Yet another aspect IS regarding the stamp duty. It IS 
a source of revewe to various Governments and how 
~t would be comp'ensated, in what manner, what is the 
other source of Income and why the stamp duty IS bemg 
sought to be saved. The investors, who deal In 
thousands and lakhs and crores of rupees can safely 
afford to pay the stamp duty. So, it would vartually be 
indirectly a tax on the consumer, on the common man, 
on the common citizen because the money, which goes 
to the Government Fund, is used lor other purposes, 
would be saved to the detriment of the common people 
and to the benefit of the rich people. So, it cannot be 
said to be a poor man's or the people's legislation for 
benefiting the people. That is one aspect which the 
Finance Minister may clarily. He should ensure this 
compensation. With these words. I support this 
legislation. 

SHRl P. CHIDAMBARAM : Sv, am deeply grateful 
to hon. Members for broadly supporting thls legislation. 
This Bill was indeed passed in thls House on the 6th 
of December after one of the hon. Members then, who 
moved the Statutory Resolution, was good enough to 
withdraw the Statutory Resolution of disaproval and 
they joined hands with the Governmenl. I sincerely hope 
that hon. Members who moved the Resolution on this 

occasion also would withdraw the Reso lu t~on 
and cooperate wlth the Government in passing the 
Bill. 

Sir, a comment has been made about the need to 
resort to an Ordinance. It was explained on the last 
occasion as to why an Ord~nance was necessary and 
the Ordinance was first promulgated on 20th 
September. 1995. 1 belive the explanation given by the 
then Minister lo  the Ordinance was accepted by the 
House and then the Bill was passed. . 

Today, Sir, to raise an objection to that Ordinance 
will create an enormous difficulty because the Ordinance 
has amended a large number of Acts. Those 
amendments are in place and in my openlng remarks. 
I sald that the Ord~nance has alrady amended the lnd~an 
Stamp Act, the Companies Act, the Income Tax Act, the 
Securit~es Contract Regulation Act, the Benami 
Transactions Prohib~tion Act and the Securities and 
Exchange Board of lndia Act. All these Acts have 
already been amended In order to ensure that there is 
no hiatus and that there 1s cont~nuity in the operat~on 
of this law providing tor depositories, this Ord~nance 
had to be promulgated from time to t~me and that is 
how, we have an Ordinance today which was 
promulgated on the 21st June. 1996. 1 most humbly 
urge the hon. Members, having accepted the explanation 
as to why the Ordinance was first promulgated on the 
20th September, 1995 and having cooperated in 
passing the Bil on the 6th December, 1995 they should 
accept that the same grounds were present on the 21st 
June, 1996 for making this Ordinance and therefore. I 
would request that this point may not be pressed and 
we move to consider the Bill on its merits. 

Sir, a large number of questions have been raised 
and I understand why these quest~ons are being raised. 
The Bdl ~tself provides for a large numbe of matters to 
be regulated by regulations to be made by the Board. 
Board meaning the Securities and Exchange Board of 
India. I think I should have, at least to the hon. Members 
who spoke on the Bill, given copies of the regulations 
and if once the Bill is read with the regulations already 
made by SEBI. then matters will be come clear. 

Let me take a few mlnutes to explam the stucture 
of the Bill read with the regulations. Firstly, the regulatory 
authority IS the Board, and that Board is SEBI: SEBI has 
made regulations and lhose regulat~ons are in force. 
Secondly, a depository is only a company. A depository 
is no more than a company. Members may kmdly see 
Section 2(1)(e) which says: 

"(el "depository" means a company lormed 
and registered under the Companies Act. 
1956 and which has been granled a 
certificate of registration under sub-section 
(1A) of section 12 of the Securities and 
Exchange Board of lndia Act. 1992:'' 

This takes us directly to the SEBI Act of 1992 and 
Section 12 of that Act provides for a large number of 
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players reglsterlng themselves w ~ t h  SEBl and sub- 
scct~on l ( a )  provides that : 

"No depos~tory, part~cipant, etc . shall buy or 
sell or deal In securlt~es expcept under and 
In accordance w ~ t h  the c o n d ~ t ~ o n s  of a 
cert~f~cate of reglstrat~on obtamed from the 
Board In accordance w ~ t h  the regulat~ons 
made under t h ~ s  Act." 

Havmg defined what a depos~tory IS and having 
r e q u ~ r e d  a depos~ to ry  to obtain a cc r t l f ~ca te  o f  
reg~strat~on of the Board. The regulat~ons go on to make 
deta~led provlslons of who will be ehg~ble to reglster as 
a depository and what are the cond~tlons and c r~ te r~a  
I w~ l l  not read all the regulations. But I only w ~ s h  to draw 
the attention of t h ~ s  hon. House to the tact that there 
are regulations made for recelvlng an appl~cat~on. The 
appllcat~on can be made by a sponsor Anyone cannot 
be a sponsor. A sponsor shalt belong the one of the 
categor~es. 

They are . (I) a publ~c f~nac~a l  lnstltut~on : (11) a 
bank, for the time bemg In the second Schedule to the 
Reserve Bank: ( ~ i i )  a fore~gn bank operalng In l nd~a  
w ~ t h  the approval of Reserve Bank: I IV)  a recogn~sed 
stock exchange. ( v )  a body corporate engaged In 
provid~ng f lnanc~al  servlces where not less than 75 
percent of the equity capital IS held by one of the four 
1nsti:utlons about whlch I ment~oned earher: (v)  a body 
corporate constituted and recogn~sed under the law for 
the tlme be~ng  In force ~n a fore~gn country for prov~dlng 
custodial clearlng or settlement servlces In the securlty 
market and approved by the Central Government: (VI) 
and an ~ n s t ~ t u t ~ o n  engaged In p r o v ~ d ~ n g  f lnanc~a l  
servlces establ~shed outs~de Indm and approved by 
the Central Government So. the categor~es of a sponsor 
are rather restr~cted. At every stage 11 has to have the 
aproval of the Reserve Bank or the Central Government. 
Such a body can sponsor an appl~catlon 

Then r c g u l a t ~ o n  7 lays down very detai led 
condit~ons about the capital structure and other cond~t~os 
whlch the sponsor would have to sat~sfy for grant of 
Peg~strat~on. For example. regulatlon 7(c) says. 

Then 

"a Depos~tory shall not carry on any actlv~ty 
other than that of a Depos~tory" 

regulatlon 7(d] says. 

''A sponsor shall at all t~mes hold at least 51 
per cent of the equl ty capl ta l  of the 
Depos~tory and the balance of the equlty 
shall be held by its partcipants" 

Regulation 7(ej says 

"no part~c~pant shall at any tlme hold more 
than frve per cent of the equ~ty". 

So, I thmk, deta~led provlslons have been made to 
ensure that all the sundry cannot become a ssponsor 
of a company whlch w ~ l l  become a Deposltory and only 
certam categorles of l ~nanc~a l  ~nst~ tu t~ons wlth a good 

track record can sponsor a company w h ~ c h  wil l  
eventually seek registrailon as a Depos~tory. 

SHRI NIRMAL KANTl CHATTERJEE : Can a fore~gn 
bank as a sponsor hold 51  per cent equity In a 
Depos~tory? 

SHRl P. CHIDAMBARAM : A foreign bank operating 
~n India w ~ t h  the approval of the Reserve Bank of Ind~a. 
11 11 is accepted as a sponsor, can hold 51 per cent 
equity ~n a Depository. 

SHRl NIRMAL KANTI CHATTERJEE : T h ~ s  I d ~ d  not 
know. T h ~ s  IS a very serlous matter 

SHRl P CHIDAMBARAM : It IS already approved 
Foreign banks are operating. 

SHRI NIRMAL KANTl CHATTERJEE : I know that 
fore~gn banks are operat~ng ~n the stock market but a 
Depos~tory wh~ch w ~ l l  be owned entlrsly by a forelgn 
bank IS a different quest~on altogether 

SHRl P CHIDAMBARAM : It IS entrlr ly f o ~  the 
~nvestor to e~ther hold a securlty ~n a demater~al~sed 
form or hold 11 I r i  a phys~cal form. It IS also for the , 
~nvestor to say whether he would hke to hold ~t In 
Depos~tory A or 1ri Depos~tory 8 .  It IS not that there w~ l l  
be only one Depos~tory In the country There would be 
more than one Depos~tory In the country. If a fore~gn 
bank becomes a sponsor of a Deposltory holdmg 51 
per cent and sat~s t~es all these cor id~t~ons and takes a 
certam number of partlc~panls and ~f SEBI. after golng 
through the procedure, fmds 11 111 to glve ~t a certlcate 
for commencement of business. I thlnk, there should bc! 
no bar lor such a Deposltory to come ~nto ,  place. But 
p lease rernember, af ter  t h ~ s  O r d ~ n a n c e  o f  20th 
September 1995. we have only cleared on Depos~tory 
and that IS sponsored by the Natlonal Stock Exchange 
It IS not very easy to become a Depos~tory It IS not as 
though there are hundreds of Depos~ to r~es  In t h ~ s  
courltry There would, perhaps, be a few players II IS 

good to have compet~t~on amongst Deposltor~es In order 
to have transparency and Increase e f l~c~ency It would 
give the Investor an opt~on of being In a Depos~lory 
or not, 11 he w~shes to be In the Depository, then he 
could choose f ~ o m  amongst the Depos~torles A.B and 
SO on 

Sir. I could go on referring to these regulat~ons but 
the pornt I w~sh  to make IS. most ol the questtons rased 
by hon Member. Shr~ Prabhu and hon. Member Sh r~  
N ~ r m a l  K a n t ~  Chatter lee are p r o v ~ d e d  for ~n the 
regulat~ons. If the regulat~ons turn out to be Inadequate 
In any manner. 11 11 is tound that more regulat~ons would 
have to be made,  SEBI w ~ l l  a lways make thesc! 
regulations. These regulatlons are only subord~nate 
leg ls la t lon  and  SEBl  can  a lways make these 
regulatlons. I thmk, we should allow t h ~ s  Depos~tory Act 
to come into bemg and see how 11 works. After all 
everybody has agreed that 11 1s a new mechan~sm that 
we are placlng ~n the capltal market today. We have 
virtually no experience o l  that in t h ~ s  country There are 
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deposltorles in other parts of the world, and some of 
them, are d o ~ n g  extremely well In lact ,  as S h r ~  
Chatterlee has ment~oned. one 01 the reasons why 

, lorelgn lnstltution investors are reluctant lo comm~t large 
sums of money In t h ~ s  country is, because of the 
enormous lnconvenlence of paper base trading It 1s 
paperless tradmg wh~ch will glve a f ~ l l ~ p  to our cap~tal 
market. Every ~nves to r  knows the enorrnous 
lnconvenlence of g e t t ~ n y  a share transferred. 
Tremendous Inconvenience 1s mvolved even to transler 
a un~t of UTI. I thmk we should allow thr! depos~tory to 
come Into belng. Let us see how the best depos~tory 
works. If more Regulat~ons have to be made, such 
regulat~ons can be made at an appropr~ate tlme 

The polnl wh~ch Shr~ Chatterpe has mad? about 
hypothecallon of pledge. IS also dealt w~th in Regulation 
5R He was asking as lo why the investor should oblaln 
prevlous approval of the Depos~tory I thought the answer 
1s sell-ev~dent The reason why prevlous approval has 
to bc obtamed IS. the Investor IS only the benel~c~al  
owner In a depos~tory hr! does not own a scrlp as such. 

r What he w~l l  be pledglng 1s the benel~c~al  ownersh~p In 
a secur~ty and a corrcspond~ng entry has to be made 
both by the parl~c~parit through whom the lnveslor acts 
arid the depos~tory Therelore, 11 IS necessary thal ho 
apphes to the partmpant mformmg the partlclpant to 
move the depos~ lory  tor the r ~ g h l  to pledge or 
hypothecate h ~ s  securlly Regulation 58. Sub.Rcgula11on 
3 prov~des that as soon as ~r,t~rnat~on 1s recmvcd from 
tho ~nvcs to r  about the  iten ended pledgr, or 
hypothecatiori, after exarnlnlrlg the matter, the dcpos~torv 
shall amend ~ t s  records and inmedialcly lnt~mate the 
k n e t ~ c ~ a l  owner Your point about f ~ x ~ n g  the Ilnic! hm~t 
IS well taken I shall advice SEBl on thal polnl and ask 
tfiern to amcnd the Regulat~ori to prov~de a Ilnie l m l  
tor ~nt~n ia t~ng the b e ~ i e l ~ c ~ a l  owner 

Most of these matte~s whlch have been ra~sed. have 
been taken care of In the Hegulatlons Iri 1 x 1 ,  when 
hon Members were ssak~ng. I was golny through the 
regulat~ons to see ~f they are reflected In one manner 
o l  o t h ~  I have noted these suggesllons carefully 
Wherwer theso ~egulat~ons have lo be strenghened by 
mnk~ng more reyulat~ons 01 amendmy the Regulat~oris. 
I shall advlse SE81 to do so. 

511 as I understand t h ~ s  Bill and the Hegulat~ons. 11 
is not necessary that the t~,rnslercr and thc transferee 
shall be members of the same depos~lory In lac1 that 
may not arlse at all The Tranferor, may be a member 
In a depos~tory A transferee could be a person who 
has a pro exlstmg Interest In some other securlty In the 
depos~tory He could also be somebody who 1s not In 
the depos~tory at all When he benellclal ownersh~p 1s 
transferred. the transteror ceases to have any Interest 
In the depos~tory and the transteree steps lnto h ~ s  shoes 
Therelore. In that sense the transleree w~ l l  become a 
player In the depos~tory It IS also poss~ble that tee 
transteror IS In the one depos~tory and the transleree 
has Interest In another securlty In another depos~tory 

When the securlty of one company IS transferred, the 
transferee , w ~ l l  necessar~ ly  become a player In 
Deposllory-A unless he w~shes to w~thdraw-wh~ch IS 
prov~ded tor rn the Act as well as In the Regulat~ons 
and transfer h ~ s  Interest to Depos~tory-8. There w~l l  be. 
of course, some t~melag In reconcihng.. 

SHRl NIRMAL KANTl CHATTERJEE Is 11 prov~ded 
that ~t 1s lim~ted to one depos~tory' 

SHRl P, CHIDAMBARAM . No. 11 IS not prov~ded. 
That IS why I am saylng I h ~ s  Assume. I am a transferer 
and my securlty is In Depos~tory-A. Shr~ Chatterlee. 
say, does not own any secur~ty He should not own a 
secur~ty. he IS a good communist If I transfer my Interest 
to him, he w~l l  step Into my shoes In that depos~tory It 
IS qu~te possible thal he may have another secur~ly In 
another depos~troy and he may not hke the deposltory . 

In whlch my securlty IS lhere So on transfer he w~l l  
w~thdraw lrom Depos~tory-A and reglster his Interest In 
Depos~tory-B A very sm la r  example IS. 11 I Issue a 
cheque on a bank and 11 Shr~ Chatterlee has an account 
In the same bank he w~l l  depos~t lhat cheque In that 
bank. In whlch event my money w~ l l  go from my account 
to h ~ s  account. But 11 he does not have an account In 
that bank but In another bank, he w~l l  slmply put h ~ s  
cheque In that bank and the Interest w~ l l  get translerred 
to lhat Bank. I thmk 11 works moe or less. not exactly, on 
the same pr~nc~ple I lhmk I should not be taken I~terally. 
The comparlson 1s to serve a polnt The comparlson 1s 
to serve a pomt It works more or less hke monles 
lranslerred by the drawer upon one Bank and the payee 
may have an account In an other Bank I thmk Mr 
Prabhu understands 11 better than I do 

Sir the securlt~es can both be eqirlty instruments 
and debt Instruments Therefore, we should not look 
upon depos~tor~es as only deahng wlth shares They 
can also deal w~th  debt Instruments 

Regardmg the questlon of Stamp Dut~es. I thought 
the pupose of the whole exerclse was to get r ~ d  of all 
those Stamp Dut~es and that klnd of thlng I do not thlnk 
you can ask lor paperless ta~dlng and scr~p-less tradrnq 
and yet plead lor Stamp Duty Yes. of course. lhere w~ l l  
be some loss 01 revenue to the State Governments but. 
I for one, belleve that ever1 the or~g~na l  document on 
whlch we had to t~ansfer shares should not sulfer Stamp 
Duty. Those are not dut~es whlch are lunct~onal those 
are dysfunct~onal du t~es  They create all k ~ n d s  of 
problems, you know as well as I do There are any 
number of cases where 11 the Stamp IS not crossed the 
Instrument ~tself becomes defective So. I do not th~nk 
Stamp Duty should be a reason why we should hold up 
someth~ng whlch would Inject a great degree ot 
elflclency lnto the capital market. I am sure the States 
will tlnd other ways In whlch to rase revenues 

Sir. ~t the Investor loses money. Clause 16 01 the 
Depos~tor~es Bill requlres the depository to In demn~ly 
the benellclal owner These 1s also a provlslon tor 
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insurance of the depository. I think, these prov~sions are 
adequate. If necessary. SEBl can also regulate to 
prov~de much stronger provis~ons. 

Regarding capital adequacy, as I read the Bill, and 
the regulation the threshold limit is Rs.100 crores for 
the company which wishes to become a depository. But 
there are stiff requirements about the capital of each 
parttc~pant through whom the Investor acts. Regulatton 
19(a). Clause (viii) reads thus : 

"A stockbroker who has been granted the 
cert~ficate of registration by the Board under 
sub-section 12 of section 12 of the Act 
prov~ded that the stockbroker shall have a 
min~mum net worth of Rs.50 lakh, and the 
aggregate value of the portfoho of securities 
of the beneficial owners held in  
demateriahsed form in a depos~tory through 
h ~ m  shall not be more than 25 times the net 
worth of the stockbroker." 

So, i f  he w~shes to enlarge his portfolto, he would 
have to have a lager net worth, and the size of the 
protfoho IS a mult~ple of 25 of the net worth. If he wants 
to enlarge his portloho, he would have to prov~de more 
capital for his busmess. 

Sir. I think most of these matters have been taken 
care of, but I take all the points in the spririr in which 
they have been made. 

SHRl P.C. CHACKO (Mukundapuram) : Mr M~nlster, 
may I inerrupt to make a point. 

SHRl P CHIDAMBARAM : Yes. 
SHRI P.C. CHACKO : You have sa~d that smce the 

promulgat~on of t h ~ s  Ordmance, ony one depos~tory 
has been reg~stered In the whole country and that too 
IS sponsored by the Nat~onal Stock Exchange. I thmk 
the problem IS the threshold level of Rs 100 crore. As 
you have said. the nat~onal fmanc~al tnst~tutions and 
recogn~sed Banks only are permitted now. So, will the 
Government consider lowermg the threshold level' 
Achievtng the capital adequacy In a stroke is something 
which cannot be done even by the natlonl fmanc~al 
Instltutlons. That IS why the competlt~on that you were 
expecting IS not coming forth. 

SHRl P. CHIDAMBARAM : I am not so sure if that 
IS the reason. We have, I think, gwen a cert~ficate of 
commencement of bustness to one and that IS sponsored 
by the Nat~onal Stock Exchange. I do not thmk Rs.100 
crore IS the problem. I think, it is possible for the 
sponsors and participants together to raise Rs.100 crore. 
I thmk there are some other applications are pending. 
I cannot read~ly tell you the details, but some other 
applcat~ons are pending. I do not think that Rs.100 
crore IS a problem. If it does become a problem we can 
take a second look at it because, after all, we are now 
trytng to put In place some mechantsm wh~ch eventually 
will become vrtually the bourse, the concourse In which 
mllhons of rupees of worth of shares and other securit~es 

are traded. On any given day, you can have several 
thousand crores worth of shares transferred in an active 
capital market. That is not something wh~ch is either 
undesirable or unexpectd. 

Sir, I think it is important that a depository should 
start with a high capital base. After discuss~on Rs.100 
crore was found to be an appropriate figure. I think 
there are some app l~ca t~ons  which are pending. 
although I cannot vouchsafe for that now. Low us see 
how it goes. If th~s  becomes a hindrance, then we can 
take a look at tt. But at the moment, I think we should 
keep a threshold of Rs.100 crore. It IS the interest of 
investors wh~ch has to to be protected and depositories 
must have adequate cap~tal In order to do th~s kind of 
volume of busmess. 

SHRl NIRMAL KANTl CHATTERJEE : So the new 
private banks must start w~th R s  100 crore 

SHRl P CHIDAMBARAM Yes new pr~vate banks 
are to start w~th Rs 100 crore Mr Chatterlee IS r~ght 
that new private banks 11 they want to start they must 
start w ~ t h  Rs 100 crore There IS no reason why 
depos~tor~es should not start wtth Rs 100 crore In fact 
Mr Prabhu's pomt was whether Rs 100 crore IS enough 
He was saying that at a later pomt of t~me you may 
have to prov~de more capltal I thmk Rs 100 crore IS a 
good startlng polnt In th~s 

So, Slr. I would submlt that havlng regard to the fact 
that these depostts' laws are already on the Statute 
Book. Acts have been amended wh~ch are In force, we 
have gwen permlsslon to one deposttory sponsored by 
the NSE and other depos~ to r~es  are llkely to be 
established adequate regulattons have been made I 
would most smcerely urge the hon Members to 
cooperate w~th me and the Government and pass th~s  
B~ l l  today 

SHRl SURESH PRABHU Sir, depos~tor~es are 
golng to be regulated by SEBl whereas the banks In 
lnd~a are regulated by the Reserve Bank There are no 
two separate agencles wh1c.h are probably golng to 
regulate the sponsor as well as the body wh~ch IS going 
to do th~s  busmess Take an example of a new prwate 
bank whtch has lust started ~ t s  busmess It has to start 
Its busmess w~th Rs 100 crore capltal It has put the 
entire money mto the depos~t~or~es' busmess. It could 
not be less It IS because there IS no provlslon wh~ch 
proh~b~ts the use of th~s  So, there 16 a need to have a 
very speclllc provlslon In thls You have amended so 
many Acts You have amended Companies Act Probably 
there IS a need to amend the Bankmg (Regulat~on) Act 
to make sure that Investments made by any bank Into 
a depos~tory would not be cons~dered as part 01 the 
networth 

SHRl P. CHIDAMBARAM : I thmk there is some 
error in unerstandmg this. A depsoitory ts a separate 
company. The bank can sponsor a depository by 
providing not less than 51 per cent of the equity capital 
of a depository and i f  the bank has large amount of 
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accumulated prof i ts,  it can certainly sponsor a 
depository. But the depos i to r~es are separate 
companles. A depos~tory company will be regulated by 
SEBl under t h~s  Act and the Regulat~ons. The bank w~l l  
continue to do bankmg functions. As I mentioned, the 
depository shall not carry on any other actwity other 
than that of a depository. There IS a similar prov~sion In 
the Bankmg (Regulation) Act where a bank cannot carry 
on any other functlon other than banking funct~on. 

SHRl SURESH PRABHU . I am not talkmg on that 
polnt. Let me clarlfy. Suppose a bank has Rs.100 crore 
to start t h ~ s  busmess and puts thls Rs.100 crore mto 
depository. 

SHRl P CHIDAMBARAM : If it generates prof~t. I 
w~l l  also ask why not. 

SHRl SURESH PRABHU : To calculate cap~tal  
adequacy of the bank, you should not consider Rs.100 
crore cap~tal. It IS because there is no provis~on In the 
Bankmg (Resgulatlon) Act. There IS no provlslon elther 
In the SEBl Act. You go through ~ t .  So you must make 
spec~f ic  provlslon You must amend the Bankmg 
(Regulat~on) Act 

SHRl P CHIDAMBARAM :We w~ l l  see ~f necessary. 
What I understand IS that the Bankmg (Regulat~on) Act 
and RBI's gu~dehnes requlre certain capital adequacy 
In the bank. If the bank has retamed a large amount of 
prot~ts and those prof~ts are put in the 51 per cent of 
equity in a depos~tory. I am sure, the Reserve Bank 
gu~de l~nes  will take care of the capltal adequacy 
requ~rements of the bank. But if there IS a problem, as 
my learned fr~end pomts out. I shall look ~nto  ~t I do not 
thmk there wtll be any problem. I will keep thls In mmd. 
I am sure cap~tal adequacy of the banks cannot be 
eroded by transferrmg retamed prof~ts mto a depos~tory 
an affect~ng that cap~tal adequacy requ~rement. 

SHRl SURESH PRABHU : There IS no cap~tal  
adequacy 

SHRl P CHIDAMBARAM : Sir, I would request the 
hon. Member to w~thdraw h ~ s  Statutory Resolut~on. 

[Translation] 

SHRl GlRDHARl LAL BHARGAVA :The hon. Min~ster 
has clarhed several polnts but on some pomts. the new 
Members llke me are not yet satdied. I do not believe 
In tall talks. Moreover, I don't tear that the hon. Fmance 
M~n~ster  would cut down our allowances. My subm~ss~on 
IS that the JPC detected a scam involving more than 
Rs.6 thousand crore after a hardwork of 18 months. I 
know that you have been a Mmister in the prevlous 
Government and today also, you are occupying the 
same seat. You have never been to this s~de. Today, the 
Un~ted Front Government should lnqulre lnto this matter 
seriously and full responsibility. Mr. Chairman. Sir, you 
are also Member of t h~s  House. We should be told how 
this scam occurred, who were the beneficiar~es and 
how much money has been recovered. The children 

ask us about Harshad Mehta. Is he a dacoit or an angel 
or something else? The facts about Harshad Mehta. Is 
he a dacoit or an angel or somethmg else" The facts 
about the Secur~ty Scam should be brought to the lore. 
Now you have taken charge of he M~nlstry and by now 
you would have get all related files. Fortunately, you 
have become the Finance Minister Even 11 t h ~ s  matter 
IS not inquired into now, then who would expose the 
facts? I don't know how long your Government would 
last. I apprehend it it will get one or two months time. 
Then you would say that this Government was 
sacked ...( Interruplrons) Please wait Th~s ordmance was 
promulgated on 20th Septemeber and the Bill was 
passed on 6th December. Please tell us on the bass 
of your experience as to what suggestrons were 
received by you upto 20th September. (995. Shri 
Chatterjee forgot to pointout this thlng. He had said that 
the reports were available with h ~ m .  These should be 
sent to the Standmg Committee for consideration on 
the suggestions. Th~s  Depositor~es Act IS being enacted 
for protectmg the interests of small Investors and for 
flawless functioing of the cap~tal market. You have told 
that SEBl w~l l  have the power to Issue certlflcate but it 
IS not clear as to whether forelgn companles would be 
glven this c e r t ~ f ~ c a t e  or not? The Nat~ona l  Front 
Government is a combme of 13 polit~cal parties and ~t 
IS also influence by the fore~gn companles. If t h ~ s  
Government gets out of t h ~ s  ~nfluence. 11 can function 
smoothly for some more days. I am talk~ng In its own 
~nterest. It w~ l l  be good ~f t h ~ s  Government IS voted out 
of power at the earhest. I have asked about the authority 
whlch would be gwen the power ot openmg the 
deposltor~es. Whether the SEBl o l f~c~a ls .  RBI of f~c~als 
and the persons with economlc expertlse would be 
glven powers? It has not been rephed to. You have also 
not sald anything about the agency w h ~ c h  would 
conduct the audlt of these depos~tor~es Suggest~ons of 
two senlor Members have been ment~oned In the reply 
but the suggestions of new Members hke me have 
been ~gnored. Mr. Chairman. Sir. a little attention should 
also be paid towards us. We are learnmg from the hon. 
Flnance M m t e r .  The rate schedule and the servlce 
charges of Depos~tor~es should also be clarified. Who 
will bear the loss In case of fraud In a depos~tory? Its 
functlonmg should be transparent and based on 
computerised system. Some senlor Members have given 
suggestlons that manual records should also be 
maintained simultaneously. But the hon. M~n~s te r  has 
sald noth~ng about ~ t .  I have not heared. It IS d~tterent 
if you have heared. You d ~ d  not stat that. 

You should have s a ~ d  that the public l i m ~ t e d  
companies havmg a capltal of Rs 100 crore would have 
the r~ghts to start depos~tor~es but you dld not say even 
a single word about it. You only sald as to how the Sake 
shares are to be checked. A veteran Member had s a ~ d  
that the provision should be made for Imposing fine 
and imprisonment to check ~rregularities but you did not 
utter even a single word in this regard. 



339 Drsapproval of the Deposrtones (Thrrd) JULY 16. 1996 Ordrnance. 1996 8 Depositones Bill, 1996 340 

Lastly, it was s a ~ d  that the Board of Comptroller 
and Auditor General should audtt the accounts of banks 
also but you d ~ d  not answer, to that too. Would you 
please answer to that quest~on? Your answer IS not 
sat~sfactory about mtroducing the Ordinance. It IS the 
old convention that you approach the hon'ble President 
to get an Ord~nance promulgated. T h ~ s  t ~ m e  also, you 
did not inform us about that and straightway approached 
the hon'ble Pres~dent. He might have not asked about 
the reasons. Senlor Mmster went there and got the 
Ordtnance signed and promulgated. You should have 
tnformed t h ~ s  House about the reasons for promulgatmg 
the Ordtnance A C o m m ~ t t e e ,  ca l led  Standrng 
Committee. IS to be const~tuted. It would be better 11 t h ~ s  
Bill would have been referred to that Comm~ttee and 11 
would have cons~dered suggestlons glven by us. It was 
a month of December and you were rn a hurry because 
the Governmerit was going to fall. You think that t h s  
Government w~l l  last long but we do not think it w~ l l  
complete ~ t s  tenure. You should refer 11 to the Standmg 
Committee because the Comm~ttee cons~sts of Members 
f r om al l  p a r t ~ c s  Had a l l  the suggest ions been 
cons~dered In the Comm~ttee and then introduced a 
comprehenstve 0111. the loss would not have ~ncurred In 
the transact~on In regard to the Secur~t~es Scam. It would 
be better 11 you thmk over any suggest~ons deeply I 
myself support thts B~ l l  but oppose to brmging Ordinance. 
I would hke to request the hon'ble M~n~s te r  to refer t h ~ s  
bill to the Standrng Committee. If he does not do so 
what can I do. He IS In the major~ty but ours IS a small 
party. In such a s~tuat~on I will have to y~eld.  I comply 
w ~ t h  the orders of the Chaw Therefore. I support hts b ~ l l  
and withdraw my proposal But I! the hon'ble Mm~ster 
accepts my request to refer ~t to the Standmg Commrttee 
I w ~ l l  thank hrm, o therwlse,  I w ~ l l  feel  
sorry at home thmkmg that the hon'ble M~n~s te r  drd not 
accept my suggestlons. wtth these words. thank you 
very much. 

MR. CHA!RMAN : Hon'ble Mtn~sters request IS that 
you should wtthdraw your proposal. 

SHRl GlRDHARl LAL BHARGAVA : I have alroady 
s a ~ d  that I w~thdraw I! What can I do more than 11-. . I 
am helpless 

[Englrshj 

MR. CHAIRMAN . Has the hon. Member leave of 
the House to wlthdraw t h ~ s  Statutory Resolutton? 

SEVERAL HON MEMBERS : Yes. 

The Resolutron was. by leave, wrthdrawn. 

SHRl SURESH PHABHU : I w ~ l l  request the hon 
Fmance Mlnlster to lust make a statement that he wtll 
also ~ntroduce a comprehensive B ~ l l  to protect the 
Interests of the small investors. 

MR. CHAIRMAN : I thtnk, you have made t h ~ s  
request earlter also. 

The question is : 
"That the Bill to prvide for regulation o l  
depositories in securities and for matters 
connected therew~th or inc~dental thereto, be 
taken Into consideration." 

The mollon was adopted. 

SHRl NIRMAL KANTl CHATTERJEE : Mr. Chairman, 
Sir, at t h ~ s  stage I want to make one request to the hon. 
Flnance M~nts ter .  Certain t h ~ n g s  are there In the 
regulations. It has to be considered whether some part 
of the regulattons can be embod~ed In the Act ltself or 
not. The Ordinance IS a compulsion. The Ordinance has 
to be embod~ed in the Act, otherwise. 11 may fall through. 

Therefore, what I am suggesting IS that the Fmance 
Mmster may cons~der t h ~ s  that we pass the Bill today 
but when we re-assemble on 26th August, let him come 
w~ th  an amending 8111. The Act IS there. So there IS no 
d~fftculty with the Ordinance. 

MR. CHAIRMAN : Shrt Nr~mal Kant~  Chatterlee, your 
suggestion is there. It IS for the Government to dec~de 
on your suggestion. Let us get the Btll passed flrst. 

SHRl NIRMAL KANTl CHATTERJEE At the th~rd  
readmy stage I could have s a ~ d  t h ~ s  but before that I am 
just maktng this request. 

MR CHAIRMAN : Anyway, let us get the 0111 passed 
Let us d~spose of t h ~ s  Bdl 

SHRl NIRMAL KANTl CHATTERJEE . An amendmg 
Bdl may be brought forward and that may be sent to the 
Standlng Commrttee. 

MR. CHAIRMAN: The hon. M~n~s te r  m~ght  have 
taken mto consideration your suggest~on and he w ~ l l  do 
tt 

The House w ~ l l  now lake up clause-by-clause 
cos~derot~on of the 8111. 

MR CHAIRMAN , The questlon IS 

"That clauses 2 to 31 stand part of the 8111" 

The motron was adopted. 

Clauses 2 lo 31 were added lo the Bill 
MR. CHAIRMAN . The questton IS 

"That the schedule stand part of the 8111." 

The molron was adopted. 
The Schedule was added to the 6/11 

MR. CHAIRMAN : The question is: 

"That clause 1, the enacting formula and the 
Long T~t le  stand part of the 8111. 

The motron was adopted 

Clause 1 .  the Enactrng Formula and the Long T~t le 
were added lo  the 61ll. 

MR. CHAIRMAN : Now the M~n~s te r  may move that 
the Bill be  passed. 
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SHRl P. CHIDAMBARAM . Slr. I beg to move . 

"That the Bill be passed" 
MR. CHAIRMAN - Motion moved : 

"That the Bill be passed" 
SHRl NIRMAL KANTI CHATTERJEE : Sir, at thls 

stage, my suggest~on 1s relevant. 
PROF. RASA SlNGH RAWAT .The hon. Minister has 

not mentioned about the Standmg Committee. 
SHRl NIRMAL KANTl CHATTERJEE : What I am 

suggestmg IS, let t h~s  B~ l l  be passed but let h ~ m  bring 
an amending Bdl along with the regulat~ons. Let us 
discuss that when we resume our Session on 26th of 
August so that we can conslder 11 ~ndepth. 

SHRl P. CHIDAMBARAM . Sir, clause 27 says that 
every rule and every regulat~on made under thls Act 
shall be laid as soon as may be after 11 IS made before 
each House of Parl~ament while 11 IS In Sess~on, etc 
etc. 

Now that the B~ l l  is bemg passed. let SEBI take a 
look at the regult~ons. W~th  or w~thout mod~f~cations 
made by SEBI, these regulat~ons w~l l  be placed on the 
Table of the House. Then. ~f some hon. Members wish 
that some part ol the regulat~ons should be ~ncluded In 
the 8111, they may let me know. Surely. I w~ l l  cons~der 
what part of the regulat~ons must be made a part of the 
Bill Let them lust take a look at the regulat~ons when 
they are placed on the Table of the House. 

SHRl NIRMAL KANTl CHATTERJEE You send ~t to 
the Standtng Committee 

SHRl P. CHIDAMBARAM Only 11 ~t IS necessary. 
w~ l l  ~t be sent. If you are sat~sf~ed w~ th  the Hegulat~ons. 
then why should 11 be sent to the Standmg Comm~ttee? 

MR. CHAIRMAN . The question 1s : 

"That the Bill be passed' 
The rnot~on was adopted 

16.58 314 hrs. 

STATUTORY RESOLUTION RE : DISAPPROVAL 
O F  THE SUPREME COURT AND H lGH 

COURT JUDGES (CONDITIONS O F  SERVICE) 
AMENDMENT THIRD ORDINANCE, 1996 

AND 

SUPREME COURT AND HlGH COURT JUDGES 
(CONDITIONS O F  SERVICE) 

AMENDMENT BILL 

MR. CHAIRMAN : The House w~l l  take up Item Nos. 
9 and 10 together. Tmie allotled is one hour. 

16.58 hrn. 
(Mr. Deputy Speaker ~n the Cha~r) 

JUSTICE GUMAN MAL LODHA : Hon. Deputy 
Speaker. Sir, the Supreme Court and H ~ g h  Court Judges 
(Cond~t~ons of Servce) Amendment Bill. 1996 IS sought 
to be introduced as a consequence 01 a senes of 
Ord~nances. 

17.00 hrs. 
The Supreme Court and High Court Judges 

(Cond~ t~ons  of Serv~ce)  Amendment B ~ l l  was f~ rs t  
introduced as an Ordinance on 29th February. 1996 
and later in the form of a Bill to replace the Ord~nance. 
But on account of some serlous lapses and 
m~smanagement of the Government and the Party in 
Power at that tlme, t h ~ s  B ~ l l  could not be placed for the 
cons~derat~on of the House Then, they came out with 
the second Ordmance. But to our great surprlse - and 
11 would be shockmy to hear and note that - the second 
Ord~nance agaln lapsed and then they came out w~th  
the th~rd Ordmance. Th~s  is the result of prost~tut~on of 
ordmance-mak~ng power under the Constitut~on. 

Art~cle 123 (1  j of the Const~tut~on spec~fcat l ly  
mentlons that the Ordmance-makmg powers are to 
be used very spar~ngly in rarest of the rare cases. It 
says 

"If at any t~me, except when both Houses ol 
Parhament are In Sess~on. the Pres~dent IS 
satsf led that clrcumstances exlst whch  
render ~t necessary for h ~ m  to take ~mmed~ale 
act~on. he may promulgate such Ordinances 
as the clrcumstances appear to h ~ m  to 
requlre " 

K~ridly note the words. 'the satlslact~on of the 
Pres~dent and ex~stence of clrcumstances which make 
h ~ m  necessary to take ~mmed~ate actlon 

So far as the amen~tles and perks of the H~gh  Court 
and Supreme Court Judges are concerned I am here 
to support them and I would support them when I come 
to the merlts of the Bill and Ordlnance Therefore. I 
should not be m~sunderstood for havmg opposed them 
But what I want to subrn~t IS Ihat these cor~d~t~ons of 
service are there In the form of an Act. ari Act which IS 
bas~cally of 1954 Smce then varlous amendments had 
taken place from time to t~me and there was another 
amendment of the 4ct In 1958 and 1956 From 1958 we 
are now In 1996and the qustlon IS regardmg sumptuary 
allowance and travelling allowance or use of the car 
and for that purpose allowance In terms of rncney and 
petrol whatever 11 may be 

Now on one llne morning. the Pres~dent linds that 
an emergency has exlsted or the emergency has artsen 
wh~ch requlres h ~ s  ~mmed~ate act~on The quest~on IS of 
increasing the money and that questlon can be taken 
up prospecltvely or retrospect~vely at any t~me when 
Partlament is In Sess~on The Parl~ament meets so often 
at least three tlmes In a year Theretore. 11 1s ~mpossible 
to concelve ot an emergency where HIS Excellency. the 
Pres~dent, In his extraordmary emergency powers, can 
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issue Ordinance for taking some immed~ate action. Such 
conditions are: conditions of war, conditions of natural 
calamity, unforeseen exigenc~es, etc. Such 
developments can never be ~magmed or can never be 
conceived. Now, the question is : what amount should 
be paid to H~gh Court Judge on account of Increase of 
petrol prlce, whlch cannot be put in that category. 

Therelore. I submlt that this 1s a mause, serlous 
abuse and gross abuse of the Ordmance making power. 

, His excellency, the President IS certainly duty-bound 
under our Const~tut~on to approve any matter, whenever 
the Cabmet dec~des ~ t .  That IS h ~ s  const~tutional duty. 
But the Ord~nance-mak~ng power is another 
constltutlonal duty of the Pres~dent, apart lrom h ~ s  normal 
executwe power. Therefore. I would submit that while 
uslng the const~tut~onal power of Issuing Ordinances. ~t 
is necessary tor the Pres~dent to have a satislactlon 
that extraord~nary emergency. urgency or clrcumstances 
exist which require lrnmed~ate and prompt act~on, and 
not once but all the three t~mes The Government 1s 
trying lo lower the hon. Pres~dent's exalted constitutional 
posit~on to that of a rubber stamp. seal. He 1s requ~red 
to put a seal, irrespecte~ve of the sat~sfaction whch he 
IS required to have under artlcle 123 Therefore. I hereby 
condemn th~s att~tude. th~s pract~ce. thls method and h ~ s  
system of mlsuslng the const~tut~onal Ord~na~ce-mak~ng 
power of the Pres~dent under ar t~c le 123 of the 
Constitution. 

Sir, you w~l l  fmd several rulmgs of the hon. Char1 
- not one. two or three - where the Government has 
been repr~manded. where the Government has been 
censured, where the Government has been 
reprimanded. the Ord~nance-mak~ng power and not to 
come out w~th Ordmances so frequently, on such fl~msy 
pretexts and In such a cursory manner, agalnst the 
s p ~ r ~ t  of the Cons t~ tu l~on ,  by frequent d~sregard, 
clear contravent~on and v~olat~on ol the sacrament and 
dut~es wh~ch hve been cast on the Pres~dent ol thls 
country. 

Therefore, I would hke to oppose th~s  Ordmance on 
the preclse ground that I! is beyond the spmt of artcle 
123 of the Const~lut~on and it IS a misuse and a serlous 
abuse of that power The Government has issued three 
Ordmances one after the other. whch IS unprecedented 
In the const~lut~onal h~story. Once they falter, once they 
comm~t a m~stake. once they commlt a lapse, then agaln 
they come forward tor a second tlme and for a th~rd 
hme In such clrcumstances. I would subm~t that the 
Ordmance-mak~ng power o the Pres~dent under the 
Const~tut~on has not been properly used under the 
constltutlonal splr~t. Our forefathers who framed the 
constltut~on, never thought that a tlme would come when 
the Government would come forward w~th an Ordmance 
every morning and have the signature of the Pres~dent 
so easlly. I would. therelore, request that this Ordmance 
whlch has been placed before this House for the th~rd 
tlme, be rejected on the preclse ground that it IS beyond 
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the scope of article 123 of the Constitution and it is 
against the spir~t of article 123. That is my flrsl point. 

Coming to the merits of the matter, I would submlt 
that this leg~slat~on was long awaited. The Servlce 
cond~tions of the Judges ol this country who are requlred 
to act as watchdogs of the Constitution, as the sentinels 
of the Constitut~on, and who have brought great name 
and fame to the Indian Judic~ary In the world, deserve 
lo be improved Today we are seelng that when the 
Government falters, when the Government commlts 
mlstakes one after the other, when the Government 
becomes part~san and when the Government goes on 
committing scams and scandals one after the other. 
then lunct~onarles of the Government who are VlPs - 
maybe Memers of Parhament, maybe Members of 
legislatures, maybe holding the rank of Cab~net 
Min~sters, maybe the former Pr~me Mmlster or the 
present Mln~sters all come under the "rule of law" and 
who are hable to be prosecuted by the prosecutmg 
agencles hke CBI wh~ch earned great reputation once 
upon a t~me lor bemg fa~r  and lor actlng as watchdogs 
of the people for eradcatmg corrupt~on also father then 
the j u d ~ c ~ a r y  IS requ~red  to step In and order 
prosecut~ons and proper ~nvest~gat~on. 

I remember the flrst case of Madhya Pradesh where 
one Mlnlster was caught red-handed In a Delh~ hotel - 
at that t~me ~t was V~ndhaya Pradesh - and the C.6 I 
caught that Mln~ster red-handed and trapped h ~ m  under 
the Prevent~on of Corrupt~on act and prosecuted h ~ m  
and got h ~ m  sentenced. But smce then, there 1s no 
other case thereafter when the C.B.I. has come to that 
expectatlon, agalnst ruhng party VlPs 

Now the postlon 1s that fortunately for us. because 
of the jud~c~al actlv~sm, on account of publ~c mterest 
lltlgatlons by the soclal actlvlst groups who are takmg 
up l ~ t ~ g a t ~ o n s  one after the other to erad~cate Ihe i 

corrupt~on ol h~gher-ups from the publlc Me, the lud~c~ary 
has come to rescue It IS now recogn~sed throughout 
the world, by the med~a, by pol~t~cal leaders, by statemen. 
by educat~on~sts, by soc~al reformers that but lor the 
judlc~ary but tor the Supreme Court 01 lnd~a these 
scandals whlch have come out one after the other would 
not have come out 

Take the Hawala scandal o the Jam d ~ a r ~ e s  In 
whlch so many polltlclans are ~nvolved. I am not 
commenhng on the merlts ol the cases as the matter IS 
to be dec~ded by the Court. I am not golng to talk about 
the lndlv~dual persons lnvolved In 11 as a lew may be 
Innocent llke Advanlj~. I am talkmg generally. For four 
or flve years the diaries were In the possession ol the 
C.B.I. Prlme Mln~slers changed one alter the other; 
Mlnlsters changed one after the other. But the C.6 I 
allowed the d~aries to remaln In the drawers. In the 
almlrahs without tak~ng any actton. It was only when the 
Supreme Court started lookmg into il and the Judges of 
the Supreme Court, as watchdogs of the Const~tut~on, 
took the C.B.1. l o  task for sheltering, lor prov~dlng 
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protection or for somehow or the other harbouring those application to the effect that I might be allowed to visit 
criminals by not prosecuting them, that some challans my constituency only for two days but I was not given 
were filed. an opportunity by the judge to go there. Perhaps, I am 

Sir, you know it very well that the Supreme Court the flrst person on the earth who has been Insulted to 
had to monitor it dlrectly and pursue the prosecution by the greatest  extent and badly treated by lhe jail 
the C.B.1, on a day-to-day basis, at one hearing after authorities. I you a judge and want to say lhat 

the other and asked them to agaln and agaln look into 11 I am found guilty. I should be hanged In front of 
the matter, It was only when they were thrashed Gandhlii's statue, What 1s the status and dignity Of a 
and reprimlnded by judiciary that the C,B,I,, their Member of Parhament? Here they call this a 'sovereign 
advocate, their Director and their - when they Parliament". Is thrs sovereign Parliament and are we its 

found that the Supreme Court and Hlgh Court Judges Members? 
were out to eradicate corruption whlch 1s normally an Please forg~ve me. About 75 per cent of the MPs 
area of the Government, an area where the Home are defeated In the election every t~me. Out of the total 
Minister and the Law Ministers of the Government number of MPs who won the elect~ons to the Lok Sabha 
should have acted - that they started flllng challans one In 1989, 75 per cent ol them were defeated in 1991 
after the other, may be Hawala or Chandraswam~ on Out of the total number of MPs who were elected in 
Urea Fert~l~zers or Bihar fodder Scam. 1991, 330 MPs have been defeated ~n the recently held 

N~~ more than a dozen cabinet Mlnlsters and elect~ons and srm~larly, whenever next elect~ons take 
M Ps. are In the dock facing the trial. That being so, I place, 330 wlil be defeated again, Only 5 per 
should congratulate the judlc~ary for ~ t s  bold stand. It IS cent persons get the opportunity lo be as MP 
the judlclal activism which has been exhibited by the twice or thrice and 90 per cent persons are elected as 

: Supreme Court not In one but In several cases that has MP Only Once In life lnsplte Of being a 
brought glory to t h~s  country; brought fame and glory to member Of I have been treated badly 
the Constllutlon of lndla and has brought glory to the that I feel whether I should commit suic~de? You all are 
people ol Ind~a. Therefore. I congratulate the Supreme MPS. please protect my dlgnity,..(lnterrupflons) 
Court judges and the lnstltut~on of the Supreme Court: MR. DEPUTY SPEAKER : Kalpanthj~,  please 
the Hrgh Court judges and the ~nstltutlon of High Court ,,,(~nterrupt,ons) 
for rlslng to the occaslon an savlng 80 crore people of 
the country from the galore of scandals of Hawala Urea. 
swam1 and Bihar fooder.. (Interrupt~ons) 

SHRl A.C. JOS (Idukkl) : What about the 
Mag~strates? .. .  (Interrupt~ons) 

SHRl PM. SAYEED (Lakshadweep) . A former Ch~ef 
Justice actlng agalnsr the Interests of the judges 

(lnterrupt~ons) 
JUSTICE GUMAN MAL LODHA . Sir. I am now 

comlng to the Maglstrates. The comphments whlch are 
p a d  to the hon. Judges of the Supeme Court and the 
H~gh  Courts equally apply to those judlc~al maglstrates 
I may say here that the judlc~al maglstrates are very 
small In stature or are low in the ladder. 

[Translatron] 
SHRl KALPNATH RAI (Ghos~) Mr. Deputy Speaker. 

Slr. I would hke to ask one question. Lodhajr 1s a learned 
person. I have great regard for h ~ m  and want that he 
should become judge Assumlng Lodhaj~ a judge. I 
would like to say that il I am found guilty In this House. 
I should be hanged outslde thls Parhament today itself. 
Atrocities and excesses have been committed against 

, me. I was imprisoned for three months In a false case 
under TADA, I was not allowed to attend Parliament 
even, though I am a Member of Parliament. I was not 
granted ball. I ,was taken to jail custody alongwith other 
odlnary cr~minals. The crlmlnals who had committed 
almost 30 murders each, were allowed to file a ball 
applicat~on but I was not allow to do so. I had liled an 

JUSTICE GUMAN MAL LODHA : The way hon'ble 
Member has narrated h ~ s  agony story. I would not like 
to say anyth~ng on any particular case. The reason IS 
that our Parhament.. . (Interruptrons) 

SHRl KALPNATH RAI : Mr. Deputy Speaker, Sir. I 
would like to say one thmg that today, the most honest 
and truthful person IS this public servant who 1s called 
Member of Parlament. No other person IS there In the 
country more honest and truthful than an MP A drwe 
has been launched In the country agalnst the members 
of Parhament You say that we are wrong and we say 
that your are wrong. this is not fair. Democracy cannot 
survlve In such a way . . . (  lnterruptrons) 

MR DEPUTY SPEAKER : Kalpanath 11. the case IS 
still pendrng, therefore, do not say more In t h~s  regard 

JUSTIC GUMAN MAL LODHA : Mr. Deputy Speaker. 
slr. the hon'ble Member has expressed hrs sufterlngs 
and narrated h ~ s  own experlences. As you know there 
are some rules and decorum of thls House. As per 
rules, we cannot pass any comment e~ther In lavour or 
against any case wh~ch 1s sub-jud~ce under a jud~clal 
Magstrate. 

MR. DEPUTY SPEAKER . I have sald the something. 

SHRl KALPNATH RAI . I have sald nothmg l ~ k e  that, 

JUSTICE GUAMN MAL LODHA : Whatever you s a ~ d  
may be true or may not be true. I cannot take any 
declslon in thm regard either in your favour or against 
you-Anyway. I should not say anythlng. It the Judlc~ary 
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has done ~n jus t~ce to anyone, there are several ways to 
seek justice. For example one can approach another 
Court and file an appeal. revlslon. wr~t  appl~cat~on In 
the Supreme Court. 

I1 Judic~ary has done any ~njustlce. one should 
approach Appealate authority of the Judmary agalnst 
It. 

MR. DEPUTY SPEAKER : Please leave t h ~ s  Issue 
here ~tself 

JUSTICE GUMAN MAL LODHA : I was requestrng 
about prlnc~ple. .(lnterruptronsJ 

[Englrshj 
SHRl BlJU PATNAIK (Cuttack) , Mr. Depty-Speaker. 

Srr, he cannot go on and on. Please ask hlm to stop 
speakmg on t h ~ s  po~nt .  

MR. DEPUTY-SPEAKER . I have already,told h m  

JUSTICE GUMAN MAL LODHA ' Sir I have not 
tollowed what he sa~d..(lnterrupttonsJ That IS for the 
Cha~r to say. 

SHRl BlJU PATNAIK . I am requestmy the Cha~r to 
stop you from speakmg on t h ~ s  pomt agam and agaln 

MR DEPUTY-SPEAKER I have already told h ~ m  

i'Translatron] 

JUSTICE GUMAN MAL LODHA Mr Deputy 
Speaker. Sir. I was not talklng about any part~cular 
person, part~cular procecutlon and part~cular judge I 
had requested and agaln I want to say that the 
Ordinance or act In respect of judycs srlcjuld be 
appreciated as the judges of lndla have t~rougtit the 
name of our country to I~gh l .  

Sir we have an rrnparl~al Judlc~ary You knoba, It11 In 
Pak is tan.  Bhut lo  was hanged over a 111gh1 111 
Bangladesh, a leg~slat~on was enacted that 11 they glve 
the~r judgement In tavour of a po l~ t~ca l  party they would 
be alhwed lo  rcmaln but later on i t  ~ $ 8 5  i ~ m ~ v e d  What 
happened Irl Srl Larika you k o n ~  very ~ v ~ l l  f3ul I ~ I  

{rlura ;IS far as Judicrary 15 cc,n~einod 11 t ~ d s  held 
i r ~ d ~ a  s head h ~ g h  In the world but 5lr loday there 15 
a ccrr~lroversy on the way jucl~c~al actirrsm IS gnlrlrj or1 
in t h ~ s  country Smca t h ~ s  subject IS not ~ricluded In 
today s ayenda I would no1 speak on thrs 

I ~ Q u i d  hke you to make self ~ntrospectlon ar, to 
why the judlcral actlv~srrr has taker1 such an alarmmy 
shape Be 11 the hon Home Mlnlster or the M~n~ster  of 
the State Ciovernments d ~ r e c t o r  prosecu l lon  or 
r n ~ e s t ~ n g  agencles. 11 they do not perlorm thew dut~es 
~mpart~al ly lhen In t h ~ s  s~tuat~on only Judlccary seems to 
be a s~lver llnmy in the dark clouds (lnterrupt~ons~ You 
may make ycjur po~nt  when you get a chance to speak 
but what I am sayrng at present IS my r n d ~ v ~ d u a l  
oplnlon (Interruprrons~. It IS my cons~dered oplnlorl thaf 
lndlan Judlc~ary has mamtatned d~gnlty. thus carved a 
nche  lor ltself In the world. 

I would like to subm~t that in America on some 
people's provocation, Mr. Roosevelt told the Judges to 
aceept the new deal of leg~slat~on and threatened them 
to pack the Court wlth ludges In case they Intended to 
declare that legislatron ~nva l~d .  The judges out of fear 
surrendered whlch resulted into colnlng a proverb. They 
saved the~ r  s k ~ n  by changmg the~ r  verd~ct but this 
tnc~dent lnfam~zed the Amer~can Juduary  

[English] 

''A st~tch In t ~ m e  saves n~ne"  

Sir, there are thousands of sucti cases I r i  our 
j u d ~ c ~ a r y  where O i d ~ n a n c e s  were declared anti- 
const~tuhonal and thus the Const~tuhon was amended 
Be 11 the Issue of land reforms. Nat~ona l~sat~or~ or 9th 
Schedule, su~ lab le  amendments were made therc~n 
whch  clearly shows that l n~dan  Judges have trme, 
mamtamed the h~ghesl  standard of ludlc~ary But lrke 
other spheres of Me .lud~c~ary also has black shceps 
It IS lmposs~ble to say that Jud~crary car1 be an except~on 
to 11 Therc has been some stances hke the one 111 

respect of prlvv purse ludgement 111 wh~ch the order of 
abol~shmg prwy purst! by execullve order was riullhed 
After that three Supreme Court Judges were superseded 
and !he lunlor most was made the scnlor most He was 
elevated to such a h~gher-post because he was one of 
the ludges of the bench whrch had glven t h ~ s  verd~ct Iri 
the favour ol the Ciovernment Such blacksheeps as 
Ray as have also been there In the Jud~c~ary  

Sir. I would also hke lo say lhal whde walkmg or 
travellmg In a bus or tram. ~f you happen to Irsten to a 
cornmon rrlan you w ~ l l  come to know that he has all 
p rase for I r ld i i~n Jud~ciary whch  has started taklng 
act~on against the persons who have been m ~ s u s n g  
the~r pos~hon I ilrn a Member of Parl~amerll and I have 
my own d ~ g n ~ t y  I c v p y  a good status but I am not 
above the law Law IS the k ~ n g  ol kmgs and cons~ders 
a klng as well as a poor person ahke You m~ght h a w  
seen that the Governor had to reslgn and scveral 
Mlrilsters too had to rcs~yr i  But how all this happened? 
Because under t h ~ s  Rule ol Law and to admln~ster t h ~ s  
Rule of law the Judges of H ~ g h  Courts and Supreme 
Court started ~mpar t~ng  the11 lustlce w ~ t h  boldness 

I want to say somethmg In p r a m  ol Judlc~ary but 
our hon Members lo rb~d me from domg so The~r views 
may be d~fferent d~fferences In oplnlon In the best guard 
of our democracy and thts d~lference 01 oplnlon never 
creales any b~tterness But I would hke to urge upon the 
Government that In the prevallmg sltuat~on we should 
prov~de all sorts of l a c ~ l ~ t ~ e s  and securlty to the Judges ' 
ol  H ~ g h  Courts and Supreme Court. 

Mr Deputy Speaker, Str. as a Member of Partlament, 
I would like to request that 11 any lnjustlce IS done to 
me. 11 w ~ l l  be constdered an Injustice done to Guman 
Mal Lodha and stmllarly Sh. Kalpnath Ral should, as 
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per the Law, oppose this injustice and safeguard hs 
right. Shri Maithill Sharan Gupta had said : 

"Adhikar ko kar baith rahna, yah maha 
dushkarma hai Nyayakar meln band ko bhi 
dand dena dharma hai Is bat par pandvon , 

ka kauravon se ran hua Jo kalpant ka karan 
hua." 

Use that right fully In Judiciary as well as in other 
forums. You are expected lo oppose the injustice wherever 
~t is done. But I would like to say one thmg that I do not 
commit any crlme and I do not exaggerate when I say 
that ~f situaiion requlres we may prove ourselves 
Innocent In a court but only alter reslgnlng our post to 
which we were elected by the people. I am not saying, 
~t with any ill will or malice that bemg an MP 1s not a 
license of break~ng the Law and c l a ~ m ~ n g  myself 
Innocent. It has not been provided In the prlv~lcges. It 
is not my pr~v~lege that no Law was brought agalnst me 
anywhere myself, the members of Parliament and the 
Ministers are not extraordinary human bemgs. The great 
thinkers of our country who had sacril~ced the~r l~vecr for 

) the country, had prescribed the 'Rule of Law' and no1 
the 'Rule of Jungle'. There was a llme when the word 
of the k ~ n g  was the law and that rule used to be 
d~ctator~al, leudal a rule of terror and that used to be 
instrumental In explo~t~ng the people and committing 
alrocit~es on them. But today with the freedom of the 
lndia and bidding good bye to that injustice and atrocity, 
we framed our own Constitution. It has been menhoned 
In our Constitutlon and when our Const~tution says so. 
we should express our full faith in the Jud~ciary and 
pralse our judges. I would also like to mention that 
when we express concern for the judges of H~gh  Courts 
and Supreme Court, we should not forget Munsifs. I had * 
written an article - 'Munsif the have nots' in which I had 
stated as to how a poor Muns~t who does not have a 
conveyance visits a village. He h~res a tonga or cycle 
r~kshaw. He does not have his own house so he lives 
In a rented House. But when h ~ s  house owner who has 
rented out his house to the said Munsif appears as a 
party in his Court, how can be Impart the impartial 
justlce Therefore, when we talk of 'lowest In the ladder' 
and say that it has been menboned In the preamble 
that the poor, the Dalit. the weaker section and the 
exploited one will h e  in the country w~th  dign~ty and 
respect, we should not foreget the Munsif who trods 
village to village and jungle to jungle and who does not 
get the residence facility. He should be prov~ded with 
all sorts ol facilities alongwith the facility of residence 
so that he may impart impartlal justice. 

I would also like to state that we, in our Constitution, 
have made provision for separating Executive from 
Judic~ary and that we have done to the maximum extent. 
But when I visited Pall, my Parliamentary Constitutency, 
the day before yesterday, I was pained to note that due 
lo  non-separation of Judiciary from the Executive and 
due to entrustmg the power of sections 107, 151 and 
122 to SDM, h e  atrocity is committed on the poor. The 

workers of Maharaj Ummed Mills were on strike. After 
the strike, the owners of the mill declared lockout and 
with this all the workers were put In j a ~ l  ...( Interruptionsf. 
The SDM Issued an order ~n which the Admmistrative 
Magistrate ordered the labourers to produce bails each 
of Rs.50 thousand ...( Interruphonsj 

[Engl~sh] 
MR. DEPUTY SPEAKER : He IS the mover of the 

Resolution. 

[Translation] 
JUSTICE GUMAN MAL LODHA : If you have 

sympathy for workers for the weaker section o l  the 
soclety and for the Da l~ t ,  please listen to what I 
say ...( Interruptions) 

[English] 
DR. ASlM BALA (Navadw~p) : The total tune allotted 

for this is one hour and he hs already taken thirty fwe 
minutes. 

[Translabon] 
JUSTICE GUMAN MAL LODHA . A worker IS asked 

to produce lour  bal ls worth 13.50 thouand 
...( Interruptions). From where would be procure Rs. two 
lakhs or four lakhs. 

MR. DEPUTY SPEAKER : One hour's t~me  has been 
allotted for one Bill. Pleae try to conclude. 

JUSTICE GUAMN MAL LODHA : I am concluding 
Actually a context came before me it has been wrltten 
in the Constitution that Jud~ciary should be separated 
from Executive. I am talkmg theoratically ...( Interruphons). 
Acutally my heart was overpossessed with pain and 
emotions. So, I poured my heart out. I would like to urge 
that this Bill should be passed I am not opposing this 
Bill. I would also like to state that the Ord~nance making 
author~ty, the Constitutlon should not be mlsused in 
futura. I would withdraw my Statutory Resolution but the 
prostitution of Ordinance makmg power by bringing 
Ord~nance thrice and puttmg the hon. Pres~dent In such 
a position of being a rubber stamp concerns us. The 
misuse of his rights 1s not proper. Th~s Bill should be 
passed. However. I would like to say to the Law Mln~ster 
that attention should be pald to extend the facilit~es to 
lower ranked, poor, helpless munsif Magstrates and 
Distr~ct Judges because they are the bedrock of the 
judiciary. If we do not pay any attention to the foundat~on 
or the weaker sectlons of the judlclary and concentrate 
only on providmg facilit~es to the judges ol the H ~ g h  
Gourts and the Supreme Court, this would not be fair 
and there would be inequality. Attent~on should be paid 
to bring equahty and to remove ~nequality. 

With these words, I support the Bill I also request 
that ordinance should not be promulgated In such a 
manner in future. I once again congnulate the Judiciary 
of lndla tor having taken a vow wlth courage and 
boldness to free lndia from corruption, much n a similar 
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manner as Lord Rama had once resolved to free the 
society, the earth from the evils of the wicked people 
and the demons. Today the Supreme Court has 
reaffirmed the same thing that 'Nishichar heen karoon 
mahi, kar uthaye bhujdand' ...( Interruptions) you are not 
in the court. Are you a criminal? Why are you worried? 
Are you also a criminal? ...( Interruptions). 

[Engl~sh) 
MR. DEPUTY SPEAKER : Let the hon. Minister 

move the Bill. 
THE MINISTER OF STATE OF THE DEPARTMENT 

OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. 
KHALAP) : I beg to move : 

"That the Bill further lo amend the Supreme 
Court Judges (Conditions of Service) Act. 
1958 and the High Court Judges (Conditions 
of Service) Act, 1954, as introduced in the 
Lok Sabha on the 11th Julv. 1996 be taken 
into consideration." 

This Bill has been Introduced with the spec~f~c 
ment~on of increasing the quota of petrol and sumptuary 
allowance to the High Court Judges and Supreme Court 
Judges. Substantial improvements in the service 
conditions of the Judges have been made from time to 
time and the present Bill is as a result of our concern 
for bringing about further improvements in the conditions 
of service of the judges. 

17.39 hrs. 

STATEMENT BY MINISTER 

Interim Relief to  Central Government Employees 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : Mr. 
Deputy Speaker, Sir, I am pleased to inform the House 
that based on our discussions with the Pay Commission 
and the representatives of the staff side, we have 
requested the Pay Commission to consider whether 
another instalment of interim relief may be granted to 
the Central Government employees and, if so, to make 
suitable recommendations In this regard. Any amount 
of interim relief recommended by the Pay Commission 
and accepted by the Government will be fully adjusted 
against and subsumed in the final recommendations of 
the Pay Commission. The aforesaid formula is 
acceptable to all parties concerned. 

The Pay Commission has also informed us that the 
final report will be available towards the end of 
September, 1996. 

SHRI BlJU PATNAIK (Cuttack) : Have you got 
Rs.5000 crore? 

SHRI P, CHIDAMBARAM : It is only to be adjusted. 
SHRI BlJU PATNAIK : What do you mean by 

'adjusted?" Do you mean more income? ... (Interruptions) 
There had been an Increase in the price of petrol SHRI P. CHIDAMBARAM : No. It wil be adjusted 
time time. The Judges have undertake Inore against the final recommendations in the final repofl, 

iournevs for attendha seminars and conferences these 
days.  he Ch~ef ~ u s t k e s  and judges are also required 
to hold periodical meetings of Judicial Officers and with 
the members of the Bar. Considering the increase in 

' 

the cost of eatables and considering the increase in the 17.40 hrs. 
price of petrol, it has become necessary to amend the 
aforesa~d Acts to lncreae the sumptuary allowances 
and conveyance lacilities to the Chief Justices and 
Judges. 

1, therefore, expect the wholehearted support of the 
House to th~s Amendment Bill. 

MR DEPUTY-SPEAKER : Motions moved : 
"That this House disapproves of the Supreme 
Court and High Court Judges (Condit~ons of 
Service) Amendment Third Ordinance, 1996 
(No.29 of 1996) promulgated by the President 
on 21 June, 1996:' 
"That the 0111 further to amend the Supreme 
Court Judges (Condilions of Service) Act, 
1958 and the High Court Judges (Conditions 
of Service) Act, 1954, be taken into 
consideration! 

Now Shri P. Chidambaram, the Minister of Finance 
will make a statement on interims relief to Central 
Governent employees. 

STATUTORY RESOLUTION RE:DISAPPROVAL 
OF SUPREME COURT AND HlGH COURT 

JUDGES (CONDITIONS OF SERVICE) 
AMENDMENT THIRD ORDINANCE, 1996. 

AND 
SUPREME COURT AND HlGH COURT 
JUDGES (CONDITIONS OF SERVICE) 

AMENDMENT BILL, 1996-CONTD. 

SHRI BlJU PATNAIK (Cuttack) : Mr. Deputy-Speaker, 
Sir, I would take just a minute. All that I wanted to say 
about this Bill is that some more emoluments be given 
to the Judges. As you said, one hour has been allotted 
to this Bill. We should pass this Bill without any 
discussion and we can adjourn for the day. Some more 
emoluments have to be given becauae of the incream 
in the price of petrol etc. Let us pass it and lorget about 
it. As far as we are concerned, the nation is thankful to 
them. They are doing a good work for the nation. 
Therefore, we shoud take care of them. Whatever little 
increase is given here and there, they must have the 
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benefit of these things. Let us pass this Bill without 
discussion. 

MR. DEPUTY-SPEAKER : I have got a list of six 
more Memers. They want to speak. 

[Translation] 

SHRl SATYA PAL JAlN (Chandigarh) : Mr. Deputy 
Speaker, I feel that the suggestion has been made by 
Shri Biju Patnaik In the spirit with which this House 
wishes to discuss this 8111. He has ment~oned about the 
time allotted to this Bill. If he has such a high thinking 
about the judiciary that he wants this Bill to be passed 
without any discussion, then I would l ~ k e  to say 
something about the judic~al system, which I hope would 
be of some help. Therefore, I may be allowed to speak 
for a little time. 

Our society rests on the three pillars 1.e. the 
Legislature, the Executive and the Judiciary and t h ~ s  IS 
what we all believe in. I do not wish to say anything 
about any party or the Government, so far as the question 
of judges' salary is concerned. I feel that we should rise 
above the party politics lo cons~der this Bill. 

It IS the misfortune of this country that the imgge of 
the Execut~ve and the Legislature has been lowered In 
the society and none can be blamed for this. I am not 
talking about any person or any party. I am speaking 
about the system. We were under the impression that 
the Legislature is controlling the Execut~ve but the truth 
IS that ~t does not matter whether one IS Chief Mmister 
or the Prime Mnister but presently Legislature IS not 
controlling the Executive rather the Executive is 
controlling the Leg~slature. Thls type of situation IS 
prevail~ng In every state and In evey party. De to this 
the role expected to be played by the Execut~ve and the 
Legislature In the society has been lessend to an extent. 
Just now the member from Himachal Pradesh was saying 
that Judges do not do any work and some members 
were of the opin~on that judges do not perform their 
duties property. In this connection I want to say that 
unfortunately the moral deterioration has set In all walks 
of life in the country. At same places ~t 1s lesser and at 
others it is more. 

[English] 

Somewhere it has affeced less and somewhere lt 
has affected more. But it has adversely affected all 
sections of society. Let us admit that. 

[Translation] 

Shall I believe that the judiciary system and our 
judges are giving a better performance in comparison 
to the other systems. I have been practising law for 15- 
16 years. We had very good judges who were in active 
politics earlier. We had such judges in the High Court 
who had served as Chairman of Legislative Assembly 
earlier. As judges, the judgements given by them have 
been very remarkable. Once a widow sent a postcard 

(Condlbons of Serv~ce) Amendment Bill 

that haer husband has expired and she has not got any 
pension and gratuity, the High Court Judge gave his 
judgement in t h~s  case by converting the postcard Into 
writ pet~tion. I remember that we had a judge, Shr~ Mela 
Ram Sharma. Once a lady had filed a.writ that 15 years 
had passed since her husband's death and she had not 
received the pension as yet. 

SHRl SONTOSH MOHAN DEV (Silchar) : You are 
talkmg about whlch High Court? 

SHRl GlRDHARl LAL BHARGAVA (Jaipur) : Shr~ 
Guman Mal ji had also giver1 such a judgement. 

SHRl SATYA PAL JAlN : I am talking about Punjab- 
Haryana High Court I want to point out that judiciary is 
also facing this type of problem. 1 think that this Bill has 
also been brought with the same spirit. Today, the 
judiciary requires talented people. Shri Kalpanath was 
also complaln~ng. This problem is bemg faced In 
judiciary. The main reason for it is that the prominent 
lawyers get so much fees and facilit~es In prwate practise 
that many tac~lities are curtailed after bemg elevated to 
the position of a judge. 

Everyone thinks tw~ce before accepting the posltlon 
of a judge. Unless you provide all the fac~l~ties and 
appropriate salary to the judges, the talented people 
won't join it and In the absence of talented people, the 
virus prevalent In the other walks of society could affect' 
tha judiciary also. Therefore, I! is imperat~ve that judges 
should be given appropriate allowances. A suggestlan 
has been made regarding Increasing the petrol limit 
from 150 l~tres to 200 litres or lncreslng the amount 
from Rs.3000 to Rs.3500 which IS too less but st111 we 
welcome it so that talented people may join the judlc~ary 
There are many promment advocates in H ~ g h  Court 
who have addressed the Parliament also but when they 
were offered the post of judge, they refused to accept 
it and sa~d  that they pay more salary to thew 'Munshi' 
than IS belng given to a (udge. I am mentlon~ng !t trom 
economic point of view. 

Shri Lodha ji has ment~oned jud~c~a l  actlvlsm whch 
is an Issue bemg discussed w~dely. I w~sh to bemg to 
your notice two aspects of t h~s  Issue. It \s ture that 11 
judges develop a habit of exerclslng thelr power more 
than the requ~red l im~t, it IS not good lor the system 
because the bitter reality IS that there IS no controlhng 
authority tor judges. If a political leader does somethmg 
wrong he will have to face the cr i t~c~sm as he has lo 
face the elections, he will have to go to h ~ s  constituency. 
Newspapers and public, both can criticise him. But we 
will have to congratulate the Judic~al system on account 
of the action initlaled by our judges In India agalnst 
corruption and various other Issues lrrespectlve of the 
party affiliation of the person. Th~s  makes them worthy 
of appreciation. I do not wlsh to ment~on any party. 
Allegatiow were levelled on the former Mimsters. Pnme 
Minister, MPs and MLAs under case 'A' or case '0' and 
the Supreme Court had to Issue the dlrectlves that the 
cases should be registered and actlo be taken agalnst 
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them. Though in such cases, the cases should have 
ben registered in an ordmary way. If you go to a police 
station and make a complaint that a certain person has 
raped my s~ster or that person has stolen my belongings 
or that a certain person has murdered someone, the 
foremost action to be taken by the police station is to 
register a FIR. But in this country, FIR regarding the 
riots in Delhi in 1984 was not registered for 12 years. 
Nothing can be more unfortunate than this. Hence the 
judgement given by the judges of Supreme Court really 
deserves appreciation. Similarly the judgement given 
in the case of accommodat~ons is also commendable. 
Those who get the accommodat~on once, did not vacate 
it. People used to submit certif~cales on false grounds 
that they have a heart problem and they have to get a 
med~cal check up done etc. The Supreme Court gave 
its judgement that the houses should be vacated within 
two months, otherwise they will have to pay. the market 
rate. The Supreme Court judges have given many such 
judgements which have created a sense of respect in 
the hearts of the people and th~s should be strengthened 
further. Shri Lodha has ment~oned one more point and 
I would hke to support ~ t .  Since we are discuss~ng the 
Bill related to the Sew~ce condit~ons of High Court and 
Supreme Court judges, that is why we are paylng 
attention to it, although it IS not sufficient. Shr~ Ramakant 
has said that the issue of amendment has been rased 
after a priod of ten years ...( Interrupt~ons) Mr Speaker, 
Sir. I have seen sub-Judges. Distr~ct judges, additional 
pdges in the lower courts and when we attend their 
courts. we fmd them wearmg a black t ~ e  over a prmted 
shirt. They say what sould they do. If you expect that 
with Rupees two thousand, two and a half thousand or 
three thousand.. . (Interrupttons) 

SHRl KALPNATH RAI (Ghosi) . What IS the status 
of a Member of Parhament7 

SHRl SATYA PAL JAlN I am replying lo your 
question. 

SHRl KALPANATH RAI : Who else IS poorer than 
a Member of Parhament In Ind~a. I cons~der Mr. Somnath 
Chatterlee as our ludge. He belongs to Commun~st party. 

About 500 persons from U.P. and Bihar come to my 
residence daily. When I v~sit my constltuency, the people 
of my constltuency offer me tea and lunch. But 11 the 
people of my constituency come to my residence, I am 
not In position even to offer them tea because of my 
Inadequate salary. 

SHRl SYED MASUDAL HOSSAIN (Mursh~dabad) : 
I belong to C.P.M. I surrender my whole salary In my 
party fund. 

Yet. my posit~on is good ...( Interruptions) 

MR. DEPUTY SPEAKER : Let hlm speak t~ rs t  
. .. (Interrupbons) 

PROF. RASA SlNGH RAWAT (Almer) : Had there 
been no Judiciary what would have happened to fodder 
scam. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV 
(Purnea) : Shri Kalpnath has raised the question of the 
dignity of the Members of Parliament ...( Interruptions) 
Do not take thal much side. 

SHRl SAYED MASUDAL HOSSAIN : I do not belong 
to a rich family like yours. I am from a poor family. My 
l~ving standard is still unchanged. There is no T.V. 
Refrigerator or cookmg gas in my house. You can visit 
the V.P. House and see yourself. 

[English] 

SHRl SOMNATH CHATTERJEE : What is 
happening? Please bring the House to order. 

[Translafion] 

SHRl KALPNATH RAI : Can a Member of Parliament 
win an election w~ lh  only Rupees lour and a half lakh? 
It is be possible. Is there any member who can swear 
by God that he or she has won the elect~on w~th Rupees 
four and a half lakh only. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV : An 
Officer spends lakhs of rupees on the b~rthday party of 
his children. He manages to earn Rs.10 Crore in a 
year. You please do not favour the o f f~cers  so 
much.. . (Inferrupt~ons) 

PROF. RASA SlNGH RAWAT : The truth is always 
bitter. 

SHRl SATYA PAL JAlN : We should also consider 
the condit~ons of servlce of the D~str~ct  Judges and 
Judicial Magstrates because the past Governments 
have not cared to cons~der theu conditions of servlce 
and brmg rmprovement there~n. 

Several Members of Parl~ament includmg S h r ~  
Kalpnath have menhoned it ...( lnterruphons). I am talking 
of the rulmg party. I would like to submlt that the 
allowances of the Members of Parliament should also 
be raised. Shr~ Kalpnath is a senlor Member of th~s 
House but I have been eleced for the first time. If you 
w~sh,  you may brmg an amendment In t h ~ s  regard. 
Nobody would oppose ~ t .  

However. it should be borne in mmd that In our 
country, the senlor has to sacrifice. We are the 
representatives of people and we aie representing the 
whole country. All eyes are centred on us. In th~s  country. 
great people have made sacrifices. The Children of 
Guru Govind Singh were bricked up alwe, Lord Rama 
had to face exile, Lord Kr~shna had to stay away from 
his home for 14 years and Mahatma Gandhi had to face 
bullet. The people who give ideal shape to the society 
will have to make sacrifice. If one thinks that we must 
give  deali ism to the Society without any sacrifice, it 
reflects our weak mentality. One will have to lace 
difficulties at personal level to build an ideal society. 
We cannot escape from it. This issue was also raised 
in  the orientation programme organised for newly 
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elected Members of Parliament. I have been an advocate 
of a High Court. I feel that the salary and allowances 
of the M. P.s ... (Interruptions) 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV : It 
is less than what you used to get. 

SHRl SATYA PAL JAlN : I am speak~ng on this 
subject by rising above party Ime. I am not talking of my 
party ...( Inlerruphons). Shri Chatterjee is sittmg here. 
Unfortunately, we give political colour to every issue 
and consequently, better results do not come out. While 
practising law, if a laywer indulges in dishonest acts 
aclion should be taken against him. If a judge indulges 
In corruption an ~mpeachement motion should be 
moved against thim. There is always has a way out. If 
someone gives you a Crore of rupees on your birthday 
you shold Axpose him. When a judge get 50 litre extra 
petrol, why do you you oppose it. I, therefore submit 
that we should rise above party line and think about it. 
I am here as Member of my party but we have to think 
about the whole system. I think you are young and 
might have been elected to this House for the frst or 
second time. Sometimes, you should also thtnk 
~mpartlally. Personal allegation w ~ l l  not lead to any 
solution. You belong to the ruling party. I can shout 
down you. It does not behove a member of the ruling 
paty. You may brmg ten Bills. No one will stop you but 
you should not indulge in such things ...( lnterruptrons) 

[English] 

MR. DEPTY SPEAKER . Shr~ Yadav, Please s ~ t  down. 

SHRl SATYA PAL JAlN : Mr. Deputy Speaker. Sir, I 
dld not want to use harsh words against h ~ m  as I also 
part~c~pate in the act~vities of a cultured society. I know 
how to speak. A person should try to emulate good 
thlngs 

Mr. Deputy Speaker, Slr, now I would like to speak 
about the transfer p o k y  of the judges. Today, about the 
transfer p o k y  of the judges ...( Interruptions) 

MR. DEPUTY SPEAKER : Shri Yadav, please sit 
down How many tlmes do I have to tell you? This is not 
good. 

[Translation] 

SHRl SATYA PAL JAlN : Mr. Deputy Speaker, Sir. 
besides the salary of the judges, I would also like to 
touch upon the issue ol their transfer policy. The transfer 
policy of the judges of the High Cou rt...( Interruptions). 
Mr. Deputy Speaker, Sir, we will have to reconsider this 
policy. When the transfer policy of the judges was 
evolved, the situation was different then. In the High 
Court of my state, a judge from Kerala joined on transfer. 

He was suffering from a heart problem. His wlfe neither 
knew English nor Hindi. Therefore, she could not convey 
to the doctor the message regarding the heart problem 
of her husband. However. the message reached the 
doctor with great difficulty and the doctor came to her 
nouse. Thus , the life of the judge could be saved. The 
language problem has arisen during the transfer of the 
judges. They do not gettmg accommodation. The judges 
have been living In single room sets for more than two 
years. One cannot avail the facility of library there. They 
even cannot take their famil~es w~th  them. Last month 
I had gone to H~machal Pradesh. At that t~me  a judge 
of the High Court in Hlmachal Pradesh had been llving 
in a guest House after undergomg by-pass surgery. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV 
Why are you speakmg so much about the judges? 

MR. DEPUTY SPEAKER : Please s ~ t  down. Why 
are you standmg agam and agaln? 

SHRl SATYA PAL JAlN . Mr. Deputy Speaker. Sir, so 
lar  as D e l h ~  roits are concerned . . . (  Interruptions) 
I will not let you speak a s~ngle word ...( Interruptions). 

I know how to deal wlth people llke him, no problem 

[Translahon] 

I will not let you utter a smgle word 

[English] 

I w ~ l l  not allow you to utter a single word. You 
cannot shout more than I can. Behave sensibly. 
Otherw~se I know how to deal w~ th  people hke you. 
Klndly have some pat~ence 

This is not the way 

There should be a way to present one's vlews 
. . . (interruptions). 

You cannot shout on me I have a r~ght to speak. 
Th~s  IS not the way. A day will come when I w ~ l l  not 
al low you to utter a word if you behave l ~ k e  
this.. . (Interruptronsl 

I am presenting my point. I urge upon you to speak 
only when your turn comes. I have been tolerating you 
for the last half an hour You should at least real~se this 
thing. .. (Interruptrons). 

MR. DEPUTY SPEAKER : Please stt down. 

(Interruptrons) 
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[Translabon] 

MR. DEPUTY SPEAKER : An hour was fixed tor 
discussion on this Bill. The time is over now. There are 
seven other Members to speak. Shall we extend the 
time? 

MANY HON'BLE MEMBERS : Yes. Sir. 
MR. DEPUTY SPEAKER : Well. Let us extend the 

time for this Bill by one hour more. 

[English] 
The House now stands adjourned, to meet 

tomorrow the 17th July. 1996 at 11 .OO a.m. 

18.00 hrs. 
The Lok Sabha then adjourned fill eleven of 

the clock on Wednesday, July 17,199WAsadha, 
26,1918 (Saka). 


